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 The  Lok  Sabha  met  at  Eleven  of
 the  Clock

 (Mr.  Depury-SpEAKER  in  the  Chiuir]

 ORAL  ANSWERS  TO  QUESTIONS

 भारत  के  कुछ  भागों  में  बार-बार
 अकाल  और  सूखा  पड़ना

 *391,  श्री  मोलहू  प्रसाद  :  क्या  खाद्य  तथा
 कृषि  मंत्री  यह  बनाने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सूखा  और  अकाल
 ज्यादातर  देश  के  कुछ  विशेष  इलाकों  में  पड़ते  हैं
 और  दूसरे  भाग  अप्रभावित  रहते  हैं  ;

 (ख)  यदि  हां,  तो  क्या  इसका  कारण  यह
 है  कि  केन्द्रीय  सरकार  सिंचाई,  बिजली  नलकूप
 और  पम्पिग  सेट  इत्यादि  सुविधायें  कुछ  क्षेत्रों
 को  दूसरे  क्षत्रों  के  मुकाबले  अधिक  देती  है  ;

 (ग)  यदि  हां,  तो  क्‍या  सरकार  आ्थिक

 दृष्टि  स ेकमजोर  राज्य  सरकारों,  जैसे  उत्तर
 प्रदेश  और  बिहार  को  अधिक  श्रनुदान  देने  पर
 विचार  करेगी  ताकि  ट्यूबवेल  और  पश्यिग  सेट
 आदि  की  सुविधायें  इन  दोनों  राज्यों  को  दी  जा
 सके  ;  और

 (घ)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICUL-

 TURE,  COMMUNITY  DEVELOPMENT
 AND  COOPERATIIN  (SHRI  ANNA-
 SAHIB  SHINDE):  (a)  to  (d).  A  state-
 ment  giving  the  desired  information  is  laid
 on  the  Table  of  the  Sabha,

 Statement
 (a)  While  there  are  certain  chronically

 drought  affected  areas  in  the  country,  most-
 ly  located  in  the  arid  and  =  semi-arid  zones
 which  are  subject  to  more  frequent  droughts,
 there  are  some  other  areas  even  in  the
 humid  regions  which  suffer  from  occasional
 droughts  due  to  erratic  behaviour  of  rain-
 fall.

 (b)  As  would  appear  from  the  state.
 ment  enclosed,  efforts  have  been  made  to
 step  up  irrigation  facilitics  in  all  the  areas
 according  to  techno-economic  feasibility  for
 different  types  of  schemes  and  the  organisa-
 tion  and  financial  resources  available.
 [Statement  laid  on  the  Table  of  the  House.
 Placed  in’  Library.  See  No.  LT  —56t/
 694.  Financial  allocation  for  these  and
 other  Plan  schemes  in  each  State  for  the
 Five-Year  Pluns  and  from  year  to  year  are
 decided  on  the  basis  of  overall  financial
 resources  of  the  States  including  its  eligible
 share  of  Central  assistance  and  the  Sector-
 wise  relative  priorities,  in  mutual  consultae
 tion  between  the  States  and  the  Centre.

 (c)  and  (d:.  Do  not  arise.

 श्री  मोलहू  प्रसाद:  उपाध्यक्ष  महोदय,
 इन्होंने  जो  विवरण  सभा  पटल  पर  रा  है  मैं
 उममें  मंत्री  महोदय  से  जानना  चाहता  हूँ  कि
 राज्य-वार  क्षेत्रफल  और  जनसंख्या  को  देखते

 हुए  यह  जो  सिचाई  के  साधन  आव  ने  वितरित
 किए  हैं  क्‍या  यह  न्यायोचित  है  ?  सकी  प्रति-
 शतता  क्या  है  ?

 SHRI  ANNASAHIB  SHINDE:  I  have
 all  my  sympathies  for  increasing  minor,
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 major  and  medium  irrigation  facilities  in  all
 the  States.  Unfortunately,  there  are  many
 States  In  the  country  where  the  percentage
 of irrigation  is  very  low.  I  will  give  some
 figures  :  Andhra  Pradesh  29.2  ;  Bihar  20.9  ;
 Gujarat  8.6;  Jammu  and  Kashmir  36.5  ;
 Madhya  Pradesh  5.6  (the  towest)  ;  Madras
 44.9  :  Maharashtra  7.5  ;  Mysore  10;
 Punjab  49.7  and  so  on.  Rajasthan  is  also
 on  the  low  side  ;  the  figure  for  UP  is  30.
 53,  taken  together,  there  are  States  in  both
 North  and  South  India  where  the  irrigation
 Percentage  is  very  low.

 श्री  मोलहू  प्रसाद  :  उपाध्यक्ष  महोदय,  मेरा

 दूसरा  प्रशन  यह  है  कि  यह  जो  विवरण  में  अस-
 मानता  आपने  बताई  है  उस  अभमानता  को  दूर
 करने  के  लिए  चौथी  पंच  वर्षीव  योजना  में  वेक-
 ल्पिक  उपाय  आपमे  कौन  कौन  से  किए  हैं  जरा
 उसका  विवरण  दे  दीजिए  ।

 SHRI  ANNASAHIB  SHINDE:  As  far
 as  minor  irrigation  is  concerned,  as  desired
 by  many  hon.  Members  on  the  floor  of  the
 House,  highest  priority  has  been  given  to  it
 in  the  Fourth  Plan,  as  will  be  cvident  from
 the  comparative  figures  which  I  am  going
 to  quote.  During  the  Third  Plan  the  total
 amount  including  institutional  finance  that
 was  made  available  for  minor  irrigation  was
 about  Rs,  300  crores.  As  compared  to
 to  that,  during  the  Fourth  Plan  about
 Rs,  025  crores  are  made  available  for  minor
 irrigation  and  Bihar  is  one  of  the  States
 which  would  receive  a  very  large  amount.
 It  comes  next  to  UP,  as  far  as  outlay  for
 minor  irrigation  is  concerned.

 aft  मोलह  प्रसाद  :  उपाध्यक्ष  महोदय,  अभी
 चौथी  पंच  वर्षीय  योजना  के  लिए  जो  धनराशि
 नियत  की  है  क्‍या  उत्तर  प्रदेश  के  राज्यपाल  ने
 उस  समय  वित्त  आयोग  के  सामने  जो  अपनी
 मांग  रखी  थी--उत्तर  प्रदेश  में  तो  पीने  के  पानी
 की  समस्या  है  ध्िचाई  को  समस्या  तो  अलग  है,
 उसके  लिए  30  करोड़  की  जो  योजना  राज्य
 सरकार  ने  रखी  है  राष्ट्रीय  जल  सप्लाई  कार्य-
 क्रम  के  अन्तगंत  क्‍या  उसे  पूरा  करने  के  लिए
 आप  अपनी  तरफ  से  सहानुभूति  बरत  रहे  हैं।
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 SHRI  ANNASAHIB  SHINDE  :  As  far
 as  drinking  water  facility  is  concerned,  it  is
 avery  important  problem  in  many  places.
 It  is  not  confined  to  UP  alone.  A_  large
 number  of  places  all  over  the  country  are
 still  not  having  facilities  of  drinking  water.

 श्री  प०  ला०  बारूपारू  :  उपाध्यक्ष  महोदय,
 मंत्री  जी  न ेअभी  बताया  कि  राजस्थान  सूखा-
 ग्रस्त  क्षेत्र  है  और  सिंचाई  के  साधन  वहां  कम

 हैं।  मैं  जानना  चाहता  हूँ  कि  राजस्थान  में  ऐसी
 जगहें  हैं  जहां  सात  वर्ष  से  लगातार  सूखा  पड़
 रहा  है,  आप  मेहरबानी  करके  जैसलमेर,  बाड़मेर,
 बीकानेर  को  जाकर  देखिए  कि  लोग  भूखों  मर

 रहे  हैं,  खाने  को  अनाज  नहों  मिलता  है  पीने  को
 पानी  नहीं  मिलता  है,  तो  इस  अकाल  की  स्थिति
 को  स्थायी  रूप  से  हल  करने  के  लिए  आपने  कोई
 योजना  बनाई  है  ?  यदि  बनाई  तो  उसे  कब  तक

 लागू  करेंगे  ?

 SHRI  5)२१४५५४ HIE  SHINDF
 only  solution  for  Rajasthan  is  to  have
 tubewells.  Taking  into  consideration  the
 difficult  nature  of  the  terrain  in  most  of  the
 desert  areas  in  Western  Rajasthan,  one  can
 say  that  tubewells  can  effectively  provide
 drinking  water  as  well  as  facility  for  irriga-
 tion.  The  completion  of  the  Rajasthan
 Canal,  which  has  been  discussed  a  number
 of  times  here,  is  also  one  of  the  steps  in  that
 direction.

 :  The

 AN  HON.  MEMBER:  Why  not  cx-
 pedite  it  ?

 SHRI  ANNASAHIB  SHINDE  :  Unfor-
 tunately,  that  does  not  come  within  the
 purview  of  my  Ministry.  I  have  all  my
 sympathies  for  the  sentiments  of  the  House
 in  this  matter.

 SHRI  7.  K.  BIRLA:  My  hon.  friend
 just  now  asked  the  hon.  Minister  about  the
 deteriorating  condition  in  the  western  part
 of  Rajasthan,  particularly  Barmer  and  Jodh-
 pur  which  are  in  the  border  areas.  In  this
 connection,  I  would  like  to  draw  the  atten-
 tion  of  the  hon,  Minister  to  a  statement  that
 has  been  issued  by  Shri  Mohan  Lal  Sukadia
 where  he  has  stated  that  the  State  Govern-
 ment  had  already  started  sinking  00  tube-
 wells  at  acost  of  Rs,  3.60  crores  with  the
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 prior  permission  of  the  Ceatral  Government.
 Now  the  Central  Government  have
 Stopped  the  contribution  and  have  paid
 only  Rs.  ]  crore.  Therefore,  the  State
 Government  is  ina  fix  as  to  what  is  to  be
 done  about  the  sinking  of  those  00  tube-
 wells.

 SHRI  ANNASAHIB  SHINDE:  As  far
 as  those  60  tubc-wells  are  concerned,  they
 were  to  be  sunk  during  the  drought  period
 last  year  and  we  had  promised  the  Rajasthan
 Government  that  necessary  assistance  would
 be  made  available.  Now  the  hon.  Member
 is  referring  to  a  fresh  point.  I  will  look  into
 it.

 SHRI  BEDABRATA  BARUA  :  While
 the  situation  in  north  and  south  India  are
 not  as  good  as  to  be  desired,  the  Minister
 seems  to  have  forgotten  another  part  of
 India,  I  mean  the  eastern  part,  where  it  has
 been  Ieft  to  the  vagaries  of  the  monsoon  to
 provide  irrigation  facilities  for  cultivation.
 In  those  areas  because  of  the  continuous
 floods  it  is  not  possible  to  undertake
 cultivation  for  some  months  in  the  year.  In
 winter  agriculture  is  not  possible  because
 there  is  no  water  available,  The  net  result
 {s  that  agriculture  is  not  possible  for  most
 of  the  time.  Recently,  when  the  Irrigation
 Commission,  was  set  up  it  was  stated  that
 the  Commission  22  years  afier  freedom,  will
 go  into  the  question  of  the  rain-fed  areas,
 Is  it  a  fact  that  the  problems  of  the  rain-fed,
 areas  were  never  investigated  so  far?
 If  so,  will  it  be  expedited  ?  Will  the  pro-
 blems  of  the  rain-fed  areas  be  taken  up  on  a
 speedicr  basis  so  that  they  can  also  catch  up
 with  the  developments  that  are  taking  place
 in  other  parts  of  the  country  ?

 SHRI  ANNASAHIB  SHINDE  :  I  think
 it  is  a  good  suggestion.

 श्री  महाराज  सिंह  मारती  :  उपाध्यक्ष  महो-
 द्य,  मैं  यह  जानना  चाहता  हैँ  कि  क्‍या  यह  सच

 है  कि  देश  के  8  लाख  ट्यूबवेलों  में  से  4  लाख

 ट्यूबवेल  तमिलनाड  में  कामयाब  होने  का  कारण

 यह  है  कि  उन्‍होंने  पहले  ट्यूबवेल  बनाना  शुरू
 किया,  उत्तर  प्रदेश  का  नहर  का  महकमा  जब
 6  करोड़  के  घाटे  में  चलता  है  तो  'तमिलनाड
 का  सिंचाई  विभाग  मुनाफे  में  चलता  है  उत्तर
 प्रदेश  में  5  नये  पैसे  के  हिसाब  से  बिजली  चार्ज
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 होती  है,  तमिलताड  9  नये  पैसे  चाज  करते  हैं  t
 उत्तर  प्रदेश  में  भिनिमम  गारंटों  100  रु०  प्रति

 हासंपावर  की  है,  वहां  कोई  गारंटी  नहीं  है  t
 उत्तर  प्रदेश  में  जितना  सेंटर  मदद  देता  है  उससे
 उत्तर  प्रदेश  जितने  में  एक  ट्यूबवेल  लगाते  हैं
 उतने  में  तमिलनाड  में  4  ट्यूबवेल  लगते  हैं  t
 क्या  यह  सच  है  ?  कि  अगर  यह  सच  है  तो
 उत्तर  प्रदेश  की  घटिया  सरकार  को  ठीक  करने
 के  लिए  आप  क्‍या  कर  रहे  हैं  ?

 SHRI  ANNASAHIB  SHINDE  ॥  The
 hon.  Member  is  a  very  knowledgable  person.
 As  far  as  tubewell;  are  concerned,  as  he
 knows,  UP  has  the  highest  number  of  tube-
 wells  in  the  country.

 श्री  महाराज  सिह  भारती  :  श्राठ  लाख

 ट्यूबवेल्ज  और  बिजली  के  पश्पिंग  सेट्स  में  से

 यू०  पी०  में  केवल  77  हजार  हैं।

 SHRI  ANNASAHIB  SHINDE  :  Electric
 pumping  sects  fall  in  a  separate  category.  I
 can  refer  to  that  also.

 शी  महाराज  सिह  मारती  :  मंत्री  महोदय
 सरकारी  टयूबवेल्ज़  से  कनफ्यूज  कर  रहे  हैं।
 प्राईवेट  ट्यूबवेल्ज  और  पम्पिग  सैट्स  की  संख्या
 मैंने  बता  दी  है  ।

 SHRI  ANNASAHIB  SHINDE:  I  am
 going  to  give  all  the  facts.  There  are  about
 3  lakhs  tubewells  in  the  country  out  of  which
 1,19,000,  are  in  UP  and  only  24,000  in
 Tamilnadu.  As  far  as  pumping  sects  are
 concerned,  Tamilnadu  occupies  the  first
 Position  in  the  country  because  of  the  fact
 that  rural  electrification  started  in  Tamil-
 nadu  even  before  Independence.  Even  at
 the  time  of  (1947-51.  when  the  First  Plan
 Started,  Tamilnadu  was  having  a  leading
 position.  A  number  of  powerlines  had  been
 laid  and  it  was  easy  to  give  connections
 there.  That  is  why  we  find  that  Tamilnadu
 is  occupying  a  leading  a  position,  so  far  as
 electrification  is  concerned.  But  during
 the  last  few  years  we  find  that  in  UP  and
 Bihar  the  tempo  of  rural  clectrification  and
 providing  electric  pumping  scts  is  also  satis-
 factory,
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 oft  तुलशी दास  जाधव  :  मैं  यह  जानना

 चाहता  हूं  कि  देश  के  हर  एक  प्रदेश  में  जो  फेमिन
 एरियाज़  हैं,  अकाल  क्षेत्र  हैं,  कया  सरकार  ने  उन
 के  लिए  कोई  खाप  योजना  तैयार  की  है।  महा-
 राष्ट्र  गवनेमेंट  के  फेमिन  एरिया,  तथा  अन्य
 पुरियाज्,  काइतकारों  के  लिए  एक  स्पेशल  स्कीम  ,
 पागे  स्कीम,  तैयार  की  है,  जिससे  बहुत  एड-
 वांटेज  हुआ  है  1  क्‍या  सरकार  ऐसी  योजना  सब
 प्रदेशों  मे ंलागू  करने  के  लिए,  या  इस  बारे  में
 राज्य  सरकारों  से  कहने  के  लिए,  तैयार  है  ?

 SHRI  ANNASAHIB  SHINDE::  So  far
 as  the  Page  scheme  is  concerned,  it  has
 nothing  to  do  with  famine  or  drought  relief.
 In  the  Fourth  Plan  ten  per  cent  of  the  total
 outlay  has  been  specifically  earmarked  for
 giving  relief  to  drought  affected  areas,

 sit  हुकम  सखन्द  कछवाय  :  भारत  के  मध्य-
 वर्ती  प्रदेश,  मध्य  प्रदेश,  के  बस्तर,  छत्तोसगढ़,
 बुन्देलखण्ड,  रतलाम  जिला,  निमाड़,  झबुआ
 आदि  इलाकों  में  पानी  की,भयंक्र  कमी  है,  जिस
 के  कारण  काइतकार  बहुत  परेशान  हैं  ।  नलकूपों
 के  विषय  में  भी  मध्य  प्रदेश  सब  राज्यों  से  पिछड़ा
 हुआ  है  7  इस  परिस्थिति  को  ध्यान  में  रखते  हुए
 क्‍या  सरकार  मध्य  प्रदेश  के  लिए  कोई  विशेष
 व्यवस्था  करने  जा  रही  है,  जिससे  वहां  H  आीद-
 वासी  और  काइ्तकार  अच्छे  ढंग  से  खेती  कर
 सके  ?  मैं  यह  भी  जानना  चाहता  हैँ  कि  सरकार

 वहां  पर  कितने  ट्यूबवेल  लगाने  जा  रही  है
 SHRI  ANNASAHIB  SHINDE  :  I

 appreciate  the  sentiments  of  the  hon.  Mem-
 ber.  But  I  must  submit  for  the  information
 of  the  hon,  House  that  as  far  as  the  Centre
 is  concerned,  it  provides  block  grants  for  the
 development  of  agriculture,  including  miror
 irrigation.  दा  is  for  the  State  Governments
 to  plan  priorities,  and  I  have  no  doubt  in
 my  mind  that  the  Srate  Governments  will
 bear  in  mind  the  criteria  suggested  by  the
 hon.  M:mber,

 थ्री  हुकम  अगद  कछुबाय  :  अगर  राज्य  में
 में  ख  नहीं  होता  है,  तो  केन्द्रीय  सरकार  का

 काम  है  कि  वह  इस  बारे  में  निगरानी  रखे  कि
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 ठोक  खर्च  होता  है  या  नहीं।  शासक  दल  से
 सम्बन्धित  मध्य  प्रदेश  के  सदस्य  अगर  इस  बारे
 में  कोई  सवाल  उठाते  हैं,  तो  उन्हें  कहा  जाता  है
 कि  उन्हें  टिकट  नहीं  मिलेगा  ।  इसलिए  वे  यह
 सवाल  नहीं  उठाते  हैं

 श्री  रणधीर  सिह :  जब  तक  इस  देश  का
 किसान  मानसून  के  रहम  पर  होगा  और  जब
 तक  बादजों  के  नें  को  ढीला  नहीं  किया  जायेगा.
 तब  तक  इस  देश  में  कहत  दूर  नहीं  होगा  ।  इस
 देश  में  कितनीं  ही  जमीन  बारानी  है,  जिसमें

 हरियाणा  और  राजस्थान  भी  शामिल  हैं,  जहां

 अमूमन  कहते  पड़ते  हैं  और  कुछ  पैदा  नहीं  होता
 है  -  यह  हालत  कब  तक  रहेगी  ?  क्‍या  सरकार
 इस  देश  की  एक-एक  इंच  बानी  जमीन  को
 नहरों  और  पम्यिग  सेट्स  से  पानी  देने  के  लिए
 इमजेन्सी  बेसिस  पर  वार  फुटिंग  पर,  कोई  योजना
 बना  रही  है,  जिस  पर  बैंकों  और  एल०  आई०
 सी०  के  लाखों  करोड़ों  रुपये  का  मेजर  पोर्शन,
 अस्सी  परसेंट  लगाया  जाये  ?  क्‍या  फूड  एंड
 एग्रीकल्चर  मिनिसट्री  की  तरफ  से  ऐसी  कोई
 स्कीम  प्लानिंग  कमीशन  और  प्राइम  मिनिस्टर
 को  दी  जायेगी,  ताकि  इस  देश  में  अकाल  खत्म  हो
 जायें  और  किसान  भगवान  के  रहम  पर  न  रहें  ?

 SHRI  ANNASAHIB  SHINDE:  I  appre-
 ciate  the  sentiments  of  the  hon.  Member  and
 as  I  have  already  explaired,  as  compared  to
 the  Third  Plan  outlay,  Government  has
 decided  to  give  the  highest  priority  for  minor
 irrigation  in  the  Fourth  Plan.  That  is  why,
 as  compared  to  Rs,  300  crores  for  minor
 irrigation  in  the  Third  Plain  we  are  likely  to
 spend  about  Rs.  1100-1200.  crores  for  minor
 irrigation  in  the  Forth  Plan  including  finance
 from  institutional  sources  (Jiferrup  ions)

 SHRI  K.  LAKKAPPA  :  Sir,  half  a  dozen
 times  this  matter  was  discussed  on  the  floor
 of  the  Hlouse,  Several  assurances  were
 given,  but  nothing  has  been  done.  Jam
 coming  trom  the  southeren  State  of  Mysore
 and  |  have  submitted  a  memorandum  stating
 the  chronic  drought  situation  prevailing  in
 the  Mysore  State  and  other  States  in  the
 country.  What  steps  have  the  Government
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 of  India  taken  to  have  a  permanent  measure
 to  fight  the  drought  situation  ?  The  hon.
 Minister  says  that  we  are  self-sufficient  in
 food  and  he  has  raised  a  loud  vice  of  green
 revolution.  What  permanent  measure  has  been
 thought  of  the  Government  ?  In  view  of  this
 background  and  in  view  of  the  memorandum
 submitted  to  the  Central  Government,  may  I
 know  what  steps  Government  are  taking
 in  the  matter  ?

 SHRI  ANNASAHIB  SHINDE:  The
 memorandum  to  which  to  hon.  M:mber  has
 referred  has  not  beea  brought  to  our  notice.
 As  and  when  It  comes  to  our  notice,  we
 shall  look  into  whatever  suggestions  are
 there,  and  we  shall  attach  the  highest  im-
 portance  to  them  and  pass  them  on  to  the
 State  Government,

 SHRI  AHMAD  AGA:  It  is  not  a  fact
 that  Jammu  and  Kashmir  is  a  very  back-
 ward  area  cconomically?  Is  it  not  alsoa
 fact  that  since  (1947,  we  have  had  no  major
 irrigation  projects  ?  The  Ravi-Tawi  com-
 plex  has  also  been  put  in  cold  storag:.  5
 it  not  also  a  fact  that  we  have  not  bezn
 receiving  grants  for  irrigition  so  far  85
 tube-wells  and  o.her  wells  are  concerned  ?
 May  I.  therefore,  request  the  hon.  Minister
 to  let  the  House  know  if  any  grants  have
 been  reserved  for  tube-wells  and  other  wells
 particularly  in  the  Jammu  area  and  _  parti-
 cularly  in  Kandi.  My  constituency,  namely
 Baramula,  because  no  major  irrigation
 projects  have  been  started  there.

 SHRI  ANNASAHIB  SHINDE  :  As  far
 as  major  irrigation  projects  are  concerned,
 the  hon.  Member  may  be  good  enough  to
 address  the  question  to  the  hon.  Miniter  of
 Irrigation  and  Power.  As  far  as  tube-wells
 and  minor  irrigation  are  concerned,  Rs.  9.5
 crores  have  been  budgeted  in  the  Fourth
 Plan  for  development  in  Jammu  =  and
 Kashmir.

 श्री  मीठा  लाल  मीना  :  उपाध्यक्ष  महोदय,
 भूतपूर्व  वित्त  मंत्री  श्री  टी०  टी०  कृष्णमाचारी
 ने  सदन  को  आ्राव्वासन  दिया  था  कि  राजस्थान

 नहर  को  भारत  सरकार  अपने  प्रधीन  ले  लेगी,
 लेकिन  उसके  ब  रे  में  आज  तक  कुछ  नहीं  हुआ।
 क्या  सरकार  इसको  अपने  अबीन  लेगी,  यदि

 नहीं  लेती  है  तो  क्या  उस  पर  ज्यादा  पैसा  लगा

 कर  उस  कार्य  को  जल्द  पूरा  कदायेगी  ?
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 दूसरा  प्रशन--ट्यूबबेलों  के  बारे  में--जब

 बिहार  में  सूखा  पड़ा  तो  एक  साल  में  0  हजार
 ट्युबबेल  वहां  बने,  लेकिन  राजस्थान  में  500
 भी  नहीं  बन  सके,  वहां  पर  आज  खेतों  और
 किसानों  के  लिए  पीने  के  पानी  की  भी  भ्यधस्था

 नहीं  है।  किसान  5-5  मील  से  पीने  के  लिए
 पानी  लाते  हैं--क्पा  सरकार  इसके  लिए  कुछ
 कर  रही  है  ?

 तीसरा  प्रइन--क्या  आप  राजस्थान  नहर
 को  खुला  ले  जाने  के  बजाय,  पाइपों  से  ले  जाने
 की  व्यवस्था  करेंगे  ?

 SHRI  ANNASAHIB  SHINDE  :  This
 question  will  have  to  bs:  addressed  to  the
 hon.  Minister  of  Irrigation  and  Power.  As
 far  as  pumps  for  Rajasthan  are  concerned,  I
 have  already  replicd  to  that  question.

 SHRI  S.  M.  SOLANKI:  During  the
 discussion  of  the  Demands  for  Grants  of  the
 Food  and  Agricu'ture  Ministry,  the  hon.
 Minister  had  assured  us  that  measures
 would  be  taken  to  check  the  frequent  occu-
 rrence  of  famine  and  drought.  But  I  do  not
 know  whether  the  implementation  has  taken
 Place  or  not.  The  hon.  Minister,  |  am
 sure,  is  aware  of  the  fact  that  some  part  of
 Gujarat  is  also  affected  year  by  year  by
 famine  and  drought  and  also  floods.  What
 special  measures  have  been  taken  In  this
 behalf  for  the  Banaskanta  area  in  regard  to
 tube-wells  ?

 SHRI  ANNASAHIB  SHINDE:  We
 have  recently  made  available  some  rigs  to
 to  the  Gujarat  Government  for  sinking  tube-
 wells,  especially  in  Banaskantha  and  Sabar-
 kantha,

 SHRI  SEZHIYAN:  At  one  of  the
 south  zonal  conferences,  the  Chief  Ministers
 of  the  south,  comprising  of  Tamil  Nadu,
 Andhra  Pradesh,  Kerala  and  Mysore,  want-
 ed  to  have  a  master  plan  to  take  effective
 steps  against  the  frequent  occurrence  of  such
 droughts  in  the  southern  belt.  May  I  know
 what  action  has  been  taken  on  the  unani-
 mous  resolution  passed  at  the  south  zonal
 conference  by  the  Chief  Ministers?  Con-
 sidering  the  frequency  of  droughts  and  the
 failure  of  the  monsoon  and  also  the  almost
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 complete  exploitation  of  the  surface  water,
 may  I  know  whether  any  serious  and  con-
 certed  efforts  have  been  made  to  assesss  and
 exploit  the  subsoil  water  resources  in  the
 country  ?

 SHRI  ANNASAHIB  SHINDE  :  S>me
 years  back,  there  was  a  conference  of  the
 Chief  Mintsters  of  the  Southern  States,
 which  went  spccifically  into  the  problems
 of  drought  affected  areas  in  the  south,  and
 on  that  basis,  my  Ministry  as  well  as  the
 Planning  Commission  considered  some
 proposals  for  providing  relief  in  drought-
 affected  areas.  But  thereafter,  as  a  result
 of  the  mecting  of  the  National  Development
 Council,  all  these  schemes  have  been  trans-
 ferred  to  the  State  Sector,  40  per  cent  of
 the  total  outlay  on  the  Plan  would  bce
 now  at  the  disposal  of  the  State  Govern-
 ment  for  taking  up  measures  to  provide
 relief  to  the  drought-affected  areas  in  the
 southern  States  and  also  elsewerc.

 As  regards  subsoil  water,  we  are  help-
 ing  the  State  Governments  to  set  up  their
 units  to  explore  the  possibility  of  subsoil
 water.  The  Tamil  Nadu  Government  is
 one  of  the  governments  which  have  set  up
 such  units,  and  necessary  assistance  is  being
 rendered  by  the  Centre.

 श्री  ब०  ना०  मार्गव  :  उपाध्यक्ष  महोदय,
 देश  के  ऐसे  भागों  में,  जैसे  राजस्थान  का
 पश्चिमी  और  केन्द्रीय  भाग  है,  जहां  प्राय:  अकाल
 की  स्थिति  रहती  है,  क्या  सरकार  ऐसी  कोई

 योजना  बनायेगी,  जिन  से  कि  ऐसी  परिस्थितियों
 का  स्थायी  रूप  से  निराकरण  हो  सके  ?

 दूसरा  प्रश्न--ऐसे  क्षेत्रों  में  क्या  सरकार

 विशेष  रूप  में  वित्तीय  सहायता,  विद्युत  और

 सिचाई  की  योजनाओं  को  प्राथमिकता  देगी  ताकि

 ऐसे  क्षेत्रों  में,  जो  पहले  ही  पिछड़े  हुए  हैं,  और

 अधिक  क्षेत्रीय  अमन्तुलन  न  बढ़े  ?

 SHRI  ANNASAHIB  SHINDE  :  T  have
 already  replied  to  this  question.

 श्री  रामजी  राम  :  क्या  मंत्री  महोदय  बताने

 की  #पा  करेंगे  कि  उत्तर  प्रदेश  में  ट्यूबवेलों  के

 लिए  किसाब  से  लगान  का  20  गुना  पहले  एड-
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 वांस  जमा  करा  लिया  जाता  है  ?  यदि  हां,  तो
 क्या  सिंचाई  सुविधा  प्रदान  करने  के  लिए  तथा

 यह  बन्धन  हटाने  के  लिए  सरकार  तैयार  है  ?

 SHRI  ANNASAHIB  SHINDE:  |  am
 not  aware  of  the  latest  policy  approach  of
 the  U.  P.  Government,  but  with  due  notice,
 I  can  find  out  the  position.

 श्री  शिव  नारायण  :  कहावत  है  कि  अमीर-
 अमीर  होते  जा  रहे  हैं  और  गरीब-गरीब  होते
 जा  रहे  हैं--यह  असलियत  है।  मद्रास  अंग्रेजी
 राज्य  के  समय  में  भी  डवेलप्ड  था  ओर  इस
 राज्य  में  भी  डवेलप  हुआ,  जब  कि  उत्तर  प्रदेश
 का  पूर्वी  इलाका  और  बिहार  का  पश्चिमी  हिस्सा
 देश  का  सबसे  गरीब  हिस्सा  है।  पिछले  6-7
 वर्षों  से  हम  लगातार  आप  से  इसके  बारे  में  कहते
 आये  हैं,  जब  श्री  के०  डी०  मालवीय  मिनिस्टर

 थ,  उस  समय  भी  एक  रिपोर्ट  इस  सम्बन्ध  में
 सरकार  के  पास  आई  थी  कि  वह  सबसे  ज्यादा
 नेगलेक्टेड  एरिया  है।  प्लानिंग  कमीशन  ने  भी
 एशोरेंस  दी  है  कि  पूअरेस्ट  पोर्शन  की  हम  मदद
 करेंगे  ।  मैं  जानना  चाहता  हूं  कि  क्‍या  सरकार
 इसकी  पूति  करेगी  और  उत्तर  प्रदेश  की  गरीब
 सरकार  की  मदद  करेगी  ?

 SHRI  ANNASAHIB  SHINDE  We
 shall  draw  the  attention  of  the  U.  P.
 Government  to  the  suggestion  made  by  the
 hon.  Member.

 at  राम  सेवक  यादव  :  मंत्री  महोदय  ने
 अपने  बयान  में  कहा  है  कि  केन्द्र  की  ओर  से
 राज्यों  को  कुछ  कोटा  या  निश्चित  धनराशि  इस
 काम  के  लिए  दी  जाती  है।  मैं  जानना  चाहता

 हैँ  कि  चालू  वर्ष  के  लिए  उत्तर  प्रदेश  को  कितनी
 घनराशि  दी  जाएगी  और  उस  कोटे  के  निश्चित
 करने  का  आधार  कया  है  ?

 दूसरा  प्रशन--उत्तर  प्रदेश  की  जितनी  भूमि
 पर  खेती  हो  रही  है,  उस  में  से  कितनी  भूमि  को

 पानी  मिलता  है  और  कितनी  को  नहीं  मिलता
 तथा  जिसको  नहीं  मिलता  है  उसके  लिए  क्‍या
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 कोई  रूप  रेखा  राज्य  सरकार  ने  आप  से  बात-
 चीत  करके  बनाई  है  ?  यदि  बनाई  है  तो  कितने
 दिनों  में  कुल  जमीन  को  पानी  देने  की  व्यवस्था
 कर  देंगे  ?

 SHRI  ANNASAHIB  SHINDE:  As  far
 as  minor  irrigation  is  concerned,  It  will  be
 difficult  for  me  to  indicate  exactly  what
 Provision  has  been  made  now  in  the  bud-
 get  of  the  U.P.  Government.  But  the
 figures  with  me  show  that  in  the  Fourth
 Plan,  for  minor  irrigation  development,
 Rs.  93  crores  have  been  provided  for™U.P.,
 and  for  1960-70,  about  Rs.  8  crores  have
 been  provided,  and  this  is  outside  insti-
 tutional  finance.

 श्री  यशपाल  बिंह :  मैं  एक  छोटी  सी  बात
 जानना  चाहता  हूँ  -  सरकार  को  क्‍या  डिफीकल्टी

 है  अगर  सरकार  इस  काम  को  किसानों  के  ऊपर
 ही  छोड़  दे  ?  हरएक  गांव  में  गांव  पंचायतें  और
 गांव  समाज  बने  हुए  हैं।  बैंकों  के  जो  भेड़िये
 हैं  उनके  सामने  आपने  किसानों  को  बकरा  बना
 कर  डाल  रखा  है।  मैं  जानना  चाहता  हूँ  गांव
 पंचायतों,  गांव  समाजों  और  किसानों  को  खुद
 यह  मौका  क्‍यों  नहीं  दिया  जाता  कि  वे  अपना
 ट्यूबवेल  तैयार  कर  लें  ?  जैसे  आपने  मोबाइल
 पोस्ट  आफिसेज़  बना  रखे  हैं,  मोबाइल  कोट्स
 बना  रखी  हैं,  उसी  तरह  से  आप  एक  ऐसी  बाडी
 क्यों  नहीं  बनाते  जो  कि  नौकरझ्याही  से  ऊपर
 उठ  करके,  मौका  मुआइना  करके  किसानों  के
 लिए  ट्यूबवेल  तैयार  कर  सके  ?  जब  तक  यह
 नौकरशाही  के  हाथ  में  रहेगा  तब  तक  इसी  तरह
 से  अकाल  पड़ते  रहेंगे।

 SHRI  P.  VENKATASUBBIAH  :  Are
 devoting  the  entire  question  hour  to  this
 question  ?

 MR.  DEPUTY  SPEAKER  :  This  ques-
 tion  was  postponed  to  this  day  because
 there  was  some  affect  in  the  wording  of  it.
 All  States  are  very  much  interested  in  minor
 irrigation,  tubewells,  drinking  water  ctc.

 SHRI  P.  VENKATASUBBIAH  ;  You
 can  allow  the  discussion  on  this,  The
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 whole  question  hour  need  not  be  utilised
 for  this,

 MR.  DEPUTY-SPEAKER  :  I  will  close
 it  now.

 SHRI  CHENGALRAYA  NAIDU:  I
 am  very  glad  suddenly  you  have  become
 favourable  to  agriculture.

 श्री  सरजू  पाण्डेय  :  उत्तर  प्रदेश  की  सरकार
 ने  यह दात  लगा  रखी  है  कि  जिस  इलाके  के
 किसान  20  रुपया  प्रति  एकड़  ज्यादा  सिंचाई
 का  रेट  देने  के  लिए  तैयार  होंगे,  वहां  पर  ट्यूब-
 वेल  लगाये  जायेंगे।  दूसरी  शर्त  यह  है--हमारे
 यहां  हजारों  कुयें  बोर  होकर  पड़े  हुये  हैं  लेकिन
 उनको  बिजली  का  कनेक्शन  नहीं  मिल  रहा  है,
 सरकार  का  कहना  यह  है  कि  आप  हरएक  कने-
 क्यान  का  पूरा  चार्ज  दीजिए  तभी  हम  आपको
 कनेक्शन  देंगे  ।  ऐसी  दशा  में  इन  शर्तों  को  देखते

 हुए  और  इस  बात  को  देखते  हुए  कि  पूर्वी  उत्तर
 प्रदेश  लिचाई  के  मामले  में  सारे  देश  में  पिछड़ा

 हुआ  है,  कया  केन्द्रीय  सरकार  कोई  डायरेक्शन
 उत्तर  प्रदेश  की  सरकार  को  देगी  कि  इन  रेसिट्रि-
 बशन्स  को  हटाकर  अधिक  से  श्रधिक  कुयें  बोर
 कराये  जायं  ओर  ट्यूबवेल  लगाये  जाय॑  ?

 SHRI  ANNASAHIB-  SHINDE  :  We
 shall  bring  this  to  the  notice  of  the  U.  P.
 Government.  Ultimately  implementation
 fics  entirely  with  State  Governments
 and  it  is  their  responsibility.  Anyway,  we
 will  pass  on  the  suggestson  to  them.

 श्री  राम  सेवक  यादव  :  उपाध्यक्ष  महोदय,
 मेरे  प्रदन  का  उत्तर  नहीं  आ  पाया  था।  मैंने

 मंत्री  महोदय  से  यह  पूछा  था  कि  जो  केन्द्रीय

 कोटा  निश्चित  किया  जाता  है  उसका  क्‍या
 आधार  होता  है  ?

 SHRI  ANNASAHIB)  SHINDE:  Pian
 outlays  are  determined  by  the  Planning
 Commission  on  the  basis  of  the  broad
 directives  given  by  the  N.D.C.  As  far  as
 minor  irrigation  and  agriculture  are  con-
 cerned,  70  per  cent  is  the  loan  and  30  per
 cent  grant.  This  is  the  broad  policy
 approach.
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 Talks  by  M  Ps.  on  all  India  Radio

 #392,  SHRI  BAL  RAJ  MADHOK  :
 SHRI  RAM  SWARUP

 VIDYARATHI  1

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING,  AND  COMMU-
 NICATIONS  be  pleased  to  state  :

 (a)  the  total  number  of  Members  of
 Parliament  with  their  names  and  Parties
 invited  to  speak  on  the  All  India  Radio  in
 various  forums  and  programmes  during  the
 last  six  months;

 (b)  the  criteria  for  inviting  such  Mem-
 bers  for  speaking  on  the  Radio;

 (०)  whether  it  is  a  fact  that  the  Mem-
 bers  belonging  to  the  Bhartiya  Jana  Sangh,
 who  represent  a  distinct  view  point  on
 national  and  inter  national  affairs,  are
 generally  avoided  by  the  All  India  Radio,
 and

 (d)  if  so,  the  reasons  for  this  discrimi-
 nation  ?

 THE  MINISTER  OF
 MINISTRY  OF

 STATE  IN  THE
 INFORMATION  AND

 BROADCASTING,  AND  IN  THE  DEPART:
 MENT  OF  COMMUNICATIONS  (SHRI
 J.  K.  GUJRAL):  (a)  A_  statement  show-
 ing  the  names  and  Party  affiliation  of  Mem-
 bers  of  Parliament  who  have  broadcast  from
 All  India  Radio  during  the  six  months
 January—June,  1969,  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No.  LT_562/69]

 (b)  The  following  considerations  guide
 AIR  In  the  selection  of  participants,  includ-
 ing  M.Ps,  for  its  programmes  :

 (iv  the  nature  of  the  subject  to  be
 dealt  with  and  the  knowledge  and
 familiarity  of  the  talker  with  the
 subject  of  broadcast  5

 (il)  the  standing  of  a  particular  indivi-
 dual  in  his/her  sphere  of  activities;

 (ili)  the  suitability  of  the  person  from
 the  point  of  view  of  the  special
 requirements  of  the  broadcasting
 medium.
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 (c)  No,  Sir,

 (d)  Does  not  arise.

 SHRI  BAL  RAJ  MADHOK:  Demo-
 cracy  las  been  defined  as  government  by
 discussion,  That  is  why  we  discuss  matters
 in  this  House  and  in  the  press.  The  Radio
 is  also  a  forum  on  which  discussion
 takes  place.  In  totalitarian  states
 such  discussion  is  not  allowed  and

 the  radio  and  the  press  become  a
 medium:  for  propagating  the  ruling  party’s
 view  point.  We  are  a  democracy,  but  unfortu-
 nately,  the  All  India  Radio  is  behaving  as  if
 India  is  not  a  democracy  but  8  totalitarian
 state  or  a  totalitarian  state  in  the  making.

 If  you  look  at  the  statement  of  broad-
 casts  supplicd,  you  will  find  that  out  of  19,
 the  Jan  Sangh  has  got  6,  the  Congress  65,
 the  CPI  8  and  so  on.

 In  this  country,  on  political  matters,
 there  are  two  viewpoints.  One  is  the  views
 point  of  the  ruling  clique  in  the  ruling
 party  pius  the  communists,  that  is  the  ruling
 clique  in)  the  Congress  and  the  communists
 axis.  There  fs  another  view  point  represen-
 ted  by  my  party,  th®  Swatantra  party  and
 others,  If  there  is  to  be  any  discussion  in
 this  country,  All  India  Radio  should  —  pro-
 vide  time  for  the  view  point  of  the  Congress-
 and-Communists;  it  should  also”  provide
 time  forthe  view  point  of  the  Opposition
 pacties.  But  what  is  happing  is  that  even
 those  from  the  Opposition  who  are  a!lowed
 to  speak  are  given  such  subjects  as  Guru
 Nanak  Dev,  subjects  which  are  non-contro-
 versial,  But  on  controversial  subj:cts,  the
 the  Opposition  view  point  is  unrepresented.

 Recently,  the  bank  nationalisation  issue
 has  come  to  the  fore  as  a  very  important
 issue  on  which  the  whole  country  is  agita-
 ted.  AIR  has  allowed  speakers  again  and
 again  who  are  in  favour  of  bank  nationali-
 sation.  J]  want  to  know  whether  any  broad-
 cast  by  any  MP  belonging  to  the  Opposition
 with  a  different  vicwpoint  has  been  allowed.
 There  are  people  holding  a  different  view
 on  this  subjects;  they  honestly  feel  that  it  is
 not  good  for  the  country.  May  |  know  if
 such  a  broadcast  has  been  allowed  ?

 Recently  |  heard  on  the  radio  Dr.  K  N.
 Raj  make  hystcrical  speech  about  bank
 nationalisation,  I  want  to  know  what  were
 the  subj:cts  on  which  the  Opposition  members
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 were  called  to  speak  and  whether  any  Oppo-
 sition  member,  particularly  from  my  Party,
 was  asked  to  speak  on  any  po!iical  issue  on
 which  there  is  controversy,  because  my
 party  has  a  view  point  of  its  own  distinct
 and  different  from  that  of  the  ruling
 party  plus  the  communists.

 SHRI  S.  M.  BANERJEE  :  This  should
 be  reported  today,

 SHRI  I.  K.  GUJRAL:
 member  has  chosen  to  make  a
 ment  which  I  strongly  repudiate.
 has  talked  of  the  Congress  and  the  Com-
 munists  acting  together,  Till  yesterday  his
 Party  was  in  power  in  many  S:ates  with  the
 help  of  Communists,  Why  did  he  not
 taise  his  voice  then  ?

 The  hon.
 long  states

 Today  he

 The  main  point  Iam  trying  to  make  is
 that  while  more  Congressmen  have  spoken
 on  the  radio,  the  hon.  member  forgets  that
 in  both  Houses  the  Congress  is  in  over-
 whelming  majority.

 SHRI  RANGA  :  In  proportion  to  the
 strength  of  the  respective  parties,  is  it
 allowed  ?

 SHRI  I.  K.  GUJRAL:  The  Congress
 Party  has  58  per  cent  membership  in  Lok
 Sabha  and  Rajya  Sabha.  The  total  number
 of  speakers  from  MPs  is  ३  Congress,  minus
 Ministers,  52  per  cent.....

 AN  HON.
 Ministers  ?

 MEMBER  ;  Why  minus

 SHRI  I.  K.  GUJRAL:  The  Jan  Sangh
 has  a  representation  of  5  per  cent;  it  got
 5  percent.  What  can  I  do?  The  CPM
 has  a  representation  of  3.3  per  cent  ;  it  got
 2.5  per  cent.

 It  is  absolutely  wrong  and,  if  T  may  say
 $0,  mischievous,  to  try  to  say  that  AIR  tics
 to  project  a  particular  view  point.  AIR  is
 a  forum  of  discussion,  a  forum  where
 different  points  of  view  ता  controversial
 subjects  have  b.en  allowed  to  be  put  for-
 ward.  Ican  take  up  subject  after  subject
 and  prove  it.

 S»  far  as  bank  nationalisation  is  con-
 cerned,  Iet  him  not  forget  that  itis  now  a
 national  policy  and  not  a  party  poticy  after
 Pailiament  has  passed  it,
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 Secondly,  even  on  this  issue,  we  have
 encouraged  people  who  are  opposed  to  this
 Point  of  view  to  talk.  Shri  Madhok  parti-
 cularly  mentioned  Prof.  K.  N.  Raj.  He
 should  not  forget  that  eminent  professors
 should  not  be  brought  iato  controversy  here.
 Prof.  Raj  is  one  of  the  authorities  on
 economics,

 SHRI  BAL  RAJ  MADHOK  :  I  want  to
 have  a  specific  answer  to  my  question.  If
 somebody  is  called  to  broadcast  on  Guru
 Nanak  Dev,  that  is  a  different  matter.  This
 is  a  forum  of  discussion,  I  want  to  know,
 on  the  controversial  issues,  on  which  we
 have  a  distinct’  point  of  view,  was  any
 Member  from  our  side  called  on  to  speak
 against  say,  the  nationalisation  cf  banking
 or  any  other  issue  on  which  we  have  a
 distinct  point  of  view  to  present  before  the
 country  ?

 THE  MINISTER  CF  INFORMATION
 AND  BROADCASTING,  AND  COM-
 MUNICATIONS  (SHRI  SATYA
 NARAYAN  SINHA.  :  Was  any  —  request
 made  by  your  party  to  make  such  a  Speech
 over  the  All  India  Radio?  (Jnferruption)

 SHRI  BAL  RAJ  MADHOK  :  It  is  All
 India  Radio  ;  it  is  not  Congress  Radio  ;  it
 is  not  All  India  Radio.  It  is  All
 India  Radio.  If  he  makes  a  mischievous
 statement,  |  will  also  give  him  =  tit)  for  tat.
 T  wil  have  to  hit  back.  (/mterruption).

 MR.  DEPUTY-SPEAKFR  :  Order,
 order.  This  is  Question  Hour......

 SHRI  BAL  RAJ  MADHOK  i  had
 put  a  straight  question  to  him,
 give  a  straight  answer  to  it.
 make  a  mischievous  statement,  I  could
 also  give  him  back  in  the  same  coin.
 Otherwise,  I  would  not  say  such  things.  It
 is  rot  All  Indira  Radio  ;  it  is  All
 Radio,  But  you  want  to  make  it
 Indira  Radio.  =  (/aterruption).

 MR.  DEPUTY-SPFAKER:  I  have
 given  full  latitude  for  putting  the  questions,
 but...

 SHRI  RANGA:  Is  it  for  the  Minister
 to  say  like  that?  What  business  has  he

 got  to  say  like  that?)  (Jnterruption)
 MR.  DEPUTY-SPEAKER  :  Order,

 order.  I  will  permit  your  question,  but  I
 would  caution  the  Members  that  Al!  India

 He  should
 But  if  he  can

 India
 All
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 Radio  is  an  academic  forum  also,  and  if
 some  academicians  are  brought  forward  to
 make  a  speech,  then,  what  is  the  obj:ction  ?
 (Interruption)

 SHRI  BAL  RAJ  MADHOK  :  You
 sitting  as  a  judge.  I  know  what  is
 India  Radio,  The  Chanda  Committee
 given  its  report.

 are
 All
 has

 MR.  DEPUTY-SPEAKER  :  Please  put
 your  question,

 SHRI  BAL  RAJ  MADHOK  :  There  {s
 a  specific  question  regarding  nationalisation
 of  banks.  There  is  a  very  large  section  in
 in  our  country  which  holds  a  different  view.
 I  want  to  know  whether  any  Member  who
 is  opposed  to  bank  nationalisation  or  any
 other  academic  man  has  been  called  on  to
 the  All  India  Radio  to  give  a  different
 version,  giving  the  handicaps  and  the  losses
 from  which  the  country  will  suffer  because
 of  that  Yo  Has  anybody  been  called?  It  is
 a  specific  question.

 SHRI  INDER  J.  MALHOTRA  :  Such
 ideologies  should  not  be  broadcast  on  the
 All  India  Radio.  (Jnterruption)

 SEVERAL  HON.  MEMBERS  rose—

 SHRI  0.  N.  PATODIA  That  is  the
 attitude  of  All  India  Radio  !

 MR.  DEPUTY-SPEAKER  !
 reply.

 Let  him

 SHRI  D.  N.  PATODIA  ;  Why  do
 permit  them  to  shout  like  that  ?
 atrocious.

 you
 It  is  most

 श्री  हुकम  श्न्द  कछवाय  :  क्‍या  जवान  पर
 लगाम  लगायें,  सभ्यता  से  बोलना  सीखें  ny

 SHRI  N.K.  SOMANI:  ‘Let.  him
 make  a  factual  statement.

 MR.  DFPUTY-SPEAKER:  I  have
 requested  all  sections  of  the  House,  Let
 us  see  through  the  Question  Hour  properly.
 Let  it  be  utilised  for  sceking  information
 wherever  it  is  necessary  or  asked  for.
 Picase  do  not  interrupt.

 SHRI  BAL  RAJ  MADHOK:  If  he
 uses  the  word  “mischievous”,  |  would
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 also  hit  back.  Let  him  speak  properly.
 I  know  what  Parliamentary  language  is.
 If  he  uses  a  language  which  is  not  proper,
 he  will  get  it  back.

 SHRI  I.  K.  GUJRAL:  ~  The  _  hon.
 Member  knows  that  language  is  a  two-
 way  traffic.  If  he  chooses  to  use  the
 language  of  decency,  he  will  get  back
 decency,  But  if  he  chooses  to  use  a
 different  language,  he  will  get  back  the
 same  language.  (Interruption)

 SHRI  BAL  RAJ  MADHOK  :
 used  it.

 I  never

 श्री  शिव  नारायण  :  आल  इंडिया  रेडियो
 पोलिटिकल  इश्यू  के  लिए  नहीं  बनाया  गया  है  1

 SHRI  RANGA:  Who  is  he  to  ask  ?
 Is  he  the  Prime  Minister  ?

 श्री  हुकम  चन्द  कछवाय  :  प्राल  इण्डिया
 रेडियो  जनता  की  सम्पत्ति  है,  कांग्रेस  की  सम्पत्ति

 नहीं  है  ।

 SHRI  RANGA:  I  want.  to  ascertain
 from  the  Cabinet  Minister  here,  Shri
 Satya  Naryan  Sinha  who  has  been  a
 Minister  here—God  only  knows  for  how
 many  years—one  thing.  Is  it  permissible
 for  a  Minister  to  say  “I  am  going  to  hit
 back  2”?  Who  is  this  gentleman,  I  would
 like  to  know  (Jnferruption)

 AN  HON.  MEMBER:  He  is  a
 Minister,

 SHRI  RANGA:  Is  It  proper  for  a
 Minister  to  say  like  that,  Sir  ?

 SEVERAL  HON.  MEMBERS—rvose

 MR.  DEPUTY-SPEAKER  :
 leader  is  putting  a  supplementary.
 is  the  necessity  for  all  people
 the  same  time  ?

 Your
 There

 to  shout  at

 श्री  कंबर  लाल  गुप्त  :  क्‍या  जनसंघ  के
 आदमी  को  किसी  पोलिटिकल  इश्यू  पर  बोलने
 के  लिए  पिछले  छः  महीनों  में  बुलाया  गया  है  ?
 माननीय  सत्य  नारायण  सिह  इसका  जवाब  दें  t
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 MR.  DEPUTY-SPEAKER:  A  _  ques-
 tion  has  been  put.  I  will  request  the
 Cabinet  Minister  to  intervene  if  necessary.
 But  you  must  also  observe  some  decorum.

 at  सत्य  नारायण  सिह  :  जो  सवाल  आपने
 पूछा  उसके  उत्तर  में  क्‍या  गड़बड़ी  हुई,  मेरी
 समभ  में  नहीं  आया  ।

 श्री  बलराज  सधोक  :  मेरा  यह  प्रश्न  है  कि
 आल  इण्डिया  रेडियो  पर  बोलने  के  लिए  जो
 राजनीतिक  विषय  होते  हैं  जिनके  बारे  में  देश  में
 दो  मत  हैं,  जैसे  बैंक  नेशनेलाइजेशन  का  इृश्यू  है,
 या  और  मामले  हैं,  उनके  विषय  में  सरकारी
 और  कम्युनिस्ट  व्यू  पौइंट  को  प्रसारित  करने  के
 लिए  लोगों  को  बुलाया  गया,  लेकिन  विरोधी
 पक्ष  का  जो  व्यू  पोइन्ट  है,  जैसे  मेरी  पार्टी  और
 स्वतंत्र  पार्टी  का,  उस  व्यू  पौइन्ट  को  व्यक्त
 करने  के  लिए  क्‍या  किसी  व्यक्ति  को  इनवाइट
 किया  जो  वहां  पर  दूसरा  पहलू  पेश  करे,  क्योंकि
 आल  इण्डिया  रेडियों  डिस्कशन  का  फोरम  है  ?

 श्री  सत्य  नारायण  सिह  :  मैंने  इसीलिए
 सवाल  पूछा  था  ।  कांग्रेस  पार्टी  जो  नेशनेलाइजे-
 शन  के  पक्ष  में  है,  और  खाली  दोनों  हो  पक्ष  नहों
 हैं,  सारा  देश  देख  रहा  हैं  कि  सब  उसके  पक्ष  में,

 हैं  तब  आप  बतायें  कि  हम  क्या  करें

 श्री  बलराज  मधोक  :  फंक्बुअल  जवाब  दें  ny

 श्री  सत्य  नारायण  सिह:  मैंने  इसीलिये  पूछा
 कि  हम  लोगों  ने  कांग्रेस  पार्टी  से  या  सी०  पी०
 आई०  वालों  को  इनवाइट  किया  है  कि  बोलें  ?

 नहीं  ।  श्रौर  न  ही  किसी  मेम्बर  ने  यह  ख्वाहिश
 जाहिर  की  कि  हम  बोलना  चाहते  हैं।

 (व्यवधान)

 MR.  DEPUTY-SPEAKER  :  द्  1  is
 a  question  where  others  were  invited  and
 you  were  discriminated  against,  I!  can
 understand.  If  he  can  point  out  that
 Congressmen  and  Communists  were  invited
 and  his  party  was  discriminated  against  on
 this  Bank  Nationalisation  issue  I  can
 understand  that,
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 SHRI  BAL  RAJ  MADHOK  :
 are  sitting  here  as  a  judge.  I  would
 Tequest  you  to  leave  it  to  them.  He  isa
 senior  Minister  and  he  can  understand  the
 question.  I  think  your  explanation  is  not
 needed.  I  have  put  a  straight  question.
 On  any  political  issue  like  Bank  Nationa-
 lisation  on  which  there  are  two  distinct
 view-points  have  you  invited  people  having
 a  point  of  view/different  from  the  point
 of  view  of  the  Ruling  Party  to  speak  on
 the  radio  ?

 Sir.  you

 SHRI  SATYA  NARAYAN  SINHA:
 So  far  as  the  Bank  Nationalisation  issue
 is  concerned  I  am  sure  nobody  has  been
 invited  on  behalf  of  AIR  to  express  his  view.

 SHRI  BAL  RAJ  MADHOK:  It  is
 factually  a  wrong  statement.  So  many
 broadcasts  have  been  made  on  the  All  India
 Radio  in  favour  of  bank  nationalisation  and
 not  a  single  broadcast  has  been  made  against
 it.

 SHRI  SATYA  NARAYAN  SINHA  :
 IT  have  made  the  statement  so  far  as  my
 information  goes.  If  the  hon.  Member
 brings  before  us  any  specific  name,  that
 any  Member  of  any  political  party  has  been
 invited  by  the  All  India  Radio  to  speak  on
 this  subject  of  bank  nationalisation,  we  shall
 certainly  look  into  it.

 श्रो  बलराज  मधोक  :  उपाध्यक्ष  महोदय,
 मेगा  दूसरा  प्रश्न  यह  है  कि  इस  पालियामेंट  के
 अन्दर  जो  वादविवाद  होता  है  उसके  बारे  में
 आल  इण्डिया  रेडियों  से  प्रंग्रेजी  में  जो  “टुडे  इन
 पालियामेंट'  का  ब्रौडकास्ट  होता  है  उसमें  अपो-
 जीशन  का  प्वाएंट  औफ  व्यु  कितना  व्यक्त  किया
 जाता  है  द्रौन  कलिग  पार्टी  का  प्वाइंट  औफ

 व्यू  कितना  व्यक्त  किया  जाता  है  ?

 क्‍या  यह  तथ्य  सही  है  कि  इस  टुडे  इन
 पालियामेंट  के  ब्रौडकास्ट  के  अन्दर  पंट्रयाट
 इत्यादि  जो  लैफटिस्ट  पेपसं  हैं  उन्हीं  के  नुमायन्दों
 को  और  उन्हीं  के  करसपौंडेंट्स  को  वहां  पर  उस
 में  विचार  व्यक्त  करने  के  लिए  बुलाया  जाता  है
 श्रौर  ऐसे  लोग  जिनके  राष्ट्रीय  तथा  अन्तरप्ट्रीय
 मामलों  पर  भिन्‍न  विचार  हैं  यह  जो  राष्ट्रवादी
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 समाचारपत्रों  के  करसपोर्डट्स  हैं  उनको  नहीं
 बुलाया  जाता  है  तथा  उनका  विरोध  किया
 जाता  है  ?

 SHRI  I.K.  GUJRAL:  Sir,  you  will
 recall  that  this  specific  question  about
 “*Today  in  Parliament’?  commentry  which  is
 given  by  the  journalists,  not  by  the
 A.I.R.  employees,  was  asked  in  this  House
 and  detailed  information  was  given.  It  is
 not  possible  for  me  to  repeat  that  informa-
 tion  because  Ido  not  have  it  nov.  But  I
 may  say,  least  the  hon.  member  gets  an
 impression  that  a  particular)  way  of  thought
 is  given  preference,  thit  that  is  wrong.  The
 journalists  are  chosea  on  their  personal
 merit  and  not  oa  the  basis  of  papers  to
 which  they  belong.

 श्री  रामस्वरूप  विद्यार्थी  :  उाध्यक्ष  महोदय

 मुझे  बड़ा  खेद  है  कि सदा  इस  सदन  को  मंत्री
 महोदय  गुमराह  करने  का  प्रयत्न  करते  हैं  और
 चअर  की  तरफ  से  उनकी  भर्त्सना  नहीं  की  जाती
 इसके  लिए  उनकी  भत्मंना  की  जानी  चाहिए  ।

 अभी  मंत्री  महोदय  ने  एक  स्टरेटमेंट  हाउस
 की  टेबुल  पर  ले  लिया  है  उसमें  यह  हैडिग  है  :

 “The  List  of  Members  of  Parliament
 who  broadcast  from  the  All  India
 Radio  during  January,  969  to  June,
 1969,

 Sl,  63.  Prof.  Ram  Singh--Hindu,
 Maha  Sibha.”’

 उसमें  सीरियल  नम्बर  63  में  प्रोफेसर  राम

 सिंह,  हिन्दू  महासभा  का  नाम  दिया  हुआ  है  मैं
 मंत्री  महोदय  से  पूछना  चाहता  हूं  कि  प्रोफेसर
 राम  सिंह  कौन  से  सदन  के  मंम्बर  हैं  ?  क्या  यह
 गलती  मंत्री  महोदय  की  नहीं  है,  क्या  उन्होंने
 हाउस  को  गुमराह  नही  किया  और  क्या  उम्रका
 प्रायश्चित  करने  के  लिए  मत्री  महोदय  अपने  पद
 से  इस्तीफा  देंगे  या  उपाध्यक्ष  महोदय  ाप  इस
 के  लिए  उनकी  भत्संना  करेगे  ?

 SHRI  I.  K.  GUJRAL:  L  accept
 a  mistake,  Prof.  Ram  Singh

 this  is
 is  not  a
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 Member  of  Parliament.  I  think,  it  must  be
 some  typing  mistake  somewhere.  !  will
 check  up.

 SHRI  AMRIT  NAHATA  The  All
 India  Radio  sometimes  broadcasts  academic
 discussion  on  various  topical  issues.  Of
 late,  the  bank  nationalisation  has  become
 the  most  topical  issue  which  has  bzen  wel-
 comed  by  the  entire  nation  except  a  very
 small  minority  that  represents  the  monopoly
 interests  in  the  country.  [  would  like  to
 know  from  the  hoa,  Minister  whether  it  is
 not  a  fact  that  even  those  professurs,  econo-
 mists  and  academiciins  who  have  partici-
 Pated  in  these  discussions  have  always  agreed
 with  the  Government  view  but  have  ex-
 pressed  diverg:nt  vizws  and,  in  that  case,
 will  the  hon.  Minister  assure  this  House
 that  in  future  freedom  of  academic  opinion
 will  be  retained  by  the  All  India  Radio  ?

 SHRIT.K  GUJRAT.:  All  the  persons
 who  have  been  calle!  to  speak  on  the  various
 subj-cts  and  who  have  a  good  place  in
 national  life  have  comolete  freedom  to  speak
 as  they  like  provided  it  is  within  the  All
 India  Radio  Code  as  has  been  laid  down.

 SHRI  SURENDRANATH  DWIVEDY:
 If  T  unders;ood  the  hon,  Minisier  correctly,
 it  seems,  the  Members  of  Parliameat  from
 different  parties  are  invited  to  broadcast  on
 the  All  India  Radio  on  the  basis  of  percen-
 tage  of  representation  in  the  Parliament.  I
 would  like  to  know  from  him  =  what  is  the
 number  of  speakers  invited  from  the  C.  P.L.,
 the  Ss.  Ss.  P.  and  the  P.  S.  P.  and)  whether
 that  is  in  accordance  with  the  criteria  laid
 down  as  he  has  alreedy  stated  here,

 Secondly,  the  senior  Minister  asked  the
 Jan  Sangh  Member  whether  any  Member  of
 Parliment  has  requested  the  All  India  Radio
 to  call  him  for  giving  a  broadcast.  |  find
 the  name  of  Mr,  Krishna  Menon  in  the  list
 of  Memberr  of  Parliameat  who  broadcast
 from  the  AU  Tsdia  Radio  during  January, 969  to  June,  1969,  Mr.  Krishna)  Menon
 was  clected  only  towards  the  ond)  of  the  last
 session,  This  list  gives  the  figures  ह  the
 end  of  June,  1969,  You  must  remember
 that  we  adjoured  on  the  l6th  May,  1969,  So, may  |  know  whether  within  this  psriod,  Mr,
 Krishna  Meron  app:icd  to  the  All  India
 Radio  to  give  a  talk  and  although  he  was  a
 Member,  he  was  called  immediately
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 after  his  election  to  glve  a  broadcast  and  his
 name  ‘was  included  in  the  list  which  has  been
 given  here.

 AN  HON.  MEMBER:  Why  not  Mr.
 S.  K.  Patil  ?

 SHRI  I.  K.  GUJRAL:  The  Question
 asked  was  about  the  names  of  Memb-rs  who
 have  broadcast  on  All  India  Radio  during
 six  months  and  except  for  the  mistake  of
 Prof.  Ram  Singh,  the  list  is  placed  here.  As
 regards  Mr.  Krishna  M+non,  on  what  subject
 he  spoke,  I  cannot  say.  The  only  thing  I
 can  say  is,  obviously,  within  these  six  months
 Mr.  Krishna  Menon  has  spoken.  I  think,
 any  hon.  Member  of  this  House  is  as
 honourable  as  anybody  else.  Surely,  my
 friend  does  not  mean  that,..  (Jnferrup  sion)

 SHRI  S.  KUNDU  :  What  is  the  question
 and  what  Js  the  reply  ?  Do  your  home  task
 properly...(  Interruption)

 MR.  DEPUTY-SPEAKER  :  Order,
 order  ;  Mr.  Dwivedy  is  to  watch  it.

 SHRI  J.  K.  GUJRAL  :  Sometimes,  the
 hon,  Member  behaves  as  if  I  am  being  cross-
 examined  in  a  court.  Iam_  replying  to  a
 question  and  giving  information.........
 (/nterruption)

 SHRI  5.  KUNDU:  You  are  in  the
 dock  ;  you  should  behave  properly.  The
 people  have  the  right  to  cross-examine  you.
 (Interruptions)

 MR.  DEPUTY-SPEAKER  :  If  you  are
 not  satisfied,  you  are  perfectly  within
 your  right  to  get  further  clarification.  But
 this  sort  of  interruption  is  not  proper,

 SHRI  I.  K.  GUJRAL:  So  far  as  the
 second  part  of  the  question  is  concerned,
 whether  the  Member  applied  or  not,  our
 approach  is  that  we  fix  our  programmes  and,
 according  to  the  programme,  we  try  to  spot
 the  people  who  would  be  the  best  and  most
 proficient  in  the  subject  and  then  we
 approach  them  to  speak  on  the  subjeyt.  As
 I  said  in  the  main  reply,  the  criteria  are  laid
 down.  Therefore,  the  question  of  anybody
 approachitg  us  has  not  arisen.  If  my  friend
 meant,  if  anybody  asked  for  it,  we  will  de-
 finitely  coasider  it.
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 SHRI  SURENDRANATH  DWIVEDY
 I  wanted  to  know  whether  any  criteria  are
 laid  down,  what  is  the  percentage  of  rep-
 resentation  of  C.  P.  I.,  the  5.  5.  P.  and  the
 P.  S.  P.  and  what  is  the  percentage  that  has
 been  invited  to  speak.  He  has  not  given  the
 figures.  Then,  about  this  also,  he  is  not
 very  clear.

 SHRI  I.  K.  GUJRAL:  The  P.S.  ९,
 according  to  my  arithmetic—it  seems  to
 have  slightly  gone  wrong  because  of  the
 inclusion  of  the  name  of  Prof.  Ram  Singh  in
 the  list—has  3  percentage  of  representation
 in  both  the  Houses  and,  according  to  the
 percentage  of  invitees,  it  is  less  than  the  per
 centage  of  representation.  Onc  thing  I  must
 clarify,  The  invitations  are  not  issued
 according  to  the  percentage  of  representation,
 I  have  given  the  percentage  of  representation
 to  clarifv  the  point,  when  my  _  friend  Mr.
 Bal  Raj  Madok  made  the  point  that  Congress
 was  being  over-represented.  It  is  only  to
 clarify  that  point  that  I  have  said  that  they
 are  under-represented.  But  the  policy  is  not
 that  members  are  invited  in  proportion  to
 the  representation  of  Partics  in  Parliament,

 SHRI  SURENDRANATH  DWIVEDY  :
 What  is  the  percentage  of  CPI  and  SSP  ?

 SHRI  SATYA  NARAYAN  SINHA:
 Congress,  SSP  and  PSP  were  inthe  same
 boat.  All  of  them  had  been  underere-
 presented.

 SHRI  KANWAR  LAL  GUPTA  :  What
 about  CPI  ?

 DEPUTY-SPEAKER  :  The
 Now  we  take  up

 MR.
 Question  Hour  is  over,
 the  call-attention.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Daori  Cot!  M-nz  Acci  lent

 *393.  SHRI  NUHAL  SINGH:  Will
 the  Minister  of  LABOUR  AND  REHABI-
 LITATION  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Mr.  Justice
 S.K.  Dis  had  made  an  enquiry  into  the
 accident  that  took  place  in  th:  Dhori  Coal
 Mine  (Bihar)  and  had)  recommended  for
 payment  of  compensatiod  to  ty:  familics
 of  the  victims  of  the  accilent  ;  and
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 (b)  whether  it  is  also  a  fact  that  the
 families  of  the  victims  have  not  yet  been
 given  any  compensation,  and  if  so,  the
 reasons  for  the  delay  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD):  (a)  Shri  Jus-
 tice  S.  K.  Das,  retired  Judge  of  the  Sup-
 reme  Court,  was  appointed  to  hold  an
 enquiry  into  the  causes  of  and  circumstances
 attending  the  accident  in  the  Dhori  Colliery.
 His  finding  was  that  the  accident  was  due
 to  the  negligence  on  the  part  of  the  manage-
 ment.  He  did  not  make  any  recommenda-
 tion  as  to  payment  of  compensation,

 (b)  Paymenis  under  the  Workmen’s
 Compensation  Act,  1923.  which  is  adminis-
 tered  by  the  State  Governments  are  yet  to
 be  made  in  this  case.  Following  initiation
 of  proceedings  under  the  Act.  the  Colliery
 management  applied  to  the  Patna  High
 Court  and  obtained  an  order  staying  the
 proceedings.  Subscquently,  they  also  filed
 a  title  suit,  which  is  still  pending  in  the
 court  of  the  Subordinate  Judge.  Hazaribagh
 contending,  inter  alia,  that  the  findings  of
 Justice  S.K.  Das  are  not  binding  on  the
 management,  that  the  Workmen’s  Compen-
 sation  Act  is  not  applicable  to  the  present
 case,  and  that  the  management  are  not
 liable  to  pay  compensation  undcr  any  exist-
 ing  law.

 In  the  meantime,  the  families  of  the
 victims  of  the  accident  have  been  given
 monetary  grants  paid  out  of  the  Prime
 Minister’s  Relief  Fund,  the  Labour  Minis-
 ter’s  Fund,  the  Coal  Mines  Welfare  Fund
 and  donations  received  from  the  State
 Government,  besides  financial  assistance
 paid  by  the  employer  himself  ;  they  have
 also  been  paid  the  accumulations  under  the
 Coal  Mines  Provident  Fund  Scheme,

 Nutrition  Board

 #394,  SHRIJAI  SINGH  4
 SHRI  HARDAYAL  DEV-

 GUN:

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  bce  pleased  to  state  :

 (a)  whether  there  is  a  proposal  to  set
 wp  =  !  th-level  Nutrition  Board  under  the
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 Chairmanship  of  the  Prime  Minister  to  co-
 ordinate  the  work  being  done  separately  by
 six  Union  Ministers  at  present  ;

 (b)  if  so,  the  details  thercof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD.  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  and  (b).  0  suggestion  has
 been  recetved  concerning  the  setting  up  of
 a  high-level  Nutrition  Board,  which  —  is
 under  examination.

 Cash  Plan  to  Fight  Unemployment

 SHRI  INDRAJIT  GUPTA  :
 SHRI  LATAFAT  ALI  KHAN  3
 SHRI  S.-K.  TAPURIAH  :
 SHRI  ESWARA  REDDY  :
 DR.  RANEN  SEN  :
 SHRI  OM  PRAKASH

 TYAGI:
 SHRI  5.  RUNDU  :
 SHRI  BHARAT  SINGH

 CHAUHAN  :
 SHRI  RAM  SINGH

 AYARWAL  :
 SHRI  HUKAM  CHAND

 KACHWAIL  :

 #395,

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleascd  to  state  :

 (a)  whether  a  Study  Group  of  the
 National  Labour  Commission  has  suggested
 a  crash  plan  to  fight  unemployment  ;

 (b)  if  so,  the  main  features  of  the  plan
 suggested  by  the  Study  Group  ;  and

 (c)  the  decision  taken  thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD)  :  (a)  to  (c),
 The  Study  Group  on  Employment  and  Train-
 ing  has  submitted  its  report  to  the  National
 Commission  on  Labour.  Government  is
 not  seized  of  the  matter  now  and  will  con-
 sider  it  on  receipt  of  the  recommendations
 of  the  Commission.
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 Loans  Sanctioned  by  Film  Finance  Corporation
 *396.  SHRI  C.  JANARDHANAN:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  be  pleased  to  refer  to  the
 reply  givers  to  Unstarred  Question  No.
 523  on  the  3th  November,  968  and  state  :

 (a)  whether  any  further  enquirics  are
 made  regarding  the  agency  which  checks
 the  right  utilisation  of  loans  sanctioned
 by  the  Film  Finance  Corporation  ;  and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE  DE-
 PARTMENT  OF  COMNUNICATIONS

 (SHRI  I.  K.  GUJRAL):  (a)  and  (७).
 Yes,  Sir.  The  Corporation  ensures  the
 right  utilisation  of  loans  through  close
 scrutiny  of  budget  of  the  film,  examination
 of  the  rushes  and  inspection  in  the  studio
 and  the  laboratory  when  shooting,  pro-
 cessing  or  recording  work  is  in  progress.
 Each  subsequent  instalment  of  loan  is
 released  on  the  production  of  paper  accounts
 daily  certified  by  a  Chartered  Accountant
 for  each  preceding  instalment.

 face  सेंसर  सम्बन्धी  जांच  समिति  का  प्रतिवेदन

 #397,  श्री  रघुबोर  सिंह  शास्त्री  :
 श्री  श्रद्धाकर  सूपकर  :
 शी  महाराज  सिंह  भारती  :

 श्री  दीं०  चं०  ह्ार्मा :
 श्री  नारायण  स्वरूप  शर्मा  :
 श्री  प०  मु०  सईद :

 क्या  सूचना  ओर  प्रसारणत  था  संचार  मंत्री
 3  अप्रेल,  969  के  तारांकित  प्रबन  संख्या  878
 के  उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्या  इस  बीच  फिल्म  सेंसर  सम्बन्धी

 जांच  समिति  का  प्रतिवेदन  प्राप्त  हो  गया  है;

 (ख)  यदि  हां,  तो  क्या  मुख्य  सिफा  रिश्षे
 की  गई  हैं  और  सरकार  ने  उनके  बारे  में  क्‍या

 निर्णय  किये हैं;  ओर
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 (ग)  यदि  प्रश्न  के  भाग  (क)  का  उत्तर
 नहीं  में  हो,  तो  विलम्ब  के  क्या  कारण  हैं  और
 वह  कब  तक  प्रस्तुत  किया  जायेगा  ?

 सूचना  तथा  प्रसारण  मंत्रालय  और  संचार
 विभाग  में  राज्य  मंत्री  (श्री  ह०  कु०  गुजराल)  :

 (क)  जी,  हां;  3  जुलाई,  969  को

 (ख)  फिल्म  सेंसर  सम्बन्धी  जांच  समिति
 के  निष्कर्षों  के सारांश  की  एक  प्रति  सदन  की
 मेज  पर  रखी  जा  चुकी  है  ।  पूरी  रिपोर्ट  छप  रही
 है  और  तेयार  हो  जाने  पर  सदन  की  मेज  पर
 रख  दी  जाएगी  ।  सिफारिशों  की  ज़ांच  करने  के
 बाद  सरकार  उन  पर  निर्णय  लेगी

 (ग)  सवाल  नहीं  उठता  t

 राष्ट्रीय  शोक  के  दोरान  संगीत  का  प्रसारण

 *398.  श्री  प्रकाशवोर  शास्त्री  :
 श्री  शिव  कुमार  शास्त्री  :
 श्री  शिवरचण  लाल  :
 श्री  नवल  किशोर  शर्मा  :

 क्या  सूचना  और  प्रसारण  तथा  संचार  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  के  राष्ट्र-
 पति  डा०  जाकिर  हुसैन  की  मृत्यु  के  बाद  भी
 आकाशवाणो  से  फ़िल्ली  गीतों  तथा  संगीत  का
 कार्यक्रम  चलता  रहा  जबकि  सारे  देश  में  I3
 दिन  का  शोक  मनाया  जा  रहा  था  ;

 (ख)  यदि  हां,  यह  निर्णय  किस  स्तर  पर
 लिया  गया  था  ;  और

 (ग)  क्‍या  भविष्य  में  ऐसी  ग्रस्वस्थ  प्रथा
 को  रोकने  के  लिए  कोर्ट  आदेश  जारो  किये  गये

 हैं?

 सूचना  तथा  प्रसारण  और  संचार  विभाग
 में  राज्य  मंत्री  (श्री  o  Fo  गुजराल)  :  (क)
 स्वर्गीय  राष्ट्रपति  शा०  जाकिर  हुसन  की  मृत्यु
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 की  घोषणा  के  तुरन्त  बाद  आकाशवाणी  के
 सामान्य  कार्यक्रम  रोक  दिये  गये  और  इपके
 स्थान  पर  उनकी  शवसयात्रा  के  दिन  तक  उस

 समय  के  वातावरण  के  अनुकूल  धार्मिक  कायंकम

 और  उस  अवपर  के  लिए  विशेष  कार्यक्रप  प्रसा-
 रित  किए  गये  |  उसके  बाद  दाने:  दाने:  सामान्य

 कार्यक्रम  अननाये  गये  ।  तथापि  अनुदेश  ये  थे  कि

 राष्ट्रीय  शोक  की  अवधि  के  दोरान  बहुत  हलके

 फुलके  क  यंक्रम  प्रसारित  न  किये  जाएं  L

 (ख)  सरकारी  स्तर पर ।

 ग)  यह  आम  नीति  के  अनुसार  था  1

 [हिन्दुस्तान  समाचार  वो  ऋण

 #399,  श्रो  का०  सुन्दर  लाल  :  क्‍या  धूचना
 और  प्रसारण  तया  संचार  मंत्री  26  फरवरी,
 969  के  ग्रताराकित  प्रश्न  संख्या  L82  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  को  का  करग

 कि:

 (क)  क्‍या  उपकरण  खटीदने  के  हनु  हिन्दु-
 स्तान  समाचार  वो  ऋण  देने  के  प्रशन  पर  इस

 बीच  विचार  कर  लि॥  गया  है;

 (ख)  यदि  हां,  तो  इस  बारे  में  क्या  निर्णय
 किया  गया  है;  और

 (ग)  यदि  नहीं,  तो  विलम्ब  के  क्या  कारण

 हैं  और  इस  बारे  मे  कब  तक  निर्णय  किये  जाने

 की  संभावना  है  ?

 सूचार  तथा  प्रसारण  मन्त्रालय  और  संचार

 बिभाग  में  राज्य  मंत्रों  (श्री  इ०  Go  गुजराल)  :

 (क)  से  ग.  मामठा  अभी  विचाराधीन  है।

 Drought  in  Tamil  Nadu

 DR.  SUSHILA  NAYAR:
 SHRI  P.  RAMAMURTI  :
 SHRI  UMANATH  :
 SHRI  K.  RAMANL:
 SHRI  A  K.  GOPALAN  :
 SHRI  KIRUTTINAN  :

 #490.

 Will  the  Miister  ०  FOOD  AND  AGRI-
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 CULTURE  be  pleased  to  state  :
 (a)  whether  it  is  a  fact  that  the  food

 production  in  the  Tamil  Nadu  State  during
 the  year  1968-69  has  come  down  by  nearly
 2  lakh  tonnes  du:  to  the  effect  of  drought
 in  that  State  ;

 (b)  if  so,  whether
 requested  the  Central  Government  for  more
 assistance  for  the  help  of  drought  affected
 arcas  of  that  State  and  to  meet  the  shortage
 of  foodgrains  ;  and

 that  State  have

 (c)  the  reaction  of  the  Central  Govern-
 ment  thercto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  =  (SHRI  ANNASAHIB
 SHINDE):  (a)  Estimates  of  production
 of  foodgrains  in  Tamil)  Nadu  during  1968,
 69  have  not  yet  been  finaiised.  However,
 the  State  Government  did  estimate  the
 loss  in  production  of  foodgrains  at)  one
 stage  at  about  12,  lakh  tonnes.

 ५०).  ४65,  Sir,

 (ce).  Miximum)  possible
 foodgrains  are  bing
 keeping  in  view  the

 quantilies  of
 allotted  to  the  $  ate
 overall  availability  of

 foodgrains  in  the  Central  pool  and  the
 needs  of  other  S:ates.  The  Central  Govern-
 ment  have  also  released  a  sum  of  Rs,  8.25
 crores  to  the  State  Government
 relief  and  400  tonnes  of  gift
 distribution  as  gratuotous  relief.

 for  drought
 wheat  for

 Selection  of  areas  for  High-Yielding  Varities
 of  Grains

 *40l.  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  FOOD  AND  AGRICU-
 LTURE  be  pleased  to  state  :

 (a)  whether  it)  is  oa  fact  that)  the
 Programme  Evaluation  Organisation  of  the
 Pianning  Commission  has  suggested  some
 re-thinking  on  the  criteria  for  selection  of
 areas  for  sowing  high-yielding  varietics  of
 grains  ;

 (b)  if  so,  whether  the
 Planning  Commission
 and

 suggestion  of  the
 has  been  consid:red  ;

 (c)  the  reaction  of
 thereto  ?

 the  Government
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  Yes,  Sir.  This  suggestion
 was  made  by  the  Programme  Evaluation
 Organisation  of  the  Planning  Commissfon
 in  their  report  on  the  evaluation  study  of
 High-Yielding  Varietics  Programme  for
 Kharif,  1967,

 (0)  and  ().  Yes.  The  suggestion  of
 the  Planning  Commission  was  given  due
 attention  in  the  selection  of  areas  for  the
 cultivation  of  the  high-yiclding  varieties  of
 cereals,  particularly  paddy,  during  Kharif
 968  ina  number  of  States  such  as  Tamil
 Nadu,  Bihar,  Uttar  Pradesh,  Mysore,  West
 Bengal,  Orissa  and  Kerala.

 Settlement  of  Employees’  Provident
 Fund  Accounts

 *402,  SHRI  SURENDRANATH
 DWIVEDY  :

 SHRI  S.  M.  KRISHNA  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  bs:  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  large
 number  of  complaints  of  inordinate  delays
 in  final  settlement  of  Employees’  Provident
 Fund  Accounts  have  been  received  by
 Government  ;

 (  b)
 and

 if  so,  the  reasons  for  these  delays  ;

 (c)  the  steps  taken  to  mect  the  requests
 of  the  Provident  Fund  account  holders  for
 realisation  of  their  Provident  Fund  accounts  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD)  :  (a)  The  admi-
 nistration  of  the  Employees’  Provident  Fund
 is  the  concern  of  the  Central  Board  of
 Trustees,  an  autonomous  organisation  sct  up
 under  the  Employces’  Provident  Funds  Act,
 952  and  is  not  the  concern  of  the  Govern-
 ment  of  India.  The  information  is  not  avai-
 lable  with  the  Government  of  India.  The
 Provident  Fund  Authorities  have  reported
 that  during  the  years  ‘1966-67,  ‘1967-68  and
 1963-69,  ovar  909%  of  the  claims  were  settled
 within  one  month  but  complaints  regarding
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 delay  in  settiement  of  claims  are  received  in
 some  cases,

 (b)  According  to  the  report  of  the
 Provident  Fund  Authorities,  the  following
 are  the  main  reasons  for  the  delay  in  the
 settlement  of  claims  :—

 (i)  non-submission  of  returns  by  the
 establishments  ;

 non-payment  of  provident  fund
 dues  by  the  establishments  ;

 (ti)

 submission  of  incomplete/inco-
 rrect  claim  forms  ;

 (ii)

 dispute  over  the  title  of  the
 claimant  ;

 (iv)

 (५)  non-submission  of  Estate  Duty
 Clearance  Certificate.

 (c)  Prosecutions  and  recovery  proceed-
 ings  are  resorted  to  against  the  defaulting
 establishments  for  non-submission  of  returns
 and  non-deposit  of  provident  fund  dues.  In
 certain  cases,  action  is  also  initiated  under
 sections  406/409  of  the  Indian  Penal  Code.

 Deficit  in  Foodgrins
 403  SHRI  YAJNA  DATT  SHARMA  :

 Will  the  Mintster  of  FOOD  &  AGRICUL-
 TURE  bs  pletsed  to  state  :

 (a)  the  present  deficit  in  foodgrains
 faced  by  the  country  and  the  way  the  same
 is  being  met  ;

 (b)  whetacr  the  Punjab  G»vernment
 have  informed  the  Central  Government  that
 the  State  is  prepared  to  meet  the  entire
 deficit  faced  by  the  country  in  case  the
 Centre  gives  200  MW  electricity  to  Punjab  ;
 and

 (c)  if  so,  whether  the  Central  Govean-
 ment  have  assessed  the  claim  of  the  Punjab
 Government  in  the  matter  and  the  steps
 taken  by  the  Central  Government  to  help  the
 State  to  mact  the  country’s  need  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FO)D,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  The  requirements  of  food.
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 grains  depend  on  a  number  of  factors  e.g.
 Population,  extent  of  matcrial  prosperity  of
 the  people,  their  food  habits,  extent  of
 urbanisation  and  the  availability  of  subsi-
 diary  and  substitute  foods.  Ina  developing
 economy  like  India’s,  most  of  these  factors
 are  constantantly  changing.  In  view  of  this
 and  in  the  absence  of  a  scientific  survey  of
 consumption  of  foodgrains,  it  is  not  possible
 to  estimate  the  requirements  and,  therefore,
 the  deficit  at  any  point  of  time.  To  meet  the
 tequirements  of  public  distribution  and  of
 buffer  stocks,  foodgrains  are  being  imported
 at  present  after  taking  into  account  Govern-
 ment  procurement  within  the  country.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 Programme  to  Raise  Production

 *404.  SHRI  K.  P.  SINGH  DEO:  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  ६

 (a)  whether  any  programmes  have  been
 formulated  throughout  the  country  to  remedy
 major  defects  in  the  rural  economy  and  to
 help  the  farmers  raise  production  ;

 (b)  whether  the  Intensive  Agriculture
 District  Programme  know  as  the  ‘package
 Programme’  falls  under  the  above  category  ;

 (c)  if  so,  the  origin,  abjectives  and
 achievements  made  fo  far  ;  and

 (५).  the  States  and  the  Districts  in
 which  the  programme  alrcady  exists  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHI*‘DE)  :  (a)  Yes,  Sir.  The  new
 strategy  for  agricultural  development.
 which  is  being  followed  since  ‘1966-67.
 throughout  the  country,  aims  at  helping  the
 farmer  to  increase  the  per  hectare  yields
 through  application  of  science  and  techno-
 logy  and  thereby  sceks  to  improve  the  rural
 economy.  The  key  clements  of  the  new
 strategy  are  :

 I,  Large-scale  adoption  of  the  high-
 yielding  varieties  of  paddy  and
 wheat  and  hybrids  of  maize,  jowar
 and  bajra  to  replace  the  traditional
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 varietics.  These  new  varieties  are
 capable  of  giving  much  higher
 yields  per  unit  of  land  under  proper
 farm  management  practices  and
 technology  than  the  tradi:ional
 varicties.

 The  availability  of  short-duration
 high-yiclding  varictics  has  opened
 up  vast  opportunitics  of  raising
 more  than  one  crop  from  lands
 which  were  hitherto  single  cropped.
 This  led  to  the  introduction  of  a
 Multiple  Cropping  Programme
 in  the  year  1967-63,  The  coverage
 of  this  programme  is  increasing
 rapidly  from  year  to  year.

 Short-duration  varictics  of  pulses
 and  other  crops  have  been  introduc-
 ed  to  fit  in  with  the  cropping  pat-
 terns  under  different  agro-climatic
 conditions.

 The  high-yiclding  varieties  are  fer-
 tilizer-responsive  and  require  higher
 doscs  of  fertilization  than  the  tradi-
 tional  varicties  for  giving  optimum
 yields.  Steps  have  been  taken  to
 improve  the  arrangements  for
 supply  of  fertilizers  to  the  culliva-
 tors  to  ensure  adequate  and_  timely
 provision  of  this  input.  These
 include  increased  credit  as  well  as
 storage  facilities,

 Large-scale  and  integrated  pest
 control  measures  have  been  taken
 up  to  save  the  crops  from)  damage
 by  pests  and  diseases.

 Demonstrations  are  organised  to
 show  the  farmers  benefits  of  adop-
 tion  of  package  of  practices  recom-
 mended  for  the  cultivation  of  high-
 yielding  varicties.  Tie  package  of
 practices  is  prescribed  on  the  basis
 of  research  resulis  and  field  expe-
 rience.

 A  large  number  of  Farmers’
 Training  Centres  have  been  establi-
 shed  as  a  support  to  the  High-
 Yielding  Varietics  Programme.  At
 these  centres  farmers  are  trained  in
 the  adoption  of  improved  techno-



 37  Written  Answers

 logy  recommended  for  stepping  up
 crop  production.

 8.  The  farmers  participating  in  the
 agricultural  production  programmes
 are  assured  of  the  supply  of  inputs
 like  improved  seeds,  fertilizers,
 pesticides,  credit  farm  machinery
 and  =  implements  —  ctc.  through
 cooperative  institutions,  govt.
 agencies,  Agro-Industries  Corpora-
 tions  etc,

 9.  Establishment  of  closer  links  bet-
 ween  the  Agricultural  Universities,
 Research  Institutions  and  the
 Department  of  Agriculture  so  as  to
 stimulate  the  flow  of  the  latest
 results  of  research  to  the  farmers
 and  feed-back  of  their  problems
 to  the  research  institutions  for
 solution.

 10.  Intensification  of  extension  cfforts
 through  strengthening  of  the  exten-
 sion  machinery  at  district,  block
 and  village  levels.

 The  efforts  for  raising  agricultural  pro-
 duction  are  proposed  to  be  further  intensified
 under  the  Fourth  Five  Year  Plan,  which
 also  lays  strong  emphasis  upon  its  institu-
 tional  financing  of  agricultural  development,
 farm  machinery  services  and  area  develop-
 ment,  particularly  based  upon  water  use  and
 management.

 (b)  Yes.  The  Intensive  Agricultural
 District  Programme  which  is  being  imple-
 mented  in  selected  areas  as  a  ‘pace-setter’
 and  ‘path-finder’  project,  is  designed  to
 develop  new  innovations,  new  ideas  and
 procedures  for  wider  adoption  in  agricultue
 ral  development.  The  operation  of  this
 programme  during  the  past  7-8  years  has
 provided  valuable  guidclines  in  the  formu-
 lation  of  the  new  agricultural  strategy.

 (c)  Origin
 The  Intensive  Agricultural  District

 Programme  arose  out  of  the  recommenda-
 tions  made  in  the  report  entitled  ‘India’s
 Food  Crisis  and  the  Steps  to  mect  1"  by  a
 team  of  US.  experts  which  was  invited  in
 January,  959  to  study  the  country’s  food
 problems  and  make  recommendations  for  a
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 coordinated  effort  to  increase  production  on
 an  emergency  basis.  The  programme  was
 initiated  in  the  kharif  950-6I.

 Objectives
 The  programme  aims  at  an_  integrated

 and  intensified  approach  to  the  problem  of
 agricultural  production  in  areas  having
 maximum  irrigation  facilities  and  mirimum
 of  natural  hazards  and  which  are  more
 Tesponsive  to  production  efforts.  As  its
 immediate  goal,  the  programme  seeks  to
 achieve  rapid  increases  in  the  level  of  agri-
 cultural  production  through  concentration
 of  financial,  technical,  extension  and  ad-
 ministrative  resources.  In  the  long  run,  it
 aims  at  .a_  self-generating  ‘‘break-through”
 in  productivity  and  raising  the  production
 Potential  by  stimulating  the  human  and
 Physical  processes  of  change.

 Achievements

 During  the  pe'iod  of  7-8  years’  opcra-
 tion,  the  IADP  has  made  an  impact  both  in
 terms  of  coverage  as  well  as  increase  in
 production.  Recent  appraisal  of  the  IADP
 shows  that  the  programme  jin  general,  has
 lived  up  to  its  promise  in  the  setting  in
 which  it  operated,  It  has  shown  that  where
 effectively  organised  and  where  improved
 technology  was  available,  it  has  becn  able
 to  move  agricultural  production  forward
 more  rapidly  than  did  earlier  approaches
 and  to  reach  a  wider  range  of  farmers—
 large,  medium  and  small.  Most  important
 of  all,  it  has  demonstrated  a  significant  new
 approach  for  modernising  the  nation’s
 agriculture.

 By  the  end  of  1968-69,  the  IADP  had
 covered  atout  9.82  lakh  cultivating  families
 belonging  to  about  (25,921  villages  in  the
 selected  districts.  The  cultivated  areca
 covered  under  the  programme  was  27.75
 lukh  hectares  out  of  the  total  cultjvated
 area  76.38  lakh  hectares  in  these  districts,
 There  have  tecn  substantial  improvements
 in  the  consumption  of  key  agricultural  in-
 puts  as  compared  to  the  progress  registered
 in  the  rest  of  the  country.  The  quantity  of
 nitrogenous  fertilizers  (in  terms  of  amonium
 sulphate)  distributed  increased  from  56,197
 tonnes  in  9€0-6]  to  5,18,515  tonnes  in
 1968-69,  During  the  same  period  the
 quantity  of  phosphatic  fertilizers  (in  terms  of
 superphosphate)  distributed  increased  from
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 20,26l  tonnes  to  2,56,647  tonnes.  Plant
 protection  measures,  both  prophylatic  and
 curative,  have  become  extremcly  popular
 with  the  farmers.  The  arca  covered  under
 plant  protection  measures  recorded  an  in-
 crease  from  3.24  lakh  hectares  in  1961-62  to
 3  85  lakh  hectares  in  1968-69,  The  quan-
 tity  of  improved  seeds  distributed  during
 the  same  period  registered  an  increase  from
 8,617  tonnes  to  34,083  tonnes.

 Increased  intensity  of  cropping  as  en-
 visaged  under  the  JADP  has  also  meant  an
 increase  in  the  credit  ncecs  of  farmers.  The
 cooperative  institutions  are  playing  an
 important  role  in  these  districts  by  shoulder-
 ing  the  responsibility  of  timely  distribution
 of  credit  as  also  other  agricultural  inputs
 like  chemical  fertilizers,  improved  seeds,
 pesticides  etc.  to  the  farmers.  In  view  of
 this,  the  cooperative  credit  structure  in
 these  districts  has  been  strengthened  and
 credit  policy  subjected  to  revicw  to  in-
 crease  their  efficiency.  The  number  of
 primary  cooperative  socieities  functioning
 in  these  districts  stood  at  7855  with  a
 membership  of  21.41  lakhs  at  the  end  of
 1968-69,  Their  share  capital  has  increased
 to  Rs.  84.55  lakhs  in  968  69  from
 Rs.  453.38  lakhs  in  96l-62  and  similarly
 the  deposits  increased  to  Rs.  555.43  lakhs
 from  Rs.  250.98  lakhs  during  the  same
 period.  The  loans,  mainly  short-term,
 advanced  ०9५  these  societies  to  the  farmers
 increascd  from  Rs.  527.00  Jakhs  in  1961-62,
 to  Rs,  2946  20  lakhs  in  1968-69,

 As  in  the  rest  of  the  country,  the  high-
 yielding  varietics  were  introduced  in  the
 IADP  districts  in  the  year  ‘1966-67  and
 since  then  the  coverage  under  these  varic-
 tics  has  expanded  considerably  year  after
 year.  There  has  been  greater  concentration
 of  the  programme  in  these  districts  than  in
 the  other  districts  in  cach  State.  The  area
 covered  under  the  high  yielding  varieties
 was  Qa  lakh  hectares  in  ‘1966-67,  and  the
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 same  had  increased  to  7.69  lakh  hectares  by
 ‘1967-68.  There  was  substantial  expansion
 in  the  coverage  of  high  yiclding  varicties  of
 wheat  in  all  the  JADP  districts,  especially
 in  Ludhiana,  Aligarh  and  Shahabad.

 The  multiple  cropping  programme  has
 also  made  appriciable  hcadway.  A_  signifi-
 cant  development  was  conversion  of  single
 crop  Samba  land  into  double  cropped  areca
 using  ADT-27  varicty  of  paddy  in  Thanja-
 vur  district  during  1967-68  as  a  part  of  the
 multiple  cropping  programme.  Out  of  3.64
 lakh  hectares  of  Samba  land,  approximately
 .20  lakh  hectares  where  normally  one  crop
 of  paddy  was  raised  by  farmers,  was  sown
 with  two  crops-ADT-27  followed  by  an-
 other  short  durarion  varicty  of  paddy,  The
 programme  is  being  further  intensified,

 The  yields  of  important  crops  have,  by
 and  large,  shown  an  upward  trends  in  the
 IADP  districts  since  the  inception  off  the
 programme.  The  increases  in  average  yield
 of  paddy  per  hectare  obtained  during  1968-
 69  over  the  pre-package  period  ranged  from
 2.2  per  cent  to  564  per  cent.  The  yicld  of
 paddy  in  Mandya  district  touched  a  record
 level  of  23.3  quantals/hectare  in  1968-69  as
 compared  to  17.7,  quantals/hectare  in  the
 preceding  year  and  49  0/H  in  the  pre-
 package  period.  Comparatively  the  in-
 crease  in  the  average  yicld  of  wheat  per
 hectare  was  quite  substantial  and  ranged
 from  57  3  to  84.5  per  cent.  during  1968-69.
 Ludhiana  set  an  all-time  record  of  wheat
 yield  at  33.0  quintals  per  hectare  during
 1968-69.  as  compared  to  25  0/H  during
 1966-67,  and  I.6  O/H  during  the  pre-
 package  period.  Appreciable  increases  in
 the  yield  of  maize  were  also  recorded  dur-
 ing  1968-69  over  the  pre-package  period
 particularly  in  the  districts  of  Aligarh
 (104.7)  and  Ludhiana  (117.4).

 (d)  The  programme  at  present  is  in
 operation  in  the  following  districts  :—

 State

 Andhra  Pradesh
 Assam
 Bihar
 Gajarat
 Haryana
 Jammu  and  Kashmir AWN

 Distrtct

 West  Godavari
 Cachar
 Shahabad
 Surat-Bulsar
 Karnal
 Jammu  &  Anantnag
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 7.  Kerala
 8.  Madhya  Pradesh
 9.  Madras

 10.  Mysore
 il.  Orissa
 1d  Punjab
 I3.  Uttar  Pradesh
 14,  West  Bengal
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 Alleppey  &  Palghat
 Raipur
 Thanjavur
 Mandya
 Sambal  pur
 Ludhiana
 Aligarh
 Purdwan

 Note;  The  IADP  in  Pali  district  of
 Rajasthan  and  Bhandara  district  of  Maha-
 rashtra  has  since  been  scaled  down  to  the
 Intensive  Agricultural  Areas  Programme  of
 lesser  intensity  by  the  State  Governments
 concerned,

 Incidents  of  Gheraos

 SHRI  HIMATSINGKA  :  Will
 REHABI-

 #405,
 the  Minister  of  LABOUR  AND
 LITATION  be  pleased  to  state  ३

 (a)  whether  Government  have  —  taken
 note  of  the  rise  in  the  number  of  gheraos
 in  the  recent  past  ;

 (b)  the  number  of  gheraos  in  the  diffe-
 rent  enterprises  in  the  various  States  made
 during  1967-68,  1968-69  and  the  first  quarter
 of  1969-70  ;

 (c)  the  extent  of  loss  in  production
 caused  on  account  of  ghcraos  during  each  of
 the  periods  ;  and

 (d)  whether  Government  are  considering
 any  strict  legal  measure  to  tackle  the  situ-
 ation  arising  from  the  increasing  number  of
 gheraos  in  the  country,  if  so,  the  nature  of
 the  legislation  proposed  to  be  brought  forth
 in  this  connection  and  what  other  Iegal  ad-
 ministrative  steps  are  being  taken  to  tackle
 the  situation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  KEHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD):  (a)  to  (c).
 Information  is  being  collected  and  will  be
 placed  on  the  Table  of  the  House.

 (d)  Government  are  not  considering
 any  special  legal  or  legislative  measures  in

 the  matter  of  Gheraos,  Since  ‘Gheraos’
 have  evident  law  and  order  implications,
 involving  as  they  may  criminal  offences  of
 various  kinds,  they  are  primarily  the  con-
 cern  of  the  State  Governments.  The  State
 Governments  have  already  been  advised
 that,  as  pointed  out  by  the  Standing  Labour
 Committce  at  its  mveting  in  May  1967,
 coercive  and  intimidatory  tactics  including
 ‘Gheraos’  (wrongful  confinement),  are  not
 to  be  approved  of  for  resolving  industrial
 disputes.

 सरकारी  उपक्रमों  द्वारा  कमंचारी  भविष्य
 निधि  अधिनियम  को  क्रियान्विति

 *406,  श्रो  रणजोत  सिह  :
 श्री  राम  गोपाल  शालवाले  :
 श्री  अटल  बिहारी  बाजपेयी  :
 श्री  बृमभषण  लाल  :
 की  जगन्नाथ  राव  जोशी  :
 श्री  सरज  भान  :

 क्या  श्रम  तथा  पुनर्वास  मंत्री  यह  बताने  की
 कृपा  करेगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उत्तरी  क्षेत्र  में
 498  सरकारी  उतपक्रमों  में  से  l70  उपक्रमों  में
 कमंचारी  भविष्य  निधि  अधिनियम  और  योज-
 नाओं  को  क्रियान्वित  नहीं  किया  रहा  है  ;

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  सरकार
 की  क्या  प्रतिक्रिया  है  ;  श्रोर

 (ग)  देश  में  ऐमे  सरकारी  उपक्रम  कुल
 कितने  हैं  जिनमें  इस  अधिनियम  को  लागू  नहीं
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 किया  जा  रहा  और  इसके  कया  कारण  हैं  ?

 श्रम,  रोजगार  तथा  पुनर्वास  मंत्रालय  में
 राज्य  मंत्री  (भी  भागवत  झा  आजाद)  :  (क)  से

 (ग).  कमंचारी  भविष्य  निधि  के  प्रशासन  का

 ताल्लुक  न्यासियों  के  केन्द्रीय  बोर्ड  से  है,  जो  कि

 कमंचारी  भविष्य  निधि  अधिनियम,  952  के
 अन्तगंत  एक  स्वायत्त  संगठन  है  और  भारत
 सरकार  का  इससे  सम्बन्ध  नहीं  है।  भविष्य
 निधि  प्राधिकारियों  ने  यह  सूचित  किया  है  कि  :

 कर्मचारी  भविष्य  निधि  अधिनियम,  952
 के  अन्तगंत  लाये  गये  उत्तर  अन्चल  के  सरकारी

 क्षेत्र  में  489  उपक्रमों  में  से  70  प्रतिष्ठान
 31-12-1968,  को  उक्त  अधिनियम  और  उसके
 अन्तगंत  बनाई  गई  योजना  के  उपबन्धों  को

 कियान्वित  नहीं  कर  रहे  थे  ।  3/-I2-968  को

 देश  में  क्रियान्वित  करने  वाले  सरकारी  क्षेत्र  के
 उपक्रमों  की  संख्या  592  थी

 केन्द्रीय  सरकार  तथा  राज्य  सरकारों  के

 सरकारी  क्षेत्र  के  अधिकांश  उद्यम  विभागीय  उप-

 क्रम  कमंचारी  भविष्य  निधि  अधिनियम  के  उप-

 बन्धों  को  क्रियान्वित  कर  रहे  हैं  ।  शेष  प्रतिष्ठानों
 में  से,  बहुत  से  प्रतिष्ठानों  में  सेवा-निवृति  लाभ
 दिये  ज्ञाते  हैं,  जो  उक्त  योजना  के  अन्तगगंत

 मिलने  वाले  लाभों  से  किसी  भी  प्रकार  कम

 नहीं  है  श्लोर  इसलिए,  वे  धारा  7  के  आधीन

 छूट  पाने  के  लिए  अहंक  हो  जाते  हैं।  सम्बन्धित

 उद्यमों  को  यह  मनवाने  का  प्रयास  जारी  है  कि

 या  तो  वे  छूट  मांगे  अथवा  कमंचारी  भविष्य

 निधि  योजना  को  क्रियान्वित  करें।  गत  दो

 महीनों  में  केन्द्रीय  सरकार  के  2  विभागीय  उप-

 क्रमों  ने  इस  अधिनियम  की  धारा  7  के  अन्त-

 गंत  छूट  प्राप्त  कर  कानून  का  परिपालन  किया

 है।
 Procurement  of  Foodgrains

 #407.  SHRI  MUHAMMAD  —  SHE-
 RIFF  :  Will  the  Minister  of  FOOD  AND
 AGRICULTURE  bc  pleased  to  state  ;

 (a)  whether  the  Centre  has  reduced  the
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 rate  of  service  charges  to  be  paid  by  it  to
 the  agencics  procuring  foodgrains  for  the
 Central  pool  from  Rs.  .50  per  quintal  to
 a  mere  20  paise  per  quintal  ;

 (b)  whether  any  State  Government  has
 lodged  a  strong  protest  against  this  reduc-
 tion  ;  and

 (c)  the  reaction  of  the  Government
 thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  An  amount  of  Rs.  .50
 per  quintal  was  being  paid  to  the  Govern-
 ments  of  Punjab  and  Haryana  on  the  total
 quantitics  of  wheat  purchased  by  them  for
 the  Central  Pool  during  last  season  as  ser-
 service  charge.  This  charge  has  now  been
 reduced  to  20  paise  per  quintal  during  this
 season.  The  usual-establishment  expenses
 of  the  agencies  engaged  in  actual  procure-
 ment  of  wheat  continues  to  be  paid  in
 addition,

 (b)  The  Government  of  Punjab  repre-
 sented  that  they  should  be  allowed  their
 service  charge  at  the  last  years’  rate  of  े.
 1,50,  per  quintal.

 (c)  This  charge  is  paid  to  the  State
 Governments  to  cover  the  expenditure  in-
 curred  by  them  on  their  enforcement  machi-
 nery.  The  amount  of  20  paise  per  quintal
 allowed  this  year  together  with  the  service
 charges  allowed  for  the  rice  supplied  to  the
 Central  pool  will  more  than  cover  the
 annual  expenditure  of  the  States  on  their
 enforcement  machinery,

 औद्योगिक  शान्ति  को  बनाये  रखना

 *408,  श्री  रामावतार  शर्मा  :  क्‍या  श्रम
 तथा  पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे पु
 कि  :

 (क)  क्‍या  यह  सच  है  कि  'इन्टक'  ने  अपनी
 18वीं  बैठक  में  सुझाव  दिया  था  कि  पांच  वर्ष

 तक  देश  में  औद्योगिक  शान्ति  कायम  रखी  जानी

 चाहिए  और  सभी  'घिवाद  मध्यस्थ  निर्णय  के
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 लिए  सौंप  दिये  जाने  चाहिएं  ;

 (ख)  यदि  हां,  तो  इस  बारे  में  सरकार  की
 क्या  प्रतिक्रिया  है  ;

 (ग)  इस  देश  में  औद्योगिक  शान्ति  कायम
 रखने  के  लिए  सरकार  क्‍या  कार्यवाही  कर  रही
 है,  ताकि  देश  में  उत्पादन  सम्बन्धी  प्रयत्नों  की
 गति  धीमी  न  पड़े  ;  और

 (घ)  क्‍या  सरकार  का  विचार  ऐसे  राज्यों
 से,  जहां  पुलिस  बन्द  तथा  श्रमिकों  की  अन्य

 हिंसक  गतिविधियों  को  चुपचाप  देखती  रही,  यह
 अनुरोध  करने  का  है  कि  कार्मिक  संघों  को  केवल

 कानूनी  सीमा  के  अन्दर  ही  कार्य  करने  की  भनु-
 मति  दी  जाये  ?

 श्रम,  रोजगार  तथा  पुनर्वास  मंत्रालय  में
 राज्य  मंत्री  (भी  भागवत  झा  आजाद)  :  (क)
 इस  सम्बन्ध  में  श्री  आबिद  भली  ने  एक  सुझाव
 अपने  अध्यक्षीय  भाषण  में  दिया  था  ।

 (ख)  यह  सुझाव  औद्योगिक  शान्ति  संकल्प
 के  अनुरूप  है,  जोकि  अभी  भी  प्रव॒तंन  में  है  1

 (ग)  सरकार  सदा  ही  नियोजकों  और
 कर्मचारियों  से  अपने  विवादों  का  वेधानिक
 साधनों  से  निपटारा  करने  श्रौर  कामबन्दी  दूर
 करने  का  आग्रह  करती  रही  है।  जब  आवश्य-
 कता  होती  है,  तब  श्रम  कानूनों  के  उपबन्धों  को
 क्ियान्वित  करने  के  लिए  कायंवाही  की  जाती
 है  1  अनुशासन  संहिता  तथा  औद्योगिक  शान्ति
 संकल्प  के  उल्लंघन  भी  आवश्यक  सुधार  करने
 के  लिए  सम्बन्धित  पक्षों  के  ध्यान  में  लाये  जाते

 हैं।

 (घ)  पुलिस  को  कार्यवाही  का  मामला
 वास्तव  में  राज्य  के  क्षेत्राविकार  में  आता  है।
 परन्तु  स्थायी  श्रम  समिति  ने,  जिसने  इस  विषय
 पर  मई,  967  में  विचार  किया,  औद्योगिक
 विवादों  को  निपटाने  के  लिए  बल-प्रयोग  तथा
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 डराने  धमकाने  के  तरीलों  का  अनुमोदन  नहीं
 किया  t  राज्य  सरकारों  को  तदनुसार  परामर्श
 दिया  गया  है

 Seed  Developing  Centres  in  the  Country
 *409.  SHRI  S.  R.  DAMANI.:  Will the  Minister  of  FOOD  AND  AGRICUL-

 TURE  be  pleased  to  state  :

 (a)  the  number  of  seed  developing  cen- tres  in  the  country  under  Governmental
 agencies  and  their  location  ;  and

 (b)  the  varicties  produced  in  each  cene
 tre  and  whether  the  production  is  sufficient to  meet  the  entire  demand  in  the  country for  improved  seeds  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE, COMMUNITY  DEVELOPMENT  AND
 COOPLRAT:ON  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  and  (by  The  information
 is  being  collected  and  will  be  Placed  on  the
 Table  of  the  Sabha.

 Agreement  between  Novosti  and  P.I.B.
 for  circulation  of  Publicity  Material

 *4I0.  SHRID.  N.  PATODIA  :  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA. TIONS  be  pleased  to  state  :

 (a)  whether  the  agreement  between
 NOVOSTI  and  P.I.B.  entered  into  in  967
 {s  still  working  ;

 (b)  if  so,  the  ‘details  of  publicity  mate-
 rials  and  articles  circulated  by  P.I.B.  on behalf  of  NOVOSTI  and  similarly,  by NOVOSTI  on  behalf  of  P.I.B.  with  effect
 from  the  Ist  January,  968  upiil  now  ‘

 (c)  the  advantages  derived  by  the
 Government  of  India  by  entering  into  such
 an  agreement  ;

 (d)  whether  it  is  a  fact  that  in  spite  of this  agreement,  Indian  Publicity  materials are  released  for  publication  in  U.S.S.R  only after  the  same  are  cleared  for  Publication by  Soviet  Intelligence  irrespective  of  such materials  having  been  supplied  by  PLB, to  NOVOSTI  ;  and
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 (०)  whether  any  such  corresponding
 restriction  also  applics  in  case  of
 materials  supplied  by  NOVOSTI  to  P.I.B.
 or  whether  all  materials  received  by  P.I.B.
 are  made  available  for  public  reading  with-
 out  censor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  ;  AND  IN  THE
 DEPARTMENT  OF  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL)  ;  (a)  Yes,  Sir.

 (b)  and  (०).  No  publicity  material  or
 articles  are  circulated  by  P.I.B.  on  behalf
 of  NOVOSTI.  Whatever  material  is  receiv-
 ed  from  NOVOSTI  is  kept  as  reference
 material  in  the  library  along  with  similar
 information  material  received  from  other
 countries.

 So  far  as  NOVOSTI  is  concerned,  P.I.B.
 has  supplied  to  the  Agency  over  25  featu-
 res  and  articles,  many  of  them  illustrated,
 since  January,  1968.  This  material,  accord-
 ing  to  NOVOSTI,  is  regularly  included  in
 the  ‘International  Information  Bulletin’  cir-
 culated  by  NOVOSTI  to  about  900  Sovict
 newspapers  and  periodicals.  Since  NOVO-
 STI  translates,  duplicates  and  distributes
 PIB  material,  this  arrangement  augments
 efforts  of  our  Embassy  to  circulate  widely
 publicity  material  pertaining  to  India.

 (d)  We  have  no  such  information.

 (e)  Does  not  arise.

 Utilisation  of  Provident  Fund  Moncey  by
 Colliery  Owners

 «4ll,  SHRIK.  M.  KOUSHIK  :  Will
 the  Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  :

 (a)  whether  it  has  come  to  the  notice  of
 the  Government  that  the  colliery  Proprictors
 do  not  deposit  the  amount  of  the  Provideat
 Fund  within  the  stipulated  period  and  use
 the  amount  so  collected  from  the  labourers
 for  purposes  of  their  own  ;

 (b)  whether  Government  are  aware  that
 the  interest  accruing  on  the  amount  so  used
 by  them  is  far  more  than  the  amount  of  fine
 which  they  are  required  to  pay  in  case  their
 failure  to  pay  entails  in  a  prosecution  ;  and
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 (c)  in  view  of  the  above,  the  steps
 Government  propose  to  take  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD)  :  (a)  to  (c).  The
 administration  of  the  Coal  Mines  Provident
 Fund  is  the  concern  of  the  Board  of  Trustees,
 an  antonomous  Organisation  set  up  under
 the  Coal  Mines  Provident  Fund  and  Bonus
 Schemes  Act,  948  and  not  the  concern  of
 Government  of  India,  The  Coal  Mines
 Provident  Fund  Organisation  has  reported
 that  some  employers  default  in  payment  of
 Provident  Fund  dues  of  the  workers  and  the
 interest  accruing  on  the  amounts  in  default
 in  some  cases  is  more  than  the  fine  imposed
 On  the  employers  concerned  in  the  event  of
 Prosecution,  Provident  Fund  dues  are  -e-
 coverable  as  arrears  of  land  revenue.  As
 regards  prosecution,  before  its  amendment  in
 1985,  the  Act  provided  for  punishment,  in
 the  case  of  default,  with  imprisonment  for  a
 term  up  to  6  months  or  with  fine  extending
 to  one  thousand  rupees  or  with  both,  The
 Act  was  amended  in  955  to  provide
 further  that  if  any  person  is  again  guilty  of
 such  offence  within  a  period  of  2  years,  he
 would  be  punishabl:  with  imprisonment  for
 aterm  up  to  one  year  or  with  fine  extending
 to  two  thousand  rupees  or  with  both.  Pro-
 vision  was  also  made  for  levy  of  damages
 not  exceeding  259%  of  the  amount  of  arrears
 in  case  of  delayed  payment  of  Provident
 Fund  ducs.  The  question  of  making  penal
 Provisions  more  deterrent  is  under  consi-
 deration.

 The  Board  of  Trustees  have  also  taken
 the  following  steps  in  this  connection  :

 (i)  It  has  been  decided  to  initiate
 prosecution  under  406  of  I.  P.  ८.
 against  defaulting  employers,
 wherever  necessary.

 (ii)  Special  Certificate  Officers  have
 been  appointed  for  dealing  with
 the  certificate  cases  of  the  Fund.

 A  Committee  has  been  set  up  to
 take  up  such  cases  with  the
 defaulting  employers  in  order  to
 ensure  speedy  recovery  of  the
 dues.

 (iii)
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 wa

 Against  Director,  Song  and  Drama
 Division

 12,  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  p'eased  to  state:

 (a)  whether  enquiries  into  the  allegations
 against  the  Director  of  Song  and  Drama
 Division  have  since  been  completed  ;

 (b)  if  so,  the  details  thercof  ;

 (c)  whether  any  action  is  proposed  to  be
 taken  against  the  Director  ;  and

 (d)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTERY  OF  INFORMATION  AND
 BROADCASTING  ;  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL)  :  (a)  to  (d).  En-
 quires  have  been  made.  Asa  first  step,  an
 order  has  been  issued  that  rehearsals  should
 normally  be  held  during  office  hours  only,
 andin  any  case,  not  after  6.00  P.M.  The
 Participation  of  gucst  artistes  in  any  capacity
 in  rehearsals/performances  without  the  prior
 permission  of  this  Ministry  has  been  for-
 bidden.  Certain  staff  transfers  have  also
 been  ordered.

 Award  of  Arbitrator  on  the  Report  of  the
 Wage  Board  on  Non-working  Journalists

 4413,  SHRIS.  M.  BANERJEE  :  Will
 the  Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  :

 (a)  whether  the  Arbitrator  has  given  an
 award  on  the  Report  of  the  Wage  Board  on
 Non-working  Journalists  ;  and

 (b)  if  not,  the  reasons  for  this  delay  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD)  :  (a)  Th:  disput:
 relating  to  the  implem:ntation  of  the  recom-
 mendations  of  the  Wage  Botrd  for  Non-
 journalists  in  certain  newspaper  establish-
 ments  was  referred  to  the  National  Tribunal,
 Calcutta  for  adjudication.  No  arbitrator
 was  appointed.

 (b)  The  Tribunal  is  procceding  with  its
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 work  expenditiously,  Considering  the  nature
 and  scope  of  the  reference,  there  is  no  delay.

 Supply  of  Foodgrains  to  Government
 Employees  at  Subsidised  Rates

 #414,  SHRI  M.  L.  SONDHI  :  Will  the
 Minister  of  FOOD  AND  AGRICULTURE
 be  pleased  to  state  ;

 (a)  whether  the  Food  Corporation  of
 India  is  empowered  to  supply  foodgrains
 to  the  Central  Government  employees  at
 subsidised  rates  ;

 (b)  whether  the  Central  Government
 employces  have  demanded  protection  against
 rise  in  foodgrain  prices  ;  and

 (c)  if'so,  the  reasons  why  the  Food
 Corporation  of  India  has  not  come  to  the
 help  of  the  Central  Government  employees  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  No,  Sir.  The  Food  Cor-
 poration  of  India  has  to  supply  the  grain
 at  the  issue  prices  fixed  by  Government
 of  India.

 (b)  Though  representations  have  been
 received  by  Government  for  protection  from
 the  gencral  rise  in  prices,  there  have  been
 no  specific  representations  for  protection
 against  the  rise  in  foodgrains  prices  alone.

 (०)  D-.es  not  arise.

 Communications  Facilities  in  Border  Areas
 of  Northern  Region

 AIS.  SHRI  SHRI  CHAND  GOYAL:
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  ;  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  the  steps  taken  by  Government  to
 increase  communications  facilities  in  the
 border  areas  of  the  Northern  region  ;  and

 (b)  the  similar  steps  taken  to  increase
 the  facilities  in  the  tribal  areas  ?

 THE  MINISTER.OF  INFORMATION
 AND  BROADCASTING  ;  AND  COMMU-
 NICATIONS  (SHRI  SATYA  NARAYAN
 SINHA)  :  (a)  and  (b),  #  statem:nt  is  laid
 on  Table  of  the  Sabha,  [Placed  in  Library.
 See  No,  LT—563/69}.
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 श्रमिकों  को  हड़ताल  समाप्त  करने  की
 योजना

 *416,  श्रो  विभूति  मिश्र:  क्‍या  श्रम  तथा

 पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  विभिन्‍न
 श्रमिक  संघों  के  नेताओं  और  पूंजीपतियों  के  सह-
 योग  से  कोई  ऐसी  योजना  तैयार  करने  का  है,
 जिसप्े  श्रमिकों  की  हड़तालें  रोकी  जा  सकें  और
 उत्पादन  बढ़  तथा  देश  प्रगति  पथ  पर  अग्रसर

 हो  ;  और

 (ख)  यदि  हां,  तो  उसकी  रूपरेखा  क्‍या  है  ?

 भ्रम,  रोजगार  तथा  पुनर्वास  मंत्रालय  में
 राज्य  मंत्री  ष्नी  भागवत  झा  आजाद)  :  (क)
 ओर  (ख).  ओद्योगिक  विवाद  अधिनियम,  947
 जो  कि  औद्योगिक  विवादों  का  निपटारा  करने
 के  लिए  प्रमुख  केन्द्रीय  विधान  है)  और  अनु-
 शासन  संहिता  से  सम्बन्धित  स्वेच्छिक  व्यवस्थाएं

 (जो  कि  सरकार  की  औद्योगिक  सम्बन्ध  नीति
 की  आधार  हैं)  को  छोड़कर  इस  समय  और  कोई
 अन्य  योजना  विचाराधीन  नहीं  है।  इस  सम्बन्ध
 में वतंमान  व्यवस्था  में  यदि  कोई  परिवतंन
 करना  हो,  तो  उस  पर  राष्ट्रीय  श्रम  आयोग  की
 सिफारिश  प्राप्त  होने  पर  उनके  प्रकाश  में  विचार
 किया  जायगा।

 Indiscriminate  use  of  Underground  Water
 for  Irrigation

 417,  SHRI  SAMAR  GUHA:
 SHRI  BENI  SHANKER

 SHARMA  :

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  b:  pleased  to  state  :

 (a)  whether  itis  a  fact  that  his  Mini-
 try  has  sent  a  circular  to  all  State
 Governments  cautioning  them  about  the

 ‘indiscriminate  use  of  underground  water  for
 irrigation  purpose  through  shallow  and
 deep  tube-wells  system  ;

 (b)  if  so,  the  reasons  for  issuing  such
 a  Circular  and  the  objective  thereof  ;
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 (c)  whether  before
 circular,  the  matter  was  discussed  with
 and  opinion  of  experts  on  Hydrology  of
 the  Irrigation  Ministry  was  taken  ;  and

 issuing  such  a

 (d)  whether  Government  propose  to  set
 up  Hydrological  Departments  at  the  Centre
 and  at  the  State  levels  to  deal  with  the
 problems  of  excessive  and  indiscriminate
 use  of  the  underground  water  and  conse-
 quent  water  scarcity  and  replanishment  of
 underground  water  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  This  Ministry  has  not  sent
 circular  on  the  subject  to  the  State  Govern-
 ments.  However,  at  the  suggestion  of  this
 Ministry,  the  question  of  introducing  ground
 water  legislition  with  a  view  to  guarding
 against  indiscriminate  use  of  ground  water
 was  discussed  at  the  Conference  of  State
 Agriculture  Production  Commissioners  held
 in  May,  1969.

 (b)  With  the  present  fast  rate  of  ground
 water  development  in  several  parts  of  the
 country,  it  has  been  felt  that  a  situation  may
 arise  in  the  near  future  in  certain  areas
 in  the  country  when  further  unrestricted
 ground  water  exploitation  may  interfere  with
 the  supplies  in  the  existing  wells  and  lead  to
 their  failure.  In  certain  parts,  uncontrolled
 development  may  lead  to  contamination  of
 good  quality  water  by  saline  water  or  salini-
 sation  of  the  soil  with  brackish  ground
 water.

 (c)  The  experts  on  Groundwater
 Hydrology  in  the  Exploratory  Tubewells
 Organisation  of  this  Ministry  are  of  the  view
 that  a  stage  has  now  been  reached  when
 legislative  measures  should  be  taken  for
 regulating  and  =  controlling  groundwater
 development.  The  same  view  was  expressed
 at  the  Conference  of  the  State  Agricultural
 Production  Commissioners.  It  was,  however,
 recognised  that  it  was  essential  to  carry  out
 accurate  and  scientific  surveys  of  ground
 water  resources  before  such  legislative
 measures  could  be  effectively  implemented.

 (d)  At  the  Central  level,  Geological
 Survey  of  India  and  the  Exploratory  Tube-
 wells  Organisation  under  this  Ministry  have
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 already  beea  actively  engaged  in  the  syste-
 matic  ground-water  investigations  with  a  view
 to  regulating  the  implemeatation  of  grouid-
 water  development  schemzs  on  sound  techni-
 cal  lines,  dealing  with  the  problems  of  exces-
 siveand  discriminate  use  of  ground  water
 and  suggesting  measures  for  increased  reple-
 nishment  of  groundwater  in  scarcity  areas.
 These  Organisations  are  being  suitably  ex-
 panded.  Besides,  the  State  Governments  are
 being  encouraged  to  set  up  their  own  hydro-
 geological  units  in  order  to  supplement  the
 activity  of  the  G.S.  I.  and  the  E.  T.  0.
 The  States  of  Rajasthan,  Haryana,  Andhra
 Pradesh,  Gujarat,  Tamil  Naidu,  Mysore,
 Maharashtra  have  already  set  up  the-e  Cells,
 whereas  others  are  in  the  process  of  doing  s>.

 Reservations  in  Promotions  of  Scheduled
 Caste/Tribe  Employees

 AIS.  SHRI  D.R.  PARMAR:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Home
 Ministry  has  issued  iastructions  for  main-
 taining  reservations  for  Scheduled  Castes/
 Tribe  employees  in  promotions  from  Class
 11.  to  Class  If  and  upper  cadres  ;

 (b)  if  so,  whether  these  instructions  have
 been  implemented  in  the  Department  of
 Communications  ;

 (०)  how  many  Scheduled  Caste  and
 Scheduled  Tribe  employees  were  bencfitted
 duc  to  the  above  stated  instructions  for  re-
 servations  in  promotions  last  year  ;  and

 (0)  if  not;  the  retsons  therefor  ?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  AND
 COMMUNICATIONS  (SHRI  SATYA
 NARAYAN  SINHA):  (a)  The  Mtaistry
 of  Home  Affairs  have  not  issu:d  instructions
 for  reservations  for  Scheduled  Castes/Trib:s
 in  Ciass  I  and  IIL  posts  filled  by  promo  ion
 except  in  the  case  of  promotions  made  on
 the  basis  of  competetive  examination  limited
 to  departm  ncal  candidates  where  the  ele-
 ment  of  direct  recruitment,  if  any,  does  not
 exceed  50  percent.  Scheduled  Castes  and
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 Sceeduled  Tribes  are  required  to  bez  given
 one  grading  higher  by  the  Departmental
 Promotion  for  Committee  promotion  of  Class
 III  officials  to  Class  H,  within  Class  II  and
 Class  If  to  Class  I  when  promotion  is  made
 by  selection.

 (b)  Yes.

 (c)  One.

 (d)  Does  not  arise.

 चूहों  से अनाज  को  बर्बादी

 #419,  श्री  रामाबतार  शास्त्री  :
 श्री  यशपाल  सिह  :

 क्या  खाद्य  तथा  कृषि  मंत्री  यह  बताने  को
 कया  करंगे  कि  :

 (क)  क्या  यह  सच  है  कि  देश  में  चूहों  की
 संख्या  300  करोड़  है  ;

 (ख)  उनके  द्वारा  प्रति  वर्ष  कितना  अनाज
 बर्बाद  किया  जाता  है,  इस  विनाश  को  रोकने  के
 लिये  बनाई  गई  योजनाओं  का  ब्यौरा  क्‍या  है
 तथा  उनमें  अब  तक  क्या  प्रगति  हुई  है  ;

 (ग)  क्‍या  यह  भी  सच  है  भारत  के  जीव-

 जन्तु  नियत्रण  संगठन  ने  चूहों  को  मारने  की  एक
 योजना  भेजी  है  ;  और

 (घ)  यदि  हां,  तो  इसके  बारे  में  सरकार
 की  क्‍या  प्रतिक्रिया  है  और  इसको  क्रियान्वित
 करने  पर  कितना  घन  खर्च  आने  की  सम्भावना

 है?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा  सह-
 कार  मंत्रालय  में  राज्य  मंत्री  श्री  अन्नासाहिब
 निन्वे) :  (क)  ठीक-ठोक  आंकड़े  उपलब्ध  नहीं
 हैं,  किन्तु  एक  अनुमान  के  आधार  पर  चूहों  को
 संख्या  24000  लाख  हो  सकती  है।
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 (@)  ठीक-ठीक  दित्ता  उपलब्ध  नहीं  है
 फिर  भी  यह  अनुमान  किया  जाता  है  कि  चूहों
 के  कारण  प्रति  बषं  l00  करोड़  रुपये  से  अधिक

 मूल्यों  के  24.0  लाख  टन  खाद्यान्नों  की  हानि
 होती  है  7  यह  कुल  हानि  कृषि  उत्पादन  का  2  से
 4  प्रतिशत  तक  होती  है।  सघन  चूहा  नियंत्रण
 उपायों  द्वारा  इस  हानि  को  धीरे-धीरे  कम  किया

 जा  रहा  है  1  विभिन्‍न  राज्यों  में  चूहा  मारक
 औषधियों  के  निःशुल्क  वितरण  के  लिये  1966-
 67  में  भारत  सरकार  ने  =  2.9  लाख  रुपये

 स्वीकृत  किये  थे  ।  वर्ष  1967-68,  झौर  1968-

 69  में  यह  राशि  बढ़ाकर  40  लाख  रुपये  कर  दी

 गई  a  चालू  वित्तोय  वर्ष  से  केन्द्र  द्वारा  प्रायोजित

 यह  योजना  अब  राज्य  क्षेत्र  को  हस्तान्तरित  कर

 दो  गई  है  -  वषं  1966-67  और  ‘1967-68,  में

 क्रमश:  83  लाख  रुपये  और  87  लाख  एकड़  क्षेत्र
 में  चूहा  नाशक  उपायों  का  उपयोग  किया  गया  ।

 (ग)  कृषि  मंत्रालय  को  ऐसी  कोई  योजना

 प्रस्तुत  नहीं  की  गई  प्रतीत  होती  है  ny

 (घ)  प्रश्न  ही  नहीं  होता  -  जब  कभी  भी

 कोई  योजना  प्रस्तुत  की  जायेगी  सरकार  उसकी
 जांच  करेगा  1

 Strike  by  labourers  in  Bokaro  Steel
 Plant

 *420.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  there  has  been  a  strike  by
 the  labourers  in  the  Bokaro  Steel  Plant  ;
 and

 (b)  ifso,  their  demands  and  the  steps
 taken  to  meet  the  same  ?

 THE  MIN!STER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD):  (a)  and  (b).
 The  workers  engigsd  by  contractors  for
 steel  fabrication  and  civil  enginzering  works
 had  gon:  on  strik:  in  Muy  last.  Theic
 demands  related  mainly  to  wages  and  cordi-
 tions  of  service.  At  the  intervention  of  the
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 Minister  for  Stee]  and  Heavy  Engineering, the  strike  was  called  off.  The  demands  of
 the  workers  have  been  referred  to  the
 arbitration  of  Labour  Commissioner  of
 Government  of  Bihar,  who  has  asked  the
 Parties  to  file  written  statements  on  the
 matters  under  dispute.

 Construction  of  Godowns  for  storage  of
 Foodgrains

 2524,  SHRI  K.  M.  KOUSHIK:  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  the  amount  of  moncy  invested  so
 far  in  the  construction  of  godowns  for
 storing  of  foodgrains  by  the  Central
 Government  and  the  Central  Warehousing
 Corporation  ;

 (b)  the  places  where  such  godowns  have
 been  constructed  ;

 (c)  the  monthly  rent  paid  by  his
 Ministry/Food  Corporation  of  India  in
 hiring  godowns  at  various  places  for  the
 Purpose  of  storing  foodgrains  ;  and

 (d)  the  monthly  rent  of  cach  of  these
 godowns  with  location  thercof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  All  the  foodgrain  godowns
 belonging  to  the  Central  Government  have
 since  been  transferred  to  the  Food  Corpora-
 tion  of  India.  The  Central  Government
 had  sactioned  upto  the  time  of  transfer,  an
 expenditure  of  Rs.  29.55  crores  on  the  cons-
 truction,  purchase,  etc,  of  these  godowns.
 The  Food  Corporation  of  India  have  spent
 another  Rs,  6.5  crores  on  new  constructions
 undertaken  by  them.

 The  Central  Warehousing  Corporation
 have  incurred  an  expenditure  of  Rs.  0.65
 crores  on  the  coustruction  of  their  ware-
 houses  upto  3lst)  March,  1969.  These
 warchouses  are  not,  however,  exclusively
 used  for  storage  of  foojgrains.

 (0)  Two  sta‘ements,  showing  the  places
 where  the  Food  Corporation  of  India  and
 Central  Warehousing  Corporation  have
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 owned  godowns  and  warehouses,  are  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT—564/69].

 (c)  Since  all  the  Central  Government
 godowns  have  been  transferred  to  the  Food
 Corporation  of  India,  the  question  of  pay-
 ing  any  rent  by  the  Ministry  docs  not  arise.
 During  1967-68,  the  Food  Corporation  of
 India  paid,  on  an  average,  Rs.  4.20  lakhs
 Per  month  as  rent  and  storage  charges.

 (d)  The  Food  Corporation  of  India
 have  taken  godowns  on  rent  from  various
 agencics  at  over  800  centres,  spread  all
 over  India.  The  cffort  and  time  involved
 in  coilection  of  the  monthly  rent  of  each
 of  these  godowns  separately,  will  not  be
 commensurate  with  the  result  to  be
 achieved.

 Exempted  Category  Phones  in  Connaught Place  Exchange  area  of  Delhi
 2525.  SHRI  JUGAL  MONDAL:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COM-
 MUNICATIONS  be  pleased  to  state  :

 (a)  how  many  apptications  from  news-
 papers  and  =  press  correspondents  under
 exempted  category  in  the  Connaught  Place
 Exchange  area  of  Delhi  are  pending  with
 the  Department  ;

 (b)  when  the  Telephone  Advisory
 Committee  met  Jast  to  allot  the  exempted
 category  phones  in  Connaught  Place  Ex-
 change  ;  and

 (c)  whether  Government  will  place  a
 statement  on  the  Table  of  the  House  listing
 the  new  permanent  and  temporary  connec-
 tions  given  under  exempted  category  in  this
 exchange  area  duting  April—July,  969
 Period  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE
 DEPARTMENT  OF  COMMUNICA-
 TIONS  (SHRI  SHER  SINGH)  :  (a)  25.

 (७)  30-I-969.

 (c)  A  statement  listing  the  new  per-
 manent  connections  given  under  Exempted
 (now  Special)  Category  in  Connaught
 Place  Exchange  Area  during  Aptil-July,
 969  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT—565/69]
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 Temporary  connections  are  not  sanctioned
 on  any  category  basis.

 Distribution  of  Wheat  received  under  Indo-
 U.S.  agreement  by  Church  World

 Service  in  Tamil  Nadu
 2526.  SHRI  BABURAO  PATEL:

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  bc  pleased  to  state  :

 (a)  the  date  on  which  9641  bags  of
 wheat  received  uncer  the  Indo-U.S.  Agree-
 ment  by  the  Church  World  Service  were
 handed  over  by  the  Regional  Officer  (Food)
 to  one  Shri  P.  Sundaram  for  free  distribu-
 tion  to  the  poor  and  hungry  in  Koi'patti and  Kadambur  towns  in  Tirunelveli  Dis-
 trict  of  Tamil  Nadu  ;  and

 (b)  the  reasons  why  the  Food  Corpo-
 ration  did  not  directly  distribute  the  wheat
 frce  instead  of  handing  it  over  to  Shii
 Sundaram,  who  is  reported  to  be  closely
 related  to  the  Regional  Director  of  Food  2?

 THE  MINISTER  OF  STATF  IN  THE
 MINiSTRY  OF  FOOD,  AGRICULTURE
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  9€4I  Fags  of  wheat  in
 question  arrived  at}  Madras  Port)  betwecn
 April,  968  and  Octoter  968  and  were
 despatched  by  rail  in  the  name  of  Shri  P.
 Sundaram  on  the  following  dates  —

 550  bags  4.5.1968
 997  ,,  78.1968,

 29  9  9.5.1968
 000  on  10.6.1968.
 1285  8  18,6,1968
 3140,  22.6.1568

 570  ee  23.6.39¢8
 190  a  24.6.1908
 900  8  27.6.1968
 980,  18.10.1968.

 Total  :—  9641  bags

 (b)  In  terms  of  the  Indo-U.S.  Agrce-
 ment,  gifis  consignments  received  thercuncer
 are  to  be  despatched  to  the  consignecs
 designated  by  the  approved  Relief  Agencies
 concerned  for  distribu  icn  by  them.  There
 is  no  provision  in  Agiecmcnt  for  distribu-
 tion  of  such  gifts  by  !!e  Rcgional  Director
 (Food)  or  anv  other  Agency.
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 Availability  of  Tractors  in  Madhya  Pradesh

 2527.  SHRI  BABURAO  PATEL  :
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  the  quantity  of  foodgrains  produced
 annually  in  Uttar  Pradesh,  Madhya  Pradesh
 Maharashtra,  Punjub,  Gujarat  and  Haryana,
 State-wise  with  the  number  of  tractors  in
 use  in  each  of  the  States  ;

 (b)  the  reasons  why  there  are  less  trac-
 tors  in  Madhya  Pradesh  while  this  State
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 produces  annually  the  second  largest  amount
 of  foodgrains  in  the  country  ;  and

 (c)  whether  it  is  a  fact  that  no  loan  faci-
 litics  to  farmers  of  Madhya  Pradesh  to  buy
 tractors  were  given  during  the  last  three
 years  ;  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD.  AGRICULTURE,

 ‘COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  The  required  information
 is  given  below:

 Foodgrains  produciion  for  (1967-68,  (based  on  final  No.  of  tractors  according  to
 estimates)  (Thousand  Tonnes)  the  Livestock  Census-966

 l.  Uttar  Pradesh  10,139
 2  Punjab  5,445.3  10,646
 3.  Maharashtra  6,951.3.  3,260
 4,  Gujarat  —_  3,367.6  3,248
 5.  Haryana  —_  3,993.3  4  850
 6.  Madhya  Pradesh  10.162.1  2533

 (0)  The  number  of  tractors  in  Madhya  East  Pakistani  Refugees  Scttled  in
 Pradesh  is  less  because  of  different  condi-  Madhya  Pradesh

 of  assured  irrieation,  percentage  of  irrigated  2528  SHRI  BABURAO  PATEL  :
 land.  nature  of  holdings,  socio-economic  Will  the  Minister  of

 pour  AND
 conditions,  multiple  cropping.  etc.,  are  REHABILITATION  be  pleased  to  state
 responsible  for  difference  of  number  of
 tractors  in  use  in  this  and  other  States.

 The  distribution  of  tractors  manufac-
 tured  indigenously  is  done  by  the  dealers
 and  sub-dealers  appointed  by  these  manu-
 factures  on  the  basis  of  ‘first  come,  first
 served’,  Hitherto,  the  distribution  of
 imported  tractors  was  done  in  the  various
 States  including  Madhya  Pradesh  by  the
 agents  of  foreign  suppliers  also  on  the  basis
 of  ‘first  come,  first  served’.  The  registra-
 tions  made  by  the  farmers  in  the  Madhya
 Pradesh  State  were/are  low  as  compared  to
 the  registrations  made  by  the  farmers  in
 certain  other  States  and  hence  low  supply
 of  tractors  in  the  State,

 (c)  No,  Sir,  Loans  for  the  purchase
 of  tractors  have  been  advanced  by  the  State
 Government,  Similar  loans  are  also  being
 advanced  by  the  Commercial  and  Land
 Mortgage  Banks.

 (a)  the  number  of  East  Bengal  refugees
 settled  so  far  in  Madhya  Pradesh  with  the
 names  of  the  districts  and  their  number  in
 each  district  ;

 (b)  the  total  amount  of  cash  dole  and
 value  of  subsidised  food  relations  given  to
 them  so  far  ;

 (c)  some  of  the  practical  steps  taken
 to  rehabilitate  these  refugees  and  the
 number  rehabilitated  so  far  ;

 (d)  some  of  the  genuine  grievances  of
 these  refugees  and  the  measures  taken  to
 Temove  them  ;

 (०)  whether  it  is  a  fact  that  there  have
 been  several  clashes  between  the  refugees
 and  the  local  people  and  if  so,  the  nature
 of  clashes  and  reasons  therefor  ;  and

 (f)  the  steps  taken  to  establish  peace
 between  the  refugees  and  others  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 BHAGWAT  JHAAZAD)  :  (a)  to  (c).  Mig-
 ration  of  refugees  from  Pakistan  started  even
 before  the  actual  partition  in  947  and  about
 4.78  lakh  persons  had  migrated  to  India
 from  East  Pakistan  upto  3lst  December,
 1963.  In  their  case,  apart  from  some  items  of
 residuary  work  in  West  B:ngal,  which  are
 being  reviewed  by  the  Committee  of  Review,
 the  rehabilitation  work,  by  and  large,  has
 been  completed.  About  17,500,  such  mig-
 rants  were  settled  in  Madhya  Pradesh,
 including  9,300  ettled  in  the  area  covered
 by  the  Dandakaranya  Project.  Separate
 figures  of  expenditure  incurred  on  the  pay-
 ment  of  cash  doles  and  the  value  of  subs-
 sidized  food  rations  given  to  the  old  mig-
 rants  settled  in  Madhya  Pradesh  are  not
 available.  The  collection  of  this  informa-
 tion  for  the  period  since  partition  will
 involve  considerable  time  and  labour  which
 will  not  be  commensurate  with  the  results
 likely  to  be  achieved,

 In  January,  1964,  the  new  influx  of
 migrants  from  East  Pakistan  started  and
 atout  8.49  lakh  persons  have  migrated  from
 East  Pakistan  since  then.  In  their  case,
 rehabilitation  assistance  was  admissible  to
 only  such  of  those  as  were  admitted  to
 to  relief  camps  A_  large  number  of  such
 families  have  already  bezn  moved  to  reha-
 bilitation  sites  for  settlement  in  agricultural
 and  non-agricultural  occupations  in  diffe-
 rent  States.  Madhya  Pradesh  resettlement
 Projects  have  been  started  in  Panna,  Surguja
 and  Betul  Districts.  The  number  of
 families  resettled  on  land  in  these  projects
 as  on  30.6.I969  is  as  follows  :

 Ne.  of  families
 Betul  Project  642
 Surguia  Project  56
 Panna  Project  356

 Total  254

 In  addition,  268  families  have  been  settled
 in  non-agricultural  occupations.  Besides
 these,  3029  families  have  been  settled  in
 Madhya  Pradesh  Zone  of  Dandakaranya
 Project.  Separate  figures  of  expenditure  fn
 respect  of  payment  of  cash  doles  and  the
 value  of  subsidized  rations  given  to  them
 during  the  last  five  years  are  not  available.
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 The  collection  of  this  information  for  the
 last  five  years  will  involve  considerable  time
 and  labour  which  will  not  be  commensu-
 rate  with  the  results  likely  to  be  achieved.

 It  may,  however,  be  mentjoned  that  cash
 doles  varying  from  Rs.  30/-  to  ‘15/-  per
 month  depending  upon  the  number  of
 members  in  a  family,  are  paid  to  new
 migrants  residing  in  camps.  Besides  cash
 doles,  rice/wheat/atta  is  sold  to  them  ata
 subsidised  rate  of  0.57  paise  per  kg.  Certain
 other  facilities,  such  as.  free  clothing,
 blankets,  utensils,  medicines  and  educa-
 tional  facilitics  ete.  are  also  provided.

 (d)  The  new  migrants  settled  in  certain
 Projects  have  complained  about  low  ferti-
 lity  of  the  soil,  lack  or  irrigation  facilities,
 drinking  water  etc.  Their  grievances  have
 been  looked  into  very  carefu'ly  and  steps  are
 being  taken  to  remove  their  genuine  diffi-
 culties,

 (०)  and  (f).  The  Information  fs  being
 collected  and  will  be  placed  on  the  Table
 of  the  Sabha.

 Films  and  Tapes  of  Mahatma  Gandhi
 with  A.I.R.

 2529.  SHRI  BABURAO  PATEL:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  93  coun-
 tries  of  the  world  are  celebrating  Gandhi
 Centenary  this  year  ;

 (b)  if  so,  the  names  of  the  countries
 which  were  given  filmstrips,  photos  and
 tape-records  of  Gandhiji’s  speeches  and  the
 cost  recovered  from  each  ;

 (ec)  whether  it  is  a  fact  that  quite  a  few
 Gandhi  tapes  were  surreptitiously  sold  or
 allowed  to  be  duplicated  for  gain  from  some
 foreign  countries  by  some  employces  of  the
 All  India  Radio  ;

 (d)  if  not,  the  date  on  which  a  physi-
 cal  check  was  made  of  films  and  tapes  in
 the  archives  of  the  All  India  Radio  and  the
 results  thereof  ;  and
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 (e)  the  names  and  designations  of
 officers  in  charge  of  the  archives  with  their
 monthly  emoluments  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE
 DEPARTMENT  OF  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL)  :  (४)  Yes,  Sir.

 (b)  A  list  showing  the  names  of  the
 countries  to  whom  filmstrips,  photographs
 and  tape  recordings  of  Gandaiji  were  sent  is
 placed  on  the  Table  of  the  Heuse.  [Placed
 in  Library.  See  No.  LT-566/69]  These
 were  distributed  free  of  charge.

 (०)  No,  Sir.

 (d)  Physical  verification  of  the  tapes
 in  the  Archives  Liabrary  was  done  on  4th
 July  1969,  The  stock  was  fourd  to  be
 correct.

 (e)  The  officers  responsible  for  the
 Archives  are  :

 Name  &  designation  Monthly
 emoluments

 l.  Shri  S.  K.  Bose,  Rs.  1417/-
 Director,  Transcription
 and  Programme  Exchange
 Service

 2.  Shri  Rajinikant  Rao,  Rs.  1202/-
 Assistant  Station
 Director.

 3.  Shri  R.C.  Sindhi,  Rs.  984/-
 Programme  Exccutive.
 In  addition,  the  following  staff  work  full

 time  in  the  Archives  :
 1  Shri  Kultar  Singh,  Rs.  352/-

 Junior  Librarian.
 2.  Shri  8.  S.  Gosain,  Rs.  412/-

 Staff  Artist.

 Seniority  of  Assistants  in  the  Depirtment
 of  Informatiou  and  Broadcasting

 2530.  SHRI  YASHPAL  SINGH  :  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  whether  the  Assistants  confirmed
 07  or  about  the  Ist  July,  965  are  trevted  as
 junior  in  seniority  to  those  recruited  through
 the  U.  P.  S.C.  and  confirmed  after  this
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 date  in  his  Ministry  ;

 (b)  the  number  of  Assistants  who  have
 been  superseded  and  the  number  of  Assistants
 who  are  placed  senior  to  those  superseded  ;
 and

 (c)  the  reasons  for  superseding  thosc
 Assistants  and  the  steps  taken  to  rectify  the
 defective  seniority  rules  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE
 DEPARTMENT  OF  COMMUNICATIONS
 ‘SHRI.  K.  GUJRAL)  :  (a)  Yes,  Sir.

 (0)  and  (c).  There  has  not  been  any
 supersession  as  such  in  the  matter  of  confir-
 mation  of  Assistants.  The  seniority  of
 Direct  Recruit  Assistants  vis-a-vis  promotec
 Assistants  has  been  determined  in  accordance
 with  the  relevant  rules,

 Staff  Artistes  Association

 2531,  SHRI  SHIV  KUMAR  SHASTRI:
 Wi'l  the  Minister  of  INFORMATION  AND
 BROADCASTING  ANID  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  how  many  association  and  unions
 are  still  in  existence  in  the  All  India  Radio;

 (b)  whether  this  effects  the  quality  of
 the  programme  ;  and

 (c)  if  so,  what  action  Government
 propose  to  take  in  this  matter  ?

 THE  MINISTER  OF  STATF  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN”)  THE
 DEPARTMENT  OF  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL):  (a'  One  Asso-
 ciation  and  two  Unions  of  Staff  Artistes  are
 in  existence  in  the  All  India  Radio.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 Talks  Cell  in  New  Divisison  A.I.R.  Delhi

 2532.  SHRI  SHEO  NARAIN:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
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 TIONS  be  pleased  to  state  :

 (a)  whether  there  is  a  Talks  Cell
 functioning  in  the  News  Division  of  the
 All  India  Radio  and,  if  so,  since  when
 it  has  been  functioning  and  the  comple-
 ments  of  staff  engaged  in  the  said  Unit  ;

 (0)  the  total  cost  involved  in  the
 functioning  of  the  Unit  since  its  inception,
 year-wise,  the  toial  number  of  talks/features
 cic.  written  or  produced  by  the  members
 of  the  Unit  and  how  many  of  them  were
 used  for  broadcast,  year  wise  ;

 (c)  whether  itis  also  a  fact  that  out-
 side  persons  are  also  booked  by  the  News
 Division  for  talks  and,  if  so,  how  many
 such  persons  were  booked  during  the
 period  the  Unit  has  been  functioning,
 year-wisc,  and  the  payments  made  to
 them  ;  and

 (d)  whether  Government  consider  the
 functioning  of  the  Unit  as  useful  and
 economically  sound  and  whether  it  has
 served  its  purpose  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE  DEPART-
 MENT  OF  COMMUNICATIONS  (SHRI
 I.  K.GUJRAL):  (a)  Yes,  Sir  ;  since  Novem-
 ber,  ‘1962,

 The  sanctioned  strength  of  the  Unit  is  :
 News  Editor  2
 Research  Assistant  2
 Script  Writer  3
 Stenographer  1

 (b),  and  (c).  A  statement  for  the  period
 from  967  to  June,  1969,  is  laid  on  the
 Table  of  the  House.  [Placed  in  Library.
 See  No  LT—!567/69].  Information  for  the
 Period  perior  to  967  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House.

 (d)  Yes,  Sir.
 Production  Assistants  in  A.I.R.

 2533.  SHRI  SHEO  NARAIN:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  bz  picased  to  state  :

 the (a)  the  sanctioned  —  strength  in
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 cadre  of  pro:luction  Assistants  and  othe?
 Staff  Artistes  category-wise,  their  total
 number,  the  actually  filled  up  posts  and
 the  vacant  posts  in  A.ILR.;

 (b)  the  sanctioned  strength  of  the  Pro-
 gramme  Cadre,  Station  Director,  Assistant
 Station  Directors,  Programme  Executives,
 Transmission  Executives,  the  actually  filled
 up  posts  and  th:  number  of  vacant  posts
 in  each  category  ;

 (c)  whether  itis  a  fact  that  a  number
 of  persons  have  been  promoted  on  an
 ad-hoc  bisis  to  the  category  of  post
 mentioned  at  (b)  above  and  many  of  them
 are  in  position  over  4  to  ‘S35

 (d)  if  so,  the  numbers  of  such  ad-hoc
 Promotces,  category-wise,  and  the  circum-
 stances  for  not  filling  up  the  post  on
 regular  basis  through  proper  channels  ;

 (c)  the  latest  position  about  the  pro
 posed  merger  of  the  Programme  and  the
 Production  Cadres  i.e.  Programme  Execu-
 tives  and  Production  Staff  Artiste  basis  ;  and

 (f)  how  much  time  Government  {fs
 likely  to  take  for  taking  a  decision  on  the
 subject  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  I.  K.  GUJRALi  :  (a)  Unlike  civil
 Posts,  Government  have  not  prescribed  any
 standing  strength  in  the  various  categories
 of  staff  artistes.  Depending  upon  the
 requirements  of  each  Station  at  a  given
 time,  sanctions  are  issued  by  the  Director
 General,  All  India  Radio  permitting  heads
 of  stations/offices  to  engage  persons  in  the
 recognised  catergories  of  staff  artistes.
 Information  relating  to  the  strength  in  each
 category  as  it  stood  on  31.7.69,  is  given  in
 the  Statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No,
 LT  —568/69}.

 (b)  A  Statement  giving  the  required
 informati:n  is  laid  on  the  T.b':  of  the
 House.  [Placed  in  Libraz-y.  See  No.
 LT  —563/69}.

 (c)  Yes,  Sir.
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 (a)  03  as  per  details  given  below  :

 (l)  Programme  Executives  :  OL

 (2)  Transmission  Executives  3  2

 Total  03

 Out  of  103,  only  I4  Programme  Exe-
 cutives  has  been  working  in  AIR  on  ad  hoc
 basis  for  more  than  four  years  due  to
 non  finalisation  of  the  amendment  of  the
 existing  recruitment  rules  for  the  posts
 of  Programme  Executive.

 (०)  and  (f).  The  matter  is  under  consi-
 deration.  Tt  is  difficult  to  spell  out  the
 time  the  Government  will  take  in  taking  the
 decision  on  the  question  of  merger  of
 Programme  and  production  staff  because  the
 decision  and  its  implementation  envisage
 consultation  and  approval  with  the  Union
 Public  Service  Commission  and  other
 concerned  Ministries  of  the  Government
 of  India.

 Per  Capita  Income  of  Agriculturists
 2534.  SHRI  N.  R.  DEOGHARE  :

 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  per
 capita  income  of  agriculturists  in  different
 States  is  different  ;

 (b)  if  so,  the  per  capita  income  of  agri-
 culturists  in  different  States  ;  and

 (c)  the  reasons  for  this  difference  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  to  (ce).  Data  on  per  capita
 income  of  agriculturists  are  not  compiled
 separately  every  year  in  the  National  Income
 Calculations  ac  the  All  India  L2vel  or  at  the
 Sate  L:vel.  However,  a  statement  showing
 the  net  income  from  Agriculture.  Number
 of  occupied  persois,  and  net  income  per
 occupied  persons,  and  nee  iacome  per  occu
 picd  person  in  selected  States  for  960  of  is
 laid  on  the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-569/69]  Similar
 estimates  regarding  net  income  per  occupied
 person  for  later  years  could  not  be  worked
 out  duc  to  non-availability  of  data  in  respect
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 of  number  of  occupied  persons  in  agriculture.
 The  difference  in  per  capita  income  of  agri-
 culturists  in  different  States  is  due  to  many
 factors  such  as  fertility  of  the  soil,  rainfall,
 climate  availaibility  of  irrigation  facilities,
 cropping  patterns,  inputs  etc.

 International  Film  Festival

 2535.  SHRI  N.  R.  DEOGHARE:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  whether  there  is  any  proposal  under
 consideration  of  Government  to  hold  the
 International  Film  Festival  in  India  ;  and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  I,  K,  GUJRAL)  :  (a)  Yes.

 (b)  A  note  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library,  See  No.  LT-
 157069]

 Incidence  of  gheraos  in  West  Bengal
 2536.  SHRI  CHANDRA  SHEKHAR

 SINGH  :  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased  to
 state  ;

 (a)  whether  during  his  visit  to  Calcutta
 in  May,  969  he  had  any  discussion  with  the
 West  Bengal  Ministers  and  officials  about
 the  recent  re-occurrence  of  gheraos  in  that
 State  ;

 (b)  if  so,  the  details  thereof  ;

 (c)  whether  any  notes  or  correspondence
 regarding  gheraos  were  also  exchanged
 between  his  Ministry  and  the  West  Bengal
 Government  ;  and

 (a)  if  so,  whether  a  copy  thereof  would
 be  Jaid  on  the  Table  of  the  Sabha  ?

 THE  MINISTER  OF  STATF  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOYMENT
 AND  REHABILITATION  (SHRI  BHAG-
 WAT  JHA  AZAD)  :  4a)  and  (b).  During
 discussions  with  the  labour  Minister,  West
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 Bengal  regarding  speedy  disposal  of  labour
 disputes,  including  Gheraos,  it  was  suggested
 that  a  tripartite  committce,  to  be  presided
 over  by  an  independent  Chairman,  might  be
 appoited.  The  decisions  of  the  Committee
 if  unanimous,  would  be  binding  on  both  the
 workers  and  emp!oyers  ;  in  case  there  was  no
 unanimity,  the  decision  of  the  Chairman
 would  be  final  and  binding.

 (c)  The  discussions  were  oral.

 (d)  Does  not  arise.

 Decrease  of  Lions  in  Gir  Forests  of  Gujarat
 2537.  SHRI  NARENDRA_  SINGH

 MAHIDA:  Will  the  Minister  ot  FOOD
 &  AGRICULTURE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  number
 of  lions  is  decreasing  day  by  day  in  the  Gir
 forests  of  Gujarat  ;

 (b)  whether  it  is  also  a  fact  that  their
 number  is  decreasing  because  of  poisioning
 by  the  Maldharis  and  it  is  feared  that  their
 number  may  be  reduced  further  ;

 (c)  if  so,  whether  Government  propose
 to  take  steps  to  preserve  the  lions  ;  and

 (d)  if  so,  the  details  thercof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  No,  Sir.  व  is  not  a  fact
 that  the  number  of  lions  is  decreasing  day
 by  day  in  the  Gir  Forest  of  Gujarat.  How-
 ever,  there  has  been  some  decrease  in  the
 number  of  Gir  lions  between  the  period  of
 963  and  1968.  The  June,  968  census  of
 lions  put  the  lion  population  as  477  as
 against  285  in  1963.  It  may,  however,  be
 mentioned  that  the  previous  lion  census
 were  carried  out  by  indirect  count  method,
 i.e.  by  counting  their  pug  marks  which  is
 considered  to  be  very  rough  and  approxi-
 mate  method  whereas  the  recent  census  was
 carricd  out  by  the  direct  count  method,  fe.
 by  actually  counting  the  lions  congregating
 on  kills,  which  is  comparatively  more  relia-
 ble  and  accurate.

 (०)  Pwisoning  cannot  be  considered  as
 the  only  reason  for  decrease  in  the  number
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 of  lions.  Further,  no  serious,  danger  to  the
 lion  population  is  apprehended  as  the  State
 Government  has  already  taken  several  mea-
 sures  to  preserve  them.  In  addition,  some
 more  measures  are  under  consideration  of
 the  State  Government.

 (c)  and  (d).  Certain  measures  have
 already  been  taken  by  the  State  Government
 as  detailed  below.  In  addition,  the  State
 Government  is  considering  the  report  of  the
 Sub-Committee  appointed  to  ascertain  the
 reasons  for  the  decrease  in  the  population
 of  lions  and  to  suggest  steps  to  preserve  lion
 Population  and  will  take  further  necessary
 action  as  required.  :

 (by  An  area  of  265.0I  sq.  km.  (488.  42)
 sq.  miles)  of  the  Gir  Forests,  the
 the  home  of  the  Girs  lions,  has
 been  constituted  into  a  Wild  Life
 Sanctuary,  under  the  Provisions
 of  the  Gujtrat  Wild  Animals  and
 Wild  Birds  Protection  Act,  1963.

 (2)  All  shooting  is’  strictly  prohibited
 in  the  sanctuary  areca,  so  as  to.  pre-
 vent  any  disturbance  in  Sanctuary
 area  as  well  as  to  maintain  the
 constant  food  supply  of  the  herbi-
 vorous  game  to  the  lions.

 (3)  In  order  to  dissuade  the  cattle
 owners  from  poisoning  the  lions
 out  of  vengeance,  when  lions  kill
 their  cattle,  the  State  Govt.  have
 made  a_  provision  for  award  or
 compensation,  in  cash  to  them  as
 per  the  quantum  and  rates  and
 terms  fixed  by  Govt.  Further  libe-
 ralisation  of  these  rules  under
 the  consideration  of  Govern-
 ment.

 (4)  It  is  under  tho  active  consideration
 of  the  State  Government  to  up-
 grade  a  part  of  the  Gir  Sanctuary
 into  a  National  Park,  within  which
 no  interference  from  human  beings,
 and  domestic  live  stock  would  be
 permilted.

 (5)  All  possible  financial  help  was
 provided  by  the  State  Government
 for  the  development  of  the  Gjr
 Sanctuary,  During  the  year  96g-
 69,  an  amount  of  Rs.  1,90,000/~
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 was  sanctioned  for  the  development
 of  this  sanctuary  which  includes
 the  provision  for  welfare  of  Fauna,
 providing  water  facilities,  repairs
 to  roads,  etc.

 Soil  Conservation  in  Gujarat
 2538.  SHRI  NARENDRA  SINGH

 MAHIDA  :  Will  the  Minister  of  FOOD
 &  AGRICULTURE  be  pleased  to  state  :

 (a)  the  amount  allocated  to  Gujarat  in
 1963-69  for  soil  conservation  ;

 (b)  the  amount  actually  there
 during  the  year  ;  and

 spent

 (c)  whether  the  amount  was  utilised  for
 the  purpose  for  which  it  was  sanctioned  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTORE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  For  Plan  schemes  of  soil
 conservation  under  the  State  Sector,  a  total
 outlay  of  Rs.  85.00  lakhs  was  approved
 for  1968-69,  In  additional  under  the  Cen-
 trally  sponsored  scheme  of  soil  conservation
 in  the  catchment  of  Dhantiwada  Project,
 Survey  of  Ravine  Lands,  and  the  pilot  pro-
 ject  for  reclamation  of  saline  and  alkaline
 lands,  a  sum  of  Rs.  7.54  lakhs  was  allocated
 to  Gujarat.

 (b)  According  to  reports  received  from
 the  State  Government  the  total  utilisation
 is  of  the  order  of  Rs.  78.75  lakhs  in  execu-
 tion  of  the  State  plan  schemes  and  Rs.  6.50
 lakhs  under  the  Centrally  sponsored
 schemes,

 (c)  Progress  reports  received  from  the
 State  Government  indicate  that  the  provi-
 sions  have  generally  been  utilised  on  sanc-
 tioned  works.

 Assistance  to  Gujarat  for  Construction  of  Tube-
 Wells

 2539,  SHRI  NARENDRA  SINGH
 MAHIDA:  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  please!  to
 state  :

 (a)  whether  the  Government  of  Gujarat
 have  sought  financial  assistance  from  the
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 Government  for  constructing  tube-wells  in
 desert  like  districts  of  the  State  ;  and

 (b)  if  so,  the  action  taken  by  the  Central
 Government  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  Yes,  Sir.

 (b)  The  matter  is  under  consideraiion,

 Central  Assistance  for  Animal  Husbandry
 etc.  to  Gujarat

 2540.  SHRI  NARENDRA
 MAHIDA  :  Will  the  Minister
 AND  AGRICULTURE  be
 state  :

 SINGH
 of  FOOD
 pleased  to

 (a)  whether  any  assistance  is  being
 provided  for  the  development  of  Animal
 Husbandry,  Dairy,  Grow  More  Food  Com-
 paign  and  Fisheries  to  Gujarat  during  1969-
 70  ;  and

 (b)  If  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  and  (b).  According  to  the
 procedure  for  the  release  of  Central  assis-
 tance  to  State  Governments  for  their  plan
 schemes  which  has  been  revised  from  1969.
 70,  assistance  will  be  released  to  States  in
 block  loans  and  grants  for  the  annual  plan
 as  a  whole  and  will  not  be  related  to  any
 individual  programme  or  scheme.  Assis-
 tance  of  Rs.  28.20  crores  has  bzen  allotted  to
 the  Government  of  Gujarat  for  their  Annual
 plan  for  the  year  1939-70.  This  assistance
 will  be  released  to  State  Government  to-
 wards  the  end  of  the  financial  year  1969-70
 en  the  basis  of  the  expenditure  figures  to
 be  furnished  by  the  State  Government.

 As  regards  Centrally  Sponsored  Schemes,
 the  assistance  admissible  for  the  following
 schemes  which  are  being  implemented  by
 the  Govt.  of  Gujarat  under  the  above
 Programmes  is  as  under  :—
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 (Rs.  in  lakhs)

 S.  No.  Scheme  Assistance

 ]  Development  of  V.  F.  C.  Tobacco  2.20
 2.  Maximised  production  of  cotton  3.6
 3.  Maximised  production  of  groundnut  1,83,
 4  Farmers  training  &  education  3.5]
 5  Pilot  project  for  reclamation  of  ravine

 land  2.50
 6,  Castor  Demonstration  0.25
 7.  Rinderpest  Scheme  2.50
 8.  Coordinated  cattle  breeding  farm  .00
 9  Landing  &  berthing  facilities  at  minor

 ports.  0.00

 Assistance  for  these  schemes  will  be
 released  towards  th:  close  of  the  financial
 year  on  the  progress  of  expenditure  to  be
 reported  by  the  State  Government.

 Agricultural  Projects  in  Gujarat
 2541.  SHRI  NARENDRA_  SINGH

 MAHIDA  :  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleascd  to
 state  :

 (a)  whether  the  Gujarat  Government
 have  asked  for  special  assistance  from  the
 Centre  for  aiding  the  agricultural  projects
 in  that  State  ;

 (b)  if  so,  the  details  thereof  ;  and

 (c)  the  Government's  decision  thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAIIIB
 SHINDE)  :  (a)  No,  Sir.

 (b)  and  (c).  Question  does  not  arise.

 Confirmation  of  Mechanics  in  A.I.R.

 2542.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  please  to  state  :

 (a)  the  total  number  of  permanent,
 Mechanics’  posts  against  which  no  confir-

 mation  has  been  done  so  far  in  A.I.R.  ;

 (b)  the  reasons  thereof  ;  and

 (c)  the  time  likely  to  be  taken  to  con-
 firm  the  persons  against  these  posts  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN,  THE
 DEPARTMENT  OF  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL)  :  (a)  1,

 (b)  Due  to  the  establishment  of  the
 Oftices  of  Regional  Engincers  in  East,  West,
 North  and  South  it  has  been  decided  to
 centralise  the  confirmation  —  region-wise
 which  has  resulted  in  the  fresh  compilation
 of  the  seniority  lists.

 (०)  Efforts  will  be  made  to  finalise
 confirmation  of  all  cligible  Class  ६116  tech-
 nical  staff  at  the  earliest.

 Confirmation  of  Class  ह116  Technical  Staff
 in  AJR.

 2543.  SHRI  ARDUL  GHANI  DAR:
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleused  to  state  :

 (a)  the  number  of  Class  III  technical
 persons  who  are  waiting  their  confirmations
 in  A.LR,.  ;

 (b)  the  number  of  representations  recci-
 ved  from  the  Mechanics  and  the  Associa-
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 tions  of  Class  वा  Technical
 uptil  now  ;

 Employees

 (ce)  the  action  taken  thercon  ;  and

 (d)  if  not,  the  reasons  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE
 DEPARTMENT  OF  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL  :  (a)  760.

 (b)  Two.

 (c)  Necessary  instructions  have  been
 issued  to  all  Heads  of  stations/offices  for
 expeditious  action.  The  progress  of  such
 confirmation  is  closely  watched.

 (d)  Does  not  arise.

 Admission  rates  in  cinema  houses  in  Delhi

 2544.  SHRI  V.  NARASIMHA  RAO:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  be  pleased  to  state  :

 (a)  whether  the  Delhi  Administration
 propose  to  rationalise  the  admission  rates
 in  cinema  houses  by  adopting  the  Bombay
 pattern  ;

 (b)  whether  the  advice  of  Government
 has  been  sought  in  this  regard  ;  and

 (c)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCHSTING,  AND  IN  THE
 DEPARTMENT  OF  COMMUNICATIONS
 (SHRI  FE  K.  GUJRAL!:  No,  Sir.  The
 Delhi  Motion  Pictures  Association  has
 sought  the  permission  of  Delhi  Adminis-
 tration  for  changing  the  admission  rates
 in  cinema  houses.  The  miter,  including
 the  Bombay  pattern,  is  under  consideration
 of  the  Delhi  Administration.

 (b)  No,  Sir,  The  final
 with  the  Delhi  A  !ministration.

 decision  “lies

 (c)  Does  not  arise.
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 Allocation  of  Funds  for  Minor  Irrigation
 Schemes  in  Rajasthan

 2545.  SHRI  0.  N.  PATODIA:  Will
 the  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  ;

 (a)  whether  Government  of  Rajasthan
 have  urged  upon  the  Centre  and  the  Plann-
 ing  Comn.ission  for  more  funds  for  minor
 irrigation  schemes  ;

 (b)  whether  it  is  a  fact  that  the  State
 Government  have  put  up  a  plea  that  unless
 such  schemes  are  taken  in  hand  the  grewing
 imbalance  in  the  different  regions  of  the
 State  cannot  be  set  right  ;  and

 (c)  if  so,  whether  the  Central  Govern-
 ment  have  considered  the  matter  ;  and

 (d)  the  decision  taken  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  No,  Sir.

 (b)  to  (d).  Do  not  arise,

 Animal  Insurance  Scheme

 2546.  DR.SUSHILA  NAYAR:  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  3

 (a)  whether  Government  have  taken  any
 final  decision  for  introducing  Animal  In-
 surance  Scheme  in  the  country  ;

 (b)  if  not,  the  reasons  for  delay  ;  and

 (c)  when  final  decision  is  likely  to  be
 taken  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAIIIB
 SHINDE)  :  (a)  No  final  decision  has  been
 taken.

 (b)  Feasibility  studies  including  cattle
 mortality  surveys  are  being  conducted  in
 various  States.  After  these  surveys  are
 completed  and  the  data  analysed,  it  is  pro-
 posed  to  prepare  a  suitable  Pilot  Scheme
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 on  Cattle  Insurance  to  be  introduced  in  the
 States.

 (c)  It  cannot  be  indicated  definitely  when
 a  final  decision  will  be  taken  in  this  behalf.

 Seminar  on  Plant  Physiology  and  Crop
 Production  held  in  Himachal  Pradesh

 2547.  SHRI  N.  R.  LASKAR  :
 SHRI  CHENGALRAYA

 NAIDU:
 SHRI  R.  BARUA:

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  over  50
 Scientists  had  a  first.  National  Seminar  on
 Plan  Physiology  and  Crop  Production  in
 Himachal  Pradesh  on  the  26th  May,  969  ;

 (b)  if  so,  the  main  object  of  the  Seminar;

 (c)  how  far  this  Seminar  proved  helpful;

 (d)  who  were  the  participants  in  the
 Seminar  ;  and

 e)  whether  any  report  has  been  sub-
 mitted  to  the  Government  by  them  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,.
 COMMUNITY  DEVELOPMENT
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  a)  Yes.  The  Seminar  was
 organised  by  the  Indian  Society  for  Plant
 Physiology.

 AND

 (0)  The  main  object  was  to  discuss  the
 results  of  recent  rescarch  work  in  crop
 physiology  under  way  in  the  various  Institutes
 and  Universities  in  the  country.  The  semi-
 nar  also  discussed  the  kind  of  plant  physio-
 logical  research  which  was  necessary  for
 improving  the  yields  of  crop  plants  in  the
 couutry.

 (c)  The  seminar  proved  to  be  very  use-
 ful.  Recent  researches  in  the  ficld  of  Plant
 Physiology,  as  related  to  various  aspects  of
 crop  produciion,  were  discussed  in  it.  It
 also.)  provided  an  opportunity  to  young
 scientists  working  in  remote  places  in  the
 country  to  get  together  and  exchange  ideas.
 Besides,  the  three  invitational:  lecturcs  by
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 well  known  scientists  in  related  disciplines
 proved  to  be  useful.

 (9)  The  seminar  was  attended  by  pro-
 fessional  plant  physiologists  of  various
 Research  Institutes  and  Universitics  and
 also  by  representatives  of  agro-chemical
 industries,

 (e)  No.  However,  a  sub-committee
 was  appointed  to  finalise  the  draft  of  the
 report  of  the  Seminar,  a  copy  of  which  would
 be  submitted  to  Government  in  due  course.

 Wool  Production

 2548.  SHRIS.K.  TAPURIAH  ;  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Union
 Government  has  proposed  to  some  State
 Governments  the  opening  of  centres  for
 cross-breeding  of  sheep  and  hence  increase
 the  wool  production  in  the  country  ;

 (b)  what  are  our  total  needs  of  wool
 and  how  much  is  being  imported  for  the  last
 two  years  ;  and

 (c)  what  special  aid  Government  pro-
 pose  to  give  to  the  State  in  this  context  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  §  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  Yes.

 (b)  The  estimate  of  total  requirement
 of  raw  wool  has  been  tentatively  worked  out
 by  the  Working  Group  of  the  Planning  Com-
 mission  on  Textiles  as  83.0  mi  lion  Kgs.  In
 ‘1967-68  we  imporitcd  3.9  million  Kg.  and  in
 1968-69  3.8  million  Kg  of  wool.

 (c)  The  programme  of  sheep  deve!op-
 ment  falls  in  the  States  Plan  and  will  qua  ify
 for  asssistance  as  per  pattern  laid  down  by
 the  Planning  Commission  which  is  30%
 grant  70%  loan.  Bz:sides  this,  the  Fourth
 Plan  provides  Rs.  280  lakhs  for  setting  up
 eight  sheep  farms  as  Central  and  Centially
 Sponsored  Schemes.
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 Job  Securities  in  Foreign  Oil  Companies

 2549.  SHRI  INDRAJIT  GUPTA  :
 DR.  RANEN  SEN  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  Governmont  have  reccived
 the  report  of  the  Commission  of  Enquiry
 appointed  to  look  into  the  question  of  job
 security  in  the  foreign  oil  companies  ;

 (b)  if  so,  the  findings  of  the  Commis-
 sion  regarding  automation,  contract  labour
 and  premature  retirement  procedures  ;
 and

 (c)  the  action  proposed  to  be  taken
 thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD):  (a)  Yes,  Sir.

 (0)  The  Commission  found  that  sur-
 plus  manpower  was  generated  in  the  Oil
 Companies  due  to  the  use  of  automatic
 devices,  measures  of  rationalisation  and
 reorganisation  and  introduction  and  exten-
 sion  of  contract  system.  It  also  found
 that  the  Early  Voluntary  Retirement
 Schemes  of  the  Companies  to  deal  with  the
 surpluses  were  not  just  and  proper  and  that
 there  were  some  instances  of  resignations
 being  obtained  under  pressure,

 The  recommendations  of  the  Commis-
 sion  are  being  examined.

 P.  &  T.  Offices  in  Himachal  Pradesh

 2550.  SHRI  PREM  CHAND
 VERMA  ;  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  AND
 COMMUNICATIONS  be  pleased  to  state  :

 (a)  whether  he  had  carried  out  a  tour
 of  Himachal  Pradesh  and  felt  the  difficul-
 ties  of  the  people  for  want  of  Post  O-fices,
 Telegraph  Offices  and  Public  Call  Offices  ;

 (b)  if  so,  the  steps  taken  in  this
 respect  5
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 (c)  whether  there  is  any  proposal  uncer
 consideration  to  send  a  stndy  group  which
 may  submit  its  recommendations  on  the
 needs  of  the  pecple  ;  and

 (d)  whether  Government  are  aware
 that  these  facilities  are  available  only  at  a
 few  places  in  District  Kangra  and  District
 Bilaspur  covering  an  area  of  nearly  12,000
 squire  miles  and  the  Government  had  not
 paid  attention  to  these  areas  even  after  20
 years  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  07  INFORMATION  AND
 BROADCASTING  AND  IN  THE
 DEPARTMENT  OF  COMMUNICA-
 TIONS  (SHRI  SHER  SINGH):  +a)  The
 Minister  of  State  (C)  visited  Simla  in  June,
 I9.9,

 (b)  Postal  Facilities  :—  Steps  are
 being  taken  to  pen  40  Post  O'fices  during
 1969-70.

 Telegraph  and  Telephone  Facili-
 ties  :—Opening  of  9  new  telephone  ex-
 changes,  13,  long  distance  P.  C.O’s  and  9
 Telegraph  Offices  has  been  sanctioned,
 Stores  for  these  are  being  collected.  They
 will  be  commissioned  progressively.

 (०)  No  such  proposal  is  under  conside-
 ration  as  development  of  telecommunica-
 tion  and  postal  facilities  is  carried  out  by
 the  Postmaster  Gencral,  Ambala  in  accor-
 dance  with  the  policies  laid  down  from
 time  to  time.  A  liberal  policy  for  the
 extension  of  postal  facilities  has  been
 adopted  by  treating  whole  of  Himachal
 Pradesh  as  ‘‘Very  Backward’’,

 (d)  Postal  Facilities  :—At  present  there
 arc  80  Post  Offices  working  in  Bilaspur
 District  and  it  is  proposed  to  oven  3  more
 during  1969-70.  In  District  Kangra  there
 are  695  Post  Offices  working  at  present  and
 it  is  proposed  to  open  3  more  offices  dur-
 ing  1939-70.

 Tele-Communication  Facilities:  At
 present  there  are  l0  Telephone  exchanges,
 35  long  distance  Public  Call  Offices  and
 56  Telegraph  Offices  working  in
 Kangra  District.  It  is  proposed  to  set  up
 one  or  more  Telephone  exchang:,  Four
 Public  Call  O%tices  and  one  Telegraph
 office  in  that  district.
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 In  Bilaspur  District  there  is  one  Tele-
 phone  exchang,  one  long  distance  Public
 Call  Office  and  5  Telegraph  Offices  at
 present.

 Provision  of  Telecommunications
 facilities  at  more  places  in  these  districts  is
 considered  in  accordence  with  the  existing
 Policy.

 Public  Undertakings  under  food  and
 Agriculture  Ministry

 2551,  SHRI  PREM  CHAND  VERMA,
 Will  the  Minister  of  FOOD  AND  AGRI.
 CULTURE  bz  pleased  to  state  :

 (a)  the  number  of  Public  Undertakings
 the  charge  of  the  Food  and  Agriculture
 Ministry,  the  capital  of  each  and  the  invest-
 ment  being  made  on  them  during  the  Fourth
 Five  Year  Plan  ;

 (b)  what  have  been  the  working  results
 of  these  organisations  during  the  last  three
 years  with  figures  of  profit  and  loss,  pro-
 duction  and  sale  etc.  ;

 (c)  whether  any  special  steps  have  been
 taken  during  the  last  one  year  to  stream.
 line  the  working  of  these  organisations  and,
 if  so,  the  details  of  the  steps  taken  and  the
 improvements  achieved  ;  and

 (d)  how  much  surplus  staff  is  employed
 in  each  undertaking  and  whether  the  surplus
 staff  is  being  absorbed  or  being  retrenched  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  to  (d).  The  required  infor-
 mation  is  being  collected  and  will  be  placed
 on  the  Table  of  the  Sabha  as  soon  as  com-
 piled.

 आकाशवाणी  के  हिन्दी  संवाददाता

 2552.  श्रो  प्रकाशबोर  क्षास्त्री  :  क्या  सूचना
 तथा  प्रसारण  ओर  संचार  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  हिन्दी  भाषी  क्षेत्रों  में  आकाण-

 वाणी  के  संवाददाताओं  को  हिन्दी  में  समाचार
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 भेजने के  अनुदेश  दिए  गए  हैं  ;

 (ख)  क्‍या  यह  सच  है  कि  हिन्दी  भाषणों
 का  अंग्रेजी  में  अनुवाद  करने  तथा  फिर  उनका

 हिन्दी  में  अनुवाद  करने  से  उनकी  मौलिकता
 समाप्त  हो  जाती  है  ;  और

 (ग)  यदि  हां,  तो  क्या  संसद  में  हिन्दी
 संवाददाताओं  की  संख्या  बढ़ाने  का  निर्णय  कर
 लिया  गया  है  ?

 सूचमा  तथा  प्रसारण  मंत्रालय  ओर  संचार
 विभाग  में  राज्य  मंत्री  (भी  इ  ०  कु०  ु राल)  :

 (क)  जी,  हां  ।

 (ख)  यह  हो  सकता  है  ।

 (ग)  संसदीय  कार्यवाहियों  के  प्रसारण  की
 व्यवस्था  उपयुक्त  समझी  जाती  है।  संसद  में
 हिन्दी  संवाददाताओं  की  संख्या  बढ़ाने  का  फ़िल-
 हाल  विचार  नहीं  है।

 आकाशवाणी  में  हिन्दी  में  पाठ्य  कार्यक्रम

 2553,  श्री  रघुबीर  सिह  श्ञास्त्री  :
 श्री  महन्त  दिग्विजपनाथ  :
 श्री  रा०  कृ०  बिड़ला  :

 क्या  सूचना  तथा  प्रसारण  ओर  संचार  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  किन-किन  राज्यों  में  आकाशवाणी  से
 श्व  तक  'हिन्दी  में  पाठ'  कार्यक्रम  आरम्भ  किया
 गया  है  ;  और

 (सर)  किन-किन  अहिन्दी  भाषा-भाषी  राज्यों
 में  यह  कार्यक्रम  अब  तक  आरम्भ  नहीं  किया
 गया  है  तथा  इसके  कारण  क्‍या  हैं  ?

 सूचना  तथा  प्रसारण  मंत्रालय  ओर  संचार
 विभाग  में  राज्य  मंत्री  फ्श्री  yo  Fo  गुजराल)  :

 (क)  आंध्र,  आसाम,  गुजरात,  केरल,  महाराष्ट्र,

 मणिपुर,  मैसूर,  उड़ीसा  और  पश्चिम  बंगाल  ।
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 (ख)  जम्मू  और  काइ्मीर,  नागालैंड,  पंजाब,

 तमिलनाडु,  त्रिपुरा,  पांडीचेरी,  गोआ  और  अण्ड-
 मान  और  निकोबार

 योजना  साधनों  के  उपलब्ध  होने  पर  क्रम-

 बद्ध  कार्यक्रम  के  अनुसार  शुरू  कीजा  रही  है
 ओर  इन  राज्यों  के  केन्द्रों  में  भी  यथा  समय

 शुरू  की  जायेगी  1

 साडने  बेकरीज  लिमिटेड

 2554.  श्री  रघुबीर  सिंह  शास्त्री  :  क्‍या
 खाद्य  नथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकारी  क्षेत्र  को
 मार्डन  वेकरीज  ने  डबलरोटो  के  मूल्य  पुनः  बढ़ा
 दिये  हैं  जिसके  परिणामस्वरूप  अन्य  निर्माताग्रों
 ने  भी  मूल्य  बढ़ा  दिये  हैं;  और

 (ख)  यदि  हां,  तो  इसके  क्या  कारण  हैं  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा  सह-
 कार  मंत्रालय  में  राज्य  मंत्री  (श्री  अन्नासाहिब

 शिन्दे)  :  (क)  और  (ख)  कच्चे  माल,  मुख्यतः
 मैंदे  के  मूल्यों  में  वृद्धि  होते  क ेकारण  मई,  969

 में  मार्डन  डबलरोटी  के  मुल्यों  में  वद्धि  करनी
 पड़ी  थी  |  अन्य  डबलरोटी  के  निर्माताओं  को  भी

 मूल्यों  में  इन्हीं  कारणों  में  वृद्धि  करनी  पड़ी  थी
 नन  कि  इसलिए  कि  मार्डन  इबरठरोटी  के  मुल्य
 बढ़  गए  थे  t

 सूरतगढ़  फार्म  में  उत्पादन

 2555,  श्री  रघवीर  सिह  शास्त्री  :  क्‍या
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  यह  सच  है  कि  सूरतगढ़  फार्म
 का  उत्पादन  घट  रहा  है  और  इसमें  हानि  बढ़
 रही  है  और  उसे  पूंजी  पर  केवल  0.I7  प्रतिशत
 वाषिक  लाभ  मिलता  है  जब  कि  उसे  30,000

 एकड़  भूमि  उपहार  के  रूप  में  मिली  है  ;
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 (a)  यदि  हां,  तो  इसके  क्या  कारण  हैं  ;
 और

 (ग)  इस  फार्म  के  कार्य  संचालन  में  सुधार
 करने  के  बारे  में  सरकार  ने  क्‍या  कार्यवाही  की

 है?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा  सह-
 कार  मंत्रालय  में  राज्य  मंत्री  (श्री  अन्नासाहिब
 दिन्दे)  :  (क)  और  (ख).  जी  नहीं  ।  उत्पादन
 में  कुछ  उत्तार-चढ़ाव  रहा  है,  लेकिन  1965-66
 के  सिवाय  जबकि  राजस्थान  तथा  देश  के  अन्य
 भागों  में  अत्यन्त  सूखा  पड़ा,  उत्पादन  में  कोई
 अधिक  कमी  नहीं  रही  ।  वास्तव  में  अब  तक
 सबसे  ज्यादा  उत्पादन  1967-68  में  संग्रहीत
 किया  गया  ।  छाभ-हानि  में  भी  उतार-चढ़ाव
 होता  रहा  है,  लेकिन  ‘1966-67  और  1967-68
 में  फार्म  ने  क्रश:  (8.7l  लाख  रुपये  और
 49.52  लाख  रुपये  का  निवल  लाभ  कमाया,
 जिसने  पिछले  सब  थाटों  को  पूरा  करने  में  सहा-
 यता  की  ।  पिछले  12,  वर्षों  में  फामं  पर  लगाई
 गई  औसतन  पूँजी  अर्थात  94.5  लाख  रुपये,  फार्म
 के  सरकारी  लागत  पर  4I.5]  लाख  रुपये  का
 ब्याज  देने  पर,  इसी  समय  में  4.  लाख  रु  'ये
 का  निवछ  लाभ  हुआ।  इस  प्रकार  पूँजी  पर
 प्रतिवर्ष  4  प्रतिशत  लाभ  निकलता  है।  यह
 87,000  रुपये  प्रतिवर्ष  के  अतिरिक्त  है,  जोकि
 राजस्थान  सरकार  को  जमीन  के  मालखाना

 (किराये)  के  रूप  में  दिया  जाता  है,  जो  जमीन
 उपहार  रूप  में  नहीं  है  बल्कि  पट्टे  पर  दी  गई
 है।

 (ग)  फामं  को  अप्राप्य  सिंचाई  और  समय
 समय  पर  बाढ़ों  से  नुक्सान  उठाना  पड़ा  है।
 अप्राप्य  सिचाई  व्यवस्था  के  सम्बन्ध  में,  फार्म
 इस  समय  भाकड़ा  नहरों  के  पिछले  हिस्से  में
 स्थित  है।  इसे  अब  राजस्थान  नहरों  से  सम्ब-
 न्धित  करने  का  विचार  है  और  राजस्थान  सर-
 कार  से  प्रार्थना  की  गई  है  कि  यथा  सम्भव  शीघ्र

 ही  इसका  अन्तरख  करने  का  प्रबस्ध  किया  जाये।
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 समय  समय  पर  बाढ़ों  के  सम्बन्ध  में,  क्षेत्र  के

 एक  भाग  को  बाढ़ों  से  बचाने  के  लिए  मिट्टी  के

 बाँघ  बनाये  गए  हैं।  बाढ़  रोकने  की  एक  बड़ी
 योजना  विचाराघीन  है।  इस  फाम  को  व्यापा-
 रिक  ढंग  से  चलाने  के  लिए  अन्य  केन्द्रीय  राज-
 कीय  फार्मों  क ेसाथ  डसे  ol  अगस्त,  969  से

 भारतीय  राजकीय  कामे  निगम  को  सौंप  दिया
 गया  है,  जो  कि  एक  सरकारी  औद्योगिक  संस्थान

 है।

 डाक  व  तार  कमंचारियों  की  चिकित्सा

 सुविधाओं  पर  व्यय

 2556,  श्री  झ्ञा०  सुन्दरलाल  :
 श्री  प०  मु०  सईद  :
 श्री  नारायण  स्वरूप  शर्मा:
 श्री  रामस्वरूप  विद्यार्थो  :
 श्री  ओम  प्रकाश  त्यागी  :

 क्या  सूचना  तथा  प्रसारण  ओर  संचार  मंत्री
 यह  बताने  की  कया  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैँ  कि  डाक  व  तार
 कमंचारियों  की  चिकित्सा-घुविधाओं,  सन्तान
 शिक्षा  भत्ते  तथा  समयोपरि  भत्ते  पर  खर्च  की
 गई  धनराशि  में  छः  गुणा  वद्धि  हुई  हैँ  ;

 (ख)  क्‍या  सरकार  यह  स्वीकार  करती  है
 कि  उपरोक्त  मदों  से  सम्बन्धित  वर्तमान  नियमों
 में  बड़े  दोष  हैं  ;  श्रीर

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में  सरकार
 का  क्‍या  कार्यवाही  करने  का  विचार  है  !

 सूचना  तथा  प्रसारण  मंत्रालय  और  संचार
 विभाग  में  राज्य  मंत्री  (श्रोशेर  सिह):  (क)
 जी  नहीं  ।

 (ख)  जहां  तक  चिकित्सा  प्रतिपूर्ति  और
 समयोपरि-भत्ते  के  नियमों  का  सम्बन्ध  ह  अभी
 इसमें  आगे  श्रौर  जाँच  की  गुजायश  है

 (ग)  इस  बारे  में  पहले  से  किए  जा  रहे  कई
 उपायों  जैसे  कि और  अधिक  डाक-तार  इडिस्पेंसरियां
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 खोलना,  प्राधिक्रत  डाक्टरों  और  कंमिस्टों  को

 दुकानों  की  संख्या  सीमित  करना,  दावे  प्रस्तुत
 करने  की  अवधि  कम  करना  आदि  के  अतिरिक्त
 डाक-तार  विभाग  का  दक्षता  व्यूरो  चिकित्सा

 प्रतिपूृति  और  समयोपरि-भत्ते  पर  होने  वाले
 व्यय  में  वृद्धि  को  रोकने  की  दृष्टि  से  भागे  और
 उपाय  करने  के  लिए  इसका  अध्ययन  कर  रहा
 हैँ  1

 Construction  of  quarters  for  P  &  T  Staff
 at  Mangalore

 2557,  SHRI  LOBHO  PRABHU  :  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  whether  there  are  any  quarters  for
 the  P  &  T  staff  at  Mangalore  ;

 (b)  if  not,  the  reasons  for  not  construc-
 ting  the  quarters  when  the  site  at  Lee  Well
 has  been  acquired  six  years  ago  ;

 (०)  whether  plans  and  estimates  for  the
 construction  of  the  quarters  are  ready  ;  and

 (d)  ifso,  whether  the  programme  will
 be  included  in  the  next  supplementary
 budget  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  ANID
 BROADCASTING,  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH)  :  (a)  There  are  6  de-
 partmental  quarters  and  7  rented  quarters
 for  the  P  &  T  staff  at  Mangalore,

 (b)  to  (a).  Lee  Well  Site  was  actually
 taken  over  on  23-12-67,  after  complction  of
 the  acquisition  proceedings.

 The  plans  are  under  preparation  and
 estimates  will  be  preparcd  after  the  plans  are
 ready.

 It  is  proposed  to  include  this  project  in
 the  Budget  1970/71.

 Implementation  of  Land  Reforms

 2558.  SHRI  LORO  PRABHU :  Will  the
 Minister  of  FOOD  AND  AGRICULTURE
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 be  pleased  to  state  tee

 (a)  Whether  it  is  a  fact  that  Land
 Reforms  have  resulted  ‘in  some  reduction  of
 the  extent  of  tcenaney’  and  this  has  made
 land  owners  as  actual  cultivators  ;

 (b)  Af  so,  the  steps  taken  for  further
 implementation  of  the  land  reforms  ;

 (c)  whether  it  is  also  a  fact  that  land
 owners  have  tricd  to  frustrate  Land  Reforms;
 and

 (d)  whether  the  Planning  Commission
 have  recommended  that  tenants  should  have
 unrestricted  rights  to  mortage  land  to  insti-
 tutional  agencies  and  also  suggested  to  dec-
 lare  tenants  as  under  proprictors,  with  right
 to  alienate  subject  to  the  consent  of  the
 Owners,  asin  the  existing  muligeni  tenure
 in  the  South  Kanaradistrict  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTERY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVOLOPMENT  AND
 COOPERATION  (SHRI  AN*ASAHIB
 SHINDE).  (a)  and  (b).  The  land  reform
 measurcs  undertaken  by  the  State  Govern-
 ments  are  designed  to  confer  fixity  of  tenure
 on  tenants  and  enable  them  to  become
 owners,  Considerable  progress  has  been
 made  in  the  implementation  of  such  measu-
 res.  State  Governments  are  engaged  in
 expediting  the  imp!cmentation,  In  the
 Telengana  area  the  provision  for  compulsory
 transfer  of  ownership  to  protected  tenants
 which  had  earlier  been  enforced  In  Khamam
 District  and  in  Mulugtaluk  of  Wrangal  dist-
 trict  has  been  extended  to  protected  tenants
 in  the  other  areas  of  Telengana  region  w.e.f.
 August  16,  1968,  In  Gujarat,  the  prog-
 ramme  of  bringing  tenants  in  direct  contact
 with  the  State  is  nearing  completion  and
 7.3  lakh  tenants  have  been  conferred  right  of
 occupancy  in  respect  of  20.60  lakh  acres.  In
 Kerala,  the  provisions  relating  to  vesting  of
 landlords’  rights  in  respect  of  tenanted  lands
 are  being  strengthened  by  amending  the
 Kerala  Land  Reforms  Act,  1963.  In  Madhya
 Pradesh  mutation  proceedings  are  in  prog-
 ress  converting  tenants  into  owners  and  3.6
 lakh  tenants  have  so  acquired  ownership  in
 respect  of  non-resumeable  areas.  In  Maha-
 rashtra,  about  7.99  lakh  tenants  have  acquir-
 ed  ownership  in  respect  of  24.67  lakh  acres
 and  the  legislation  has  been  amended  to

 AUGUST  7,  969  Written  Answers  88

 strengthen  the  provisions  with  a  view  to
 minimising  cascs  of  ineffective  purchases.  In
 Mysore,  the  provisions  for  conferring  owner-
 ship  rights  on  tenants  will  be  enforced  after
 disposal  of  the  pending  applications  of  land-
 lords  for  resumption  of  lands  for  personal
 cultivation.  In  Haryana  and  Punjab  over
 20,000  tenants  have  exercised  the  rights  of
 optional  purchase  in  respect  of  1,37,259
 acres.  In  Rajasthan,  mutation  proceedings
 are  in  progress  for  converting  tenants  Into
 owners.  In  Uttar  Pradesh,  about  I5  lakh
 sub-tenants  and  tenants  of  Khud  kasht
 holdings  about  20  lakh  acres  have  been
 brought  into  direct  relationship  with  the
 State.  In  Himachal  Pradesh  tenants  of
 substantial  holders  have  been  brought  in
 direct  contact  with  the  State  and  proposals
 are  under  consideration  for  transferring
 ownership  to  tenants  of  other  land  holders,
 Proposals  for  implementation  of  the  provi-
 sions  are  also  under  consideration  in
 Manipur,  Tripura  and  Maha.  Resumption
 of  land  by  landlords  in  anticipation  of  and
 in  implementation  of  provisions  for  eviction
 from  tenants  has  also  reduced  the  extent  of
 tenency.

 (c)  Land  owners  have  tricd  to  frust-
 rate  implementation  of  land  reforms  by
 resorting  to  evictions  and  dispossessions  in
 the  form  of  ‘voluntary  surrenders’  ineffective
 purchases  and  malafide  transfers.

 (d)  To  enable  cultivating  tenants  to
 actively  participate  in  agricultural  produc-
 tion  programmes  it  has  been  recommended
 by  the  Planning  Commission  that  pending
 conferment  of  ownership  on  tenants,  the
 existing  tenancies  should  be  made  non-
 resumable  and  the  tenants  should  have
 unrestricted  rights  to  mortage  land  to  insti-
 tutional  agencies  in  order  to  raise  lonns  and
 make  improvements  on  land  cultivated  by
 them.

 Accident  in  Colliery  Under  Jamuria
 Police  Station

 2559.  SHRI  INDRAJIT  GUPTA  :
 SHRI  RAMAVATAR  SHASTRI:
 SHRI  J.  M.  BISWAS  :
 SHRI  S.  M.  BANERJEE  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleused  to  state  :
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 (a)  whether  it  is  a  fact  that  two
 miners  were  killed  instantaneously  and  three
 others  were  injured  when  the  roof  of  a
 colliery  under  Jamuria  Police  Station
 collapsed  on  the  17th,  May,  1969;  and

 (b)  if  so,  the  detalls  of  action  taken
 against  the  management  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOYMENT
 AND  REHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD)  (a)  A  fatal
 accident  took  place  at  the  Parasia  Colliery
 on  the  17th  May,  969  due  to  a  roof  fall.
 Two  persons  were  killed  and  four  others
 were  injured.

 (b)  Enquiry  into  the  accident  revealed
 that  the  fall  took  place  from  in-between  two
 hidden  cleavage  planes  in  the  roof  and  con-
 sequently  no  body  was  held  responsible  for
 the  accident.  The  question  of  taking  action
 against  the  management  does  not  arise.

 चावल  और  गेहूँ  की  उपज
 2560.  श्री  कंबर  लाल  गुप्त  :  क्या  खाद्य

 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  में  चावल  और  गेहूं  की  प्रति
 एकड़  औसतन  उपज  कितनी  हैं  ;

 (ख)  गत  पांच  वर्षो  में  प्रति  एकड़  औसतन
 उपज  कितनी  थी  और  उनकी  उपज  में  कितनी

 वृद्धि  हुई  हैं  ;  और

 (ग)  सरकार  उपज  में  प्रति  एकड़  औसतन

 वृद्धि  करने  के  लिए  क्‍या  विशेष  कार्यवाही  कर

 रही  है  तथा  आगामी  पांच  वर्षों  के  बाद  प्रति

 एकड़  औसतन  उपज  कितनी  हो  जायेगी  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा  सह-
 कार  मंत्रालय  में  (राज्य  मंत्री  (श्री  अन्नासाहिब
 हिन्द)  :  (क)  भारत  में  1967-68  में  गेहूं  और
 चावल  की  प्रति  हँक्टेयर  अनुमानित  उपज  क्रमश:
 I,l]]  और  4031  किलोग्राम  है  ।

 (ख)  1963-64  से  967-68 की  अवधि  में

 गेहूं  श्र  चावल  की  श्रति  हेक्टेयर  उपज  और
 उत्पादन  को  प्रदर्शित  करने  वाला  एक  विवरण
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 सभा  पटल  पर  रखा  जाता  हू।  [पुस्तकालय  में
 रख  दिया  गया  देखिये  संख्या  LT—  1571/69]
 1968-69  के  लिए  गेहूँ  श्र  चावल  के  भखिल
 भारतीय  अन्तिम  अनुमानों  को  अभी  मन्तिम
 रूप  नहीं  दिया  गया  है  ।

 (ग)  966-67  से  अपनाई  गई  कृषि  विकास
 की  नई  नीति  में  अन्य  बातों  के  साथ-साथ
 खाद्याननों  की  प्रति  हेक्टेयर  उपज  बढ़ाने  के
 उपाय  भी  किए  गए  हैं  इनमें  बीजों  की  अधिक
 उत्पादनशील  किस्मों  की  खेती,  सघन  खेती  के

 लिए  सिंचाई  सुविधाओं  का  उपबन्ध  करना  और
 उबंरकों  तथा  कीटनाशी  औपधियों  जैसे  आदानों
 का  संगठित  उयबन्ध  करना  शामिल  है  ।  चौथी

 पंचवर्षीय  योजना  में  प्रति  एकड़  औसतन  उपज
 बढ़ाने  के  लिए  प्रयत्नों  को और  अधिक  बढ़ाया
 जा  रहा  है  ।  आशा  हूँ  कि  आगामी  वर्षों  में
 उपरोक्त  कार्यक्रम  की  क्रियान्विति  के  परिणाम-
 स्वरूप  1968-69  के  980  लाख  मैट्रिक  टन  के
 आधारित  स्तर  की  तुलना  में  973-74  के  अन्त
 तक  चोथी  पंचवर्षीय  योजना  में  निर्धारित  290
 लाख  मीट्रिक  टन  खाद्यान्न  उत्पाद.  का  ल्थ्य
 प्राप्त  हो  जाएगा  ।  उत्पादन  में  अधिकतर  वृद्धि
 की  आशा  प्रति  हेक्टेयर  उपज  में  सुधार  से  है  1

 Gift  of  Fertilizers  to  Himachal  Pradesh
 by  West  Germany

 256l.  SHRI  B.K.  DASCHOWDHURY  4
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  ;

 (a)  whether  the  West  German  Govern-
 ment  has  sent  a  consignment  of  5,800  tonnes
 of  German  Fertiliser  mixture  as  a  gift  to
 Himachal  Pradesh  farmers  ;  and

 (b)  the  agency  through  which  the  ferti-
 Hser  mixture  would  be  distributed  and  the
 names  of  the  places  in  which  it  will  be
 distributed  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
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 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  and  (b).  5,800  tonnes  of
 compound  fertilizer  (NPKI5/I5/I5)  have
 been  received  from  the  Federal  Republic  of
 Germany  not  as  an  outright  gift  but  on
 rupee-payment  basis  in  terms  of  an  agrce-
 ment  between  the  two  Governments.  2,900
 tonnes  of  fertilizers  are  meant  for  sale  in
 the  district  of  Mandi  and  the  remaining
 2,900  tonnes  are  meant  for  sale  in  the  dis-
 trict  of  Kangra,  Himachal  Pradesh.  The
 fertilizers  would  be  sold  to  the  farmers
 through  the  normal  distribution  agency
 namely  the  Kangra  District  Wholesale
 Cooperative  Supply  and  Marketing  Society
 Ltd.,  Dharamsala  and  the  Cooperative
 Socie‘ics  and  Depot-holders  in  the  District
 of  Mandi.  A  list  of  the  Block  Depots
 together  with  the  quantity  of  fertilizers  des-
 patched  to  them  for  sale  through  the  net-
 work  of  about  900  Coopcrative  Fertilizer
 Depots  in  the  District  of  Kangra  is  laid  on
 the  Tacle  of  the  House.  [Placed  in
 Library.  See  No.  LT-572/69].  Similarly
 a  list  of  the  Societics  and  Depot-holders  of
 Mandi  District  through  whom  the  fertilizers
 would  be  sold  is  also  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See  No.
 LT-I572/69].

 Pending  appiications  for  Telephones
 in  the  country

 2562.  SHRI  S.  S.  KOTHARI:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  ANI)  COMMUNICA-
 TIONS  be  pleased  to  state  2

 (a)  whether  it  is  a  fact  that  a  large
 number  of  applicants  are  waiting  for  Tele-
 Phones  In  the  leading  cities  of  India  :

 (0)  if  so,  how  many  new  Telephones
 have  been  provided  during  the  last  three
 years  in  major  cities  like  Calcutta,  Delhi,
 Bombay  and  Madras  ;

 (c)  what  steps  are  being  taken  to  relieve
 the  shortage  of  Telephones  ;  and

 (d)  by  what  date  the  supply  ts  expected
 to  catch  up  with  the  demand  far  now
 Telephones  connections  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATIONS  AND
 BROADCASTING,  AND  IN  THE
 DEPARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH):  (a)  There  were
 3,3,I67  ayplicants  on  the  waiting  lists
 against  4,96,670  direct  cxchange  lines
 working  in  40  largest  towns  in
 3lst  March,  1969,

 the  country

 (b}  During  three  years  1965-1969  there
 was  a  net  increase  of  1,07,907  direct  ex-
 change  lines  in  the  40  largest  towns  includ-
 ing  an  increase  of  65,439  connections  in
 Calcutta,  Delhi,  Bombay  and  Madras.

 (०)  and  (d).  During  the  fourth  plan
 Period  a  comparatively  larger  allocation  of
 resources  have  been  secured  and  it  is  hoped
 to  add  about  3.5  lakh  lines  of  exchange
 equipment  capacity  to  provide  additional  in
 Telephones  in  the  40  largest  cities.  The  cx-
 Pansion  though  substantial  will  not  be  able
 to  meet  the  demand  in  full  and  the  average
 waiting  period  for  the  entire  country,  is
 Ikely  to  rise  slightly  further  during  the  4th
 plan  period.

 Exteraal  Services  Division  of  A.T-R.

 2563.  SHRI  P.  M.  SAYEFD:
 SHRI  MANIBHAI  J.  PATEL  4

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  be  pleased  to  state  :

 (a)  the  number  of  foreigners  recruited
 by  the  Ministry  of  External  Affairs  for  the
 jobs  of  Announcer/Translator  in  the  Extere
 nat  Service  Division  of  All  India  Radio
 during  the  last  three  years  ;

 (b)  the  period  of  agreement  —  entered
 into  with  them  ;

 (c)  whether  it  is  a  fact  that  they  do  not
 serve  their  full  period  of  agreement  and
 leave  their  jobs  and  the  country  afier-
 wards  3

 (d)  if  so,  whether  Government
 ascertained  the  reasons  which
 them  to  do  so  ;  and

 have
 compelled

 (८)  if  so,  the  details  thereof  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN~  THE
 DEPARTMENT  OF  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL):  (a)  Nine,  during
 the  last  three  years  1966,  967  and  1968,
 The  appointments  were  made  in  consulta-
 tion  with  Ministry  of  External  Affairs.

 (b)  Seven  of  them  were  given  a  con-
 tract  of  five  years  tenure  each  ;  one  was
 given  contract  for  two  years  and  another
 for  one  year,  one  motth  and  fifteen  days.

 (c)  to  (e).  Foreign  nationals  normally
 serve  for  the  full  period  of  their  contract,
 but  three  of  the  nine  foreigners  left  the
 service  before  the  expiry  of  the  full  term  of
 their  contracts,  one  on  grounds  of  health
 and  two  others  for  personal  and  domestic
 reasons.

 गोरखपुर  में  डाक-घर

 2564,  श्री  मोलह  प्रसाद:  क्या  सूचना  तथा
 प्रसारण  और  संचार  मंत्री  यह  वताने  की  कृपा
 करेंगे  कि  :

 (क)  गोरखपुर  जिले  में  वर्ष  1967-68  और
 ‘1968-69,  में  प्रत्येक  डाकधर  पर  मदवार  कुल
 कितना  व्यय  किया  गया  और  उनसे  मदवार
 कितनी  आय  हुई  ;  और

 ख)  उक्त  अवधि  में  नये  डाकखाने  खोलने
 के  लिये  कितने  आवेदन  पत्र  विचाराधीन  थ  और
 ये  डाकधर  किस  स्थान  पर  खोले  जायेंगे  और
 इस  बारे  में  कब  तक  अन्तिम  निर्णय  किया
 जाएगा  ?

 सूचना  तथा  प्रसारण  मंत्रालय  ओर  संचार

 विभाग  सें  राज्य  मंत्रों  (क्रो  शेर  सिह):  (क)
 आय  ओर  व्यय  के  आंकड़े  डाकघर के  श्रनुसार
 या  सदवार  नहीं  रखे  जाते  |

 (ख)  सभा  पटल  पर  रखे  गये  विवरण  में

 दिए  गए  स्थानों  पर  नए  डाकघर  खोलने  के  लिए
 प्राप्त  27  आवेदन  अनिर्णीत  पड़े  हैं  और  इस  बारे
 में  अन्तिम  निर्णय  लेने  का  सम्भावित  समय
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 प्रत्येक  स्थान  के  सामने  दिया  गया  2
 [प्रुस्तकालय  में  रख  दिया  गया।  देखिये  संख्या

 LT 1573/69]
 4
 E

 5  . i  ग्रामीण  श्रमिकों  के  हितों  की  रक्षा
 ५

 गा
 2565.  श्री  मोलहु  प्रसाद  :  क्‍या  श्रम,  रोज-

 गार  तथा  पुनर्वास  मंत्री  दिनांक  33  मार्च,
 969  के  अतारांकित  प्रदन  सख्या  2908  के
 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  ग्रामीण  क्षेत्रों  में अनुसुचित  जातियों,
 अनुसूचित  आदिम  जातियों  तथा  पिछड़ी  जातियों
 के  विक्रास  के  लिए  तैयार  की  गई  विदेष  परि-
 योजनाओं  के  परिणामस्वरूप  उक्त  वर्गों  को  किस
 सीमा  तक  लाभ  हुआ  है  ;

 (ख)  श्रम  ब्यूरो  द्वारा  ग्रामीण  श्रमिकों  के
 बारे  में  की  गई  ऋण  अध्ययन  सम्बन्धी  जान-
 कारी  कब  तक  उपलब्ध  हो  जायेगी  ;  और

 (ग)  चौथी  पंचवर्षीय  योजना  के  दौरान
 विभिन्‍न  परियोजनाओं  का  व्योरा  क्‍या  हूँ  ?

 श्रम,  रोज़गार  तथा  पुनर्वास  मंत्रारूय  में
 राज्य  मंत्री  (श्री  भागवत  झा  आजाद)  :  (क)
 अजित  लाभ  का  अनुमान  लगाना  कठिन  है  ny

 (ख)  श्रम  ब्यूरो  द्वारा  भारत  में  ग्रामीण
 श्रमिकों  के  बारे  में  2  क्षेत्रों  में  गहन  अध्ययन
 चल  रहे  हैं  और  छ;:  क्षेत्रों  के  सम्बन्ध  में  रिपोर्टो
 के  मसविदों  के  सन्‌  969  के  अन्त  तक  तैयार

 हो  जाने  की  आशा  हूँ  ।

 (ग)  यह  सूचना  969-70  की  चौथी  पंच-
 वर्षीय  योजना  के  मसविदे  के  सम्बन्धित  अध्यायों
 में  दी  गई  हैं  यह  मसविदा  सदन  की  मेज  पर

 पहले  ही  रख  दिया  गया  है  ny
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 आकाशवाणी  दिल्‍लो  से  बताएं

 2566.  ष्ी  मोलह  प्रसाद  :
 श्री  शिवचरण  लाल  :

 क्रो  शिव  कुमार  शास्त्री:

 क्या  सूचना  तथा  प्रसारण  और  संचार  मंदी
 वर्ष  968  में  आकाशवाणी  दिल्‍ली  से  वार्ता
 बारे  में  19  फरवरी,  969  के  अतारांकित  प्रश्न
 संख्या225  के  उत्तर  के  सम्बन्ध  में  यह  बताने  को
 कृपा  करेंगे  कि  :

 (क)  क्‍या  इस  बीच  जानकारी  एकत्रित  कर
 ली  गई  है;

 (ख)  यदि  हां,  तो  उसका  व्यौरा  क्‍या  है;
 और

 (ग)  यदि  नहीं,  तो  विलम्ब  के  क्‍या  कारण

 हैं?

 सूचना  तथा  प्रसारण  मंत्रालय  और  संचार
 विभाग  में  र  ज्य  मंत्री  (श्री  Fo  कु  गुजराल):
 (क)  जी,  हां।

 (ख)  एक  विवरण  सदन  की  मेज  पर  रख

 दिया  गया  है।  [पुस्तकालय  में  रख  दिया  गया  |
 देखिये  संख्या  LT...'574/69|

 (ग)  प्रश्न  नहीं  उठता  |

 Construction  of  a  new  Akashwani  Building
 at  Bombay

 2567.  SHRI  RAMAVATAR
 SHASTRI:

 SHRI  ISHAQ  SAMBHALI  :
 SHRI  CHANDRA  SHEKAR

 SINGH  :
 SHRI  JAGESHWAR  YADAV  :
 SHRI  YAJNA  DATT

 SHRMA  :
 SHRI  HARDAYAL  DEVGUN  :
 SHRI  JAI  SINGH  :

 Wiil  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  be  pleased  to  state  :

 (a)  whether  a  new  Akashwani  Bhavan
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 has  been  constructed  at  Churchgate  Recla-
 mation  in  Bombay  ;

 (b)  if  so,  when  the  building  was  com-
 pleted  ;

 (c)  the  amount  of  money  spent  on  it  ;

 (4)  whether  any  alterations  have  been
 made  after  the  building  was  completed  ;
 and

 (e)  if  so,  the  nature  of  alteration  made  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN.  THE
 DEPARTMENT  OF  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL)  ;  (a)  Yes,  Sir.

 b)  Main  building  was  completed  in
 1966,

 (c)  Rs,  64.49  lakhs  upto  31.3.1969,

 (d)  No,  Sir.

 (e)  Does  not  arise.

 Super  Bazars

 2568.  SHRI  RAMAVATAR
 SHASTRI:

 SHRI  J.  M.  BISWAS  :
 SHRI  SARJOO  PANDEY  :
 SHRI  CHANDRA  SHIFKHAR
 SINGH:

 SHRI  JAGESHWAR  YADAV:

 Will  the  Minister  of  FOOD
 AGRICULTURE  be  pleased  to  state  4

 AND

 (a)  how  many  Super  Bazars  are  now
 working  in  the  country  ;

 (0)  whether  Government  have  reviewed
 the  working  of  these  establishment  ;

 (c)  if  so,  the  results  thercof  ;

 (d)  wether  some  more  Super  Bazars  are
 likely  to  set  up  during  the  Fourth  Pian  ;
 and

 (c)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  M.  S.  GURU-
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 PADASWAMY)  ;  (a)  Seventy  eight,  upto
 30th  Junc,  1969,

 (b)  Yes,  Sir,

 (c)  The  result  of  the  review  is  given  in
 the  statement  laid  on  the  Table  of  the
 House.  (Placed  in  Library.  See  No.
 LT-575/69],

 (0)  Yes.

 (e)  The  details  are  given  in  the  state-
 ment  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-4575/69}.

 आकाशवाणी  का  ग्वालियर  केन्द्र

 2569,  श्री  रामावतार  शर्मा  :  क्या  सूचना
 तथा  प्रसारण  और  संघार  मंत्री  5  मई,  1969

 के  अतारांकित  प्रश्न  संख्या  9832  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  आकाश-
 वाणी  का  ग्वालियर  केन्द्र,  जहां  से  कार्यक्रम  इस
 समय  केवल  रिले  किये  जाते  हैं,  कब  तक  एक
 प्रसारण  केन्द्र  के  रूप  में  पणित  होकर  अपना

 कार्य  आरम्भ  कर  देगा  ?

 सूचना  तथा  प्रसारण  मंत्रालय  और  संचार

 विभाग  में  राज्य  मंत्री  (क्री  ह्  Fo  गुजराल):
 972  के  मध्य  तक  I

 Imports  Under  PL—480

 2570.  SHIRTS.  R.  DAMANI  a
 SHRER.  K.  BIRLA  :
 SHRI  V.  NARASIMHA  RAO:
 SHRIN.  २.  LASKAR  3
 SHRI  CHENGALRAYA

 NAIDU  :

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  any  fresh  PL-480  Pact  has
 been  negotiated  recently  with  U.S.A.  for
 the  import  of  foodgrains  in  thé  current
 year.  ;

 ib)  $0,  the  terms  of  the  new-pact
 and  how  the  priccs  of  wheat  compare
 with  prices  paid  in  previous  year  ;  and
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 (c)  when  the  shipments  of  whea:  will
 commen:e  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  to  (c).  An  agreement
 under  U.S.  PL.  480  agreement  was  signed
 on  25.4.69  providing  for  3  Jakh  tonnes  of
 milo  and  4  lakh  tonnes  rice.  No  wheat
 was  provided  under  this  agreement.  As
 such  the  question  of  comparing  prices  of
 wheat  and  its  shipment  docs  not  arise.

 Copy  of  the  Agrcement  has  already
 been  placed  in  the  Library  of  the  Parlia-
 ment  for  the  information  of  the  Honourable
 Members.

 Indian  Delegation  to  International
 Labour  Conference

 2571,  SHRIS.  R.  DAMANI  :
 SHRI  D.  N.  PATODIA  :
 SHRI  SHIVA  CHANDRA  JHA:

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  bsg  pleased  to  state  :

 (a)  the  composition  and  names  of  the
 Indian  delegation  to  the  53rd  session  of  the
 International  Labour  Conference  ;

 (b)  whether  the  number  is  more  or
 less  than  on  the  previous  occasions  for
 such  conferences  and  by  how  much  ;

 (०)  the  people  who  travelled  by  first
 class  and  those  who  travelled  by  the
 economy  class  and  the  rules  governing  the
 travel  ;  and  ry

 (d)  whether  there  wis  any  confusion
 or  misunderstanding  about  the  mode  of
 travel  permitted  to  son:  members  if  so,
 details  and  how  it  was  resolved  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAOUR,  EMPLOYMENT
 AND  REHABILITATION  (SHRI  BHAG-

 The  list  showing
 the  composition  and  names  of  the  members
 of  the  Indian  delegation  is  laid  on  the
 Table  of  the  House.  [Placed  in  Library.
 See  No.  LT—576/69).



 99  Written  Answers

 (b)  As  compared  to  the  last  year  the
 size  of  only  the  Government  Group  was
 increased  by  one.

 (c)  According  to  current  Government
 instructions,  all  members  of  the  delegation
 are  delegation  are  eligible  to  travel  by  air
 by  the  economy  class  but  if  a  delegate,
 adviser  is  a  Minister  or  a  Member  of
 Parliament  or  an  official  of  the  rank  of
 Secretary  to  the  Government  of  India,  he
 becomes  eligible  to  travel  by  first  class.
 Accordingly,  Shri  J.  L.  Hathi,  Union
 Minister  of  Labour  and  Rehabilitation,  Shri
 N.  M.  Tidke,  Labour  Minister,  Govern-
 ment  of  Mahashtra,  Shri  P.M.  Nayak,
 Secretary  in  Department  of  Labour  and
 Employment,  Shri  Babubhai  M.  Chinai,
 M.P.,  Shri  Abid  Ali,  M.P.,  and  Shri
 A.  P.  Sharma  Shri  S.  L.  Khanna,  Shri  T.  S.
 Swaminathan  and  Shri  Varadarajan  Nair
 travelled  by  cconoimny  class.  Shri  Naval.
 H.  Tata,  who  was  cligible  to  travel  by
 economy  class  travelled  by  the  first  class
 after  paying  the  difference  in  rupees.

 (d)  No.

 बीजों  को  चोरबाजारी

 2572.  श्री  सु०  Fo  तापड़िया  :  क्‍या  खाद्य
 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  अनाज  की  कुछ
 किस्मों  के  बीज  बहुत  ऊंची  दरों  पर  चोरबाजारी

 में  बेचे  जा  रहे  हैं  ;

 (ख)  क्‍या  किसानों  को  बीजों  के  वितरण  से

 पं  नये  बीजों  की  किस्मों  का  प्रमाण  पत्र  देते

 समय  इन  बीजों  की  उपलब्धता  को  भी  सुनिश्चित
 कर  लिया  जाएगा  ;  और

 (ग)  क्या  प्रमाणपत्र  देने  के  कार्य  को  राज्य

 सरकार  को  सौंपना  उचित  नहीं  होगा  जिससे  वे

 बीजों  का  तेजी  से  वितरण  कर  सकें  ?

 हारा,  कृषि,  सामुदायिफ  विकास  तथा  सह-
 कार  संत्रालय  में  राज्य  संत्रो  (श्री  अन्नासाहिब

 बिस्वे)  (क)  भारत  सरकार  को  बीजों  की  चोर-
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 बाजारी  की  कोई  विशेष  शिकायत  प्राप्त  नहीं  हुई
 है  1  जहां  तक  राज्य  सरकारों  का  सम्बन्ध  है,
 जानकारी  इकट्टो  की  जा  रही  है  और  प्राप्त

 होने  पर  सभा  के  पटल  पर  रख  दी  जाएगी  1

 (ख)  हमारे  ब्तमान  प्रमाणित  बीजों  का
 उत्पादन,  देश  की  भावश्यकताओं  को  पूरा  करने
 के  लिए  काफी  है।  नये  विकसित  उनन्‍नतिशील
 किस्मों  के  बीजों  के  सम्बन्ध  में,  राष्ट्रीय  बीज
 निगम  उनके  निर्मक्त  करने  से  पहिले  बीजों  का
 संवधेन  करता  है।  प्रयम  वर्ष  में,  बीजों  की  मात्रा
 सीमित  होने  के  करण,  ऐसी  किस्मों  के  बीजों
 की  कुल  आवश्यकताओं  को  उनके  निर्मुक्त  होने
 पर  पूरी  करना  व्यवहायं  नहीं  है  ।

 (ग)  प्रत्येक  राज्य  बीज  अधिनियम  के
 अन्तर्गत  अपनी  प्रामाणक  एजेंसी  बनाने  या  चयन
 करने  के  लिए  स्वतंत्र  है।  किन्तु  उनमें  से  बहु
 से  राज्यों  ने  इस  समय  इस  कार्य  को  राष्ट्रीय
 बीज  निगम  को  सौंप  दिया  है  1  परन्तु  प्रमाणन
 से,  बीजों  के  तेजी  से  वितरण  करने  में  कोई
 रुकावट  नहीं  आनी  चाहिए।

 Incidence  of  Gheraos  in  West  Bengal

 2573.  SHRI  0.  N.  PATODIA  :
 SHRI  SRADHAKAR

 SUPAKAR  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  ॥  is  a  fact  that  Central
 Government  have  voiced  their  concern  to
 the  Government  of  West  Bengal  over  the
 rise  in  the  number  of  gheraos  in  the  State
 which  affected  adversely  the  industrial
 growth  ;

 (b)  whether  it  fs  also  a  fact  that
 Central  Government  have  suggested  to  the
 State  Government  the  setting  up  of  a
 tripartite  body  to  review  the  causes  and  to
 find  out  an  answer  to  the  rising  incidence
 of  gheraos  ;
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 (c)  if  so,  the  reaction  of  the  State
 Government  in  the  matter  ;  and

 (d)  whether  the  National  Commission
 on  Labour  is  investigating  into  this  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOYMENT
 AND  REHABILITATION  (SHRI  BHAG-
 WAT  JHA  AZAD):  (a)  and  (b),  During
 discussions  with  the  Labour  Minister,  West
 Bengal  regarding  speedy  disposal  of  labour
 disputes,  it  was  suggested  that  a  tripartite
 commitice,  to  be  presided  over  by  an
 independent  Chairman,  might  be  appointed  ;
 the  decisions  of  the  Committce,  if  unani-
 mous,  would  be  binding  on  both  the
 workers  and  empolyers  ;  in  case  there  was
 no  unanimity,  the  decision  of  the  Chairman
 would  be  final  and  binding.

 (c)  The  matter  is  reported  to  be  under
 consideration  of  the  State  Government,

 (d)  The  terms  of  referenence  of  the
 Commission  are  wide  enough  to  cover  all
 aspects  of  industrial  relations.

 Super  Bazars  in  Delhi

 2574.  SHRI  70.  N.  PATODIA  $
 SHRI  M.  L.  SONDHI  :
 SHRI  N.  SHIVAPPA  :
 SHRI  GADILINGANA  GOWD:

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  pleased  to  state:

 (a)  whether  the  financial  accounts  of
 the  Super  Bazars  in  Delhi  for  1968-69.
 have  been  finalised  ;

 (b)  whether  the  accounts  reveal  any
 loss  over  the  last  year  5  and

 (c)  if  so,  the  reasons  for  loss  and  the
 steps  taken  to  arrest  the  recurring  Josses
 of  the  public  sector  Bazars  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  M.S.  GURUPA-
 DASWAMY):  (a).  The  accounts  from
 the  year  1963-69  have  not  yct  been  finalised.

 (b)  The  exact  position  would  be  known
 after  the  accounts  are  finalised  and
 audited  ;  however,  the  Super  Bazars  are
 likely  to  have  incurred  losses  during  the
 year  1968-69  also.

 (c)  The  losses  in  the  Delhi  Super
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 Bazar  (Cooperative  Store  Ltd.,  New  Delhi),
 are  mainly  due  to  high  promo:ional,
 administrative  and  operational  expenses,
 including  the  high  rent  of  the  building
 in  Connaughe  Circus,  and  leakages  and
 shortages  in  stocks.  The  management  of
 the  D-lhi  Super  Bazar  has  taken  s‘eps  to
 diversify  its  business,  augment,  its  income,
 stecamline  administrative  and  operational
 Procedure,  economise  {n  expenditure,  and
 introduce  stricter  security  arrangements  and
 inventory  control  so  as  to  reduce  shortages
 and  depreciation  of  stocks.  The  need  to
 avoid  losses  is  impressed  on  all  department
 stores  (Super  bazars),  by  adoption  of
 measures  such  as  rationalisation  of  staffing
 pattern,  adherence  to  the  prescribed  busi-
 ness.  cfficiency  norms,  procurement  of
 consumer  goods  directly  from  manucturers,
 scientific  management  of  inventory,  and
 regular  stock  vertification.

 Distribution  of  Fertilizers  through  Co-operative

 2575.  SHRI  P.  C.  ADICHAN  :
 MANGALATHUMADAM  ;

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  s

 (a)  whether  the  system  of  fertilizers
 distribution  in  the  country  Co-operatives
 has  failed  to  a  large  extent  in  making  ade-
 quate  amount  of  fertilisers  available  to  the
 farmers  at  fair  price  and  has  resulted  in

 large  scale  black-marketing  of  fertilizers  ;
 and

 (b)  if  so,  what  steps  are  being  taken  to
 improve  the  fertilizer  distribution  machi-
 nary  in  the  different  States  and  to  prevent
 the  black-marketing  of  the  fertilizers  during
 the  current  year  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  MS.  GURUPA-
 DASWAMY)  :  (a)  and  (b).  No  Sir.  The
 Cooperatives  have  made  a_  significant  con-
 tribution.  progressively,  in  the  distribution
 of  fartilisers  in  the  country.  During  the
 year  1967-68,  they  distributed  fertilizers
 worth  Rs.  183.19  crores  as  against  fertilizers
 worth  Rs.  32.27  crores  distributed  by  them
 during  ‘1961-62.  Cases  of  black  marketing
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 in  fertilisers  as  a  result  of  the  failure  of  the
 cooperative  distribution  system  have  not
 come  to  the  notice  of  Government  of  India.
 However,  in  the  context  of  the,  Government
 of  India’s  new  policy  on  distribution  of
 fertilisers,  the  manufacturers  of  fertilizers
 have  been  given  frecd»m  of  marketing  their
 entire  production,  their  own  arrangements,
 with  effect  from  Ist  January,  1960,  The
 State  Governments  have  been  asked  to  per-
 mit  private  channels  also  in  the  distribution
 of  fertilisers.  As  a  result,  a  number  of
 States,  have  allowed  private  distribution  of
 fertilisers,  The  Government  of  India  statue
 torily  controls  prices  of  4  nitrogenous  ferti-
 lisers,  namcly,  Sulphate  of  Ammonia,  Urea,
 Ammonium  Su!phate  Nitrate  and  Calcium
 Ammonium  Nitrate  (20.5°¢N)  and  the  State
 Governments  ensure  their  observance,  Char-
 ging  rices  higher  than  those  notified  is
 an  offence  punishable  under  the  provisions
 of  Essential  Commoditics  Act,  1955,  In
 view  of  the  comfortable  supply  position,
 black  marketing  in  fertilizers  would  hardly
 arise.

 Hybrid  Varicties  of  Export  Potential  Fruits

 2576.  SHRI  P.C.  ADICHAN:  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  whether  hybrid  vericties  of  fruits
 like  mangocs  and  apples  which  have  good
 export  potential  have  been  evolved  and  test-
 ed  by  the  Indian  Institute  of  Agricultural
 Research  ;

 (b)  if  so,  the  details  in  this  regard  ;
 and

 (c)  how  far  the  production  of  fruits  is
 likely  to  increase  as  a  result  of  hybrid  fruits
 growth  every  year  under  the  Fourth  Five
 Year  Plan?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  A  large  number  of  hybrids
 have  recently  been  evolved  at  the  Indian
 Agricultural  Research  Institute  through
 planned  hybridisation  in  mango  The  results
 of  recent  research  have  indicated  that  some
 of  these  hybrids  may  be  quite  promising
 from  the  export  point  of  view.  These  ob-
 servations  are  being  confirmed  by  further
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 work.  Work  on  hybridisation  of  apples
 has  not  been  taken  up  at  the  Indian  Agri-
 cultural  Research  Institute.

 (b)  The  details  will  be  available  after
 through  screening  of  their  desirable  characters
 for  the  purpose  of  export,  These  hybrids
 are  still  at  the  testing  stage.

 (c)  As  mangoes  take  about  5-6  years  to
 to  fruit  after  planting,  no  impact  on  produc-
 tion  of  fruits,  though  these  hybrids,  is  envi-
 saged  under  the  Fourth  Five  Year  Plan.

 Import  of  Foodgrains
 2577.  SHRI  K.M.  KOUSHIK:  Will

 the  Minister  of  FOOD  ANI)  AGRICUL-
 TURE  be  pleased  to  state  the  quantity  of
 foodgrains  imported  into  our  country  in  the
 years  1965-66  to  1968-69,  both  as  grants  and
 Sales  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  A  statement  giving  the  required
 information  is  attached.

 (Quantity  in  Lakh  M.T.)
 Year  PL-480  and  Grants  —  Total

 Commer-  And  Food-
 cial  Pur-  Gilts  grains
 chases  Imported

 ‘1965-66.  74.9  4.7  9.6
 ‘1966-67  88.I  5.8  03.9
 ‘1967-68  72.7  9.2  8l.9
 1968-69  421  8.9  5i.0

 A.  Le  R.  station  at  Gorakhpur
 2578.  SHRI  MAHANT  _  DIGVIJAI

 NATH:  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  AND
 COMMUNICATIONS  be  pleased  to  state  :

 (a)  the  progress  made  so  far  in  the  con-
 struction  and  setting  up  of  a  radio  station  at
 Gorakupur  ;

 (b)  the  capacity  of  the  transmitter  to  be
 set  up  there  ;  and

 (०)  the  time  by  which  the  radio  station
 at  Gorakhpur  will  start  functionirg  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
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 BRODCASTING,  AND  IN  THE  DEPART-
 MENT  OF  COMMUNICATIONS  (SHRI
 I.  K.  GUJRAL):  (a)  The  building  for
 transmitter  is  under  construction.  Acquisi-
 tion  of  site  for  the  studio  is  in  progress.

 (b)  High  Power  medium-wave,

 (c)  During  1971-72,

 समुद्री  खाद्य  उद्योग

 2579.  श्री  महाराज  सिह  भारती  :  क्‍या
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  विभिन्‍न  देशों  में,  समुद्र-तलों  में
 विभिन्‍न  खाद्य-पौधों  का  पता  लगाने  तथा  उनसे
 खाद्य-सामग्री  तैयार  करने  की  दिशा  में  हुई  प्रगति
 का  ब्यौरा  क्या  है;  और

 (ख)  सरकार  द्वारा  भारतीय  समुद्रों  क ेतल
 में  इस  दिशा  में  कितनी  प्रगति  की  गई  है  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा
 सहकार  मंत्रालय  में  राज्य  मंत्री  (श्री  अन्ना-

 साहिब  शिन्दे)  :  (क)  जापान,  चीन,  मलाया,
 इण्डोनेशिया,  बर्मा,  स्पाम,  बोनियो,  इण्डो-
 चायना,  आस्ट्रेलिया,  हवाई,  न्यूजीलैंड,  बचिल्लो
 आदि  में  समुद्र  घास-पात  का  मानव  खाद्य  और

 अगर-अगर  एल्गिन  और  अन्य  ऐसे  ही  रासाय-
 निक  उत्पादों  के  विनिर्माण  में  भी  प्रयोग  किया
 जाता  हैं  ny

 जापान  :

 इस  देश  में  समुद्री  घास-पात  दैनिक  खाद्य

 पूर्ति  का  एक  भाग  है  v  समुद्री  घास  पात  में  कुछ
 प्रोटीन,  स्नेह  और  विटामिन  होते  हैं,  परन्तु  उन
 की  पौष्टिक  शक्ति  मुख्यतया  उनकी  खनिज  मात्रा
 में  होती  हैं  ‘ जबकि  कुछ  भूरी  समुद्री  घास-पात
 उसी  रूप  में  खाई  जाती  है,  तथापि  लेमिनेरिया
 जैसी  कुछ  किस्मों  को  खाने  योग्य  उत्पादों  की
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 किस्मों  में  प्रसंस्करण  किया  जाता  हैं  ।  उद्योग  के
 सबसे  महत्वपूर्ण  भाग  का  सम्बन्ध  समुद्रो  घास-
 पात,  पोरफिपश,  मोनोस्ट्रोमा  तथा  एंटेरोमोरफा
 से  हैं  a अगर  का  अधिकतर  कुटीर  उद्योग  के
 रूप  में  विनिर्माण  किया  जाता  हूँ  यहां  केवल
 एक  ही  बड़ी  आधुनिक  फैक्टरी  (निहोन  खेसो
 खोज्ञो  लिमिटिड)  है  जो  कि  विश्व  में  सबसे  बड़ा
 अगर  विनिर्माण  एकक  समभा  जाता  है  |

 संयुक्त  राज्य  अमरोका  :

 उपलब्ध  जानकारी  से  यह  पता  चलता  हूँ
 कि  संयुक्त  राज्य  अधरीका  में  समुद्री  घास-पात
 से  खाद्य  सामग्री  तैयार  करने  की  दिशा  में  वास्त-
 विक  रूप  से  कोई  प्रगति  नहीं  हुई  हैं  ।  उस  देश
 में  केवल  पशुओं  की  खपत  के  लिए  समुद्री  घास-
 पात  से  खाद्य  तेयार  करने  की  दिशा  में  अब
 परीक्षण  किये  जा  रहे  हैं  ।

 अन्य  देश  :

 यद्यपि  यू०  के०,  आस्ट्रेलिया,  न्यूजीलेंड,
 सोवियत  समाजवादी  गणराज्य  संघ,  नावें,
 डेन्मार्क  जैसे  देशों  द्वारा  की  गई  विशिष्ट  प्रगति
 के  बारे  में  जानकारी  उपलब्ध  नहीं  है,  तथापि
 यह  ज्ञात  है  कि  समुद्री  घास-पात'की  कुछ  भूरी
 और  लाल  किस्मों  को  खाने  में  बदलकर  उपयोग
 में  लाने  और  अगर-अगर  तथा  एल्गिन,  जोकि
 खाद्य  और  अन्य  उद्योगों  में  गेलिंग,  थिकनिंग
 और  स्थिरीकरण  अभिकरणों  के  रूप  में  बहुतायत
 से  प्रयोग  में  लाये  जाते  हैं,  जैसे  रासायनिक
 उत्पादों  के  विनिर्माण  की  इन  देणों  को  तकनीकी
 जानकारी  हूं  ।

 (ख)  गत  विश्व  युद्ध  के  दौरान  में,  बेज्ञा-
 निक  और  औद्योगिक  अनुसंधान  मंडल  ने  भारत
 के  केरल  विश्वविद्यालय  में  परीक्षण।त्मक  आधार
 पर  श्रगर-अगर  का  निर्माण  शुरू  किया।  तब  से
 केन्द्रीय  समुद्री  मात्स्यकीय  अनुसंधान  संस्थान,
 केन्द्रीय  न  पक  और  समृद्री  श्रनुसंघान  संस्थान,
 वेज्ञानिक  प्रौर  औद्योगिक  अनुसंघान  परिषद्‌
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 और  कुछ  हद  तक  मद्रास,  उड़ीसा  तथा  बम्बई
 के  राजकीय  मात्स्कीय  विभागों  द्वारा  यह  कार्य
 किया  जा  रहा  हूँ  -  निकटवर्ती  तटीय  जल  में
 आर्थिक  रूप  से  महत्वपूर्ण  घासों  की  बहुलता
 और  वितरण  का  सामान्य  रूप  से  अध्ययन  किया
 गया  है  |  तमिल-नाडु,  श्रांध्र  प्रदेश  और  गुजरात
 के  तटीय  सम्भाव्य  क्षेत्रों  में  भावात्मक  सर्वेक्षण
 भी  किए  गए  ।  आथ्थिक  दृष्टि  से  महत्वपूर्ण
 किसमें  सूची  में  दी  गई  हैं।  ये  किसमें  हैं  :--

 एंटरोमोर्फा,  हरी  शेवाल  की  उत्वा  मौर  काले-
 रपा,  भूरीशवाल  की  पोकोकिएला,  पादिना,
 सिस्टोफिल्लम,  हार्मोफिसा,  सरगास्म  और  टबतरि-
 नेरिया  तथा  लाल  शैवाल  की  हेलिमेनिय।,  ग्रेट-
 लोपिया,  केलिबेल  फेरिस,  गेलिडियम,  सार्को-
 निमा,  हाइपनिया,  ग्रेसिलेरिया  कौरालोपसित
 ओर  स्पाईरिडिया  ।  इनमें  से  केंवड  भूरी  और
 छाल  किसमें  ही  तुरत  आवश्यकता  अर्थात्‌  अगर
 और  एल्गिन  के  उत्पादन  को  पूरा  कर  सकतो
 हैं।  मानव  खपत  के  लिए  अगर-अगर,  एल्गिन
 और  समुद्री  घास-पात  खाद्य  की  उत्पत्ति  की
 प्रक्रि]य  का  विकास  किया  गया  है  |

 पम्बन  क्षेत्र  (रामेश्वरम्‌  के  निकट)  में  किए
 गए  अध्ययनो ंसे  आथिक  घासों  की  सम्भावना
 का  पता  चला  है  जिससे  कि  क्षेत्र  में  I.80
 मीटरी  टन  अगर  और  2.96  मीटरी  टन  एल्गि-
 निक  एसिड  का  वा्षिक  उत्पादन  हो  सकता  है
 इन  अध्ययनों  के  परिणामस्वरूप,  आज  कल
 तमिल-नाडु  तट  से  समुद्री  घासें  निर्यात  तथा  देश
 में  उपयोग  के  लिए  काटी  जा  रहो  हैं  t

 काण्डला  में  भमाण्डागार

 2580.  श्री  महाराज  सिह  भारतों  :  क्‍या
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  काण्डला  पतन  में
 50,000  टन  खाद्बाननों  का  संग्रह  करने  की
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 क्षमता  वाला  एक  आधुनिक  भाण्डागार  बनाया
 जा  रहा  है  ;

 (ख)  यदि  हां,  तो  उस  पर  सम्भवतः  कितनी
 धनराशि  खर्च  होगी  तथा  यह  कितने  समय  तक
 बन  कर  तैयार  हो  जायेगा  ;  और

 (ग)  क्‍या  यह  भाण्डागार  वर्ष  1970-7  में
 खाद्याननों  के  निर्यात  के  लिए  बनाया  जा  रहा  है
 जबकि  देश  खाद्याननों  के  बारे  में  आत्मनिभंर  हो
 जायेगा  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा  सह-
 कार  मंत्रालय  में  राज्य  मंत्री  (श्री  ध्रन्नासाहिब
 शिन्दे)  :  (क)  काण्डला  में  अधिक  तेजी  से
 खाद्यान्न  भरने  और  निकालने  के  उपकरण  सहित
 50,000  मीटरी  टन  को  क्षमता  का  एक  आधु-
 निक  साइलों  स्थापित  करने  का  प्रश्न  इस  समय
 विचाराधीन  है  t

 (ख)  अनुमान  है  कि  इस  साइछों  पर  5.33
 करोड़  रुपये  की  लागत  बैठेगी  और  यह  परि-
 योजना  शुरू  किये  जाने  के  समय  से  लगभग
 तीन  वर्ष  की  अवधि  में  पूरी  होगी  1

 (ग)  इस  साइलो  का  निर्माण  इस  रूप  में
 किया  जाएगा  जिससे  कि  समय  पड़ने  पर  आयात
 को  सम्भाला  जा  सके  और  जब  कभी  देश
 खाद्यान्न  निर्यात  करने  की  स्थिति  में  हो  तब  उसे
 भी  सम्भाला  जा  सके  ।

 विभिन्‍न  दुग्ध  योजनाओं  को  सफ  उतायें

 2581.  श्री  महाराज  सिह  भारती  :  क्‍या
 लाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  ऐरे  दुग्ध  योजना  ओर  गुजरात  दुग्ध
 योजना  की  सफलता  तथा  दिल्डी  और  बंगलौर

 दुग्ध  योजनाओं  की  असफलता  के  लिए  कौन-
 कौन  सी  बातें  उत्तरदायी  हैं  ?

 ाद,  कृषि,  सामुदायिक  विकास  तथा  सह-
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 कार  मंत्रालय  में  राज्य  मंत्री  (श्री  अन्नाप्ताहिब
 हिन्दे) :  आरे  दुग्ध  योजना  या  गुजरात  दुग्ध
 योजना  नाम  की  कोई  योजना  नहीं  है  1  उपलब्ध
 नवीनतम  रिपोर्ट  के  अनुसार  विशाल  बम्बई

 दुग्ध  योजना,  जिसका  आरे  मिल्क  कालोनी  एक
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 अंग  है.  और  गुजरात  राज्य  की  कुछ  योजनायें
 तथा  दिल्‍ली  दुग्ध  योजना  ओर  बंगलौर  दुग्ध
 योजना  का  अप्रैल,  1969 ¥  देनिक  औसत
 उत्पादन  और  संस्थापित  क्षमता  के  उपयोग  की
 प्रतिशतता  निम्न  है  :

 क्रम  सख्या  स्थान  लिटरों  में  दैनिक  औसत  उपयोग  में  लायी

 क्षमता  उत्पादन  गयी  क्षमता
 (लिटर)

 : द्रव  दुग्ध  संयत्र
 l.  बम्बई  6,00,000  4,07,219  67.8

 2.  अहमदाबाद  1,00,000  81375,  81.3
 3.  बड़ौदा  55,000  47,377  86.1
 4.  सूरत  50,000  35,358  7.8
 5.  दिल्‍ली  2,55,000  2,62,290  02.8
 6.  बंगलौर  50,000  26,424  52.8

 इन  योजनाम्रों  का  विस्तृत  मूल्यांकन  किए  बिना,
 मंत्रालय  के  लिये  बंगलौर  दुग्ध  योजना,  विशाल
 बम्बई  दुग्ध-योजना  और  गुजरात  दुग्ध  योजनाओं
 की  जो  कि  राज्य  सरकारों  या  अन्य  प्राधिकरणों
 द्वारा  स्वतन्त्र  रूप  से  चलाई  जातो  हैं,  सफलता
 व  असफलता  के  सम्बन्ध  में  कुछ  कहना  उचित
 नहीं  होगा  ।  इसी  प्रकार  एक  ओर  गुजरात  राज्य
 की  दुग्ध  योजनाओं  और  आरे  श्रौर  दूसरी  और
 बंगलोर  तथा  दिल्‍ली  दुग्ध  योजनाओं  के  क्रिया
 कलापों  के  निष्पादन  को  तुलनात्मक  दृष्टि  से
 आंकने  का  प्रयत्न  करना  उचित  नहीं  होगा  ।

 नगर  के  कचरे  से  खाद  बनाने  के  प्लांट

 2582.  श्री  महाराज  सिह  मारतों  :  क्‍या
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 ॥ उ

 (क)  चौथी  पंचवर्षीय  योजना  अवधि  में
 कितने  ऐसे  प्लांट  लगाए  जायेंगे  जिनमें  नगरों  के
 कचरे  से  काबंनिक  खाद  बनाई  जायेगी  ;

 (ख)  ऐसा  प्रत्येक  प्लांट  कहां-कहां  पर
 लगाया  जायेगा  ओर  उसको  क्षमता  क्‍या  होगी

 और  प्रत्येक  पर  कितनी  धनराशि
 जायेगी  ;  और

 खर्च  की

 (ग)  इस  प्रकार  से  बनाई  गई  खाद  में  नाइ-
 ट्रोजन,  फास्फोरस  और  पोटाशियम  की  मात्रा
 कितनी-कितनी  होगी  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा  सह-
 कार  मंत्रालय  में  राज्य  मंत्री  (श्री  अन्नासाहिब
 शिन्‍्दे)  :  (क)  प्रौर  (@).  चौभी  योजना  में
 कम्पोस्ट  प्लांटों  की  स्थापना  करने  के  लिये  कोई
 केन्द्रीय/केन्द्रीय  प्रायोजित  योजना  नहीं  है।
 किन्तु  सरकार  ने  सिफारिश  की  है,  कि  आरम्भ
 में  इच्छुक  नगर  निगम/समितियां  मागंदर्शी
 आधार  पर  कम्पोस्ट  प्लांटों  की  स्थापना  करे
 सकती  हैं।  कुछ  नगर  निगमों  ने,  खासकर
 दिल्ली,  बम्बई,  पूना,  नागपुर  और  अहमदाबाद
 ने  ऐसे  प्लांटों  को  स्थापित  करने  की  इच्छा  प्रद-
 शित  की  है।  इन  निगमों  को  सलाह  दी  गई  है
 किये  इस  काय॑  के  लिए  व्यापारिक  बैंकों  से
 निधि  प्राप्त  करें  ।  कृषि  पुनवित्त  निगम  द्वारा
 ऐसे  बैंकों  को  पुनविन  सुविधायें  देने  की  नाथा
 है  1  कम्पोस्ट  प्लांटों  को  स्थापित  करने  के  लिए
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 मंसूर  सरकार  तथा  दिल्‍ली  प्रशासन  ने  अपनी
 चौथी  योजनाओं  में  बंगलौर  तथा  दिल्‍ली  के
 निगमों  को  वित्तोय  सहायता  देने  का  उपबन्ध
 किया  है।  अलग-अलग  प्लांट  का  स्थान,  क्षमता
 तथा  लागत  के  सम्बन्ध  में  जानकारी  उपलब्ध

 नहीं  है  क्‍योंकि  प्रायोजना  अभी  प्रारम्मिक
 अवस्था  में  है  1

 (ग)  खाद  में  नाइट्रोजल,  फास्फोरस  और
 पोटेशियम  का  औसत  अंश  जोकि  कम्पोस्ट  प्लांट

 से  होता  है  क्रमश:  ro  1.0  और  .0  प्रतिशत

 (शुस्क  आधार  पर)  है  1

 खाद्य  उत्पादन  और  जनसंख्या  में  वृद्ध

 2883.  श्री  ओम  प्रकाश  त्यागी:  क्‍या
 खाद  तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  देश  में  खाद्य  उत्पादन  और  जनसंख्या
 में  क्रशः  कितने-कितने  प्रतिशत  की  वृद्धि  हुई
 है;

 (ख)  खाद्य  उत्पादन  में  उक्त  तृद्धि  से  बढ़ी
 हुई  जनसंख्या  की  खाद्य  समस्याओं  को  किस
 सीमा  तक  हल  किया  जायेगा  ;

 (ग)  क्‍या  सरकार  का  विचार  श्रन्य  सहा-
 यक  खाद्यान्नों  के  उत्पादन  में  वृद्धि  करने  पर
 बल  देने  का  है  जिससे  भविष्य  में  खाद्य  समस्या
 गम्भोर  रूप  घारण  न  कर  ले  ;  और

 (घ)  यदि  हां,  तो  इस  सम्बन्ध  में  क्‍या

 कार्यवाही  की  जा  रही  है  ?

 खाद्य,  कृषि-  सामुदायिक  घिकास  तथा  सह-
 कार  मंत्रालय  में  राज्य  मंत्री  थी  अन्नासाहिब
 हिनदे)  :  (क)  1967-68  के  दोरान  अखिल  भार-
 तीय  खाद्यान्न  उत्तादन  (नवीनतम  उपलब्धि)
 में  1949-50  की  अपेक्षा  59.9  प्रतिशत  की  वृद्धि
 हुई ;  जब  कि  इस  अवधि  (1950-1968)  &
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 जनसंख्या  46.6  प्रतिशत  बढ़ी  थी

 (ख)  चतुर्थ  पंचवर्षीय  योजना  प्रारूप  में
 खाद्यान्नों  के  उत्पादन  में  वृद्धि  का  वाषिक  5.6
 प्रतिशत  है,  जबकि  कुल  जनसंख्या  की  वृद्धि  दर
 लगभग  2.5  प्रतिशत  होने  की  आश्ञा  है

 (ग)  और  (घ).  केवल  खाद्यान्नों  को  बढ़ा
 कर  ही  नही,  बल्कि  उद्यान-कृषि  (जिसमें  फल
 तथा  सब्जियां  सम्मिलित  हैं),  पफ्शु  पालन,  डेरी,
 मुर्गी  पालन  तथा  फामिंग  तथा  मीन-उद्योग  के
 क्षेत्रों  में  विकास  कार्यक्रमों  के  माध्यम  से  सहा-
 यक  खाद्यान्नों  के  उत्पादन  को  भी  बढ़ाकर,
 विभिन्‍न  किस्मों  के  खाद्य  पदार्थों  की  उपलब्धता
 को  बढ़ाने  पर  पर्याप्त  बल  दिया  जा  रहा  हैं

 चल  चत्रों  में  आइ  नीलता

 2584.  श्री  ओम  प्रकाश  त्यागी:  क्‍या
 सूचना  तथा  प्रसारण  और  संचार  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क,  व्या  सरकार  इस  बात  को  महसूस
 करती  हूँ  कि  चलचित्रों  में  रुपया  लगाने  वाले
 अपने  निजी  हितों  के  कारण  ही  चलचित्रों  में
 अइलीलता  उत्पन्न  करते  हैं  ;

 (ख)  यदि  हां,  तो  क्या  सरकार  ने  चलचित्र
 निर्माताओं  और  कलाकारों  की  वित्तीय  कठि-
 नाइयों  को  दूर  करने  के  लिये  कोई  कायंवाही  की
 है  ;  और

 (ग)  यदि  हां,  तो  उसका  ब्योरा  क्‍या  है  ?

 सूचना  तथा  प्रसारण  मंत्रालय  ओर  संचार
 विभाग  में  राज्य  मंत्री  शनी  Fo  Fo  गुजराल)  :

 (क)  जबकि  सामान्यकरण  करना  कठिन  हूं,  सर-
 कार  यह  महसूस  करती  हैं  कि  आय  के  विचार

 कुछ  निर्माताभ्रों/घन  लगाने  वालों  को  ऐसी  फिल्में
 बनाने  के  लिए  प्रेरित  करते  हैं  जिनके  विरुद्ध
 भ्रइलीलता  के  आरोप  लगाये  जाते  हैं  t

 (a)  ओर  (ग).  सरकार  ने  अच्छे  स्तर  की
 कि्मों  के  निर्माण  को  प्रोत्साहन  देने  के  लिये
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 फिल्मों  को  ब्याज  की  तुलनात्मक  कम  दरों  पर
 धन  देने  के  लिये  फिल्‍म  वित्त  निगम  लिमिटेड,
 बम्बई  की  स्थापना  की  हैं  1

 Consideration  of  Delhi  Problems  by  Central
 Desert  Development  Board

 2585.  SHRI  M.L.  SONDHI  :  Will  the
 Minister  of  FOOD  AND  AGRICULTURE
 be  pleased  to  state  :

 (a)  whether  the  Central  Desert  Develop-
 ment  Board  has  considered  the  problems  of
 Delhi  State  ;

 (b)  the  schemes  of  affore  station,  pasture
 development  and  soil  conservation  applicable
 to  the  Union  Territory  of  Delhi  ;  and

 (c)  the  progress  so  far  made  and  the
 further  steps  contemplated  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENr  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  No,  Sir,

 (b)  and  (c).  Do  not  arise.

 Pending  applications  for  Telephones  in  Delhi

 SHRI  M.  L.  SONDHIs
 SHRI  KANWAR  LAL  GUPTA}

 2586.

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COM-
 MUNICATIONS  bz  pleased  to  state  ;

 (a)  whether  inordinately  large  number
 of  telephone  applications  are  pending  in  the
 New  Delhi  Area  ;

 (b)  whether  the  procedure  for  processing
 the  applications  is  out-moded  from  point  of
 view  of  a  modern  capital  city  ;

 (c)  how  many  are  on  the  waiting  list  in
 New  Delhi  and  by  what  date  the  last  name
 on  the  list  be  disposed  of  ;  and

 (d)  the  steps  taken  by  Government  to
 give  connections  speedily  in  the  New  Delhi
 area?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
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 BROADCASTING,  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH):  (a)  There  is  a
 substantial  number  of  telephone  applications
 pending  in  New  Delhi  as  in  various  other
 cities  of  the  country  also.

 (0)  No  ;  the  present  procedure  is  con-
 sidered  quite  satisfactory.

 (c)  The  waiting  list  position  in  various
 Exchanges  under  the  Delhi  Telephone  Dis-
 trict  is  indicated  in  the  statement  laid  on  the
 Table  of  the  House.  (Placed  in  Library.
 See  No.LT-577/69].  It  is  not  possible  to
 say  as  to  when  the  last  applicant  on  the
 existing  waiting  list  will  be  provided  with  a
 telephone  as  it  depends  on  the  allocation  of
 capital  funds  made  available  to  the  Depart-
 ment  along  with  the  necessary  Foreign  Ex-
 change  content.

 (d)  It  is  proposed  to  expand  the  existing
 telephone  exchanges  and  open  new  ones.
 With  the  capital  funds  made  available  in  the
 Fourth  Plan  it  is  hoped  that  about  50  to  60
 thousand  lines  of  additional  exchange  capa-
 city  would  be  added  by  March  974  in  Delhi
 as  a  whole  out  of  which  more  than  half  will
 be  for  New  Delhi  Areas.  But  this  will  not
 improve  the  position  of  the  pending  appli-
 cations,

 Opening  of  Post  Offices  in  Chandigarh

 2587.  SHRI  SHRIECHAND  GOYAL:
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  ;

 (a)  whether  there  is  a  plan  of  the
 Government  to  open  up  Post  Offices  in  all
 the  sectors  of  Chandigarh  ;

 (b)  whether  it  is  a  fact  that  there  are  no
 post  offices  in  some  of  the  important  sectors
 €  g.  sector  7  ;  and

 (c)  the  steps  proposed  to  be  taken  to
 remove  the  inconvenience  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  ANID
 BROADCASTING,  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH)  :  (a:  No.

 (b)  There  is  a  post  office  at  Raj  Bhavan
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 {in  sector  7.  There  are  post  offices  also  in
 sectors  l,  8,  9,  10,  ,  12,  14,  15,  16,  17,  18,
 19,  20,  2,  22,  23  and  27.  There  is  at  present
 no  justification  for  post  offices  in  any  of  the
 other  sectors.  The  existing  postal  facilitles
 are  considered  adequate.

 (c)  Does  not  arise.

 Export  of  Feodgrains  from  Punjab  and
 Haryana

 2588.  SHRI  SHRI  CHAND  GOYAL:
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  bce  pleased  to  state  the  percent-
 age  of  the  produce  of  foodgrains  that  has
 been  allowed  to  be  exported  to  other  States
 from  Punjab  and  Haryana  this  year  ?

 THE  MINISTER  OF  STATE  IN)  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPL:RATION  (SHRI  ANNASAHIB
 SHINDE)  :  Final  figures  of  production  of
 foodgrains  in  Punjab  and  Haryana  during
 the  crop  year  1968-69  are  not  yet  available.
 Wheat  and  rice  can  move  frecly  from  these
 States  to  other  States  in  the  same  zone.
 Other  grains  can  move  to  any  other  State
 without  any  restrictlons.  Large  quantities
 of  foodgrains  thus  move  out  of  Punjab  and
 Haryana  on  private  and  trade  account.  No
 figures  of  such  movement  are  available.
 Figures  are  available  only  of  foodgrains
 moved  from)  Punjab  जात  =  Haryana  on
 Government  account  out  of  stocks  procured
 by  Government.  In  the  absence  of  figures
 of  production  and  of  exports  on  trade  and
 private  accounts,  it  is  not  possible  to  indi-
 cate  the  percentage  of  the  produce  of  food-
 grains  in  Punjab  and  Haryana  allowed  to  be
 exported  out  of  those  States.

 चम्पारन  जिले  में  पूर्वो  पाकिस्तान  के  शरणार्थो

 2589.  श्री  जिभूति  मिशन :  क्‍या  श्रम  तथा

 पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जीवन-यापन  के
 ऊंचे  मूल्यों  को  दृष्टि  में  रखते  हुए,  चम्पारन
 जिले  में  रहने  वाले  पूर्वी  पाकिस्तान  के  शरणा-
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 थियों  को  बेकारी-भत्ते  के  रूप  में  दी  गई  सहा-
 यता  अपर्याप्त  है  ;

 (ख)  यदि  हां,  तो  क्‍या  उन  लोगों  ने  सर-
 कार  को  कोई  अम्यावेदन  पेश  किया  है;  और

 (ग)  यदि  हां,  तो  उस  पर  सरकार  ने  क्या
 निर्णय  किया  है  ?

 श्रम,  रोजगार  तथा  पुनर्वास  मंत्रालय  में
 राज्य  मंत्री  (शी  भागवत  झा  आजाद)  :  (क)
 जी  नहीं  ।

 (ख)  जी  नहीं  ।

 (ग)  प्रश्न  नहीं  उठता  ।

 भारतीय  कृषि  अनुसंघान  परिषद  द्वारा
 एक  गर-सरकारी  प्रेस  से

 पुस्तिकाओं  का  छपाना

 2590.  धी  प०  ला०  बारूपाल  :  क्‍या
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  यह  सच  है  कि  भारतीय  कृषि
 अनुसंधान  परिषद  ने  अपनी  पुस्तिकाओं  के  मुद्रण
 के  लिए  एक  गर-सरकारी  प्रंस  को  बड़ी  मात्रा
 में  कागज़  सप्लाई  किया  है;

 (ख)  यदि  हाँ,  तो  क्या  यह  भी  सच  है  कि
 उक्त  प्रेस  ने  कागज  रेहन  रख  दिया  है  और
 प्रेस  बन्द  कर  दिया  है;

 (ग)  यदि  हां,  तो  क्‍या  सरकार  ने  इस
 मामले  में  कोई  कार्यवाही  की  ह ैऔर  कागज  की
 खरोद  के  बारे  में  परिषद  की  नीति  क्‍या  है;  और

 घ)  क्‍या  सरकार  का  विचार  नीति  का

 पुनविछोकन  करने  का  है  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा

 सहकार  मंत्रालय  में  राज्य  मंत्री  (भी  अन्ना-

 साहिब  दिने)  :  (क)  भारतीय  कृषि  अमुसंधान
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 परिषद  ने  परिषद  की  हिन्दी  मासिक  पत्रिका

 'खेती'  के  मुद्रण  के  लिए  सर्वेश्री  एशिया  प्रैस,
 दिल्ली  को  कागज  सप्लाई  किया  था

 (ख)  परिषद्‌  को  इस  बात  का  ज्ञान  नहीं
 कि  उक्त  प्रस  ने  अपने  बन्द  होने  से  पहले  कागज

 रहन  रख  दिया  था।  पूछ-ताछ  पर  इस  बात  की

 पुष्टि  नहीं  हुई  है।

 (ग)  जैसे  ही  परिषद  को  प्रेस  के  बन्द  होने
 की  सूचना  मिली,  स्वध्षी  एशिया  प्रेस,  दिल्ली
 को  दिया  गया  कागज  का  सारा  स्टाक  वापस  ले

 लिया  गया,  ज़िसमें  एस०/सी०  कागज  के  48
 रिम  थे  in  प्रेस  स ेअब  कोई  कागज  वापिस  लेना
 बाकी  नहीं  है  ।  परिषद्‌  अपने  प्रकाशनों  के  लिए
 लेखन-सामग्री  नियंत्रक,  निर्माण,  आवास  तथा

 पति  मन्त्राईलय,  भारत  सरकार  के  माध्यम  से
 संभरण  और  निपटान  महानिदेशालय  द्वारा  अनु-
 मोदित  अनुसूचित  दरों  पर  कागज  थोक  में  खरी-
 दती  है  |  कुछ  विशिष्ट  प्रकार  के  कागज  जो  कि
 नियंत्रक  लेखन  सामग्री,  कलकत्ता  के  पास  उप-
 लब्ध  नहीं  होते,  उन्हें  नियमानुसार  बाजार  से
 खरीदा  जाता  है  |

 (घ)  जी  हां  1

 Study  of  Underground  Water  Resources
 by  East  German  Experts

 2591.  SHRI  K.  P.  SINGH  DEO:
 SHRI  RAGHUVIR  SINGH

 SHASTRI  :

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  bc  pleased  to  state  :

 (a)  whether  it  fs  a  fact  that  East
 German  experts  recently  undertook  a  study
 in  some  States  regarding  the  underground
 water  resources  and  water  economy  ;

 (b)  whother  it  is  also  a  fact  that  these
 experts  have  also  offered  assistance  in
 surveying  the  under-ground  water  resources
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 and  in  conservation  of  rain  water  ;

 (c)  if  so,  the  names  of  the  States  where
 survey  was  conducted  by  the  East  German
 experts  ;

 (9)  whether  any  report  has  becn  sub-
 mitted  to  the  Government  in  this  regard  ;

 fe)  ifso,  the  salient  features  thereof  ;
 and

 (f)  the  reaction  of  the  Government  in
 regard  thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DFVELOPMENT  ANID
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  ;  (a)  to  (f).  Two  East  German
 Experts  visited  some  States  recently.  In-
 formation  is  not  available  about  the  actual
 groundwater  surveys  if  any  undertaken  by
 these  expert  in  different  States.  The  Ex-
 perts  indicated  that  they  had  visited  the
 States  of  Gujarat,  Haryana,  Kerala,  Madhya
 Pradesh,  Maharashtra,  Rajasthan,  Tamil
 Nadu  and  West  Bengal.  9  Neither  any
 report  on  their  visit  to  these  States  nor  any
 offer  of  assistance  in  surveying  under-
 ground  water  resources  and  conservation  of
 rain  water  has  been  received  so  far  by  this
 Ministry.

 Expenditure  on  the  Import  of  Foodgrains
 ete.

 2592.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  the  amount
 spent  for  the  import  of  (i)  foodgrains  (ii)
 Fertilizers;  (iii)  tractors;  (iv)  animals;  and
 (v)  milk,  milk  products  in  1953-1954,
 1954-55,  1966-1967,  1967-1968  and  1968-1969,
 separately  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  A  statement  is  attached.
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 Statement

 Amount  spent  on  import
 (Figures  in  Crores  of  Rupees)

 Ttem  1953-1954  954.55  1966-67  ‘1967-68  1969-96

 (i)  Foodgrains  54.72  78.60  502.4  478.77  24.97
 (ii)  Fertilizers  6.88  2.82  02.96  48.83  50.9

 (iii)  Tractors  &  parts  5.87  6.08  9.69  5.49  6.03
 (iv)  Animals  0.65  0.80  0.0  0.8  0.9

 (v)  Milk  &  Milk  products  8.64  9.48  22.65  14,23  14,93

 N.B.—Figures  shown  against  items  (ii),  (iii),  (iv)  (v)  have  been  converted  into  post
 devaluation  rate  by  escalation  by  57.5%.

 Production  of  Foodgrains  and  their  Sale
 {Prices

 2593.  SHRI  ABDUL  GHANI  DAR  :
 will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  the  produc-
 tion  of  whcat,  Rice,  Gram,  Sugarcane,  Bajra,
 Maize,  Barely  and  their  lowest  and  highest
 wholesale  and  retail  sale  prices  during  the
 last  three  years  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  Statements  on  (i)  production  of
 wheat,  rice,  gram,  sugarcane,  bajara,  maize
 and  barley  in  the  country  ;  and  (ii)  lowest
 and  highest  wholesale  and  retail  prices  of
 wheat,  rice,  gram,  bajra,  maize  and  barely  at
 selected  centres  in  the  main  producing  State
 during  the  last  three  years  are  laid  on  the
 table  of  the  House.  [Placed  in  Library.
 See  No.  LT  1578/69].

 Wholesale  as  well  as  retail  prices  vary
 from  region  to  region  and  for  different
 varieties,  The  position  regarding  prices
 of  sugarcane  is  given  in  the  note  laid  on  the
 Table  of  the  House.  [Placed  in’  Library.
 See  No,  LT-578/69}

 Bank  Credit  for  Dealers  of  Fertilisers
 2594.  SHRI  HIMATSINGKA:  will

 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  |

 (a)  whether  Government  have  asked
 the  different  State  Governments  to  persuade

 fertiliser  manufacturers  for  making  suitable
 arrangements  with  banks  for  adequate  credit
 for  wholesalers  and  retailers  of  these  key
 agricultural  inputs;  and

 (b)  ffso,  in  what  circumstances  the
 said  directions  have  been  given  and  what  has
 been  the  response  of  the  State  Governments
 in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  Yes,  Sir.

 (b)  Achievement  of  the  targets  of  agri-
 cultural  protuction  laid  down  in  the  Fourth
 Plan  calls  for  a  three-fold  increase  in  the  use
 of  fertilisers  by  1973-74,  This  again  under-
 lines  the  necd  of  efficient  distribution,
 involving  stocking  of  fertilisers  by  whole-
 salers  and  retailers  in  advance  of  the  scason
 at  all  consumption  centres.  The  task  is  so
 large  that  it  requires  efforts  of  every  aval-
 lable  credit  agency,  including  Banks,  to
 Participate  in  financing  distribution  of  ferti-
 lisers.  It  is  in  these  circumstances  that  the
 States  were  requested  to  persuade  manufac-
 turers  (who  were  also  directly  requested)  to
 make  suitable  arrangements  with  Banks  for
 adequate  credit  for  wholesalers  and’  retailers
 of  fertilisers.  4

 t

 Two  manufacturers  have  already  made
 the  above  mentioned  arrangements  with
 Banks  and  more  have  promised  to  finalise
 the  arrangements  shortly.
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 Import  of  Fertilizers
 2595.  SHRI  BAL  RAJ  MADHOK  :

 will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state

 (a)  the  total  amount  of  forelgn  ex-
 change  spent  on  the  import  of  fertilisers  io
 the  year  1968-69  ;

 (b)  the  amount  of  foreign  exchange
 spenton  developing  fertilisers  during  this
 year  ;

 (c)
 :

 the  names  of  the  countries  from
 which  fertilisers  have  been  imported  ;  and

 (d)  their  comparative  prices  from
 different  countries  and  how  they  compare with  the  cost  of  indigenous  Production  per
 ton.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
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 COMMUNITY  DEVELOPMENT  COOPE-
 RATION  (SHRI  ANNASAHIB  SHINDE)  :
 (a)  The  total  amount  of  foreign  exchange
 spent  on  the  import  of  fertiliser  in  the  year
 1968-69.  is  valued  at  Rs.  |

 Qn
 crores.

 (b)  Information  on  the  amount  of
 foreign  exchange  spent  on  developing  fertili-
 sers  during  the  year  ‘1968-69  is  being  collect-
 ed  and  will  be  placed  on  the  table  of  Sabha
 when  received.

 (c)  Fertilisers  have  been  imported  from
 the  following  countries  :

 West  Germany,  Holland,  Belgium,
 Austria,  Italy,  France,  U.K.,  Japan,  Canada,
 U.S.A.,  U.S.S.R.,  Poland,  Hungary,  Ruma-
 nia,  Bulgaria,  G.D.R.,  Sweden,  Spain,  Nor-
 way,  Denmark,  Kuwait.

 (d)  The  comparative  prices  as  obtained
 in  the  last  purchases  of  the  different  kinds  of
 fertilisers  imported  from  the  above  mention-
 ed  countries  (except  those  from  where  fertili-
 sers  were  received  as  gift)  are  given  belows

 Name  of  the  Name  of  Procurement  price
 country  fertiliser  F.  0.  B.  in  US  $  per  tonne

 West  Germany  Urea  70.00
 CAN  37.75

 Holland  CAN  37.75
 Annonium  Sulphate  3.75
 Urea  70.00

 Belgium  Urea  70.00
 Austria  CAN  37.75
 Italy  CAN  37.75

 Urea  70.00
 France  Urea  70  25

 CAN  37.75
 U.K,  Urea  69.75
 Japan  Urea  7I.72

 NPK  14-14-14  54.50
 Canada  Ammoninm  Sulphate  24.24  to  24,87

 Urea  7  68.91  to  76.44
 Muriate  of  Potash  2.03  to  22.8]

 USAID  Ammonium  Sulphate  20.98  to  24.75
 Urea  '  75.85  to  75.95
 NPK.  ‘14-28-14  66.40  to  69:98

 ‘15-15-15,  57,86  to  62,98
 Di  Ammonium  Phosphate  49.99

 हि  C  &  F  rate  per  tonne  in  Rs,
 USSR  Ammonium  Sulphate  Rs,  380

 (estimated  F.O.B.  $  34.50)
 Urea  Rs,  $92.50

 (estimated  F.O.B,  &  65.00)
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 Muriate  of  Potash  Rs,  280.3
 (bulk)  (estimated  F.O.B.  $  28.35)

 Poland  Urea  Rs.  592.50
 (estimated  F,O.B.  $  65.00)

 Hungary  Urea  Rs.  590.50  to  593
 (estimated  F.O.B.  $  64.78  to  65.00)

 Rumania  Urea  Rs.  592.00
 (estimated  F.0.B.  $  65.00)

 Bulgaria  Urea  Rs.  592.50
 (estimated  F.  O.  8.  $  65.00)

 GDR  Muriate  of  Potash  Rs.  337.88
 (estimated  F.  0.  8.  $  3.00)

 In  case  of  purchases  from  the  rupee
 payment  countries,  the  contracts  are  placed
 on  C  and  F  basis  in  terms  of  rupecs.  For
 the  purpose  of  comparison  f.o.b.  prices  in
 dollars  have  been  shown  in  brackets  assuming
 normal  freight  rates.

 Data  on  the  cost  of  domestic  production
 of  sach  kind  of  fertilisers  in  respect  of  each
 factory  is  not  available.

 भोजपुरी  फिल्में

 2596,  श्री  रामावतार  शास्त्री  :  क्या  सूचना
 तथा  प्रसारण  और  संचार  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  हमारे  देश  में

 भोजपुरी  फिल्में  बहुत  लोकप्रिय  सिद्ध  हुई  हैं;

 (ख)  यदि  हां,  तो  कया  सरकार  ने  ऐसो
 फिल्में  तैयार  करने  के  बारे  में  कोई  योजना  बनाई

 है  यदि  हां,  तो  उसका  ब्योरा  क्‍या  है;

 (ग)  क्‍या  ऐसी  फिल्मों  के  उत्पादन  तथा
 प्रदर्शन  के  छिए  कोई  संगठन  अथवा  संघ  है;  यदि

 हां,  तो  उनके  नाम  और  पते  कया  हैं;  और

 (घ)  क्‍या  सरकार  किसी  को  सहायता  देती

 है;  और  यदि  हां,  तो  किसको  ?

 सूचना  तथा  प्रसारण  मंत्रालय  और  संचार
 जिमाग  सें  राज्य  मंत्री  ी  Fo  Fo  गुजराल)  :

 (क)  भोजपुरी  बोलो  में  निर्मित  कुछ  फिल्में  लोक

 प्रिय  पाई  गई  थीं

 (ख)  जी  नही;  क्योंकि  यह  काम  सरकार
 के  कार्यक्षेत्र  से बाहर  है।

 (ग)  और  (घ).  सूचना  बिहार  सरकार  से
 एकत्र  की  जा  रही  है  श्रोर  यथा  समय  सदन  की
 मेज़  पर  रख  दी  जाएगी  V

 बरहामपुर  तहसील  (नध्य  प्रदेश)  में
 तारघर  तथा  डाकधर  खोलना

 2597,  श्री  ग०  चचं०  दोक्षित  :  क्या  सचना
 तथा  प्रसारण  और  संचार  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  में  बरहामपुर  तह-
 सील  के  नागरिक  राजस्व  मंडल  में  एक  डाक-
 तार  कार्यालय  जो  नेपा  नगर  औद्योगिक  नगर  में
 स्थित  हैं  क ेअतिरिक्त  कोई  डाक-ता  र  कार्यालय

 नहीं  है  यद्यपि  वहां  अनुसूचित  जाति  के  लोग

 बहुमत  में  हैं  ;

 (ख)  थदि  हां,  तो  उसके  क्‍या  कारण  हैं  ;

 (ग)  चालू  वित्तीय  वर्ष  में  उक्त  क्षेत्र  में
 किन-किन  स्थानों  पर  डाकघर  खोलने  का  प्रस्ताव

 है  ;

 (घ)  ये  डाकधर  कब  तक  खोले  जाएंगे  ;
 र

 (=)  यदि  नहीं,  तो  इसके  क्या  कारण  हैं?
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 मूचना  तथा  प्रसारण  मंत्रालय  ओर  संचार
 विभाग  में  राज्य  मंत्री  (क्रो  शेर  सिह):  (क)
 जी  नहीं  ।  मध्य  प्रदेश  में  बुरहानपुर  तहसील  में
 नागरिक  राजस्व  मंडल  में  पांच  तारघर  हैं  ।

 (ख)  प्रश्न  ही  नहीं  उठता  |

 (ग)  उक्त  क्षेत्र  में  चालू  वित्त  वर्ष  में  पीप-
 लपानी  में  डाकघर  खोलने  का  प्रस्ताव  है  |

 (घ)  लगभग  तीन  महीने  में  ।

 (ड)  प्रइन  ही  नहीं  उठता  ।

 पूर्वी  निमाड़  (मध्य  प्रदेश)  जिले  में  तारघर

 2598.  श्री  गं०  शच०  दोक्षित  :  क्‍या  सूचना
 तथा  प्रसारण  और  संचार  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  के  पूर्वी  निमाड़  जिले  में
 तारघर  के  सम्बन्ध  में  वर्त  मान  स्थिति  क्‍या  है;

 (ख)  सरकार  ने  चोथी  पंचवर्षीय  योजना
 के  दोरान  कितने  डाकघरों  में  तार  सुविधायें
 उपलब्ध  कराने  का  निर्णाय  किया  है  ;

 (ग)  क्‍या  यह  सच  हैं  कि  इस  जिले  के
 आदिवासी  क्षेत्र  में  कोई  डाकधर  नहीं  है;  और

 (घ)  यदि  हां,  तो  इस  बारे  में  सरकार  को
 क्या  प्रतिक्रिया  है  ?

 सूचना  तथा  प्रसारण  मंत्रालय  ओर  संचार
 विभाग  में  राज्य  मनन्‍्त्री  (श्री  शेर  सिह):  (क)
 इस  समय  मध्य  प्रदेश  के  पूर्वी  निमाड़  जिले  में
 4  तारघर  काम  कर  रहे  हैं

 (ख)  चौथी  पंचवर्षीय  योजना  के  दौरान

 पूर्वी  निमाड़  जिछे  में  8  डाकघरों  में  तार  संबंधी

 सुविधा  प्रदान  किए  जाने  की  सम्मावना  है  1

 (ग)  जी  नहीं।  पूर्वी  निमाड़  जिला  के
 आदिवासी  क्षेत्र  में  3  उप-डाकधघर  और  36
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 अतिरिक्त  विभागीय  शाखा  डाकघर  काम  कर
 रहे  हैं।  इसके  अतिरिस्त  1969-70  के  दौरान
 एक  और  अतिरिक्त  विभागीय  शाखा  डाकघर
 खोले  जाने  की  संभावना  है।  छः  नये  डाकधर
 खोलने  के  प्रस्तावों  की  भी  जांच  की  जा  रही  है।

 (घ)  प्रश्न  ही  नहीं  उठता  ।

 Handling  of  Food  Imports  by  F.C.I.

 2599.  SHR]  R.K.  BIRLA:  Will  the Minister  of  FOOD  AND:  AGRICULTURE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  food  imports from  all  resources  are  handled  by  the  Food
 Corporation  of  India  ;

 (b)  if  so,  the  reasons  for  shifting  the
 work  relating  to  food  imports  from  the  Food
 Department  of  his  Ministry  to  the  Corpo-
 Tation  ;  and

 (c)  whether  there  has  been  any  change in  the  procedure  ete.  in  the  food  imports as  a  result  of  this  shifting  and,  if  so,  the
 details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE, COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  Yes,  Sir.

 (b)  The  Food  Corporation  of  India
 was  established  with  a  view  gradually  to
 take  over  from  the  Food  Department  all
 trading  activitics  in  foodgrains  including
 imports.

 (c)  Agreements  with  foreign  Govern-
 ments  for  food  imports  are  still  being  nego- tiated  and  signed  by  the  Government  of
 India.  The  work  relating  to  Purchases, transportation,  handling,  distribution  and
 Payments  is  now  being  done  by  the  Food
 Corporation  of  India.

 भारतोय  भाषा  रूघु  समाचार-पत्र

 2600.  ष्मी  रामावतार  शास्त्रो  :  क्‍या
 सूचना  तथा  प्रसारण  ओर  संचार  मंत्री  बह
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 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारतीय  भाषा

 लघु  समाचार-पत्र  संघ  ने  अधिक  सरकारी  सहा-
 यता  तथा  सुविधायें  दिये  जाने  के  बारे  में  सरकार
 से  अनुरोध  किया  है;

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है  |
 और

 (ग)  इस  सम्बन्ध  में  सरकार  की  क्या  प्रति
 क्रिया  है  ?

 सूचना  तथा  प्रसारण  मन्त्रालय  और  संचार
 विभाग  में  राज्य  सन्‍्त्री  (क्री  इ०  कु०  गुजराल)  :

 (क)  और  (ख).  जी  हां।  इंडियन  लेंगुवेज
 स्माल  न्यूजपेपर  एसोसियेशन  ने  निम्नलिखित
 मांगों  के  बारे  में  प्रार्थना  की  है  :--

 (1)  सजावटी  तथा  वर्गक्वित  अधिक  विज्ञा-
 पन  ऊंचे  दामों  पर  देना  ;

 सरकारी  क्षेत्र  के  अन्डरटेकिगों  से
 श्रधिक  विज्ञापन  मिलना  ;

 पश्चिमी  बंगाल  की  सरकार  द्वारा
 दनिकों  के  अतिरिक्त  अन्य  प्रकाशनों
 को  मान्यता  देना  तथा  ;

 (3)

 वित्तीय  सहायता  । (4)

 (ग)  सजावटी  वर्गीकृत  विज्ञापन  देने  के
 लिए  भारत  लघु  तथा  मध्य  समाचार-पत्रों,
 विशेषतया  भारतीय  भाषाओं  के  पत्रों  के  प्रयोग
 को  बढ़ाने  के  लिए  हर  सम्भव  प्रयत्न  कर  रही
 है।  इसके  परिणामस्वरूप,  इन  पत्रों  को  ‘1968-69
 के  दौरान  मूल्यरूप  में  63.40  प्रतिशत  सजावटी
 विज्ञापन  दिये  गए  थे  श्रौर  1968-69,  में  उनका

 बर्गकृत  विज्ञापनों  का  हिस्सा  3.72  प्रतिशत  से
 बढ़  कर  40-79  प्रतिशत  हो  गया  ।

 भारत  सरकार  के  सभी  मंत्रालयों  से  प्रनु-
 रोध  किया  गया  है  कि  वे  अपने  सरकारी  क्षेत्र  के
 अन्डरटेकिगों  को  ऐसे  अनुदेश  दे  कि  भारतीय
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 भाषाओं  में  छपने  बाले  लल्घु  समाचार  पत्रों  का
 विज्ञापन  के  लिए  अधिक  उपयोग  करें  |

 राज्य  के  मुख्यालयों  में  मान्यता  देने  का
 काम  राज्य  का  है,  अतएवं  इसके  बारे  में  पश्चिम
 बंगाल  सरकार  के  पूछने  पर  केन्द्र  केवल  सलाह
 ही  दे  सकता  है

 लघु  तया  मध्य  समाचार  पत्रों  को  वित्तीय
 सहायता  देने  के  सम्बन्ध  में  समाचार-पत्र  वित्त
 निगम  की  स्थापना  का  प्रस्ताव  सक्रिय  रूप  से
 सरकार  के  विचाराधीन  है।

 Hindi  Telephone  Directory

 2601.  SHRI  V.  NARASIMHA  RAO:
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  the  Hindi  Telephone  Direc-
 tory  which  was  published  by  the  Dethi
 Telephones  for  the  first  time  in  India  has
 failed  to  evoke  popular  response  ६

 (b)  the  total  number  of  copies  printed,
 distributed  and  the  number  of  copies  lying
 with  the  authorities  ;

 (c)  whether  in  view  of  the  poor  res-
 Pponse  from  the  public,  Government.  still
 Propose  to  bring  out  a  revised  cdition  of
 the  Hindi  Directory  ;  and

 (d)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE  DE.
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH)  :  (a)  No,  Sir.
 The  response  is  considered  satisfactory  in
 view  of  its  being  the  first  publication.

 (b)  No.  of  copies  printed  20,000
 No.  of  copies  distributed  11,234,
 Balance  availahle  with
 the  Authorities  8,766

 (c)  The  response  has  not  been  poor,
 Action  to  bring  out  the  2nd  issue  has
 already  been  initiated.
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 (d)  It  is  the  policy  of  the  Government
 to  bring  out  Telephone  directories  in  regional
 languages,  and  this  policy  of  printing  direc-
 torles  in  Hindi  along  with  other  regional
 languages  in  their  respective  regions  is  being
 pursued  vigorously.

 Fisheries  Development  Scheme  in  West  Bengal

 2602,  SHRI  V.  NARASIMHA  RAO:
 SHRI  B.K.  DASCHOW

 DHURY  3

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  the  West  Bengal  Govern-
 ment  has  taken  up  3  big  fisherics  develop-
 ment  scheme  under  a  package  programme
 to  be  entirely  financed  by  the  Central
 Government.

 (b)  whether  the  scheme  has  been  duly
 approved  by  the  Government  ;  and

 (c)  if  so,  the  amount  of  money  sanction-
 ed  for  the  scheme  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  and  (b).  #  package  pro-
 gramme  had  been  drawn  up  in  4985  in  the
 context  of  possible  assistance  under  a_bilate-
 ral  agreement.  =  This  assistance  did  not
 materialise,  but  developmental  measures  to
 the  extent  feasible  are  being  undertaken.  The
 programmes  proposed  to  be  financed  entirely
 by  the  Central  Government  are  as  follows  ;

 l.  A  pilot  scheme  for  brackish  water
 fish  farming  in  the  Sunderbans.

 2  Provision  of  landing  and  berthing
 facilities  for  fishing  vesscls.  A  fish-
 ing  jetty  has  been  sanctioned  at
 Nankhana  and  additional  sites  will
 be  surveyed.  Investigations  are  in
 progress  to  select  sultable  sites  for
 a  port  for  larger  fishing  vessels.

 3.  Exploratory  and  experimental  fish-
 ing  will  be  undertaken  in  the
 Sunderbans  arca  as  well!  as  in  the
 Bay  of  Bengal.
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 The  executing  agency  for  minor  fishing
 harbours  will  be  the  State  Government.  The
 other  programmes  will  bz  taken  up  by  the
 Central  Dzep  Sea  Fishing  Organisation  and
 other  Central  agencies.

 (c)  The  programmes  referred  to  in  the
 answer  to  parts  (a)  and  (b)  of  the  question
 form  part  of  general  schemes  in  the  Central
 and  Centrally  Sponsored  sectors  except  in
 the  case  of  S.underbans  scheme  which  per-
 tains  entirely  to  West  Bengal  for  which  an
 outlay  of  Rs.  50  lakhs  has  been  provisionally
 made  in  the  Fourth  Five  Year  Plan.  There
 is  no  State  wise  carmarking  of  outlays  on
 the  general  schemes.

 उचित  मूल्य  को  राशन  की  दुकानें

 2603.  श्री  हुकम  चन्द  कछवाय :  क्‍या
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  सरकार  द्वारा  एकत्र  की  गई  जान-
 कारी  के  अनुसार  इस  समय  देश  में  उचित  मूल्य
 की  राशन  की  दुकानें  कुल  कितनी  हैं;  श्रौर

 ख)  उन  स्थानों  की  जनसंख्या  क्‍या  है
 जहां  जट्टां  पर  सांविधिक  रूप  से  तथा  औपचारिक
 रूप  से  राशतिग  लागू  है  ।

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा  सह-
 कार  मन्त्रालप  में  राज्य  मन्त्री  (श्री  अन्‍्ना-

 साहिब  शिन्दे) :  (क,  37.5  हजार  राशन  की

 दुकानें  और  उचित  मूल्य  की  दुकानें  ।

 (ख)  इनके  अन्तर्गत  जनसंख्या  —

 (QQ)  सांविधिक,  अर्थात  भौप-
 चारिक  राशन  व्यवस्था  233  लाख

 (2)  अनौपच।रिक  राशन

 व्यवस्था  2440  लाख

 खाद्यान्‍्नों  को  रखने  के  लिए  गोदाम

 2604.  श्री  हुकम  चन्द  कछवाय  :  कया  खाद्य
 तथ।  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  खाद्यास्नों  को  सुरक्षित  रखने  के  लिए
 सरकार  के  पास  इस  समय  सारे  देण  में  कुछ
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 कितने  गोदाम  हैं  तथा  उनकी  माल  रखने  की
 क्षमता  कितनी  है  ;

 (ख)  सरकार  द्वारा  किराये  पर  लिए  गए
 गोदामों  की  वर्तमान  संख्या  कुल  कितनी  थी  तथा
 सरकार  द्वारा  किराये  के  रूप  में  वाषिक  कुल
 कितनी  राशि  का  भुगतान  किया  जाता  है;  और

 (ग)  वित्तीय  वर्ष  969-70  में  कुल  कितने
 गोदामों  का  निर्माण  किये  जाने  का  विचार  है
 तथा  उनकी  माल  रखने  की  क्षमता  क्या  होगी  ?

 खाद्य,  कृषि,  सामुदायिक  विक्रास  तथा  सह-
 कारिता  मंत्रालय  में  राज्य  मंत्री  (श्री
 अन्ना  साहिब  शिन्दे):  (क)  खाद्याननों  का
 भण्डारण  करने  के  लिए  इस  समय  भारत  सरकार
 के  पास  कोई  गोदाम  नहीं  है  क्योंकि  उसके  सारे
 गोदाम  भारतीय  खाद्य  निगम  को  हस्तान्तरित
 कर  दिए  गए  हैं।  भारतीय  खाद्य  निगम  के  पास
 अपने  तथा  किराये  के  Ee  लगभग  54.62  लाख
 मीटरी  टन  भण्डारण  दक्षमता  के  गोदाम  869

 केन्द्रों  पर  ध्थित  हैं  ।

 (ख)  भारतीय  खाद्य  निगम  के  पारा  इस
 समय  किराये  की  कुल  भण्डारण  क्षमता  लगभग
 28.9]  लाख  मीटरी  टन  हैं।  भारतीय  खाद्य
 निगम  ने  1967-68  में  क्रिराय  और  भण्डारण
 प्रभार  के  रूप  प्रें  70  करोड़  स्प्ये  की  राशि
 का  भुगतान  किया  था

 (ग)  135  केन्द्रों  पर  9  छाख  मीटरी  टन
 क्षमता  के  गोदामों  के  निर्माण  का  काम  हाथ  में
 लिया  गया  है  और  969-70  में  00  केन्द्रों  पर
 5.5  लाख  मीटरी  टन  और  क्षमता  के  गोदाम
 बनवाने  का  विचार  है

 खाद्यान्‍नों  क ेआयात  के  लिए  जहाज

 2605.  श्री  हुकम  चन्द  कछवाय  :  क्‍या  खाद्य
 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वित्तीय  वर्ष  1968-69,  में  आयातित
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 खाद्यान्नों  की  कुल  मात्रा  के  लदान  के  लिए
 कितने  जहाजों  का  प्रयोग  किया  गया  था;  और

 (ख)  सरकार  द्वारा  भाड़े  के  रूप  में  कितने

 रुपये  का  भुगतान  किया  गया  था  ?  और

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा

 सहकारिता  मन्त्रालय  में  राज्य  मंत्री  (श्री  अन्ना

 साहिब  वन्दे) :  (क)  311  जहाज  ।

 (ख)  38.79  करोड़  रुपये  t

 Shortage  of  Postal  Stationery  in  Post  Offices

 2607.  SHRI.  JYOTIRMOY  BASU:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  be  pleased  to  state  :

 (a)  whether  Government  have  received
 complaints  from  the  public  that  inland
 letters,  post  cards  and  such  other  things
 frequently  remain  out  of  stock  in’  the
 Post  Offices  and  thus  cause  a  good  deal
 of  inconvenfence  to  them  3  and

 (b)  if'so,  the  reaction  of  Government
 to  the  same  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTIDG,  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH)  :  (a)  There  has  been
 no  general  complaints  of  this  type.  However,
 there  were  local  complaints  of  temporary
 shortages  in  some  post  offices  in  Bombay
 City  and  Assam  which  were  rectified.

 (b)  These  shortages  were  due  to  hold-
 up  and  non-receipt  of  supplies  from  the
 Central  Stamps  Store,  Nasik  in  time.
 Immediate  action  was  taken  for  diversion
 of  stocks  from  neighbouring  offices  to
 meet  the  situation.

 Programmes  Committee  of  AIR  Calcutta
 2608.  SHRI  JYOTIRMOY  BASU:  Will

 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA.
 TIONS  be  pleased  to  state  ;

 (a)  the  categories  of  persons  in  the
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 Calcutta  Station  of  the  All  India  Radio  in
 charge  of  setting  programmn:s  of  classical,
 Rabindra,  light  and  other  types  of  music
 for  the  Artistes  ;

 (b)  the  procedure  followed  in  selecting
 Artistes  ;

 (c)  whether  Government  have  received
 complaints  from  the  public  that  the  musical
 Programmes  organised  by  the  Calcutta
 Station  are  not  generally  satifactory  ;

 (d)  whether  it  is  a  fact  that  those  in
 charge  of  musical  programmes  sometimes
 show  undue  favouritism  to  one  sect  of
 artistes  ;

 (०)  whether  it  is  also  a  fact  that  large
 number  of  young  and  rising  musical  talents
 have  no  scope  to  demonstrate  their  talents
 under  the  cxisting  setting  up  ;  and

 (f)  whether  Government  propose  to
 constitute  an  advisory  body  by  including
 eminent  musicians  to  advise  the  authorities
 concerned  on  fixing  up  of  musical  pro-
 grammes  ctec  ?

 THE  MINISTER  OF  STATE.  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL)  :  (a)  Station  Direc-
 tor,  Assistant  Station  Director,  Senior
 Progpamme  Exccutive  and  Music  Producers,

 (b)  Only  those  artistes  who  have  been
 auditioned  and  approved  by  regularly
 consti:u‘ed  Audition  Committec/Board  are
 given  broadcast  engagements  having  regard
 to  the  grading  of  different  artistes  and
 Programme  requirements.  Each  proposal
 for  booking  an  artiste  is  examined  by  more
 than  one  person.

 (c)  Some  times  complaints  are  zeccived.

 (d)  There  is  no  ground  for  believing
 this.

 (०)  There  is  no  justification  for  this
 conclusion.  New  artistes  can  get  them-
 selves  included  in  the  approved  list  after
 going  through  the  auditioning  procedure,

 (f)  There  are  already  a  Local  Audition
 Committee  for  the  station  and  a  Central
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 Music  Audition  Board  at  the  Hceadquar-
 ters.  Another  advisory  committee  {is  not
 neeessary.

 Policy,  planning  and  Co-ordination  unit  in  the
 Ministry  of  I  &  B  and  Communications

 2609.  SHRI  V.  NARASIMHA  RAO:
 SHRI  R.  R.  SINGH  DEO)
 SHRI  RAMACHANDRA

 VEERAPPA  :
 SHRI  ४.  A.  PRASAD  ;
 SHRL  MAHANT  DIGVIJAI

 NATH  :
 SHRI  8.  K,  DASCHOW-

 DHURY:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COM-
 MUNICATIONS  be  pleased  to  state  :

 (a)  whether  it  has  been  decided  to  set
 up  a  Policy,  Planning  and  Co-ordinate  Unit
 in  his  Ministry  ;

 (b)  if  so,  the  reasons  for  establishing
 such  unit  ;  and

 (c)  the  broad  outlines  of  the  working  of
 this  Unit  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  LK,  GUJRAL)  :  (a)  Yes,  Sir.

 (b)  Far  effective  functioning  of  the
 Ministry.

 (०)  This  Unit  will  attend  to  work  of
 policy  formulation,  watch  over  its  imple-
 mentation,  intermedia  coordination,  evalua-
 tion  of  programmes  and  training  of  personnel.

 Settlement  of  people  from  Nepal  in  Assam

 2610.  SHRI  HEM  BARUA:  Will  the
 Minister  of  LABOUR  AND  REHABILITA-
 TION  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  there  are
 new  arrivals  from  Nepal  of  some  people  who
 want  to  settle  in  Assam  ;  and
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 (b)  if  so,  whether  Government  have
 taken  any  decision  to  settle  them  in  certain
 parts  of  Assam  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOYMENT
 AND  REHABILITATION  (SHRI  BHAG-
 WAT  JHA  AZAD)  :  (a)  and  (b).  Informa-
 tion  is  being  collected  and  will  be  placed
 on  the  Table  of  the  Sabha  in  due  course.

 Centra!  Assistance  to  Kerala  for  Agriculture
 and  minor  Irrigation

 26i!.  SHRI  P.  P.  ESTHOSE  :
 SHRI  P.  GOPALAN  ॥
 SHRI  E,  K.  NAYANAR  :
 SHRI  A.  K.  GOPALAN  :

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No,  97I4
 on  the  25th  May,  969  and  state  :

 (a)  whether  Government  since
 finalised  the  cxact  amount  of  assistance  to
 be  released  to  the  Kerala  Government  during
 1969-70  for  agricultural  production  including
 minor  irrigation  and  land  development  ;

 have

 (b)  if  so,  the  details  and  the  quantum  of
 assistance  ;  and

 (c)  if  not,  the  reason  for  delay  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASHIB
 SHINDE)  :  (a)  to  (c).  The  procedure  for
 release  of  central  assistance  to  State  Govern-
 ments  for  their  plan  schemes  his  been  revised
 from  969  70.  Assistance  will  now  be  re-
 leased  to  State  in  block  loans  and  grants
 for  the  annual  plan  as  a  whole  and  will  not
 be  related  to  any  individual  programme  or
 scheme.  An  allocation  of  २६.  32.20  crores
 has  been  mate  to  the  Government  of  Kerala
 for  financial  assistance  for  their  annual  plan
 for  the  year  1969-70.  The  assistance  will
 be  released  to  State  Government  towards  the
 end  of  the  financial  year  1969-70.  on  the
 basis  of  the  expenditure  figures  to  be
 furnished  by  the  State  Government.

 As_  regardings  Centrally  Sponsored
 Schemes,  the  assistance  admissible  "for  the
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 following  schemes,  which  are  being  imple-
 mented  by  the  Government  of  Kerala  under
 the  above  programmes  is  as  under  :-—

 S.  No.  Scheme.  Assistance

 l,  Package  programme  for
 Coconut.  0.34  lakh.

 2  Maximised  production
 of  groundnut.  0.26  ,,

 3.  Package  programme  for
 papper  &  Ginger.  2.7l

 4,  Package  programme  for
 Arccanut.  0.40  oo

 5.  Farmers  training  &
 education.  3.51

 6.  package  programme  for
 Cashew,  2.72  os

 Allocation  of  assistance  for  the  above
 schemes  will  be  communicated  to  State
 Government  shortly  by  the  Ministry  of
 Finance.  Assistance  will  be  released  on  the
 progress  of  expenditure  to  be  furnished  by
 the  State  Government  towards  the  close  of
 the  Financial  year.

 चोनी  की  उपलब्धी  को  जाँच  के  लिए
 रसायनज्ञ

 2612.  श्री  विभूति  मिश्र  :  क्‍या  खाद्य
 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  चीनी  के  कार-
 खानों  में  स्वयं  कारखानों  द्वारा  चीनी  की  उप-
 लब्धि  की  जांच  करने  के  लिए  रसायनज्ञ  नियुक्त
 किये  जाते  हैं  ;

 ख)  यदि  हां,  तो  क्या  यह  भी  सच  है  कि
 अधिकांश  किसानों  को  इन  रसायनज्ञों  पर
 विश्वास  नहीं  है  ;  और

 (ग)  यदि  हां,  तो  क्या  सरकार  का  विचार
 किसानों  द्वारा  नामनिर्देशित  तीन  व्यक्तियों  को

 नियुक्त  करने  का  है  ?

 खाद,  कृषि,  सामुदायिक  विकास  तथा  सह-
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 कारिता  मंत्रालय  में  राज्य  मंत्री  (श्रीअन्‍्ना
 साहिब  शिन्दे)  :  (क)  जीहां।

 (ख)  सरकार  के  पास  कोई  सूचना  नहीं  है।

 (ग)  जी  महीं ।

 Progress  in  increasing  the  Forest  Area
 2644  SHRI  E.  K.  NAYANAR:

 SHRIMATI  SUSEELA
 GOPALAN  :

 SHRI  UMANATH  :
 SHRI  SATYA

 SINGH  :
 NARAIN

 Will  the  Minister  of  FOOD
 AGRICULTURE  be  pleased  to  state  ६

 AND

 (a)  whether  it  is  a  fact  that  the  prog-
 tess  in  increasing  the  forest  area  in  the
 country  ds  far  from)  satisfactory  since  the
 adoption  of  the  National  Forest  Policy
 Resolution  in  952  ;  and

 (b)  if  so,  what  steps  have  been  taken  by
 the  Government  to  increase  the  forest
 in  the  various  States  ?

 area

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  Ol-  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  Yes,  Sir.  Even  though
 the  total  forest  area  in  the  country  has
 increased  from  73.44  million  hectares  in
 ‘1951-52,  to  75.35  million  hectares  in  1965-67,
 but  the  increase  is  inadequate  becaus:  even
 after  the  increase,  the  present  forest  area  is
 much  less  than  33%  prescribed  in  the
 National  Forest  Policy  Resolution  of  1952.

 (०)  “Forests”  is  included  in  the  State
 lst  of  the  Seventh  Schedule  of  the  Consti-
 tution.  However,  the  Central  Board  of
 Forestry  of  which  Minister  for  Food  and
 Agriculture  is  the  Chairman  has  recommen-
 ded  time  and  again  that  encroachment  in
 any  form  upon  forests  should  be  prevented
 and  that  the  existing  area  be  angmented  to
 bring  it  to  the  prescribed  percentage  viz
 338%,  by  consotidation  of  holdings,  acquisl-

 ,  ion  of  private  forests  and  by  transferring
 as  forests  available  lands  such  as  waste
 lands,  Panchayat  Samiti  lands,  —  ravines,
 canal  banks  etc.  As  a  consequence,  the
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 forest  area  has  increased  from  73.44  million
 hectares  in  95I-52  to  75.33  million  hectares
 in  ‘1966-67  in  spite  of  .07  million  hectares
 having  been  released  6  river  valley
 Projects,  cultivation  etc,

 Survey  of  Land  under  National  Forest
 Policy  Resolution

 2615.  SHRI  ?,  RAMAMURTI  :
 SHRI  GANESH  GHOSH  :
 SHRI  P.  P.  ESTHOSE  :
 SHRI  A.  K.  GOPALAN  :

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  bs  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  detailed
 survey  of  all  lands  according  to  the  National
 Forest  Policy  Resolution  has  not  been
 undertaken  so  far  ;  and

 (b)  if  so,  the  reason  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMLNIT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  and  (b),  The.  information
 is  being  collected  and  will  be  laff  on  the
 Table  of  the  Sabha  in  due  course,

 Decrease  in  Forest  area  due  to  Cultivation

 2616.  SHRI  BHAGABAN  DAS;
 SHRI  K.  RAMANL:
 SHRI  8.  K.  MODAK:
 SHRIMATI  SUSEELA

 GOPALAN  :

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  ;

 (a)  how  much  area  of  the  forest  has
 been  lost  since  95f  for  cultivatjon  and
 other  developmental  project  in  the  country  ;
 and

 (b)  the  steps  taken  by  Government  to
 bring  an  equivalent  area  under  forest  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
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 SHINDE)  :  (a)  .07  million  hectares  of
 forests  area  has  been  lost  due  to  release  for
 River  Valley  Projects,  Cullvation,  Hydel
 works  and  industries.  A  statement  show-
 ing  the  Forest  area  lost  for  various  pur-
 Poses  from  ‘1951,  to  966  is  laid  oa  the
 Table  of  House.  [Placed  in  Library.
 See  No.  LT-579/69).

 (0)  ‘Forest’?  is  included  in  the  S.a‘e
 list  of  the  Seventh  Schedule  of  the  Consti-
 tution.  However,  the  Central  Board  of
 Forestry  of  which  Minister  for  Food  and
 Agriculture  is  the  Chairman  has  recom-
 mended  time  and  again  that  encroachment  in
 any  form  upon  forests  should  be  prevent-
 ed  and  that  the  existing  area  06
 augmented  to  bring  it  to  the  =  pres-
 cribed  percentage  viz.  33%.  by  consoli-
 dation  of  holdings,  acquisition  of  private
 forests  and  by  transferring  as  forests  avail-
 able  lands  such  as  waste  lands,  Panchayat
 Samiti  lands,  ravines,  canal  banks  etc.  As
 a  consequence,  the  forest  area  has  increased
 from  73.44  million  hectares  in  1951-52  (0
 75.35  million  hectares  in  1966-67  in  spite  of
 .07  million  hectares  having  been  released
 for  river  valley  projects,  cultivation  etc.

 Meet  ings  of  the  Central  Board  of  Forestry

 SHRI  SATYA  NARAIN
 SINGH  :

 SHRI  E.  K.  NAYANAR  3
 SHRI  BHAGABAN  DAS;
 SHRI  P.  GOPALAN  :

 2617.

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  meet-
 ings  of  the  Central  Board  of  Forestry  are
 not  being  held  regularly  every  year  since
 959  as  was  decided  by  the  Board  ;

 (b)  if  so,  the  reasons  thereof  ;  and

 (c)  whether  it  is  also  a  fact  that  there
 were  no  records  of  meetings  of  the  Board  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DBVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  Yes,  Sir.
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 (b)  The  meetings  could  not  be  held
 regularly  every  year  as  considerable  time  is
 taken  by  the  State  Governments,  which
 play  host,  to  finalise  the  dates  as  convenient
 to  them  as  well  as  make  arrangements  for
 the  meetings,

 (c)  No,  Sir.

 Meetings  of  the  Central  Board  of  Forestry

 26I8.  SHRI  NAMBIAR  :
 SHRI  P.  P.  ESTHOSF
 SHRI  GANESH  GHOSH  :
 SHRI  ८.  K.  CHAKRAPANI:

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  the
 names  of  those  members  who  attended  the
 4th  and  Sth  meetings  of  the  Central  Board
 of  Forestry  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  A  statement  showing  the  names
 of  the  members  who  attended  the  4th  &  Sth
 Mectings  m  the  Central  Board  of  Forestry
 held  in  1957  and  959  respectively  is  laid  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT—I580/69},

 Code  for  Checking  communal  writings  in
 Press

 2619,  SHRI  A.  K.  GOPALAN  3
 SHRI  SATYA  NARAYAN

 SINGH  :
 SHRI  BHAGABAN  DAS:
 SHRI  P.  GOPALAN  4

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COM.-
 MUNICATIONS  be  pleased  to  state  :

 (a)  whether  the  0-point  draft  code  of
 the  Press  Council  of  India  to  check  com-
 munal  writings  in  the  press  has  been  ap-
 Proved  ;  and

 yb)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  ANID
 BROADCASTING  AND  IN  THE
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 DEPARTMENT  OF  COMMUNICA-
 TIONS  (SHRI  I.  K.  GUJRAL)  :  (a)  It  is
 still  under  the  consideration  of  the  National
 Integration  Conncil.

 (b)  Does  not  arise.

 Advertisement  to  small  and  medium  newspapers
 by  public  undertakings

 SHRI  MOHAMMAD  ISMAIL  :
 SHRI  NAMBIAR  :
 SHRI  5.  K.  NAYANAR  :
 SHRIMATI  SUSEELA

 GOPALAN  :

 2620.

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some  of  the
 important  pu’  lic)  undertakings  Were  not
 aware  of  the  instructions  and  policies  of
 Government  in  regard  to  making  increised
 use  of  Hindi/language  or  regional  newspapers
 and  setting  apart  a  suitable  amount  of  bud-
 get  for  giving  advertisements  to  small  and
 medium  newspapers  ;

 (b)  if  so,  the  names  of  those  undertak-
 ings  ;  and

 (c)  the  steps  taken  by  Government  in
 this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL)  :  (a)  Yes,  Sir.  The
 Committee  on  Public  Undertakings  (1968-69),
 Fourth  Lok  Sabha  has  drawn  actention  to
 this  fact  in  paragraph  4.20  of  its  47th  Report.

 (0)  The  Committee  has  in  this  connec-
 tion  specifically  mentioned  the  Fertiliser
 Corporation  of  India  Ltd.  and  Indian  Oil
 Corporation  Ltd.

 (०)  Ina  note  circulated  to  all  Ministries/
 Departments  in  S:ptember  1956,  setting
 out  the  directive  principles  to  be  followed
 by  statutory  corporations,  nationalised  under-
 takings,  autonomous  bodies,  etc.  in  the
 matter  of  advertising,  it  was  laid  down  infer
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 alia,  that  keeping  in  view  the  individual  need
 of  cach  —  organisation.  —  increased  use
 should  be  made  of  Indian  language  news-
 Papers  for  advertisements.  A  further  cir-
 cular  was  issued  in  December  ‘1967,  requesting
 the  Ministries/Departments  to  ask  the
 public-sector  undertakings  and  other  such
 bodies  under  their  control  to  set  apart  a
 suitable  proportion  of  their  advertising  bud-
 get  for  advertisements  in  the  small  and
 medium  newspapers.  The  policy  of  Govern-
 ment  in  this  regard  will  again  be  brought  to
 their  notice  for  issue  of  suitable  instructions
 to  the  public  undertakings.

 Extra-departmental  Delivery  Agents

 2621.  SHRI  F.  K.  NAYANAR:
 SHRI  NAMBIAR  :
 SHRI  P.  GOPALAN  ;
 SHRI  A.  K.  GOPALAN  :

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  be  pleased  to  state  :

 (a)  the  total  number  of  Extra-depart-
 mental  Delivery  agents  working  in  P  &  T
 Department  at  the  end  of  December  4968  ;

 (b)  the  pay  scales  of  E.  0.  Delivery
 agents  ;

 (c)  whether  Government  will  consider
 to  take  these  FE.  D.  Delivery  agents  who
 are  working  for  more  than  five  years  in  the
 department  into  the  Class  IV  category  ;  and

 (०)  if  not,  the  reasons  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 M'NISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH)  :  (a)  48,461.

 (b)  No  scale  of  pay  has  been  prescribed
 for  extra-Departmental  Delivery  agents.
 They  are  given  a  consolidated  allowance
 which  includes  था.  clement  of  —  dearness
 allowance.  The  minimum  of  the  consoli-
 dated  allowance  is  fixed  at  Rs,  20/-  P.M.
 and  maximum  is  Rs.  42/-  P.  M.  In  addition
 to  this  they  have  also  been  granted  ad-hoc
 increase  from  time  to  time  whenever  there
 was  an  increase  in  the  deerness  allowance
 rates  of  the  Central  Government  servants,
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 (c)  Orders  already  exist  for  absorption
 of  E.  D.  As  in  class  IV  subject  to  certain
 conditions.  They  are  giver  preference  over
 nominees  of  Employment  Exchang:.  They
 should  put  in  a  minimum  of  three  years
 continuous  service  and  be  below  40  years
 of  age.  If  they  qualify  in  the  literacy
 test  they  are  absorbed  in  the  test  category
 Posts  viz  Peon,  Packer,  Porter  etc.  Other-
 wise,  they  are  absorbed  in  non-test  category
 Posts  viz  Sweeper,  Chowkidar,  Farash  ete.

 (d)  Does  not  arise.

 Charges  against  Newspapers  in  West  Bengal

 2622.  SHRI  BHAGABAN  DAS:
 SHRI  JYOTIRMOY  BASU  :

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  be  pleased  to  state  :

 (a)  the  number  of  daily  newspapers  in
 West  Bengal  against  whom  charges  of  mal-
 practices  have  come  to  notice  since  965  ;

 (b)  the  names  of
 bricf  details  thereof  ;

 such  dailies,  with

 (c)  the  names  of  such  papers  against
 whom  Registrar  of  Newspapers  had  enquired
 and  found  malpractices  ;

 (0)  the  names  of  such  papers  against
 whom  C.B.L./Police  inquiries  have  been
 instituted  ;

 (ce)  the  names  of  such  papers  whose
 premises  have  been  searched  ;
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 (f)  in  how  many  cases  Polices/C.B.I-
 have  subinittcd  reports,  with  their  names
 and  the  details  of  prosecutions  brought,  if
 any,  and  whether  Government  will  expedite
 action  against  pending  cases,  if  any  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE  DEPART-
 MENT  OF  COMMUNICATIONS  (SHRI
 I.  K.  GUJRAL)  :  (a)  Nine.

 (0)  and  (c).  A  statement  is  laid  on
 the  Table  of  the  House.  |Placed  in  Lib-
 rary.  See.  No.  LT—58!/69).

 (d)  and  (ec).  Enquiries  have  been  insti-
 tuted  by  C.B.I,  against  Basumati,  Bangali
 daily,  and  Lokmanya,  Hindi  daily,  published
 from  Calcutta,  Their  premises  were  scar-
 ched.

 cf)  Reports  from  the  C.B:I.  का  both
 cases  are  awaited.

 Payment  to  News  Agencies
 2623.  SHRI  BHAGABAN  DAS:  Will

 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  the  amounts
 given  10  news  agencies  with  their  names
 during  the  last  three  years—ycar-wise  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE  DEPA-
 RTMENT  OF  COMMUNICATIONS  (SHRI
 I.  K.  GUJRAL)  :

 The  following  amonnts  were  paid  by  the
 Ministry  of  Information  and  Broadcasting  to
 the  various  news  agencies  during  the  last
 the  three  years  :—

 LOAN  SUBSCRIPTION
 Name  of  news  1966-67  1967-68,  1968.  69  1966-67  —  1967-68  ‘1968-69,

 agency  Rs.  Rs.  Rs,  Rs.  Rs.  Rs.

 Brae  Trust  of  12,00,000,  12,00,000  1,97,800,  12,01,800  17,72,118
 India

 United  News  of  4,00,000  3,0I,643  3,12,000,  5,90,717.68
 India

 Samachar  Bharati  75,000  75,000  34,328
 Hindustan  Samachar...  45,616
 Indian  News  and  1,000
 Feature  Alliance
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 Community  Listening  Service

 2624.  SHIRIN.  K.SOMANI  :  will  the
 Minister  of  INFORMATION  AND  BRO-
 ADCASTING  AND  COMMUNICATIONS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  number
 of  radio  sets  in  the  various  schools  and
 under  the  Community  Listening  Service  are
 steadily  going  down  ;  and

 (b)  the  reasons  for  this  deterioration
 and  the  steps  proposed  to  be  taken  by  the
 All  India  Radio  to  improve  its  programmes  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE
 DEPARTMENT  OF  COMMUNICA-
 TIONS  (SHRI  I.  K.  GUJRAL):  (a)  Yes,
 Sir.  According  to  the  figures  of  licensed
 sets  supplied  by  P  &  T  Department  it  would
 appear  that  the  number  has  been  decreased
 over  the  last  few  years,

 (b)  The  Community  Listening  Scheme
 is  administered  by  the  respective  State
 Governmen’s.  Government  of  India  are  not
 aware  of  the  factors  responsible  for  this
 trend.  They  have,  however,  10  ground  to
 believe  that  the  quali!y  of  programmes  has
 anything  to  do  with  it.

 All  India  Radio  Journal  ‘Akashvani’

 2625.  SHRI  N.  K.  SOMANI  :  Will
 the  Minister  of  INFORMATION  AND
 RROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  ¢

 (a)  whether  it  is  a  fact  that  ‘Akash-
 vani’,  the  All  India  Radio  journal,  has  a
 very  poor  circulation  and  advertising
 revenue  ;  and

 (b)  the  total  loss  resulting  from
 ‘Akashvani’  in  Hindi  and  English  per  year  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  7४  THE
 DEPARTMENT  OF  COMMUNICATIONS
 (SHRI  I,  K.  GUJRAL)  :  (a)  Yes,  Sir.

 (b)  The  —  annual  loss  on  ‘Akashvani*
 (Hindi  and  English)  for  the  three  years

 SRAVANA  16,  89  (SAKA)  Written  Answers  146

 1955-66,  to  ‘1967-68,  is  as  under  :

 Year  Akashvani  Akashvani
 (English)  (Hindi)

 1965-66  Rs.  I,77,0000  Rs.  55,970.00
 ‘1966-67  Rs,  2,22,762.00  Rs.  79,068.00
 1967-68,  Rs.  2,23,483.0)  Rs.  73,500.00

 Revision  of  rates  of  Payments  to  Artistes
 and  Musicians  in  A.I.R.

 2626.  SHRI  N.  K.  SOMANI:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  when  the  rates
 of  payment  to  artistes  and  musicians  in
 A.I.R.  were  revised  last  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE
 DEPARTMENT  OF  COMMUNICA-
 TIONS  (SHRI  TI.  K.  GUJRAL):  The  rates
 of  payment  to  Classical/Light)  Classical  and
 Light  Music  Artistes,  Tribal  Music  Artistes
 and  Fork  Music  Artistes  were  revised  on
 28.9.60,  Il.t!  65  and  1.4.66  respectively.
 The  fees  payable  to  Drama  Artistes  were
 last  fixed  in  1962  while  the  fees  for  writers
 of  plays  and  features  were  last  revised
 earller  this  year.

 Wage  Board  for  Mica  Mine  Workers

 2627,  SHRI  RABI  RAY:  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state;

 (a)  whether  Government,  in  view  of  the
 fact  that  about  Rs.  50  crores  worth  of  mica
 is  exported  annually  to  foreign  countries
 from  India,  propose  to  consider  the  ques-
 tion  of  setting  up  a  Wage  Board  for  mica
 mine  workers  so  as  to  go  into  the  question
 of  wage  structure  of  these  workers  ;  and

 (b)  if'so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  FEMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD):  (a)  There  is
 no  such  preposal  at  present.

 (b)  Does  not  arise.
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 Despatch  of  Orissa  Rice

 2628.  SHRI  RABI  RAY:  Will  the
 Minister  of  FOOD  AND  AGRICULTURE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Orissa
 Government  had  completed  the  despatch
 of  150,000,  tonnes  of  rice  from  its  procured
 stock  ;

 (b)  if  so,  whether  it  is  a  fact  that
 Orissa  would  get  a  bonus  of  Rs.  I5  for
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 every  additional  quintal  of  rice  despatched
 over  and  above  the  target  ;  and

 (०)  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE;  :  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  A  statement  is  attached.

 Statement

 STATEMENT  SHOWING  THE  INCENTIVE  BONUS  SCHEME  FOR  RICE
 FOR  1968-69  SEASON  IN  RESPECT  OF  ORISSA

 Target  for  Bonus  free  Slabs  of  Rate  of  Toul
 export  basic  quantities  bonus  for  bonus
 (000  tonnes)  quantity  on  which  each  slab  (Rs  in

 (000  tonnes)  bonuy  payable  (in  Rs,  per  lakhs)
 (000  tonnes  quintal)

 50  75  I5  6  9.0
 25  8  200
 35  2  42  00

 75  7.00

 Note  :—For  quantities  supplied  above  the  targetted  quantity  a  boaus  of  Rs.  I5/-  per
 quintal  will  be  paid.

 Increase  in  Rice  Rationing  Quota  in
 West  Bengal

 2629.  SHRI  RABEL  RAY:  Will  the
 Minister  of  FOOD)  AND  AGRICULTURE
 be  pleased  to  state  ;

 (a)  whether  it  is  a  fact  that  Central
 Government  have  agreed  to  allow  the  West
 Bengal  Government  to  increase  the  rice
 ration  quota  by  00  gm.  per  head  per  week
 in  the  statutory  rationing  area  of  greater
 Calcutta  ;  and

 (b)  if  so,  the  details  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DUVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB

 SHINDE)  :  (a)  Yes,  Sir.

 (b)  The  West  Bengal  Government  pro-
 posed  to  raise  the  rice  ration  from  850  to
 950  grams  per  adult)  per)  week  with  effect
 from  2nd  June,  969  in  the  ©  statutorily
 rationed  areas.  It  was  agreed  to  by  the
 Government  of  India  on  the  clear  under-
 standing  that  the  State  Government  would
 be  able  to  mect  the  additional  commitment
 from  what  they  would  be  able  to  procure
 within  the  State  and  the  supplies  already
 Promised  from  the  Central  pool.

 Assistance  to  small  farmers  through
 Cooperative  Societics

 2630,  SHRI  RABI  RAY:  Will  the
 Minister  of  FOOD  AND  AGRICULTURE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Central
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 Government  have  instructed  the  Statcs  to
 see  that  small  farmers  care:  given  more
 assistance  from  Cooperative  Socicties  ;

 (b)  if  so,  whether  it  is  also  a  fact  that
 the  State  Gove:nments  have  been  asked  to
 amend  their  Cooperative  Acts  to  achieve
 the  said  objective  ;  and

 (c)  what  are  the  concrete  achievements
 made  so  far  in  thls  direction  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  M.S.  GURUPA-
 DASWAMY?  :  (a)  to  (c).  It  has
 been  recognised  by  the  Central  and
 State  Governments  that  the  —  loading
 Policies  and  procedures  of  the  co-
 operative  credit  societies  should  be  oriented
 to  serve  the  sinall  farmers.  The  growth  of
 vested  interests  in  cooperatives  which  result
 in  unduc  gains  to  a  limited  number  of  in-
 fluential  persons  is  also  a  factor  which  inhi-
 bit  small  farmers  from  getting  their  leeiti-
 mate  share  of  cooperative  credit.  Special
 legal  provisions  are  necessary  to  curb)  vested
 Interests  and  these  relate  to  the  various
 aspects  like  exclusion  of  moneylenders  and
 middlemen  from  membership  of  cooperatives
 restriction  on  the  number  of  terms  for  which
 and  number  of  cooperative  institutions  in
 which  one  can  hold  office,  regulation  of
 loans  issued  to  office  bearers,  reservation  of
 seats  for  weaker  sections  on  the  manage-
 ment  of  societies  and  holding  elections  in
 cooperatives  regularly  under  the  supervision
 of  an  independent  authority.

 Many  posiiive  steps  have  been  taken
 in  pursuance  of  the  objective  of  benefiting
 small  farmers  through  cooperative  agencies.
 The  Crop  Loan  System  has  been  introduced
 uncer  which  all  categories  of  farmers  are
 eligible  to  get  short  term  credit  on  the  basis
 of  their  reauirements  for  growing  different
 crops  and  their  repaying  capacity.  As  an
 incentive  to  cooperative  credit  institutions
 to  adopt  a  liberal  policy  towards  weaker
 sections  and  for  covering  a  part  of  the  risk
 that  may  be  involved  in  financing  weaker
 sections,  a  scheme  for  creating  special  bad
 debt  reserve  in  the  central  cooperative  banks
 and  primary  credit  societies  with  Govern-
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 ment  subsidy  is  under  implementation.  The
 facility  of  subscribing  to  share  capital  in
 instalments  has  been  extended  to  the  weaker
 sections  in  some  States.  The  policy  in  res-
 pect  of  valuation  of  land  is  being  liberalised
 in  order  to  facilities  larger  flow  of  long
 term  credit  to  smaller  cultivators,

 Comprehensive  legislation  covering  the
 Major  aspects  relating  to  control  of  vested
 interest  has  been  enacted  in  Maharashtra,
 Provision  relating  one  or  more  aspects  have
 been  incorporated  in  the  Cooperative  Socie-
 ties  Acts/rules  of  Kerala,  West  Bengal,
 Tamil  Nadu,  Andhra  Pradesh,  Uttar  Pradesh
 and  Madhya  Pradesh.

 The  cffective  implementation
 Crop  Loan  System  and  the
 legal  =  provisions  to  cover  the  major
 aspects  relating  to  the  curbing  of  vested
 interests  in  cooperatives  are  being  pursued.
 Government  of  India  have  also  formulated
 a  special  scheme  for  helping  small  farmers
 which  is  to  be  implemented  on  a  pilot  basis.
 Details  of  the  scheme  are  being  worked  out,

 of  the
 enactment  of

 Financial  Assistance  to  Orissa  for  Agricultural
 Development

 263i.  SHRI  D.N.  PATODIA:  Will
 the  Ministerof  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  a  Central
 team  had  visited  Orissa  to  assess  the  finan-
 cial  needs  for  the  agricultural,  development
 in  the  State  during  the  Fourth  शिक्षा  period  :

 (b)  whether  the  team  has  submitted  any
 teport  to  Government  now  ;  and

 (c)  if  so,  whether  pursuant  to  the  find-
 ings  of  the  team  Centre  has  been  able  to
 finalise  the  quantum  of  financial  assistance
 to  the  State  of  Orissa  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE, COMMUNITY  DEVELOPMENT  ANID
 COOPERATION  (SHRI  =  ANNASAHIB
 SHINDE)  :  (a)  A  Central  Team  visited
 Orissa  to  work  out,  jointly,  with  the  State
 Government  Officers  the  programme  of
 action  for  development  of  agriculture  and
 allied  fields  in  1969-70,
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 (b)  Yes,  Sir.

 (c)  As  the  question  of  Central  financial
 assistance  was  not  a  point  of  reference  to
 this  team,  the  question  of  finalising  the
 quantum  of  financial  assistance  to  the  State
 of  Orissa  does  not  arise.

 Muslim  Property  in  Indla

 2632.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  3

 (a)  whether  it  is  a  fact  that  thousands
 of  Indian  Muslims  could  not  get  their
 Original  houses  {n  India  till  the  I5th  Junc,
 969  in  spite  of  the  fact  that  they  were  in
 Possession  of  restoration  orders  ;

 (b)  whether  it  is  also  a  fact  that  some
 religious  acquired  property  is  still  in  un-
 lawful  hands  and  no  rent  has  been  paid  for
 the  same  for  the  twenty  years  ;  and

 (c)  if  so,  the  steps  Government  propose
 to  take  to  remedy  the  situation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD):  (a)  No.  Sir.
 Most  of  the  evacuce  Muslims,  who  were
 granted  restoration  orders  under  Section  6
 of  the  Administration  of  Evacuee  Property
 Act,  1950,  have  been  restored  their  original
 properties.  In  the  remaining  cases,  in  which
 their  original  properties  as  ‘‘restored’®  were
 not  available,  they  were  either  allotted
 alternative  propertics  or  paid  cash  compen-
 sation  according  to  law.

 (b)  Evacuee  Trust  propertics  have  nei-
 ther  been  acquired  nor  are  they  known  to
 be  in  unlawful  possession.  They  vested  in
 the  Custodians  of  Evacuee  property  till  such
 time  as  new  trustecs  were  appointed  by  the
 Central  Government.  New  Trustees  have
 been  appointed  in  all  cases,  and,  after  their
 appointment  as  trustees,  they  are  responsible
 for  collection  of  rent.

 (०)  Does  not  arise.
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 Tripartite  Machinery  on  Gheraos

 2633.  SHRI  JYOTIRMOY  BASU:  Will
 the  Minister  of  LABOUR  AND  REHA-
 BILITATION  be  pleased  to  state  ६

 (a)  whether  he  has  suggested  to  the
 West  Bengal  Government  that  tripartite
 machinery,  with  a  High  Court  Judge  as
 Chairman,  should  bs  set  up  to.  settle  dis-
 Putes  as  On  an  antidote  to  ‘gherao”  ;

 (b)  if'so  the  reaction  of  the  West  Ben-
 gal  Government  to  his  suggestion  ;

 (c)  whether  his  attention  has  been  drawa
 to  the  report  of  the  two-day  conference  of
 the  West  Bengal  State  Labour  Board  .

 (d)  whether  it  is  a  fact  that  the  West
 Bengal  Minister  told  the  State  Labour  Board
 that  more  emphasis  should  be  laid  on  tripar-
 tite  negotiaticns  through  =  Goverament’s
 labour  machinery  to  solve  labour  problems  ;
 and

 (e)  if  so,  Government's  reaction  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  MPLOYMENT
 AND  REHABILITATION  (SHRI  BHAG-
 WAT  JHA  AZAD)  :  (७)  During  discussions
 with  the  Labour  Min'ster,  West  Bengal  re-
 garding  speedy  disposal  of  iubour  disputes,
 it  was  suggested  that  a  tripartite  Commnittce,
 to,  be  presided  over  by  an  independen
 Chairman,  might  be  appointed.  The  deci-
 sions  of  the  Committee,  if  unanimous  would
 be  binding  on  both  the  workers  and  emplo-
 yers  +  in  case  there  was  no  unanimity  the
 decision  of  the  Chairman  would  be  final
 and  binding.

 (b)  The  matter  is  reported  to  be  under
 consideration  of  the  State  Government.

 (c)  The  Government  have  not  received
 the  report.

 (d)  and  (०).  Do  not  arise.

 Statistics  on  Gheraos  in  West  Bengal
 2634.  SHRI  JYOTIRMOY  BASU:

 Will  the  Minister  of  LABOUR  AND  RE-
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 HABILITATION  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  sent  a  Study  Team  to  West
 Bengal  to  collect  data  oa  ‘“Gheraos”  in
 that  State  ;

 (b)  the  reasons  for  sending  a  Central
 Team  to  West  Bengal  when  Central  Govern-
 ment  are  rugularly  receiving  reports  about
 “Gheraos”?  through  the  State  Government  ;
 and

 (c)  whether  despatch  of  this  Study
 Team  to  West  Bengal  has  the  approval  of
 the  State  Government  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD):  (ay  The
 Government  did  not  depute  any  Study  Team
 to  West  Bengal.

 Dy  net  arise. (b)  and  (c).

 टीकृमगढ़  जिले  (मध्य  प्रदेश)  में  भारतीय
 खाद  तिगम  द्वारा  गेहूं  को  खरीद

 2625.  श्री  नाथ्राम  अहिरवार  :  क्‍या
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्या  यह  सच  है  कि  मध्य  प्रदेश  में

 टीकमगढ़  जिले  में  भारतीय  खाद्य  निगम  द्वारा
 खरोदा  गया  गेहूं  निवाड़ी  रेलवे  स्टेशन  पर  खुले
 में  पड़ा  है;  और

 (ख)  क्‍या  यह  गेहूं  रेलवे  के  माल  डिब्बे
 उपलब्ध  न  होने  के  कारण  पड़ा  है  या  वह  इस

 लिए  पड़ा  है  क्योंकि  निगम  ने  माल  डिब्बों  को
 मांग  ही  नहीं  की  है  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा  सह-
 कारिता  मन्‍्त्रालय  में  राज्य  मंत्रो  (श्री  झरना

 साहिब  शिन्दे)  :  (क)  जी  नहीं  1  भारतीय  खाद्य

 निगम  टीकमगढ़  जिले  में  गेहूं  की  खरीदारी  नहीं
 कर  रहा  है।  इस  जिले  में  गेहूं  की  अधिप्राप्ति
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 are  निवाड़ी  स्टेशन  में  ही  डिब्बों  में  चढ़ाने  का
 काम  मध्य  प्रदेश  सहकारी  विपणन  संघ  द्वारा
 किया  जा  रहा  है

 (ख)  प्रदन  ही  नहीं  उठता

 High-Yielding  Varities  of  Groundnuts

 2636,  SHRI  TULSIDAS  DASAPPA  :
 SHRI  GADILINGANA

 GOWD:

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  there  is  any  scheme  under
 the  consideration  of  Government  for  research
 in  high-yielding  varietics  of  groundnuts,
 oilseeds  and  cotton  seeds  so  as  to  increase
 their  output  :

 (b)  if  so,  the  details  thereof  ;  and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  FOOD.  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  Yes,  Two  All  India  Co-
 ordinated  Research  Projects,  one  on  Cotton
 and  the  other  on  Oilseeds,  are  under  imple-
 mentation.

 (b)  Two  All  India  Co-ordinated  Re-
 search  Projects.  one  on  Cotton  and  the
 other  on  five  mijor  oilseeds  (groundnut,
 castor,  linseed,  sesamum  and  rape-sced
 and  mustard),  have  been  sanctioned  and
 have  been  put  into  operation  from  Ist  April.
 967  at  an  estimated  cost  of  Rs,  56.00  lakhs
 and  Rs.  100  lakhs  respectively,  spread  over
 a  period  of  four  years  from  1-4.67  to
 3-3-I97].  These  Projects  are  pros
 posed  to  be  still  further  intensified  dure
 ing  the  fourth  five  year  plan  from  1-4-1969
 to  31-4-1974  at  an  estimated  cost  of  Rs.
 4009  lakhs  and  Rs,  145,  lakhs  respectively.

 The  main  objective  of  these  projects  is
 to  intensify  research  in  all  the  required
 disciplines  in  a  co-ordinated  manner  there-
 by  ensuring  inter-disciplinary  approach  to
 problems  confronting  these  crops  in  the
 various  areas  of  production  and  avoiding
 duplication  of  research  work,
 Such  था.  approach  was  lacking  in
 the  past.  These  projects  envisage  the
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 evolution  of  high  yielding  varities  of  cotton
 and  oilseeds  =  which  are  resistant
 to  pests  and  discases,  They  also
 include  detailed  programmes  for  con-
 trolling  and  combating  the  pests  and
 diseases  effecting  these  crops  and  for
 laying  down  suitable  agronomic,  plant  pro-
 tection  and  other  schedules  for  adoption  by
 the  farmers  thereby  increasing  the  per-
 hectare  yiclds.

 In  these  Projects  the  Country  has  been
 divided  into  several  regions.  Main  and
 sub-centres  have  been  established  to  cover
 important  areas  where  productioa  is  concen-
 trated.  Details  regarding  the  location  of
 main  and  sub-centres  are  given  in  the  state-
 ment  laid  on  the  Table  of  the  House.
 (Placed  in  Library,  See  No.  LT-582/69].
 The  work  done  under  these  projects  is  con-
 sidered  as  the  annual  workshops  which  are
 attended  by  eminent  scientisis  and  future
 Programme  of  work  is  chalked  out  year  te
 year  based  on  the  results  obtained.  —  Results
 of  practical  value,  as  also)  promising  varic-
 tics  in  the  respective  crops  are  also  called
 out  for  dissemination.

 These  Pevjects  have  received  the  active
 co-operation  and  participation  from  the
 Central  Institutes,  Agricultural  Universities
 and  the  State  Departments  of  Agriculture
 under  whose  jurisdiction  the  centres  are
 located.

 (c)  Does  not  arise.

 जूनियर  टेक्तिकल  स्कूल  ओर  ओद्योगक
 प्रशिक्षण  संस्था  योजना

 2637.  श्री  नाथ्राम  अहिरवार  :  क्या
 भ्रम  तथा  पुनर्वास  मंत्रों  यह  बतान  की  कृप।  करेगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने

 जूनियर  टेक्निकल  स्कूल  और  औद्योगिक  प्रशिक्षण
 सस्था  की  एक  योजना  बनाई  है  और  इन  दोनों
 संस्थाओं  को  सरकार  ने  मान्यता  देंदी  है  ;

 (ख)  इस  योजना  के  अधीन  जूनियर  टेक्नि-
 कल  स्कूल  के  लिए  कितना  व्यावहारिक  प्रशिक्षण
 दिया  जायेगा  ;
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 (ग)  क्या  औद्योगिक  प्रशिक्षण  संस्थाओं  में
 निर्धारित  ब्यवहारिक  प्रशिक्षण  से  इसका  महत्व
 कम  है  :  और

 (घ)  यदि  नहीं,  तो  शिक्षुता  अधिनियम
 196  में  जूनियर  टेक्निकल  स्कूलों  को  मान्यता
 न  दिये  जाने  के  क्या  कारण  हैं  जबकि  श्रोद्योगिक
 प्रशिक्षण  मंस्थाओं  को  मान्यता  दी  गई  थी  ?

 श्रम.  नियोजन  तथा  पुजर्वात्त  मन्त्राय  में
 राज्य  यंत्री  (भी  भागवत  झा  आजाद)  :  (क)  जी
 हां  ।  जुनियर  टेक्निकल  स्कूल  की  योजना  शिक्षा
 और  युवक  सेवा  मंत्रालय  द्वारा  तैपार  की  गई  है
 तथा  ओऔद्योगिफ  प्रशिक्षण  संस्था  की  योजना  श्रम,
 निपोजन  और  पुनर्वाव  मंत्रालय  द्वारा  बनाई  गई
 है।  पिछडी  योजना  को  अधीनस्थ  सेवाओं  में
 भर्ती  के  लिए  भारत  सरकार  द्वारा  मान्यता  प्राप्त
 है  ।  सभी  मंत्रालयों,  राज्पर  सरकारों  ब्रादि  का
 भेजे  गए  कार्याठ्य  ज्ञापन  पण्य  टोसी.एनसीटी-
 I4  (2)/66  दिनांक  31-5-68  बी  एक  प्रति
 सभा  पटल  पर  रखी  जाती  है  nl}  पुस्तकालय  में
 रख  दी  गई?  देखिये  संख्या  LT—583/09]

 (ख)  बढ़ई,  नमूनासाज,  दलाइ,  लुहारी,
 फिटर,  वेडिग  इत्यादि  कुछेक  व्यवप्तायों  में  नवीं
 श्रेणी  मे  640  घंटे  और  दसवीं  श्रेणी  में  ४00  घंटे
 के  प्रशिक्षण  की  व्ववस्था  है  |  ग्यारहवीं  श्रेणी  में
 उपरोक्त  व्यवसायों  में  से  चुने  हुए  एक  व्यवस्ताय
 में  080  घंटों  का  प्रशिक्षण  दिया  जाता  है  1
 औद्योगिक  प्रशिक्षण  संस्थाओं  में  एक  बर्ष  की
 अवधि  वाले  व्यवसायों  में  2000  घटे  और
 द्विवर्षीय  व्यवसायों  में  4000  घंटों  के  प्रशिक्षण
 की  तुलना  में  चुने  हुए  एक  व्यवसाय  में  लगभग
 590  घंटों  का  प्रशिक्षण  दिया  जाता  है

 (ग)  जूनियर  टेक्निकल  स्कूल  के  अन्तगंत
 व्यावहारिक  प्रशिक्षण  का  स्तर  व्यवसायिक  प्रशि-
 क्षण  की  राष्ट्रीय  परिषद  द्वारा  औद्योगिक  प्रशि-
 क्षण  संस्थाओं  के  लिए  निर्धारित  व्यवहारिक

 प्रशिक्षण के  समकक्ष  नहीं  है  ।
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 (घ)  जूनियर  टेक्निकल  स्कूलों  के  प्रशिक्षण
 स्‍तर  को,  व्यवसायिक  प्रशिक्षण  की  राष्ट्रीय
 परिषद  द्वारा  निर्धारित,  औद्योगिक  प्रशिक्षण
 संस्थाओं  में  अपनाए,  प्रशिक्षण  स्तर  के  समतुल्य
 लाने  की  आवश्यकता  है।

 किसानों  से  सोयाबीन  को  खरीद

 2638,  शी  नाथ्राम  अहिरवार  :  क्‍या
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  मध्य  प्रदेश  सर-
 कार  ने  किसानों  से  सोयाबीन  खरीदने  से  इनकार
 कर  दिया  है  ;

 (ख)  क्‍या  यह  भी  सच  कि  मध्य  प्रदेश
 सरकार  ने  विदेशों  से आयात  किये  गये  सोयाबीन

 के  बीज  जिले  तथा  विकारा  खंड  केन्द्रों  में  पहुंचने
 के  बाद  सोयाबीन  न  बोने  के  लिए  आदेश  जारी
 किये  हैं  ;

 (ग)  यदि  हां,  तो  य्या  केन्द्रीय  सरकार  ने
 राज्य  सरकार  से  इसके  कारण  पूछे  हैं;  और

 घि)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा  क्‍या

 2?

 खाद्य,  कृषि,  सामदायिक  विकास  तया  सह-
 कार  मंत्रालय  में  राज्य  मंत्री  (श्री  अन्ना

 साहिब  शिन्दे) :  (क)  से  (घ).  राण्ट्रीय  वीज
 निगम  ' लिमिटिड  द्वारा  जोकि  भारत  सरकार  का

 एक  संस्थान  है,  मध्य  प्रदेश  राज्य  में  2,000

 एकड़  क्षेत्र  में  किसानों  के  साथ  ठेके  पर  सोयाबीन-
 उत्पादन  के  एक  कार्यक्रम  को  चालू  करने  का

 प्रस्ताव  है।  राज्य  सरकार  राजकीय  फार्मों  में
 इसके  उत्पादन  की  सीमा  400  एकड़  तक  सीमित
 करेगी  ।  राष्ट्रीय  बीज  निगम  लिमिटिद  के  पास

 उपलब्ध  देश  में  उत्पादित  बीजों  की  अपेक्षित

 मात्रा  उपयुक्त  क्षेत्र  में  खेती  के  लिए  मध्य  प्रदेश

 भेज  दी  गई  है  t
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 भारतोय  खाद्य  निगम  द्वारा  वसूल
 किया  गया  गोदामों  में  पड़ा  गेहूँ

 2639.  श्री  नाथूराम  अहिरवार  :  क्‍या
 खाद्य  तथा  कृषि  मंत्री  यह  बताने  की  कया  करेंगे
 कि  :

 (क)  वर्ष  1968-69,  में  भारतीय  खाद्य
 निगम  द्वारा  खरीदे  गए  में  से  30  जून,  969
 तक  कितना  गेहूं  राज्यवार  तथा  गोदाम  वार  देश
 में  विभिन्‍न  राज्यों  के  अनाज  गोदामों  में  पड़ा
 था;

 (ख)  उपयु  क्‍त  शेप  गेहूं  में  से कितना  गेहूं
 मनुष्यों  के  खाने  योग्य  नहीं  रहा  और  इसके  क्‍या
 कारण  हैं  ;  श्रौर

 (ग)  इसके  लिये  उत्तरदायी  व्यक्तियों  के
 नाम  कया  हैं  और  उसके  विरुद्ध  क्‍या  कार्यत्राही
 को  गई  है  ?

 खाद्य  कृषि,  सामुदायिक  विकास  तथा  सह-
 कार  मंत्रालय  में  राज्य  मंत्रों  (श्री  अन्ना

 साहिब  शिरदे) :  (क)  30-0-09  को  विभिन्‍न
 राज्यों  में  स्थित  भारतीय  खाद्य  निगम  के
 गोदामों  में  देसी  गेहूं  के  रटाक  को  बताने  वाला
 एक  विवरण  संलग्न  है  |  दिखाये  गए  स्टाक  में
 कुछ  हद  तक  चालू  फसल  से  सरीदा  गया  स्टाक
 भी  शामिल  है।  समय-समय  पर  गोदामों  में
 प्राप्ति  तथा  प्रेषण  के  श्राधार  पर  स्टाक  रजिस्टर
 में  आंकड़े  दिए  जाते  हैं  ।  प्रत:  पिछली  तारीख
 अर्थात  (31-3-69  तक  की  गयी  खरोदारी  में  से
 स्टाक  के  टोक  आंकड़े  देना  कठिन  है।  गोदाम-
 वार  सूचना  एकत्रित  करने  में  कुछ  समय  लगेगा।

 विवरण

 (मीटरी  टन  में)

 क्षेत्र  स्टाक

 l  असम  I,62
 2.  आन्प्र  प्रदेश  236
 3,  बिहार  86,944
 4.  मध्य  प्रदेश  78,055
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 5,  मद्रास
 6.  मंसूर
 7.  पंजाब/हरियाणा  2,27,510
 8.  राजस्थान  43,891
 9.  उत्तर  प्रदेश  2,97,619

 10.  उड़ीसा
 ll.  दिल्‍ली  75,353
 I2.  केरल
 13.  गुजरात  16,012
 14,  कलकत्ता  में  स्थित

 बन्दरगाह  डिपो  सहित
 पश्चिमी  बंगाल  ,58,96I

 I5.  महाराष्ट्र  2,27,975

 12,24, 668
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 (@)  और  (ग).  सूचना  एकत्रित  की  जा

 रही  है  और  प्राप्त  होने  पर  सभा  के  पटल  पर
 रख  दी  जायेगी  ।

 Intensive  Animal  Production  Demons-
 tration  Centres

 2640.  SHRI  M.  SUDARSANAM  7
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  it)  is  वे.  fact  that  Central
 Government  are  contemplating  th:  establish-
 ment  of  Intensive  Animal  Production
 Demonsiration  Ceatres  in  the  Siates  ;  and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  and  4b).  The  Central
 Government  are  not  contemplating  —  the
 establishment  of  “Intensive  Cattle  Product-
 tion  and  Demonstration  Centres”  in  the
 States.  However,  32  Intensive  Cattle  Deve-
 Jopment  Projects  have  been  set  up  in  the
 States  for  increasing  production  of  milk  in
 the  milk  sheds  of  large  dairy  schemes.
 Another  37  such  projects  are  proposed  to  be
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 established  during  the  4th  Five-Year  Plan
 period.  Similarly,  00  Intensive  Egg  and
 Poultry-cum-Marketing  Centres  have  so  far
 been  established  in  the  States.  Another
 00  such  projects  are  proposed  to  be  esta-
 blished  during  the  4th  Plan  period  around
 cities  with  human  population  of  above
 50,000.

 Russian  help  for  production  of  cotton  etc.

 2641,  SHRI  CHINTAMANI
 PANIGRAHI  :

 SHRI  NITIRAJ  SINGH
 CHAUDHARY  ;

 SHRI  K.  P.  SINGH  DED:
 SHRI  ONKAR  LAL  BERWA  :
 SHRI  SHASHI  BHUSHAN  :

 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  the  Soviet  Union  has  offer-
 ed  scientific  and  technical  help  to  India  for
 raising  production  of  cotton,  sugar  and  oil
 seeds  ;

 (b)  if'so,  the  nature  of  help  offered  ;
 and

 (c)  when  and  in  what  form  chis  help
 will  come  to  our  couatry  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  to  ron  The  Government  of
 USSR  had  proposed  an  agreement  for
 mutual  c  operation  in  the  field  of  agricultu-
 ral  research.  The  revised  draft  of  this
 agreement  which  provides,  among  other
 things,  for  exchange  of  experts,  scientific
 literature,  breeding  material,  and  training
 facilities,  etc.,  is  currently  under  the  consi-
 deration  of  USSR

 Meanwhile,  in  pursuance  of  discussions
 at  the  level  of  Ministers  and  Ambassadors
 of  the  two  Governments  and  in  particular
 as  a  result  of  the  visit  of  the  Union  Minister
 of  State  for  Agriculture  to  USSR  during
 1969,  the  Soviet  Government  offered  to
 supply  sun-flower  and  cotton  seeds  for  trial
 at  research  stations  in  India.  This  offer  has
 been  accepted  and  the  requirements  have
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 been  conveyed  to  the  USSR  Government.
 Another  offer  for  the  supply  of  improved
 types  of  sheep  from  USSR  has  also  been
 made  and  a  two-man  team  of  Indian
 Experts  has  proceeded  to  USSR  _  to  make
 necessary  selection.

 Further  proposals  for  assistance  from
 USSR  in  the  related  ficlds  are  being  formu-
 lated.

 Requirement  of  tractors  in  Orrissa

 2642.  SHRI  CHINTAMANI  PANI-
 GRAHI:  will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  ;

 (a)  the  annual  requirements  of  tractors
 fn  Orissa  and  the  number  supplied  during
 968  and  969  ;

 (b)  whether  the  State  Government  have
 placed  any  proposals  for  additional  quota  of
 tractors  for  the  year  969  ;  and

 ०)  ifso,  how  much  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  ANI)
 COOPERATION  =  (SHRI  ANNASAHIB
 SHINDE):  (७  The  relative  demand  of
 tractors  in  Orissa  during  ‘1968.  was  assessed  at
 500  Nos.  Against  this,  an  allotment  of  400
 tractors  was  mide  to  the  State  after  taking
 into  account  the  relative  demand,  acreage  of
 high  yielding  varbctizs,  population  of  trace
 tors  and  tractor  already  allotted  to  the  State.
 The  demand  for  1963-70,  as  intimated  by  the
 State,  is  of  the  order  of  200  Nos.  The
 allotment  will  be  made  after  the  import
 programme  is  finalived.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 Former  Finance  Minister  in  favour  of
 Ban  on  Man-Driven  Rickshaws

 2643,  SHRI  N.  SHIVAPPA  :  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  :

 (a)  whether  during  an  address  to  the
 Congress  Workers  in  Mussorie,  the  former
 Finance  Minister  had  suggested  a  ban  on
 man-driven  rickshaws  ;
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 (b)  whether  Government  propose  to
 appoint  a  Study  Team  to  work  on  the  census
 of  man-driven  rickshaws  in  the  whole  coun-
 try  and  suggest  a  scheme  for  giving  alterna-
 tive  employment  to  the  drivers  ;  and

 (c)  whether  this  will  be  done  during
 Gandhiji’s  Centenary  year  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD)  :  (a)  There  was
 a  press  report  to  this  effect.

 (b)  The  Government  of  India  have  no
 such  proposal.  The  Labour  Ministers’
 Conference  held  in  955  having  recommend-
 ed  gradual  abolition  of  rickshaw  pulling  the
 the  Government  of  India  had  advised  the
 State  Governments  accordingly.  It  was  also
 suggested  to  the  State  Governments  that
 they  might  :—

 (i)  draw  up  a  phased  programme  for
 abolition  of  ‘‘Rickshaw-pulling”’;

 (ii)  prescribe  —  suitable  regulations
 governing  the  conditions  of  work,
 medical  examinations  ete.

 prevent  exploitation  by  middlemen
 by  encouraging  co-operatives  of
 rickshaw-pullers,

 ii)

 \¢)  Does  not  arise.

 Pro  luction  of  High-Yielding  seeds  in
 Farms

 2644.  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  the  total  quantity  of  wheat  seeds  of
 high-yielding  varietics  produced  during  the
 year  1968-1969.  by  the  Farms  of  Central  and
 the  State  Governments  ;

 (b)  the  quantity  of  seeds  procured
 from  private  farms  during  the  same  period  ;
 and

 (c)  whether  target  of  production  of
 such  sceds  has  been  fixed  for  1970 ;  and  if
 so,  how  much  ?

 THE  MINISTER  OF  STATE  IN  THE
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 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  and  (b)  :  Information  is  be-
 ing  collected  from  the  State  Governments
 etc.,  and  will  be  laid  on  the  Table  of  the
 Sabha  as  soon  as  received.

 (c)  According  to  the  targets  fixed  for
 the  Fourth  Plan  period,  the  area  to  be  put
 under  certified  seed  production  of  high-
 yielding  varietics  of  wheat  during  1969-70.  is
 expected  to  be  28,000  acres  which  will
 produce  secds  to  cover  8  million  acres  to  be
 brought  under  high-yiclding  varieties  of
 wheat  in  1970-71  and  32,000  acres  are  pro-
 posed  to  be  put  under  certified  seed  produc-
 tion  in  1970-71  and  32,000  acres  are  propos-
 ed  to  be  put  under  certified  seed  production
 jn  1970-71,  to  mect  the  requirements  of
 the  next  year,

 Accumulation  of  Imported  Wheat

 2645,  SHRI  GADILINGANA  GOWD  4
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  te  pleased  to  state;

 (a)  whether  it  is  a  fact  that  due  to
 rise  in  the  price  of  imported  wheat,  both
 white  andred,  it  has  become  unpopular
 and  is  accumulating  in  various  godowns;

 (b)  whether  it  is  also  a  fact  that  Govern-
 ment  are  contemplating  to  import  wheat
 from  U.S.A.  and  Australia  this  year;

 (c)  whether  Government  would  consider
 aspect  of  disposal  of  the  accumulated  im-
 ported  wheatin  the  State  godowns  and
 revise  the  policy  in  this  respect;  and

 (d)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE
 COMMUNITY  DEVELOPMENT  AND

 {  COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  +  (a)  While  the  issue  price  of

 “red  wheat  both  imported  as  well  as  Indi-
 genous,  has  been  raised,  the  issue  price  of
 white  wheat  both  imported  and  Indigenous
 has  been  reduced.  There  is  now  a  common
 price  for  all  varieties  of  wheat  both  impor-
 ted  and  indigenous  issued  from  the  Central
 pool.  Only  in  two  or  three  States  there
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 have  been  some  accumulation  of  imported
 wheat  stocks  on  account  of  various  factors.

 (b)  Yes,  Sir.

 (c)  and  (9)  :  In  order  to  enable  the
 State  Governments  to  clear  off  the  stocks
 whenever  there  has  been  an  accumulation,
 allocation  of  wheat  from  the  Central  Stocks
 ls  being  made  on  a  reduced  scale.  There  do
 not  appear  to  be  any  need  to  revise  this
 Policy.

 National  Park  in  District  Hazaribagh
 2646.  SHRI  BHOGENDRA  JHA:

 SHRI  R.  K.  AMIN:

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  itis  a  fact  that  the  Natio-
 nal  Park  in  the  District  of  Hazaibagh  in
 Bihar  is  a  big  centre  of  attraction  for  to-
 vrism  ;

 (b)  if  so,  whether  Government  propose
 to  take  over  the  park  or  at  least  to
 adequately  help  the  fullest  development  of
 the  park;

 (c)  whether  Government  have  informa-
 tion  that  about  100  acres  of  land  of  this
 park  is  being  settled  with  a  person  for  which
 there  is  wide-spread  resentment  and  agita-
 tion  ॥  Bihar:  and

 (d)  if  so,  whether  any  step  is  being
 taken  to  ensure  that  no  land  belonging  to
 the  park  is  settled  with  any  individual  2

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  Yes,  Sir.  The  Govern-
 ment  of  Bihar  have  informed  that  it  is  a
 fact  that  the  National  Park  in  the  District
 of  Hazaribagh  is  a  big  centre  of  attraction
 for  tourism.

 (b)  This  National  Park  is  under  the
 contro!  of  State  Government,  as  the  forests,
 and  wild  life  are  included  in  the  State  List
 of  the  Seventh  Schedule  of  the  Constitution.
 The  Government  of  Incia  have  no  proposal
 to  take  over  the  Park,  nor  is  there  any  pro-
 posal  before  the  Government  for  specific
 assistance  for  the  development  of  the  Natio-
 nal  Park.  However  the  statcs  are  givea
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 Pump  sum  assistance  under  the  forestry
 development  schemes,  including  the  scheme
 of  Nature  conservation  which  provides  for
 development  of  National  Park,  Wild  Life
 sanctuaries  etc.

 (c)  and  (d).  The  Government  of  Bihar
 have  informed  that  in  June,  953  an  order
 was  issued  for  the  lease  of  53.I8  acres  of
 land  in  National  Park  area  of  Hazaribagh
 district  in  Bihar  in  favour  of  one  Shri
 Kedra  Nath  Mishra.  However  the  question
 was  re-examined  in  November,  1968,  and  a
 fresh  order  was  issued  that  this  land  should
 not  be  released.  Hence  the  land  in  ques-
 tion  is  still  in)  possession  of  the  Forest
 Department  who  manage  the  National  Park.

 दिल्‍ली  /जपपुर  माइक्रोवेन  सकिठ

 2647.  श्री  वंश  नरायण  सिह  :
 श्री  हुकम  चन्द  कछवाय  :
 श्रो  शारदानन्द  :
 श्री  भारत  सिह  चौहान  :
 श्री  राम  सिह  अयरवाल  :

 क्या  सूबता  तथा  प्रसारण  और  संचार  मंत्री

 यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली-जयपुर
 सीधी  टेलीफोन  सेवा  के  अन्तगंत  दिल्‍ली-जयपुर
 माइक्रोवेव  सकिट  में  08  नई  लाइनें  जोड़  दी
 गई  हैं  ;

 (ख)  क्या  यह  भी  सच  है  कि  इस  प्रयोजन
 के  लिए  दिल्‍ली  में  कुतुब  मीनार  से  ऊंचा  टावर!
 बनाया  जा  रहा  है  ;

 (ग)  दिल्ली-जयपुर  मार्ग  पर  सीधी  टेली-
 फोन  सेवा  के  लिए  ऐसे  कितने  और  टावर  बनाये
 जा  रहे  हैं  और  सीधी  टेलीफोन  सेवा  कब  तक
 आरम्भ  हो  जायेगी;  और

 (घ)  इस  कार्य  को  पूरा  करने  के  लिए
 सरकार  द्वारा  कुल  कितनी  धन-राशि  खर्च  की
 जा  रही  है  ?

 सूचना  तथा  प्रसारण  मंत्रालय  ओर  संचार
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 विभाग  में  राज्य  मंत्री  (श्रो  शेर  सिह):  (7)
 जी  हां,  दिल्‍ली-जयपुर  सूक्ष्मतरंग  मार्ग  पर  L08
 झतिरिक्त  टेलीफोन  सरणियां  लगाई  जा  रही
 हैं।  जयपुर  और  दिल्ली  के  बीच  सीधी  ट्रंक
 डायलिग  सुविधा  (964%  ही  उपलब्ध  है  7  अति-
 रिक्त  सरणियों  की  व्यवस्था  बढ़ते  हुए  परियात
 की  आवश्यकता  को  पूरा  करने  के  लिए  की  जा

 रही  है  t

 (ख)  जी  हां  |  शंकर  रोड  के  पास  एक
 पहाड़ी  पर  00  मीटर  ऊंची  इस्पात  का  टावर
 लगाया  गया  है।  यह  कुतुब  मीनार  से  लगभग
 डेढ़  गुना  ऊंचा  है  1

 ग  दिल्‍ली-जयपुर  सूक्ष्मतरंग  प्रणाली  के
 अन्तगंत  छः  और  टावर,  जिनक्री  ऊंचाई  20मीटर
 00  मीटर  तक  है,  अलग  अलग  स्थानों  पर
 लगाए  गये  हैं।  इस  यूक्ष्मतरंग  योजना  का  काम
 इस  वर्ष  के  अन्तर  तक  समाप्त  हो  जाने  की  आशा
 है  -  जेसा  कि  पहले  कहा  गया  है,  दिल्ली  ब्रौर
 जयपुर  के  बीज  सीधी  ट्रंक  डायलिग  सेवा  पहले
 से  ही  काम  कर  रहो  है।

 (घ)  दिल्ली-जयपुर  यूक्ष्मतरंग  परियोजना
 पर  कुठ  2  लाख  राये  को  लागत  आने  का

 अनुमान  है  ।

 आल  के  मूल्य  का  संरक्षण  और

 आल  का  निर्यात

 2648,  श्री  नाथराम  अहिरबार:  क्या
 खाद्य  तया  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  आलू  उत्पादकों
 को  अपनी  उपज  का  पर्याप्त  मूल्य  नहीं  मिलता  है
 क्योंकि  राष्ट्रीय  स्तर  पर  इसे  कोई  संरक्षण  नहीं
 दिया  जाता  जबकि  गेहूँ  के  लिए  सरक्षण  दिया
 जाता  है  ;

 ख्)  यदि  हां,  तो  क्‍या  आलू  निर्यात  करने
 तथा  लघु  उद्योग  योजना  के  अन्तर्गत  उनसे  अन्य

 पदार्थ  बनाने  की  योजनाएं  बनाने  का  सरकार
 का  विदार  है  ;  और
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 (ग)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा  कपा

 है?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा

 सहकार  मंत्रालय  में  राज्य  मन्त्री  (श्रो  अन्ना-

 साहिब  दिन्दे) :  (क)  से  (ग).  भारत  सरकार
 ने  आल  की  बिक्री  को  बढ़ाने  तथा  उसके  द्वारा
 उत्पादकों  को  ठीक  लाभ  सुनिश्चित  कराने  के

 लिए  पहिले  ही  कई  तरीके  अपनाये  हैं  ।  इन
 तरीकों  में  अन्य  बातों  के  साथ-साथ,  आलू  के

 लिए  ठंडा  गोदाम  बनाने  के  लिए  राज्य  सरकारों
 को  सहायता  देना,  मुख्य  एकतजीकरण  केन्द्रों  से
 संभरणों  को  रेल  के  द्वारा  संचलन  करने  का
 प्रबन्ध  करना,  उत्पादक  सहकारी  समितियों  को
 बनाने  के  लिए  प्रोत्साहन  देना  शामिल  है  |  आलू
 से  सूखे  आलुओं  के  चिप्स,  स्टार्च  आदि  जेसे  अन्य
 पदार्थ  बनाने  के  लिए  तकनीकी  योजनायें  तैयार
 की  गई  हैं।  खाद्य,  कृषि,  सामुदायिक  विकास
 तथा  सहकारिता  मंत्रालय  में  एक  आंतारिक
 कायंवाही  दल  बनाया  गया  है,  जोकि  आलुओं  के

 निर्यात,  कीमत,  परिवहन,  गोदाम  (ठंडा  गोदाम

 सहित),  निजंडीकरण  आदि  सहित  आलुतओं  के
 विपणन  के  सभी  पहलुओं  पर  विचार  करेगा  1

 Total  Acreaye  Under  Intensive  Cultivation  of
 High-Yielding  Varicties

 2449,  SURI  NK.  SOMANI:  Wel  the
 Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  ;

 (a)  the  total  acreage  brough'  $0,  far
 under  the  intensive  cultivation  of  high-yiel-
 ding  varictics:;  and

 (b)  the  estimate  of  acreage  at  the  end
 of  the  Fourth  Plan  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  During  the  ycar  1968-69,
 it  was  planned  to  cover  an  area  of  2]
 million  acres  under  the  High-yielding
 Varicties  Programme.  Information  availa-
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 ble  so  far  showe  that  in  Kharif,  1968,  the
 achicvement  was  approximately  9.00.  million
 acres.  Information  for  Rabi/Summer,  1968-
 69  is  still  awaited  from  most  of  the  States.
 Taking  into  account  the  preliminary  reports
 on  the  estimated  coverage  during  the  rabi
 season,  the  target  of  2.0  million  acres  fixed
 for  the  year  1968-69.  is  likely  to  have  been
 achieved,

 (0)  About  60  million  acres  are  expec-
 ted  to  be  covered  under  the  different  high-
 yielding  varictics  of  cereals  by  the  end  of
 of  Fouth  Plan.

 Production  of  Jute

 2650.  SHRIJ.  M.  BISWAS  :  Will  the
 Minister  of  FOOD  AND  AGRICULTURE
 be  pleased  to  state  3

 (a)  whether  jute  output  in  I968)  was  the
 lowest  on  record  ;

 (b)  if  so,  the  reasons  therefor  ;  and

 (c)  the  steps  taken  to  step  up  the  pro-
 duction  of  jute  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  Yes,  Sir.

 (b)  The  shortfall  in)  production  is  due
 mainly  to  reduction  in  area  under  jute  caused
 hy  the  low  price  the  farmer  got  for  his  jute
 in  the  previeus  year,  which  had  a  record
 crop,  and  also  unfavourable  —  weather
 especially  at  the  sowing  time.

 te)  The  following  programmes
 been  taken  to  boost  up  the
 jute

 have
 production  of

 (i)  Special  package  programm:  on  jute
 and  mesta  for  increase  in  per  acre
 yield  of  fibre.

 (ii)  Aerial  spraying  of  urca  on  jute  and
 mesta  crops  for  increasing  unit
 yield,

 (iil)  Subsidised  distribution  of  certified
 imp-oved  jute  secds,

 (iv)  Financial  assistance  in  the  form  of
 100%,  subsidy  for  construction  of



 69  Written  Answers

 of  retting  tanks  for  improving  the
 quality  of  fibre.

 Complete  Album  of  Stamps

 2651.  SHRI  NITIRAJ  SINGH
 CHOUDHARY  :  Will  the  Minister  of  IN-
 FORMATION  AND  BROADCASTING
 AND  COMMUNICATIONS  be  pleased  to
 state  ;

 (a)  whether  Government  would  issue  a
 consolidated  Album  of  stamps,  issued  in  the
 country,  for  the  benefit  of  the  philatelists  ;

 (0)  if  so,  when  ;  and

 (c)  if  not,  the  reasons  thereof  and  how
 Government  expect  the  philatelists  to  have  a
 complete  collection  of  stamps  issued  by  it  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  BROAD-
 CASTING,AND  IN  THE  DEPARTMENT
 OF  COMMUNICATIONS  (SHRI  SHER
 SINGH)  ;  (a)  Noo  such)  proposal  is  under
 consideration.

 (b)  Does  not  arise.

 (०)  Commemorative  stamps  are  printed
 in  limited  quantitics  and  philatelists  are
 expected  to  purchase  them  during  the  period
 they  are  available  or  get  their  requirements
 from  stamps  dealers,

 Retrenchment  of  Employces  in  Tata  Concerns

 2652.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  LABOUR  AND  RE-
 HABILITATION  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  G.  R.  A.,
 One  of  the  Companies  of  the  Tata  Group,
 has  retrenched  its  employees  at  Secundera-
 bad,  Patna,  Ernakulam  and  other  Central  by
 introducing  computers  ;

 (b)  whether  the  employces  resorted  to
 ‘sit-in’  strikes  on  the  30th  April,  969  against
 their  retrenchment  ;  and

 (०)  if  so,  Government  reaction  thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
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 MINISTRY  OF  LABOUR,  FEMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD)  3  (a)  to  (०).  The
 matter  falls  in  State  sphere.

 Repatriates  from  Ceylon

 2653.  SHRI  NITIRAJ  SINGH  CHAU-
 DHARY  :  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  picased  to
 State  2

 (a)  whether  repatriation  and  rehabilita-
 tion  of  Indians  living  In  Ceylon  has  begun  ;

 (b)  if  so,  the  number  of  those  who  have
 so  far  come  here  and  have  been  rehabili-
 tated  ;  and

 (c)  the  number  still  remaining  to  come
 and  by  what  time  they  are  expocted  to  be
 repatriated  and  rehabilitated  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD)  4  (a)  Yes,  Sir.

 (b)  The  number  o:  repatriatics  from
 Ceylon  under  the  Indo-Ceylon  Agreement,
 ‘1964,  upto  30.h  June,  1969,  was  9,792.  Most
 of  the  repatriates  have  gone  to  their  home
 villages  direct  and  have  resettled  on  their
 own,  State  Governments  have  reported  that
 657  persons  have  been  given  rchabilltation
 assistance  by  them.

 (c)  According  to  Indo  Ceylone  Agrec-
 ment,  1964,  India  is  to  grant  citizenship  to
 5,25,000  stateless  persons  of  Indian  origin  in
 Ceylon.  They,  together  with  their  natural
 increase,  are  to  be  repatriated  to  India  over
 a  period  of  I5  years  according  to  a  pro-
 gramme  as  evenly  phased  as  possible.  The
 Programme  of  rehabilitation  assistance  for
 these  persons  will  also  be  taken  up  side  by
 side  with  repatriation,

 Impact  of  Community  Development
 Programme

 2654,  SHRI  NITIRAJ  SINGH  CHAU-
 DHARY  t  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to
 state  :

 (a)  the  Impact  of  the  community
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 development  scheme  on  the  social  and  eco-
 nomic  uplift  of  the  people  ;

 (b)  whether  the  resultant  development
 has  been  uniform  throughout  the  country  ;
 and

 (c)  if  not,  the  States  or  the  regions
 lagging  behind  and  the  reasons  for  the
 same  ?

 THE  MINISTER  OF  STATE  IN:  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  M.  S.  GURU-
 PADASWAMY)  :  (a)  Country-wide
 studies  carried  out  recently  on  a  randam
 sample  basis  by  the  National  Insti  ute  of
 Community  Development  have  shown  the
 great  majority  of  the  village  people  to  be  of
 the  view  that  the  programme  of  Community
 Development  and  the  ficld  extension  ser-
 vices  provided  under  it  had  served  them
 well  and  had  positively  helped  in  increasing
 agricultural  production  and  social  welfare.

 (b)  and  (c).  There  has  no  doubt  been
 a  degree  of  un-evenness  in  the  benefits  under
 the  C.D.  Programme  ;  to  some  extent,  this
 is  inevitable  In  the  very  nature  of  the
 programme,  The  extent  of  adoption  of  in-
 novations  in  agriculture  was  determined  by
 the  size  of  farm  fn  economic  terms  and  by
 the  level  of  living,  caste  rank  and  cduca-
 tion  in  terms  of  social  status.  Among
 Villages,  it  was  found  that  their  size  and
 diversity  of  castes,  institutions  and  =  organi-
 sations  had  perceptible  effect  on  the  adop-
 tion  of  innovations,  The  higher  castes  and
 the  bigger  villages  were  more  amenable  to
 change  ;  on  the  other  hand,  numerical
 dominance  of  any  single  caste  tended  to
 impede  change.  High  level  of  male
 literacy  and  the  availability  of  electricity
 were  some  of  the  other  factors  which
 tended  to  facilitate  adoption  of  agricultural
 Practices.  Generally,  the  Community
 Development  Programme  had  come  to  be
 implemented  better  after  the  introduction
 of  Panchayati  Raj.  का.  particular,  the
 States  like  Gujarat,  Maharashtra,  Madras,
 etc.  where  the  Panchayati  Raj  institutions
 were  strong  by  virtue  of  devolution  of
 Powers  and  resources,  had  done  compara-
 lively  better,  ‘
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 Articles  purchased  by  Song  &  Drama
 Division

 rae ¢
 ars 2655.  SHRI  GEORGE  FERNANDES  :

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  be  pleased  to  state  :

 (a)  the  total  stocks  purchased  by  the
 Song  &  Drama  Division  during  the  last  three
 years  under  their  specific  heads  3

 (b)  whether  tenders  were  called  for  any
 of  these  items  and  if  so,  the  details  there-
 of  ;

 (०)  the  name/names  of  purchasing
 officer/officers  of  the  Song  &  Drama  Divi-
 sion  ;

 (d)  the  value  of  stocks  purchased
 through  the  purchasing  officer/officers  dur-
 ing  the  last  three  years  with  the  relevant
 details  mentioned  in  part  (a)  above  ;  and

 (०)  whether  there  have  been  allegations
 of  malpractices  in  the  purchase  of  stocks
 by  any  of  the  purchasing  officers  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE
 DEPARTMENT  OF  COMMUNICATIONS
 (SHRI  IT,  K,  GUJRAL)  :  (a)  and  (ai.  The
 Song  and  Drama  Division  docs  not  main-
 tain  accounts  headwise  regarding  each  item
 of  stock  in  respect  of  its  headquarters  at
 Delhi  and  I3  outstation  offices,  as  this  is
 not  an  audit  requirement.  Compilation  —  of
 the  information  asked  for  for  the  last  three
 years  will  require  immense  labour  and  time
 and  the  collection  of  the  voluminous  infor-
 mation  would  not  be  commensurate  with
 the  results  expected,

 (b)  Tenders  for  purchases  of  stocks  are
 usually  called  for  as  prescribed  under  the
 Rules.

 (c)  Purchases  are  made  by  —  various
 officers  connected  with  varieus  schemes.
 The  nanyes  of  the  present  officers  are  given
 below  3
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 7.  HEADQUARTER  AT  DELHI:

 1  Shri  P.  S.  Rama  Rao
 2  Shri  L.  Pant
 3.  Shri  Niranjan  Desal
 4  Shri  V.  V.  Mane
 5  Shri  P.  Pathak

 6  Shri  Gur  Dev  Singh
 7.  Mrs.  A.  Bawa
 8.  Shri  S.  P.  Gupta
 9  Shri  Gulshan  Kapoor

 10.  Shri  Irfan  Askari
 ll,  Shri  K.  V.  Reddy
 12,  Shri  H.  M.  Gurang
 13.  Shri  J,  N.  Kaushal
 14,  Shri  Govind  Prasad
 15,  Shri  Sushil  Kumar
 16,  Shri  Charanjit  Gulati

 II].  OUTSTATIONS  :

 (i)  Family  Planning  Centres  :
 Dr.  H.  K.  Rang  Nath
 Shri  A,  N.  Ganguli
 Shri  Nepal  Nag
 Shri  R.  N.  Bisaria
 Shri  8.  L.  Shah

 aA
 ७
 की
 3
 ०
 a

 Vacant

 (ii)  Border  Publicity  Centres  i

 7.  Shri  R.S.  Pental
 Shri  B.  L.  Chopra
 Shri  Y.  K.  Sawaval

 Rg.  Shri  Gopala  Murthi
 Shri  P.  P.  Marar

 9.  Shri  R.  K.  Bararoo
 Shri  Vijay  Saraswati

 10.  Shri  V.  D.  Tripathi
 Ml.  Vacant

 Shri  H.  N.  Kundu
 12,  Shri  S.  R.  K,  Pillai

 Shri  Satya  Narayan
 Be  9  Shri  K.  M.  Hazarika

 Shri  Nani  Barua

 (०)  No,  Sir.
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 Dy.  Director  (Production)
 Dy.  Director  (Border)
 Dy.  Director  (Family  Planning)
 Dy.  Direcctor  (Script)
 Dy.  Dircctor  (Armed  Forces  Entertainment

 Wing)
 Asstt.  Director  (Production)
 Asstt.  Director  (General  Admn.)
 Asstt.  Director  (Admn.)
 Manager
 Manager
 Manager
 Manager
 Manager
 Manager
 Manager
 Manager

 Dy.  Director,  Bangalore
 Dy.  Director,  Ahmedabad
 Dy.  Director,  Calcutta
 Dy.  Director,  Chandigarh
 Dy.  Director,  Lucknow
 Dy.  Director,  Bhopal

 Asstt,  Director,  Srinagar
 Manager  -do-
 Producer  -do-
 Asstt.  Director,  Imphal
 Producer  -do-
 Asstt.  Director,  Simla
 Producer  -do-
 Asstt,  Director,  Nainital
 Asstt.  Director,  Darbanga
 Producer  -do-
 Asstt.  Director,  Jodhpur
 Producer  -do-
 Asstt.  Director.  Gauhati
 Producer  -do-
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 Reduction  in  Radio  Licence  Fee

 2656.  SHRI  YASHPAL  SINGH  :  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  Government  are  considering
 teduction  in  the  licence  fee  of  the  wircless
 receiving  scts  in  view  of  increased  income
 from  Commercial  Broadcasting  ;  and

 (b)  if  so,  the  decision  arrived  at  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SING)  ;  (a:  No,  Sir.

 {b)  Does  not  arise.

 Financial  Assistance  for  fighting  Drought
 in  Orissa

 2657.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  what  amount  of  Central  assistance
 in  terms  of  money  has  been  a  marked  for
 Orissa  in  1909-70,  for  solving  the  problem  of
 drought  in  the  State  which  is  a  special  pro-
 blem  of  that  State  ;

 (b)  the  details  of  the  schemes  which  the
 State  Government  have  submitted  for  meeting
 this  special  problem  ;

 identified  the
 areas  in  the

 (ec)  whether  they  have
 chronically  drought  affected
 State  for  such  purpose  ;  and

 (d)  if  so,  what  are  the  areas  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  to  dy.  The  scheme  for  the
 development  of  chronically  drought  affected
 areas  has  been  transferred  to  the  State
 Sector  with  effect  from  the  5  April,
 1969.  There  is  no  schematic  pattern  of
 financlal  assistance  now  and  assistance
 is  being  given  through  block  grants  and
 loans.  Thus,  there  is  no  question  of  linking
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 grant  with  problems  of  drought  in  the
 State.  It  may,  however,  be  added  that  in
 the  matter  of  distribution  of  Central  assis-
 tance  to.  various  States,  including  Orissa,
 one  of  the  deciding  factors  is  that  l0%of  the
 assistance  is  provided  to  the  States  so  as  to
 assist  them  in  tackling  certain  special  pro-
 biems  including  those  relating  to  chronically
 drought  affected  areas.

 A  statement  showing  Category  ‘A’  and
 Category  ्  of  the  chronically  drought
 affected  areas,  identified  by  the  State
 Government  of  Orissa  is  laid  on  the  Table
 of  the  House.  {Placed  in  Library.  See
 No.  LT-I584;69].  So  far  as  Category  '0'
 is  concerned,  the  State  Government  have
 stated  that)  almost  all  un-irrigated  areas  in
 the  State  are  affected  by  drought  more  or
 Jess  once  in  every  ten  years  and  hence  no
 separate  list  of  such  areas  has  been  drawn
 up.  Categories  ‘A’,  ब"  &  C’  denote  those
 areas  where  there  has  been  almost  total
 failure  of  crops  once  every  three  years,  six
 years  or  ten  years.

 Provision  of  Telephones  in  Orissa

 2658.  SHRI  CHINTAMANI  PANI-
 GRAHI:  =  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  AND
 COMMUNICATIONS  be  pleased  to  state  :

 (a)  whether  there  is  a  growing  demand
 for  new  Telephones  in  Orissa  ;

 (bY  if  so,  the  number  of
 applications  pending  as
 969  in  the  State  ;  and

 telephone
 on  the  3lst  July,

 (c)  the  steps  being  taken  to  expedite
 provision  of  telephone  connections  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH):  a)  and  (b).  No
 abnormal  rise  in  demand  for  new  telephone
 connections  is  noticeable.  2247  applica
 tions  were  pending  on  “31.7.1969,,

 (c)  An  addition  of  about  5000-6000
 lines  of  exchange  capacity  is  proposed
 during  the  4th  plan  period  to  meet  the  pend-
 ing  demands  as  well  as  some  of  the  new
 demands  that  would  arise  during  this  period,
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 आकाशवाणी  दिल्‍ली  में  अधिकारियों
 हारा  लिखे  गये  लेखों  का  प्रकाशन

 2659.  श्री  अ०  दोपा  :
 श्री  शिववरण  लाल  :
 श्री  शिवकुमार  शास्त्री  :
 श्री  नरदेव  स्नातक  :

 क्या  सूचना  तथा  प्रवारण  और  संचार  मंत्री

 यह  बताने  की  कया  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  ग्राकाशवाणी  के
 दिल्ली  केन्द्र  के  कुछ  अधिकारी  स्थानीय  दैनिक
 समाचार  पत्रों  में  राजतीतिक  लेख  आदि  भेजते
 हैं  ;

 (ख)  यदि  हां,  तो  क्या  उन्होंने  इसके  लिए
 सरकार  की  पूर्व  अनुमति  प्राप्त  कर  ली  है;

 (ग)  क्या  प्रकाशन  के  लिए  ऐसे  लेख
 लिखना  सरकारी  कर्मबारी  की  आचार  संहिता
 के  विरुद्ध  है;  और

 (घ)  यदि  हां,  तो  उनके  विरुद्ध  सरकार
 का  क्‍या  कार्यवाही  करने  का  विचार  है  ?

 सूचना  तथा  प्रसारण  मन्त्रालय  ओर  संचार
 विभाग  में  राज्य  मंत्री  (क्री  इ०  Fo  गजराल)  :

 (क)  सरकार  को  इसको  जानकारी  नहीं  है  t

 (ख)  से  (घ).  प्रश्न  नहीं  उठते  ।

 Direct  Telephone  Line  between  Calcutta
 and  Bhagalpur

 2660,  SHRI  BENI  SHANKER  SHAR-
 MA:  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  AND
 COMMUNICATIONS  be  pleased  to  state  :

 (a)  whether  there  is  a  direct  telephone
 line  between  Calcutta  and  Bhagalpur  ;

 (०)  whether  it  is  a  fact  that  most  of
 the  time  this  line  is  out  of  order  ;  and
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 (c)  if  so,  the  number  of  days,  month*®
 wise,  for  which  the  line  was  out  of  order
 during  the  last  six  months  ending  on  the
 30th  June,  969  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH)  :  (a)  There  are  three
 direct  speech  circuits  between  Bhagalpur  and
 Calcutta,

 (b)  The  efficiencies  of  the  —  three
 Circuits  together  for  the  months  of  January,
 February,  March  and  =  April  °69  were
 satisfactory.  The  efficiencies  for  the  months
 of  May  and  June  69  were  not.  satisfactory
 mainly  due  to  repeated  copper  wire  thefts.

 (c)  The  number  of  days  on  which  no
 Circuit  was  available,  was  :

 Jan.  09  Nil
 Feb.  09  Nil
 March  69.  Nil
 April  °69  One
 May  09  Nil

 June  °69  Two

 Deterioration  of  Wheat  in  Bombay
 Dock  Front  Godowns

 2661.  SHRID.  N.  TIWARY  :
 SHRIS.  3,  PATIL:
 SHRIS.  K.  TAPURIAH  :
 SHRI  K,  HALDAR  |

 Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  huge
 quantity  of  imported  wheat  has  deteriorated
 and  become  unfit  for  human  consumption
 as  reported  by  Blitz  in  its  issue  of  the
 Stn  July,  I969  ;

 (b)  if  so,  the  quantity  of  wheat  declared
 unit  in]  Bombay  Dock  Front  Godowns
 and  the  value  thereof  ;

 (०)  the  action  taken  against
 responsible  for  this  loss  ;  and

 Persons

 (d)  whether  it  is  also  a  fact)  that  wheat
 purchased  in  Punjab  and  Haryana  is  rotting
 for  want  of  proper  Silos  or  Godowns  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
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 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  and  (b).  About  246  tonnes
 of  imported  wheat  was  rendered  unfit  for
 human  consumption,  having  been  affected
 by  heavy  rains  in  Bombay.  The  value  of
 the  loss  can  be  assessed  oaly  after  the
 disposal  of  the  damaged  grain  which  is
 fit  for  cattle  and  poultry  feed  and  for
 industrial  purposes.

 (c)  The  matter  is  being  inquired  into
 to  ascertain  if  any  official  was  responsible
 in  any  manner  for  the  loss.

 (d)  No,  Sir.

 आकाशबाणो  के  कलाकार

 2662.  श्री  शिववरण  लाल  :
 श्री  अ०  दीपा  :
 शी  Fo  do  त्रिपाठी  :

 श्री  शिवकुमार  शास्त्री  :

 क्या  सूचना  तथा  प्रसारण  ओर  संचार  मंत्री

 यह  बताने  की  कया  करेंगे  कि  :

 (क)  आकाशवाणी  के  दिल्‍ली  तथा  अन्य
 केन्द्रों  में नियुक्त  ऐसे  कलाकारों  की  कुल  संख्या
 कितनी  है,  जो  55/58/60/65  बर्ष  से  ऊपर  की

 आयु  के  है  और  केन्द्रवार  उनमें  कितने  प्रोड्यूसर

 (ख)  क्‍या  सरकार  को  पता  है  कि  इनमें
 अधिकांश  प्रोइयूसर  अस्वस्थ  रहते  हैं;  शौर

 (ग)  क्या  सरकार  का  विचार  उनकी  सेवा-
 वधि  बढ़ाने  का  है  र  यदि  हां,  तो  उप्तके  क्या
 कारण  है  ?

 सूथना  तथा  प्रसारण  मंत्रालय  ओर  संचार
 विभाग  में  राज्यमंत्री  (श्रो  go  कु०  गुज्षराल)  :

 (क)  l86;  एक  विवरण,  जिसमें  केन्द्रवार  ब्यौरा
 दिया  हुआ  है,  सदन  की  मेज  पर  रख  दिया  गया
 है  |  [पुस्तकालप  में  रख  दिया  गया है  |  देलिये.
 सदया  LT—1585/69]
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 (a)  इस  प्रकार  का  कोई  मामला  सरकार
 के  ध्यान  में  नहीं  भाया  है।

 (ग)  सामान्य  परिस्थिति  में  नहीं।

 Re-Organisation  of  Department  of
 Labour  and  Emloyment

 2653.  SHRI  5.  KUNDU:  Will  the
 Minister  of  LABOUR  AND  REHABILI-
 TATION  bz  pleased  to  state  :

 (a)  whether  he  has  re-organised  the
 Department  of  Labour  and  Employment  to
 meet  the  renewed  challenges  on  account
 of  rising  unemployment  ;  and

 (b)  if  so,  the  steps  taken  to  re-organise
 the  Directorate  General  of  Employment
 and  Training  to  meet  the  problem  of
 unemployment  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD)  ;  (a)  No.

 (b)  Does  not  arise.

 Implementatioa  of  Coal  Wage  Board  Award

 264,  SHRI  RAM  CHARAN:
 SHRLEA  SREEDHARAN:
 SHRI  SURENDRANATH

 DWIVEDY:
 SHRI  K.  LAKKAPPA  :

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 have  decided  to  purchase  coal  for  their  own
 consumption  from  the  collieries  who  have
 implemented  the  Wage  Board  Award  for
 the  Coal  Mines  ;

 (b)  if  so,  the  names  of  these  collieries
 in  Bihar,  Madhya  Pradesh  and  West  Bengal;
 and

 (c)  the  quantity  purchased  from  these
 cotlieries  ?

 THE  MINISTER  OF.STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
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 MENT  AND  REHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD)  :  (a)  It  has  been
 decided  that  principal  public  sector  consu-
 mers  should  accept  tenders  for  coal  supplies
 from  only  those  Coltierics  which  produce  a
 certificate  of  having  imp!emented  the  Wage
 Board’s  recommendations  as  accepted  by
 Government.

 (b)  A  statement  showing  names  of  the
 Collieries  which  have  obtained  {mplementa-
 tion  certificates  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.  LT-
 586  69]

 (c)  Information  is  not  available.

 Indian  Delegation  to  International  Labour  Con-
 ference  of  September,  968

 2665.  SHRI  VIRENDRA  KUMAR
 SHAH  :  Will  the  Minister  of  LABOUR
 AND  REHABILITATION  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the  emplo-
 yers’  delegate  and  his  adviser  who  were
 members  of  the  Indian  delegation  to  the
 International  Latour  Conference  held  in
 September,  1968,  had  to  compulsorily  fly
 economy  class  while  the  workers’  delegate
 and  his  adviser  flew  First  Class  ;

 (b)  whether  it  is  also  a  fact  that  Gov-
 ernment  delegates  are  cligible  to  fly  First
 Class  ;  and

 (c)  if  the  answer  to  (a)  and  (b)  above
 be  in  the  affirmative  and  reasons  for  not
 allowing  the  employers’  delegate  to  fly
 First  Class,  and  whether  that  rule  is  not
 applicable  to  Government  delegates  ?

 THE  MINISTER  OF  STATF  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOYMENT
 AND  REHABILITATION  (SHRI  BHAG-
 WAT  JHA  AZAD)  ;  (a)  to  (c).  Presumably
 the  reference  Is  to  the  Asian  Regional  Con-
 ference  of  the  ILO  at  Tokyo  in  September,
 1968.  According  to  the  current  Govern-
 menr  instructions,  all  Members  of  the  Dele-
 gation  are  eligible  to  travel  by  air  by  the
 Economy  Class,  tut  if  a  Delegate;  Adviser
 is'a  Minjster  or  a  Member  Of  Parliament  or
 ap  Official  of  the  rank  of  Secretary  to  the

 SRAVANA  I6,  89]  (SAKA)  Written  Answers  82

 Government  of  India,  he  becomes  eligible
 to  travel  by  First  Class.  As  the  Workers’
 Delegate  and  the  Workers’  Adviser  were
 M.Ps.,  they  travelled  by  the  First  Class.  The
 Employers  Delcgate  travelicd  by  the  First
 Class  by  paying  the  difference  between  the
 First  Class  fare  and  the  Economy  Class  fare.
 The  Employers’  Adviser  travelled  by  the
 Economy  Class.

 Television  for  Srinagar

 2666.  SHRIS.  A,  AGADI:
 SHRI  YASHPAL  SINGH  :

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  te  pleascd  to  state  :

 (a)  whether  it  is  a  fact  that  a  road  is
 being  constructed  at  Srinagar  in  Jammu  and
 Kashmir  State  for  the  Television  Scheme
 on  Shankaracharya  Hiils  ;

 (b)  if  so,  the  estimated  expenditure  on the  road  construction,  its  length,  how  it.  is
 being  shared  with  the  State  ;  and

 (c)  the  total  estimated  expenditure  on the  T.V.  Scheme  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE  DE.
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL)  ;  (a)  Yes,  Sir,

 (b)  The  expenditure  on
 which  will  be  about  6  Km.  in  length,  is
 estimated  at  Rs.  94  lakhs.  The  State  Gove-
 tament  will  bear  50  per  cent  of  the  cost  of
 the  road.

 the  road,

 (¢)  The  total  expenditure  on  the  pro-
 ject  is  estimated  at  Rs.  256  lakh  approxi-
 mately.

 Popularisation  of  Hindi  Telephone  Directory
 In  Delhi

 2667.  SHRI  MAHANT  DIGVIJAI
 NATH  :  Will  the  Minister  of  INFORMA-
 TION  “AND  BROADCASTING  AND
 COMMUNICATIONS  be  pleascu  to  state  4

 (a)  whether  Government  are  cpnsider~ jing  the  supply  of  Delhi  Telephone  Directory
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 in  English  in  place  of  Hindi  to  the  subs-
 cribers  ;

 (b)  if  so,  when  and  the  reasons  there-
 for  ;  and

 (c)  the  steps  which  the  Government  are
 taking  to  popularise  the  Hindi  directory  in
 Delhi  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 ((SHRI  SHER  SINGH):  (a)  No.  Sir.
 Telephone  Directories  will  be  supplied  both
 in  Hindi  and  in  English.

 (b)  Does  not  arise.

 (c)  The  following  measures  have  been
 taken  to  popularise  Hindi  Directory  :

 I.  All  the  subscribers  were  informed
 about  the  publication  of  the  Hindi
 Directory  by  issuing  them  =  cards
 individually  in  Aug.  68  and  their
 option  for  Hindi/English  Directory
 was  asked  for.

 2  Availability  of  Hindi  Directory
 was  given  wide  publicity  through
 advertisements  in  all  local  dailies
 on  27,2.69,  and  9-l0th  May,  ‘1969,

 3.  Delhi  =  Pradeshik  Hindi  Sahitya
 Sammelan  were  requested  to  use
 their  good  offices  to  popularise
 Hindt  Directory,  They  have  issued
 Circulars  to  various  institutions
 for  popularising  the  Hindi  Dire-
 ctory.

 Discrimination  in  the  contract  with  chief
 Adviser,  A.  I.  R.

 2668,  SHRIK,  D.  TRIPATHI:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  4

 (a)  whether  itis  a  fact  that  one  Chief
 Adviser  of  All  India  Radio  has  a  clause  in
 the  contract  that  the  contract  would  be  ter-
 minable  with  ‘12-13,  months  notice  ;
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 (b)  if  so  the  reasons  for  this  discrimi*
 nation  when  the  contracts  of  other  category
 of  Staff  Artistes  have  been  provided  with  the
 clause  of  only  six  months  notice  ;  and

 (c)  whether  Government  proposes  to
 change  the  contract  terms  of  Chief  Adviser
 due  to  this  anomaly  and  Go  away  with  the
 discrimination  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL):(a)  A_  provision
 of  I2.  months’  notice  exists  in  the  contract
 given  to  the  Chief  Producer,  Hindustani
 Music.

 (b)  At  the  time  when  this  contract  was
 entered  into,  contracts  were  normally  being
 given  for  a  S-vears  period  and  the  notice
 Period  in  such  cases  was  5  months.  On  this
 basis,  the  notice  period  in  the  case  of  Chief
 Producer  was)  made  2  moaths,  as  his  con-
 tract  was  for  a  period  of  I2  years.

 (c)  The  contractual  terms  formally
 entered  into  with  the  Staff  Artistes  cannot  be
 changed  without  the  consent  of  both  the
 Parties  :  no  unliateral  action  by  the  Govern-
 ment  is  feasible.

 Loan  to  U.  P.  for  Buying  Tractores

 2669,  SHRI  VISHIWA  NATH
 PANDEY  ;  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleated  to  state  ;

 (a)  the  amount  sanctioned  by  —  the
 Central  Government  for  granting  loans  and
 subsidies  to  the  agriculturists  to  buy  tractors,
 pumping  sets  and  other  imported  implements
 to  Uttar  Pradesh  State  during  908  ;

 (b)  whether  the  State  Government  has
 granted  any  Joans  and  subsidy  without  any
 aid  from  the  Central  Government  ;  and

 (c)  if  so,  the  amount  sanctioned  so  far  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPF  RATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  Under  the  revised  procedure,
 which  was  introduced  from  1958-59  and
 remained  operative  till  the  apd  of  1968-69,
 Central  financial  assistance  for  Central  Aided
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 Schemes  was  released  to  State  Governments
 only  under  the  Major  Heads  of  Development
 and  not  according  to  individual  schemes  or
 group  of  scheme  ५.

 (0)  and  (c).  The  required  information
 is  being  collected  from  the  State  Government
 and  would  be  laid  on  the  Table  of  the  Sabha
 as  soon  as  received.

 Central  Assistance  for  lift  Irrigation  Scheme
 in  U.  P.

 2670.  SHRI  VISHWA  NATH
 PANDEY:  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to  state  :

 (a)  the  Central  contribution  for  the  lift
 irrigation  scheme  in  Uttar  Pradesh  for  1998-
 69  and  the  amount  of  Central  Government
 assistance  sought  for  the  Scheme  for  1959-705

 (b)  the  progress  made  so  far  in  the  im-
 plementation  of  the  scheme  ;  and

 (c)  when  the  work  will  be  completed
 and  the  latest  estimated  total  cost  of  the
 scheme  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DI-VELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  According  to  the  pattern:  of
 Central  assistance  in  vogue  during  1968-69,
 all  minor  irrigation  schemes  were  entitled  to
 607६  loan  and  I59%  grants  from  the  Centre.
 The  same  pattern  applied  to  the  lift  irriga-
 tion  schemes.  The  same  actual  outlay  on
 State  minor  lift  irrigation  scacmes  during
 96S-69  was  Rs.  46.72  lakhs,  the  Central
 constribution  being  607  of  this  amount  in
 the  form  of  loan  5°%  in  the  form  of  grants.

 The  pattern  of  Central  assistance  has
 been  revised  for  969-70.  According  to  the
 reviscd  pattern,  the  Central  assistance  to
 States  for  the  Plan  schemes  is  to  be  given  as
 block  loan  and  grants  every  year.  Each
 State  would  receive  30%  of  the  total  assis-
 tance  every  year  asa  grant,  the  balance  of
 70%  being  loan,  It  is  open  to  the  State
 Governments  to  allocate  the  Central  assis-
 tance  to  the  various  Pian  schemes  according
 to  their  discretion.  No  separate  assistance
 for  lift  irrigation  schemes  has,  therefore,
 been  sought  by  the  U.  P.  Government.
 However,  a  provision  of  Rs.  180  lakhs  has
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 brea  made  in  the  State  Buiget  for  mir  lift
 irrigation  schemes  during  1969-70,

 (0)  and  (c).  During  1968-69,  37  lift
 {rrigation  schemes  were  completed  with  a
 total  capacity  of  4I0  cusecs  for  irrigation  of
 55,575  acres.  During  1959-70,  47  schemes
 are  expected  to  be  completed  with  a  total
 capacity  of  677.5  cusecs  for  {rrigation  of
 100,725  acres.  There  are  small  schemes
 which  take  only  a  few  months  in  completion.
 Survey  for  new  schemes  has  been  progressing
 simultancously  and  additional  schemes,
 found  feasible  as  a  result  of  the  survey,
 would  continue  to  be  taken  up,

 Agricultural  Rescarch  Institute  in  U.  P.

 2671,  SURI  VISHWA  NATH
 PANDEY  :  Will  the  Minister  of  FOOD
 AND  AGRICULTURE  be  pleased  to  state:

 (a)  the  names  of  the  places  in  Uttar
 Pradesh  where  Agricultural  Research  Insti-
 tutes  have  been  opened  ;

 (b)  if  no  such  institute  has  been  opened,
 the  reasons  therefor  ;  and

 (c)  the  steps  being  taken  by  Government
 to  open  such  institutes  in  Uttar  Pardesh  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  ॥  (a)  The  names  of  the  places
 in  U.  P.  where  Agricultural  Research
 Institutes  /  Stations/  Sub-Stations/Reasearch
 Centres  have  been  opned  and  are  operating
 under  I.  C.  A.  R.  are  as  follows  :—

 l.  Indian  Institute  of  Sugarcane  Re-
 search  Lucknow.

 2  Indian  Garssland  and  Fodder  Re-
 search  Institute,  Jhansi.

 3.  Sunnhemp  Research  Station,
 J.A.R.E,,  Pratap  Garh.

 4  Regional  Rescarch  Station,  I.A.R.I.
 Kanpur.

 Se  Wheat  —  Brecding  Sub-station,
 I.  A.  R.  I,  Bhowali  Distt.  Nainital,

 6.  Central  Potato  Research  Station,
 c.  P.  R.  I.,  Mukteswar,  Distt.
 Nainital.
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 and  Trial
 Babugarh.

 7.  Potato  Experimental
 Centre,  C.  P.  R.  I,
 Distt.  Mecrut.

 8.  Soil  Conservation  Research,  De-
 monstration  and  Training  Centre,
 Agra.

 9.  Soll  Conservation  Research,  De-
 monstration  and  Training  Centre,
 Dehradun.

 10.  Indian  Veterinary  Research  Insti-
 tute,  Izatnagar,  Distt.  Barcilly  with
 fts  branch  at  Mukteswar,  Distt.
 Nainital,

 Mf,  Central  Inland)  Fisherics  Research
 Sub-station,  Central  Inland
 Fisheries  Research  Institute,
 Allahabad,

 12,  Regional  Sugarcane  Research  Sub-
 station,  Sugarcane  Breeding  Insti-
 tute,  Ikshupuri,  Lucknow.

 (७)  and  (०).  Do  not  artse,

 Agro-Industries  Corporation  for  Agricultural
 Implements

 2972.  SHRI  YASHPAL  SINGH:  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  whether  it  is  intended  to  set  up  an
 Agro-Industries  Corporation  to  co-ordinate
 the  work  of  procuring,  manufacturing  and
 distribution  of  implements  used  by  the  far-
 mers  for  production  of  foodgrains  ;  and

 (b)  if  so,  by  what  time  a  decision
 would  be  taken  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  The  question  of  setting  up
 a  Central  Agro-Industries  Corporation
 which,  inter  alia,  will  coordinate  the  work
 relating  to  speedy  mechanisation  of  Agricul-
 tural  operations  is  receiving  attention  of  the
 Government  of  India.

 (b)  The  decision  fs  expected  to  be
 taken  in  due  course.
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 Recommendations  of  Journalists  wage
 Board  on  Samachar  Bharati  News

 Agency
 2673.  SHRI  KARTIK  ORAON  :  Will  the
 Ministrer  of  LABOUR  AND  REHABILI-
 TATION  be  pleased  to  state  ;

 (a)  whether  it  is  a  fact  that  the  Jour-
 nalist,  Wage  Board,  appointed  by  Govern-
 ment,  has  made  its  recommendations  ;

 (b)  if  so,  under  what  category  the
 Samachar  Bharti  News  Agency,  New  Delhl
 has  been  placed  ;

 (c)  whether  according  to  the  recom-
 mendations  of  =  the  —  Journalists  Wage
 Board  the  journalist’  and  the  non-journalist
 employces  of  the  Samachar  Bharati  are  to
 gct  pay,  dearness  allowance,  city  allowance
 and  also  other  facilities  ;  and

 (d)  if  the  reply  to  (c)  above  be  in  the
 Negative,  the  steps  taken  by  Government
 to  implement  the  recommendations  of  the
 Wage  Board  and  the  result  thereof  ?

 THE  MINISTER  OF  STATE  IN:  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD)  :  (a)  Yes.

 (b)  Class  (VIN),
 management.

 as  reported  ७५  the

 (०)  Yes,  so  far  as  journalist  workmen
 are  concerned  ;  non-journalist  employees  are
 to  be  paid  according  to  the  recommendation
 of  the  wage  board  for  the  noa-journalists,  as
 accepted  by  Government,

 (d}  Does  not  arise.

 Loans  Given  by  Rehabilitation  Industries
 Cor  poration  to  Co-operatives

 and  Industrialists

 2674,  SHRI  K.  RAMANI  :
 SHRI  MOHAMMAD  ISMAIL  :
 SHRI  B.  K.  MODAK:
 SHRI  BHAGABAN  DAS  :

 Will  the  Minister  of  LABDUR  AND
 REHABILITATION  be  pleascd  to  state  :

 (a)  the  total  number  of  Co-operatives
 and  private  industrialists  who  received  loans
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 from  the  Rehabilittaion  Industries  Corpora-
 tion  during  the  last  three  years  ;

 (b)  the  total  number  of  displaced  per-
 sons  bencfited  by  the  scheme  ;

 (c)  whether  it  is  a  fact  that  the
 employees  under  these  co-operative  societies
 and  private  industrialists  do  not  get  the
 benefits  of  labour  laws  ;  and

 (dd)  if  so,  the  steps  Government  pro-
 pose  to  take  to  ensure  implementation  of
 these  laws  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  =  (SHRI
 BHAGWAT  JHA  AZAD)  :  (a)  Five.

 (b)  302  displaced  persons  have  so  far
 been  cmploycd  in  these  schemes  which  have
 received  loans.

 (c)  The  employees  get  the  benefit  of
 labour  laws.

 (d)  Does  not  arise.

 Closure  of  Industrial  Units  in  West  Bengal

 SHRI  A.  K.  GOPALAN  3
 SHRI  GANESH  GHOSH  :
 SHRI  BHAGABAN  DAS:
 SHRI  MOHAMMAD  ISMAIL  :

 2675.

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  some  of  the  units  under
 the  Rehabilitation  Industries  Corporation  in
 West  Bengal  have  been  closed  down  ;

 (b)  if  so,  the  reasons  therefor  ;  and

 (c)  the  steps  Government  propose  to
 take  to  reopen  them  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD):  (a)  Only  one
 Unit,  namely,  Rupnarayanpur  Wood  Works,
 has  been  closed  down.

 (b)  The  Unit  was  continuously  runniug
 uader  losses  and  so  the  Board  of  Directors
 of  the  Corporation  decided  to  close  down
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 the  Unit.  The  workers  have  been  provided
 with  alternative  cmployment  in  other  units
 of  Rehabilitation  Industries  Corporation,

 (०)  Does  not  arise.

 Employees  of  the  Rehabilitation  Industries
 Corporation

 2676.  SHRI  K.M.  ABRAHAM  |
 SHRI  GANESH  GHOSH
 SHRI  BHAGABAN  DAS  ;
 SHRI  MOHAMMAD  ISMAIL  3

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  bce  pleased  to  state  :

 (a)  whether  it  isa  fact  that  the  emp-
 Joyces  of  the  Rehabilitation  Industries  Cor-
 poration  are  paid  extremely  low  wages  ;

 (b)  if  so,  the  details  thercof  ;

 (c)  whether  the  employees  are  also
 denicd  medical  facilities  or  maternity  bene-
 fits;

 (d)  whether  it  is  also  a  fact  that)  even
 awards  of  Industrial  Tribunal  are  not  imple-
 mented  by  the  authorities  ;  and

 (ce)  if  so,  the  steps  Government  pro-
 Pose  to  take  to  improve  the  conditions  of
 these  cmployecs  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD):  (a)  No,  Sir.
 The  employees  of  the  Industrial  Units  of  the
 Corporation  are  paid  wages  which  compare
 favourably  with  those  paid  in  similar  other
 Industrial  establishments.

 (b)  Does  not  arise.

 ve)  Under  the  Scheme  approved  by  the
 Board  of  Directors  of  the  Rehabilitation
 Industries  Corporation,  employces  of  the
 Corporation,  who  are  on  monthly  scales  of
 pay,  receive  medical  facilitics  and  materniiy
 benefits  as  admissible  under  the  Government
 of  India  Rules.  Employces  on  dafly  rated/
 Piece-rate  basis  are  mostly  covered  by  the
 Employees  State  Insurance  Scheme  which
 includes  both  medical  and  maternity  benefits,
 The  workers  in  the  Handloom  Production
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 Centres,  however,  are  not  covered  by  the
 Employees  State  Insurance  Scheme  and  are
 not  receiving  medical  facilities  and  maternity
 benefits.

 (9)  No,  Sir.  The  Industrial  Units  run
 directly  by  the  Corporation  are  not  covered
 by  the  Industrial  Tribunal  Awards.

 (९)  Does  not  arise.

 Script  Writer  for  Family  Planning  Unit
 at  Delhi

 2677.  SHRI  SHEO  NARAIN:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  4

 (a)  whether  a  post  of  Script  Writer  for
 family  planning  unit  at  Delhi  has  been
 lying  vacant  ;

 (b)  if  so,  since  when  and  the  efforts
 made  to  recruit  a  suitable  person  and  how
 the  work  is  being  managed  for  the  present  ;

 (c)  whether  it  is  a  fact  that  twice  earlier
 the  selections  had  to  be  cancelled  ;  and

 (d)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  ;  AND  IN  THE
 DEPARTMENT  OF  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL)  ;  (a)  Yes,  Sir.

 (p)  to  (d).  The  post  was  created  with
 effect  from  2.2.1967,,  Efforts  were  made  to
 recruit  a  suitable  person  by  selection.  Two
 attempts  at  selection  did  not  succeed  because
 of  non-availability  of  a  suitable  candidate.
 A  third  attempt  is  under  way.  Pending
 finalisation  of  the  selection,  a  person  was
 engaged  on  casual  basis  from  10.2.67,  to
 31.10.68  and  thereafter  the  work  is  being
 managed  by  getting  scripts  written  by
 casual  artistes  whenever  required.

 Facilities  to  Uneconomic  Holding  in  Bihar

 2678.  SHRI  BHOGEDNRA JHA  t  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  :

 (a)  whether  it  is  a  fact  that  the  then
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 Chi:f  Minister  of  Bihar  had  made  an  an-
 nouncement  on  the  25th  June,  969  toa
 large  gathering  before  the  Assembly  gate
 that  before  the  end  of  the  Gandhi  Century
 Year  on  the  2nd  October,  1969,  Government
 would  give  documentary  proof  to  every
 privileged  tenants  over  his  homestead  land
 and  would  exempt  all  uneconomic  holdings
 from  the  payment  of  Land  Revenue  and
 would  also  ensured  drinking  water  to  every
 harijans  mohalla  in  the  State  ;  and

 (b)  if  so,  the  steps  taken  or  are  being
 taken  to  ensure  the  same  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  and  \b).  There  is  no
 official  record  of  the  statement  attributed
 to  the  former  Chief  Minister  of  Bihar,
 Shri  Bhola  Paswan.  It  is  however  true
 that  a  special  drive  has  bezn  launched  by
 the  Government  of  Bihar  since  the  Ist  June
 969  to  supply  to  every  priviletget  tenant,
 documentary  proof  of  his  occupancy  of
 homestead  land,  Instructions  to  this  effect
 have  been  issued  to  all  District  Collectors
 to  complete  the  task  by  the  2nd  October,
 1969,

 No  decision  has  been  taken  to  exempt
 uneconomic  holdings  from  payment  of  Jand
 revenue,

 Over  the  past  few  years,  a  large  number
 of  drinking  water  supply  schemes  has  been
 executed  in  harijan  localities.  A  sum  of
 Rs,  2  lakhs  has  been  allocated  for  the
 purpose  during  1969-70.  While  it  may  not
 be  possible  to  provide  separate  wells  in
 every  single  harijan  bustee  by  2nd  October,
 1969,  considerable  progress  in  that  direc-
 tion  is  expected  to  be  achieved  during  the
 Gandhi  centenary  year.  Rs.  2  lakhs  have
 been  provided  for  this  purpose  in  the
 budget  this  year.  It  is,  however,  not  possi-
 ble  to  provide  drinking  water  wells  in  each
 harijan  mohalla  by  the  State  by  the  end  of
 October,  1969,  due  to  paucity  of  resources,
 though  considerable  projzrese  would  be
 achieved  by  then.
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 अकाल  पर  चलचित्र

 2679.  श्रो  ओंकार  लाल  बेरवा  :  क्या  सूचना
 तथा  प्रसारण  ओर  संचार  मंत्री  यह  बताने  को
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने  अकाल
 की  स्थिति  पर  एक  चलचित्र  बनाने  का  निर्णय
 क्या  है;

 la
 (a)  यदि  हां,  तो  उक्त  चित्र  कब  तक

 तंयार  हो  जाने  की  सम्भावना  है;  और

 (ग)  उक्त  चलचित्र  किन-किन  राज्यों  के

 सम्बन्ध  में  बनाने  का  विचार  है  ?

 सूचना  तथा  प्रसारण  मंत्रालय  और  संचार
 विभाग  में  राज्य  मंत्री  (श्री  ह््०  कु  गुजराल)  :

 (क)  जी,  नहीं  t

 (ख)  बौर  (ग).  प्रइन  नहीं  उठते  v

 खारो  भूमि  में  खेती

 2600.  ओंकार  लाल  बेरबा  :  क्‍या  खाद्य
 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उन  क्षेत्रों  में,
 जहां  सिंचाई  होती  है  ओर  जहां  पानी  जमा
 रहता  है,  मिट्टी  खारी  हो  जाती  है  और  किसानों
 की  भूमि  बेकार  हो  जाती  है  ;

 (ख)  यदि  हां,  तो  सरकार  ने  खारी  भूमि
 को  कृषि  योग्य  बनाने  के  लिए  क्या  उपाए  किए
 हैं?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा  सह-
 कारिता  मंत्रालय  में  राज्य  मंत्रो  (श्री  अन्ना-
 साहिब  शिन्दे) :  (क)  भारत  में  होने  वाली
 उष्ण  प्रदेशीय  परिस्थितियों  के  अन्तंर्गत,  विशेष-
 तया  शुष्क  क्षेत्रों  मे ंजल-लग्न  के  कारण,  मिट्टी
 में  खारापन  तथा  क्षारीयता  आ  जाती  है,  जो
 उत्पादक  भूमि  को  खेती  के  लिए  बेकार  कर  देती
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 है  ।  ऐसी  समस्या  वाले  क्षेत्र  उत्तर  प्रदेश,  बिहार
 पंजाब,  हरियाणा,  राजस्थान,  ग्रुजरात,  महा-
 राष्ट्र,  मध्य  प्रदेश,  मैसूर,  मान्प्रि  प्रदेश  तथा

 तमिलनाडु  में  बहुत  बढ़  गए  हैं  ।

 (ख)  श्रपनाए  गए  सुरक्षात्मक  तरीके  ये

 हैं  :--शुष्क-हानि  को  कम  करने  के  लिए  छोटी
 नहरों  तथा  खेत  की  नालियों  को  पंक्तिबद्ध
 करना।  सतह  तथा  अन्तभूमि  की  नालियां
 लवण  को  बाहर  निकालने  के  लिए  बनाई  जाती

 हैं।  खडिया-मिट्टी,  शोरा,  हरो  खाद  प्रादि
 जेसे  अतिरिक्त  भूमि  संशोधनों  को  भी  खारापन
 कम  करने  के  लिए  व्यापक  रूप  से  प्रयोग  में
 लाया  जाता  है।  इसके  बाद  कृषि  विधियां  जेसे
 लवण  सहिष्णु  अपनाई  जाती  हैं  और  लवण
 निरोधक  कसलें  प्रारम्भिक  अवस्था  में  बोई
 जाती  है  और  जब  पूर्ण  सुधार  हो  जाता  है  तो
 सामान्य  फसल  चक्र  को  अपनाया  जाता  है।

 पिछली  योजनाओं  के  दौरान  .50  लाख

 एकड़  भूमि  में  खारापन  तथा  क्षारीय  भूमि  का

 सुधार  किया  जाता  है।  चौथी  योजत़ा  में,  राज्य
 प्लान  स्कीमों  के  भ्रन्तगंत  देश  के  लगभग  2.0
 लाख  एकड़  खारेपन  वाली,  क्षारीय  तथा  जल
 लग्न  क्षेत्र  को  लगभग  6.0  करोड़  रु०  की  अनु-

 मानित  लागत  पर  सुधारने  का  प्रस्ताव  है।

 Price  of  Sugarcane

 2681.  SHRI  8.  K.  DASCHOWD-
 HURY  :  Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  the  Indian  Sugarcanc
 Development  Council  has  recommended
 to  the  Centre  that  the  Minimum  cane  price
 payable  to  growers  this  year  should  Rs.  0
 per  quintal  or  Rs.  00  per  tonne  this  year  ;
 and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
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 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  Yes,  Sir.

 (b)  The  Government  does  not  propose
 to  increase  the  minimum  sugarcane  price  of
 Rs.  7.37  p2r  quintal  linked  to  a  recovery
 of  9.4  per  cent  or  less  already  fixed.

 Trade  Unionism  in  West  Bengal

 2682.  SHRIB.  K.  DASCHOWDHRY  :
 Will  the  Miaister  of  LABOUR
 AND  REIIAB!ILITATION  bse  pleased  to
 state  ६

 (a)  whether  the  President  of  the  Indian
 National  Trade  Union  Congress  warned  of
 the  peril  to  the  very  survival  of  general
 trade  unionism  and  trade  union  activities  in
 West  Bengal  in  view  of  the  struggle  of
 political  parties  to  gain  supremacy  in  the
 UVuion  ;  and

 (b)  if'so,  the  reaction  of  Government
 thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REIIABILITATION  (SHRI
 BHAGWAT  JHA  AZAD):  (a)  The
 Government  have  sezn  some  press  reports
 on  the  subject  about  this.

 (b)  The  Government  have  deprecated
 violence  and  gherao  as  means  of  resolving
 industrial  disputes.  The  use  of  gherao  by  the
 unions  came  up  before  the  Standing  Labour
 Comnittee  at  its  meeting  in  May  967)  and
 the  Committee  disapproved  of  all  coercive
 and  intimidatory  tactics,  including  gherao
 (wrongful  confinement),  for  resolving  indus-
 trial  disputes.  The  State  Governments  have
 becn  advised  accordingly.

 Income  from  Commercial  Broadcast  from
 Dethi  Station  of  All  India  Radio

 2683.  SHRI  BENI  SHANKER
 SHARMA:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  AND
 COMMUNICATIONS  be  pleased  to  state  :

 (a)  whether  the  commercial  broadcast
 from  the  Delhi  Station  of  the  All  India
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 Radio  is  working  satisfactorily  ;

 (b)  the  monthly  income  —  therefrom
 during  the  last  three  months  ;  and

 (c)  the  reaction  of  the  listening  public
 thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE
 DEPARTMENT  OF  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL!:  (a)  Yes,  Sir.

 (b)  Net  income  of  this  centre  for  the
 three  months  April-June,  969  is  cstimated
 to  be  about  Rs.  10,50,000/-.

 (०)  No  systematic  —  listener
 survey  has  been  carried  out  as  yet.
 assessment,  however,  is
 popular  with  listeners,

 research
 General

 that  the  service  is

 Announcement  of  Regional  News  in  Tamil  on
 A.LR.

 2684.  SHRI  KIRUTTINAN  :  Will  the
 Minister  oof  |  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  whether  the  Chief  Minister  of  Tamil
 Nadu  has  suggested  that  “Manila  Scithigul”
 be  announced  instead  of  ‘Pranthiva  Seithi-
 gal’,  while  broadcasting  Regional  News  in
 Tamil  on  the  All  India  Radio  3  and

 (0)  if  so,  the  reaction  of  Government
 to  this  suggestion  ?

 THE  MINISTER  OF  STATE  ह ल  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL)  ;  (ay  Yes,  Sit.

 (b)  The  matter  is  under  consideration.

 Minor  Irrigation  Works  in  Manipur

 2685.  SHRI  M.  MEGHACHANDRA  १
 Will  the  Minister  of  FOOD  AND  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  the  Government  of  Manipur
 have  drawn  up  a_  network  scheme  of
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 minor  Irrigation  works  for  Manipur  and
 have  thereon  approached  for  financial
 grant  and  technical  sanction  for  immediate
 execution  ;

 (b)  if  so,  the  reaction  of  Central
 Government  thereto  ;  and

 (c)  whether  the  Government  of  Mani-
 Pur  have  not  taken  up  any  minor  irrigation
 work  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAIHIB
 SHINDE):  (a)  No,  Sir.  The  Manipur
 Administration  has  not  approached  the
 Ministry  of  Food  and  Agriculture  for
 financial  grant)  and  technical  sanction  in
 Tespect  of  any  net-work  scheme  of  minor
 irrigation  works.

 (b)  Does  not  arise.

 (¢)  Minor  Irrigation  works  have  been
 Progressing  in  the  Territory  and  an  expen-
 diture  of  about  Rs.  8.0  lakhs  has  been  in-
 curred  during  the  last  three  years.  The
 outlays  approved  for  the  4th  Plan  and  the
 year  969-7U0  are  Rs,  22,0  lakhs  and  Rs.  5.5
 lakhs  respectively.

 New  A.L.R.  Transmitter  for  Imphal

 2686.  SHRI  M.  MEGHACHANDRA  :
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  ANID  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  the  progress  made  in  the  work  of
 installing  the  50  killowatt  transmitter  for
 A.I.R.  Imphal  ;

 (b)  whether  the  work  in  progress  is
 already  behind  schedule  ;

 (०)  if  so,  the  reason  therefor  ;  and

 (d)  when  the  new  transmitter  will  be
 in  operation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE
 DEPARTMENT  OF  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL  ;  (a)  Work  on  the
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 construction  of  the  building  for  the  trans-
 mitter  is  in  progress.  Equipment  has  been
 procured.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 (d)  The  new  transmitter  fs  expected  to
 be  in  operation  by  the  end  of  1970.

 Meeting  of  Trade  Union  Leaders  with
 the  Labour  Commissioner,  Manipur

 2687,  SHRI  M.  MEGHACHANDRA  ¢
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  ७५  pleased  to  state  :

 (a)  whether  there  was  a  meeting  of
 Trade  Union  Leaders  of  Manipur  with  the
 Labour  Commissioner  sometime  in  the
 third  week  of  May,  969  at  the  office  of  the
 Labour  Commissioner  ;  Manipur  ;

 (b)  if  so,  main  findings  of  the  meeting
 and  the  list  of  Trade  Union  organisations
 which  sent  their  leaders  to  attend  the
 meeting  ;

 (c)  whether  meeting  of  the  Evaluation
 and  Implementation  Committee  on  Labour
 for  Manipur  has  not  been  called  for  the
 last  three  years  ;  and

 (d)  if  so*  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD):  (०)  to  (५).
 The  required  information  is  being  collected
 and  will  be  placed  on  the  Table  of  the
 House  when  received.

 Protest  against  erection  of  T.  V.  Tower
 in  Srinagar

 2688.  SHRI  YASHPAL  SINGH:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  be  pleased  to  state  ;

 (a)  whether  religious  heads,  including  a
 Minister  of  the  Central  Government,  have
 objected  to  the  erection  of  a  Television
 Tower  on  the  Shankaracharyya  Hills  in
 Srinagar  ;  and



 99  Written  Answers

 (b)  If  so,  whether  Government  have
 decided  to  change  the  plans  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE
 DEPARTMENT  OF  COMMUNICATIONS
 (SHRI  I.K  GUJRAL)  :  (a)  and  (b).
 Government  have  received  objections  to  the
 erection  of  the  T.V.  tower  and  construction
 of  a  road  on  the  Shankaracharyya  Hill  at
 Srinagar.  The  matter  is  under  examina-
 tion.  No  decision  to  change  the  plans  has
 been  taken  as  yet.

 Recognition  of  Assam  Oil  Company
 Labour  Union

 ~2689,  SHRI  GFORGE  FERNANDES  :
 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  :

 (a)  whether  Government  have  succeeded
 in  their  cfforts  to  persuade  the  Assam
 Oil  Company  at  Digboi  to  recognise  the
 Assam  Oil  Company  Labour  Union  ;

 (b)  if  not,  what  steps  Government
 propose  to  take  against  the  Company  for
 breach  of  the  Code  of  Discipline  ;

 (c)  whether  Government  are  aware  that
 the  Assam  Oil  Company  continues  to
 negotiate  and  tries  to  arrive  at  settlements
 with  the  minority  Union  ;  and

 (१)  whether  Government  do  not  consi-
 der  this  to  be  an  unfair  labour  practice  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  IE-MPLOY-
 MENT  AND  REHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD);  (a)  to  (७).  वा
 view  of  the  persistent  objections  of  the
 Assam  Oi!  Company  and  the  existing
 recognised  union  against  the  verification
 conducted,  it  has  been  decided  to  place
 the  matter  before  the  Central  Implemen-
 tation  and  Evaluation  Committee.  Until
 another  union  is  duly  recognised,  there
 is  nothing  to  prevent  the  management  from
 dealing  with  the  union  it  recognises.

 Irrigation  Work  by  Persian  Wheels  Method

 2690,  SHRI  SHIVA  CHANDRA  JHA  ;
 Will  the  Minister  of  FOOD  AND  AGRI-
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 CULTURE  bce  pleased  to  state  3

 (a)  whether  it  fs  a  fact  that  there  has
 been  an  increase  in  the  irrigation  work
 by  Persian  whecls  method  since  the  end  of
 the  Third  Five  Year  Plan  ;

 (b)  if  so,  by  how  much  and  further
 details  State  wise  ;  and

 (c)  the  estimated  ir-igation  work  to
 be  completed  by  the  persian  wheels  method
 during  the  Fourth  Plan  period  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  to  (c).  The  information  is
 being  collected  from  the  State  Governments
 and,  on  reccipt  will  be  placed  on  the  Table
 of  the  Sabha.

 Payment  of  Cane  Cess  by  Sugar  Mills
 in  Bihar

 2691.  SHRI  SHIVA  CHANDRA
 JHA  :  Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  the  Sugar
 Mills  at  Lohat,  Sakri  and  Ryam  in  Bihar
 have  to  pay  cane  cess  ;

 (b)  if  so,  the  amount  paid
 beginning  of  the  First  Five  Year
 the  amount  due  from  them  now  ;

 since  the
 Plan  and

 (c)  the  steps  taken  by  Government  for
 realising  the  cane  cess  due  from  those  sugar
 factories  and  the  success  achieved  ;  and

 (d)  the  purposes  for  which  the  realized
 cess  dues  are  to  be  utilized  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  ;  (a)  Yes,  Sir.

 (b)  The  amount  of  cess/cane  purchase
 tax  paid  by  the  three  factories  since  the
 beginning  of  the  first  Five-Year  Plan  is’
 Rs.  !76.rl  lakhs  and  the  amount  ‘due  from
 them  is  Rs.  25.7]  lakhs.
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 (c)  The  Lohat  and  Sakri  factories  have
 cleared  all  arrears  !n  monthly  instalments
 fixed  by  Government  and  for  current  dues
 also  the  factories  are  being  p:rmitted  to  pay
 in  instalments.  Ryam_  factory  went  in
 appeal  against  the  recovery  certificate  filed
 and  challenged  the  validity  of  the  Bihar  Act
 and  subsequent  Bihar  Ordinances.  The
 Government  is  contesting  this  appeal.

 (d)  The  cane  cess/cane  purchase  tax
 levied  is  merged  by  the  State  Government
 in  the  general  revenues  of  the  State  and  is
 not  earmarked  for  specific  expenditure.
 The  State  Government  may  sanction  grants
 to  the  Sugarcane  Board  for  Bihar  and  the
 Zonal  Development  Councils,  for  schemes
 in  connection  with  development  of  sugar-
 cane.

 Agricultural  Credit  Co-operatives  in  Bihar

 2692.  SHRI  SHIVA  CHANDRA
 JHA:  Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 have  made  rules  for  having  not  more  than
 one  agricultural  credit  co-operative  in  one
 village  panchayat  ;

 (b)  if  so,  the  specific  reasons  therefor  ;
 and

 (c)  if  not,  the  number  of  village  pan-
 chayats  in  Madhubani  Sub-division  in  Dar-
 bhanga  district  in  Bihar  which  have  more
 than  one  agricultural  credit  co-operatives  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  M.  S.  GURU-
 PADASWAM))  :  (a)  and  (b).  The  accepted
 policy  in  regard  to  organisation  of  primary
 credit  societies  is  to  have  viable  units.  The
 criteria  of  viability  has  been  defined  as  the
 ability  of  the  primary  credit  society  to  set
 up  a  regular  office  of  its  own,  appoint  a
 full-time  paid  Secretary  or  Manager,  cone
 tribute  to  statutory  and  other  reserves  on
 the  scale  considered  necessary  and  ability  to
 pay  a  return  on  capital.  The  quantum  of
 business  potential  necessary  for  a  society  to
 attain  viability  is  to  be  worked  out  area-
 wise  aod  survey  conducted  to  delimit  areas
 which  would  the  required  busi
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 In  delimiting  areas  for  individual  primary
 credit  socictics  in  this  manner,  the  number
 of  villages  to  be  covered  by  a  society  may
 be  increased  to  obtain  the  required  business
 Potential,  if  viability  cannot  be  achieved  on
 the  basis  of  organising  a  society  on  the
 basis  of  the  village  community  as  the  pri-
 mary  unit.  The  extension  should,  how-
 ever,  be  subject  to  the  maximum  limits  of  a
 Population  of  3,000  (i.e.  600  families  or
 about  500  cultivating  families)  and  a  dis-
 tance  of  not  more  than  3  or  4  miles  from
 the  headquarter  village.  If  in  a  delimited
 area  the  number  of  societies  is  more  than
 one,  only  one  of  such  societies  should  be
 selected  for  promotion  and  development,  the
 other  socicties  being  merged  with  this
 society  or  liquidated,  if  such  merger  is  not
 feasible.

 (c)  Information  is  being  collected  from
 the  State  Government  and  will  be  laid  on
 the  table  of  the  Sabha,

 Telephone  arr:  nt  for  Islamic  ह  fi
 tion  Board  Office  at  Patna

 2693,  SHRI  SHIVA  CHADRA  JHA:
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  3

 (a)  whether  it  is  a  fact  that  Islamic  Exa-
 mination  Board  Office  at  Ramna  Road,
 Patna  has  applied  for  the  provision  of  a
 telephone  for  a  long  time  and  no  installa-
 tion  of  telephone  connection  has  been  done
 uptil  now  ;  and

 (b)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH)  :  (a)  The  Assistant
 Director  of  the  Board  requested  SDO
 Phones  Patna  in  Februiry  66  only  to  inti-
 mate  the  cost  of  installation  of  a  telephone
 in  his  office.  The  particulars  were  supplied.
 There  had  been  no  formal  application  for  a
 telephone  thereafter.

 (a)  Does  not  arise.
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 All  India  Radio  Station,  Patna

 2694.  SHRI  SHIVA  CHANDRA  JHA:
 Will  the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  ;

 (a)  whether  it  is  a  fact  that  there  are
 off  and  on  disturbances  in  broadcasting  from
 the  A.L.R.  station,  Patna  ;

 (b)  if  so,  the  reasons  therefor  ;  and

 (c)  the  steps  taken  by  Government
 about  it  and  with  what  success  so  far  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE
 DEPARTMiNT  OF  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL)  :  (४)  The  broad-
 casts  from  Patna  Radio  Station  have  been
 normal  except  for  some  interruptions,  which
 have  been  mainly  due  to  failure  of  power
 supply  over  which  A.I.R.  has  no  control.
 Interruptions  due  to  faults  of  equipment
 have  been  very  few,

 (b)  and  (ce).  Do  not  arise.

 तों  में  कौटनाशी  वयाहयों  का  छिड़का  जाना

 2695.  श्री  शशि  भूषण  :  क्‍या  खाद्य  तथा
 कृषि  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  खेतों  में  कीटनाशी  दवाइयां  छिडकने
 के  लिए  सरकार  ने  क्या  व्यवस्था  की  है  ;

 (ख)  क्‍या  ये  दवाइयां  कृषि  विभाग  के
 विदेषज्ञों  द्वारा  छिड़काई  जाती  है  या  वे  सीधी
 किसानों  को  छिड़कने  के  लिए  दे  दी  जाती  हैं  ;

 (ग)  क्‍या  यह  सच  है  कि  किसानों  को  ये

 दवाइयां  सप्लाई  करने  के  समय  उन्हें  इनको
 छिड़कने  की  विधि  विस्तार  से  नहीं  बताई  जाती

 है;

 (घ)  क्‍या  सरकार  का  ध्यान  इस  बात  को
 ओर  दिल!या  गया  है  कि  जयपुर  में  दो  किप्तान
 अपने  खेतों  में  कौटनाशी  दबाहयां  छिड़कते  हुए
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 #  मर  गये  थ  क्योंकि  उन्हें  यह  पता  नहीं  था  कि  ये
 दवाइयां  खतरनाक  हैं  ;  और

 (ड)  यदि  हां,  तो  इस  बारे  में  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 खाद्य,  कृषि,  सामदायिक  विकास  तथा  सह-
 कारिता  मंत्रालय  में  राज्य  मंत्रो  (श्री  अन्ना

 साहिब  शिन्दे) :  (क)  और  (ख).  क॑टनाशी
 दवाइयां  जमीन  से  या  वायुयानों  से  खेतों  में
 फसलों  पर  छिड़को  जाती  है।  जबीन  से  छिड़-
 काव  किसानों  के  द्वारा  अपने  आप  किया  जाता
 है  जिसके  लिए  वे  आवश्यक  छिड़काव  और  बुर-
 काने  के  उपकरगणा  प्राप्त  करते  हैं।  उपकरण  का
 प्रयोग  निरन्तर  रूप  से  उनको,  संभरण  कर्ताओं
 तथा  विस्तार  के  कमंचारियों  दोनों  के  द्वारा
 बताया  तथा  प्रदर्शित  किया  जाता  है।

 वायु  से  कोटनाशी  दवाइयों  के  छिड़काव  के
 10  किसानों  को  कृषि  मंत्रालय  तथा  कई  गैर-
 सरकारी  फर्मो  के  विमान  उपलब्ध  हैं।  अधिकां-
 शत:  वायू  गे  छिडकाव  राज्य  सरकारों  के  द्वारा
 किया  जाता  है  और  सत्र  सुरक्षा  के  तरीके  अप-
 नाये  जाते  हैं  -  किसानों  को  उपकरण  के  प्रयोग
 करने  के  लिए  कृषि  विभाग  के  विशेषज्ञों  के
 द्वारा  प्रशिक्षण  दिया  जाता  है।  वायु  से  रासाय-
 निक  छिड़काव  कार्थों  में  कृषि  विभाग  के
 विशेषज्ञों  के  निरीक्षण  के  अन्तगंव  कृषि  विभाग
 तथा  गैर-सरकार  फर्मों  के  प्रशिक्षित  पाइलटों  के
 द्वारा  कीटनाशी  दवाइयों  का  प्रयोग  किया  जाता
 है  t

 (ग)  जी  नहीं  1

 (घ)  जं,  हां।  कीटनाशी  दबाइयों  का

 लापरवाही  से  इस्तेमाल  करने  के  फलस्वरूप  दो
 किसानों  के  मरने  की  सूचना  मिली  है  1

 (&)  कीटनाशी  अधिनियम,  1968  के  उप-
 बन्धों  का  उद्देश्य  अत्यधिक  सुरक्षा  को  सुनिश्चित
 करना  है  ।  अधितियम  के  लागू  होने  तक,  राज्य
 सरकारों  के  द्वारा  कौटनाशी  दवाइयों  के  ठीक
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 ढंग  से  प्रयोग  करने  के  लिए  शैक्षणिक  तथा  दृश्य
 श्रब्य  अभियान  को  बढ़ाया  जा  रहा  है।

 ‘Direct  Dialling  in  South  Indian  Cities

 2696.  SHRI  K.  LAKKAPPA  :  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  whether  direct  dialling  system  has
 been  extended  to  all  the  South  Indian  Cities
 in  the  recent  programme  ;  and

 (b)  if  so,  the  details  of  such  Programmes
 and  the  names  of  the  cities  included  ॥  the
 direct  dialling  system  ?

 THE  MINISTER  OF  STATE  IN.  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  AND  IN  THE
 DEPARTMENT  OF  COMMUNICA-
 TIONS  |SHRI  SHER  SINGH)  :  ,a)  and  :b),
 No.  Sir.  However,  automatic  telephone
 exchange  permitting  direct  dialling  of  the
 local  calls  are  working  in  most  of  the  im-
 portant  cities  of  South  India.  Similar  ex-
 changes  are  also  working  in)  many  smaller
 stations  as  well,  Some  of  the  South  Indian
 cities  are  :

 Midras,  Madurai,  Tiruchirapally,  Coim-
 hatore,  Salem,  Virudhnagar,  Ooty,  Binga-
 lore,  Mangalore,  Mysore  Hubli,  Dharwar,
 Trivandrum,  Cochin,  Ernakulam,  Kottayam,
 Quilon,  Alleppy,  Hyderabad,  Vijayawada,
 Visakhapatnam.

 Out  of  these  Virudhnagar,  Ernakulam
 and  Mysore  are  the  ones  where  automatic
 exchanges  have  been  opened  recently,

 Pending  applications  for  Telephones  in
 Bangalore

 2697.  SHRI  K.  LAKKAPPA  :  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  the  number  of  applications  pending
 in  Bangalore  city  for  installatioa  of  tcle-
 phones  ;

 (b)  since  how  long  those  applications
 are  pending  ;  and
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 (c)  the  action  proposed  to  provide  the
 telephones  to  the  applicants  without  further
 delay  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE
 DEPARTMENT  OF  COMMUNICA-
 TIONS  (SHRI  SHER  SINGH)  :  (a)  11,384
 as  on  I,7.69.

 (b)  The  oldest  pending  application  ts
 dated  the  I2th  May  1961,  However  the
 average  Waiting  period  for  installation  of  a
 telephone  conncetion  at  Bangalore  is  5.5
 years  at  present,

 (c)  It  is  proposed  to  add  14,307  lines  of
 exchange  capacity  at  Bangalore  during  the
 fourth  plan  period.  This  should  reduce  the
 average  waiting  period  to  about  4.5  years
 by  3I,3.74.  With  the  available  resources  it
 would  not  be  possible  to  provide  telephone
 connections  on  demand  any  where  except
 in  some  small  places.

 Housing  facility  to  &  य  Employees  working
 in  Rural  Areas

 SHRI  K.  LAKKAPPA  :  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  te  pleased  to  state:

 2498,

 (a)  whether  Government  has  taken  any
 steps  to  provide  housing  facilitics  to  Posts
 and  Telegraphs  workers  in)  rurals  parts  of
 the  country  ;  and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING.  AND  IN  THE
 DEPARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH)  :  (a)  Yes,  housing
 facilities  have  generally  been  provided  to
 P&T  depirtmental  staff  in  rural  areas  to
 the  extent  possib’e.

 (b)  Quarters  are  gencrally  provided  for
 departmental  postmasters  in  charge  of  post
 offices  in  rural  areas.  ‘felegraph  linemen
 are  also  provided  with  quarters  at  s»me
 places.  Efforts  are  being  made  to  provide
 more  quarters  to  staff  in  rural  areas  subject
 to  availability  of  funds.
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 Employment  of  Local  People  in  Projects

 2699.  SHRI  CHENGALRAYA
 NAIDU  3

 SHRI  R.  BARUA  3

 Will  the  Minister  of  LABOUR  AND
 REHABILITATION  be  pleased  to  state  a

 (a)  whether  it  is  a  fact  that  he  has
 favoured  employment  of  local  people  unskill-
 ed  or  semi-skilled  in  large  projects  in  any
 place;

 (b)  if  so,  whether  it  is  also  a  fact  that
 he  has  felt  that  denial  of  such  jobs  to  local
 people  is  bound  to  create  dissatisfaction
 among  them  ;

 (c)  if  so,  whether  in  view  of  this  he  has
 taken  any  move  to  the  authorities  concerned
 to  offer  such  jobs  to  the  local  people  ;  and

 (d)  ff  not,  the  steps  likely  to  be  taken
 in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOY-
 MENT  AND  REHABILITATION  (SHRI
 BHAGWAT  JHA  AZAD)  =  (a)  to  (d).  The
 question  on  recruitment  of  local  people  came
 up  for  discussion  at  the  6th  Mesting  of  the
 Central  Committee  on  Employment  held  at
 New  Delhi  on  the  6th  July,  1969.  The
 following  decision  was  taken  at  the  meeting:

 “The  existing  provisions  in  para  7.4  of
 the  National  Employment  Service  Manual
 relating  to  registration  of  persons  at  the
 Exchanges  within  the  jurisdiction  of  which
 they  normally  reside  are  adequate.  Any  fur-
 ther  attempts  to  define  ‘local  people’  is  likely
 to  have  serious  constitutional  and  legal
 implications.  The  long  term  solution  of  the
 problem  of  finding  more  jcbs  for  ‘local
 people’  lies  primarily  in  creation  of  more
 employment  opportunities  and  also  in  an
 ever  increasing  use  of  the  Employment
 Service  for  reeruitment  in  the  public  and
 Private  sectors,  The  lower  categories  of
 vacancies  in  pnblic  and  private  sectors
 corresponding  to  Class  Ill  and  Class  IV
 vacancies  of  the  Central  Government,  should
 ordinarily  be  filled  by  local  applicants.  This
 will  be  io  line  with  the  decision  of  the
 National  Integration  Council.”
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 The  above  decision  is  being  communi-
 cated  to  those  concerned  for  implementation.

 Central  Loan  for  Digging  of  wells  in  Timil
 Nadu

 2700.  SHRI  KIRUTTINAN  :  Will  the
 Minister  of  FOOD  AND  AGRICULTURE
 be  pleased  to  state  :

 (a)  whether  the  Tamil  Nadu  Govern-
 ment  has  forwarded  any  proposal  of  digging
 wells  for  irrigation  purposes  and  requested
 for  loans  to  mect  the  cost  ;

 (b)  if  so,  the  number  of  wells  propos
 sed  to  be  dug  and  the  amount  of  loan  requir-
 ed  ;  and

 taken  by  the (c)  the  final  decision
 Government  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTORE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  No  such  proposal  has  been
 received  from  the  State  Government  of  Tamil
 Nadu.

 (b)  and  (c),  Do  not  arise.

 Modernisation  of  Rice  Mills  in  Timil  Nadu

 270i.  SHRI  KIRUTTINAN  :  Will  the
 Minister  of  FOOD  AND  AGRICULTURE
 be  pleascd  to  state  :

 (a)  whether  the  Tamil  Nadu  Govern-
 ment  have  requested  the  Centre  for  any  loan
 to  modernise  the  existing  Rice  Mills  in
 Timil  Nadu  ;

 (b)  if  so,  the  amount  of  loan  required
 and  the  terms  of  repayment  ;

 (c)  the  number  of  rice  mills  proposed
 for  modernisation  ;

 (d)  the  decision  taken  by  Centre  ॥  the
 matter  ;  and

 (e)  whether  any  other  State  Govern-
 ments  has  forwarded  any  such‘  proposal  and,
 if  so,  the  names  of  the  States,  the  amount
 required  and  the  decision  taken  thereon  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  M.  5.  GURJ-
 PADASWAMY)  :  (a)  No  formal  proposal
 has  so  far  been  received  from  the  State
 Government,

 (b)  to  (d).  Do  not  arise.

 (e)  During  the  current  financial  year
 1969-70,  the  State  Government  of  Mysore
 has  req  d  for  an  ¢  of  Rs,  5  lakhs
 for  moderntsing  7  existing  cooperative  rice
 mills.  The  matter  is  under  consideration.

 सहकारी  समितियों  के  पंजीयकों  का  सम्मेलन

 2702.  श्री  क०  मि०  मधुकर  :  कपा  खाद्य
 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सहकारी  समि-
 तियों  के  पंजीयकों  का  एक  सम्मेलन  दिल्‍ली  में
 8  दन,  969  को  बुलाया  गया  था,  जिसमें  यह
 सिफारिश  की  गई  थी  कि  उपलब्ध  साधनों  में  से
 से  छोटे  किसानों  की  आवश्यकता  प्राथमिकता  के
 आधार  पर  पूरी  की  जाये;

 (ख)  यदि  हां,  तो  इस  सिफ़ारिश  को
 क्रियान्वित  करते  के  लिए  केन्द्रीय  सरकार  का
 क्या  का्यवाहीं  करने  का  विचार  है.  और  इसको
 क्ियान्वित  करने  के  लिए  प्रत्येक  राज्य  को
 कितनी  राशि  की  आवश्यकता  होगी  ;

 (ग)  क्‍या  उक्त  सिफारिश  के  क्रियान्वित
 करने  में  सरकार  कोई  कठिनाई  अनुभव  कर  रही
 है;  और

 (घ)  यदि  नहीं,  तो  यह  सिफारिश  कब  तक
 ओर  किस  प्रकार  से  क्ियान्वित  की  आयेगी  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा  सह-
 कार  मंत्रालय  में  राज्य  मंत्री  (श्री  एस०  एम०
 गुरुपदस्वामी  /  :  (क)  जी  हां।

 (ख)  से  (घ).  सहकारी  समितियों  के  पंजी-
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 यकों  के  सम्मेलन  की  सिफारिशों  30  जून व
 जुलाई,  969  को  बंगलौर  में  हुए  सहकारिता  के
 राज्य  मंत्रियों  के  सम्मेलन  में  रखी  गई  थीं।  इस
 सम्मेलन  ने  सिफारिश  की  है  कि  ऋणों  की  जमा-
 नत,  व्यक्ति  की  ऋण  लेने  की  सीमाएं,  आदि,
 से  सम्बन्धित  नियमों,  जोकि  सहकारी  समितियों
 से  आवश्यकताओं  के  प्रनुरूप  पर्याप्त  मात्रा  में
 ऋण  प्राप्त  करने  में  छोटे  किपानों  के  रास्ते  में
 बाधक  होते  हैं,  अबिलम्ब  पुनरीक्षित  किये  जाने

 चाहिये  और  सहकारी  समितियों  की  ऋण  देने
 की  नीतियां  तथा  प्रक्रियाएं  वस्तुपरक  व  उत्पा

 दनोन्मुख  होनी  चाहिएं  -  यह  सिफ़ारिश  राज्य
 सरकारों  को,  जहां  आवश्यक  हो  वहां  कार्यान्वित
 करने  हेतु  कायंवाही  आरम्भ  करने  के  लिए  सूचित
 की  गई  है।  इस  प्रयोजन  के  लिए  कि  छोटे
 किसान  सहकारी  ऋण  में  से  उचित  भाग  प्राप्त
 कर  सके  अनेक  उपाये  किये  जा  चुके  हैं।  इनतें
 फसल  ऋण  प्रणाली,  प्राथमिक  ऋण  समितियों
 और  केन्द्रीय  सहकारी  बंकों  में  विशेष  प्रशोष्य
 ऋण  संचितियों  का  निर्माण  करना,  कमजोर
 वर्गों  के  मामले  में  प्राथमिक  ऋग  समितियों  की

 अशंपूजी  में  किस्तों  में  अशंदात  देना  और  दीघ्घ॑-
 कालीन  कणों  के  लिए  प्रतिभूति  के  रूप  में  उप-
 लग्घ  की  गई  सम्पत्ति  के  मूल्यांकन  की  प्रक्रिया
 को  उदार  बनना,  शामिल  हैं।  सहकारो  ऋण
 संस्था  प्रों,  जोकि  अन्ततोगत्वा  छोटे  किसानों  को
 स्वयं  उनके  द्वारा  तथा  बाह्य  वित्तदायी  मंध्थाओं
 से  जुटाए  गए  संसाधनों  से  ऋणा  उपलब्ध  करने  के
 लिए  जिम्मेदार  हैं,  पर  इन  उपायों  को  प्रभावी
 रूप  से  कार्यान्वित  करने  के  लिए  भी  बल  दिया
 गया  है  और  उन्हें  इसके  लिए  बार-बार  कहा
 भी  जाता  है

 छोटे  किसानों  को  सहायता  देने  के  लिए
 एक  विशेष  योजना  भी  बनाई  गई  है  गौर  उसमे

 चुने  हुए  क्षेत्रों  में  प्रायोगिक  आधार  पर  कार्या-

 न्वित  करने  का  प्रस्ताव  है।  इस  योजना  के

 ब्योरे  को  प्रंतिम  रूप  दिया  जा  रहा  है।
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 अनाज  को  खुले  माल  डिब्बों  में  ले
 जाने  के  कारण  क्षति

 2703,  श्रो  एस०  एम०  जोशी  :
 श्री  रामावतार  शास्त्रों  :
 श्री  क०  मि०  मधुकर  :
 श्री  चन्द्र  शेखर  सिह  :
 श्री  योगेन्द  शर्मा  :
 श्री  मोगेन्खर  का:

 क्या  खाद्य  तथा  कृषि  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पंजाब  में  बंगा
 से  इलाहाबाद  को  कुछ  दिन  पहले  15,000
 मीटरी  टन  गेहूं  खुले  रेल  डिब्बों  में  भर  कर  भेजा
 गया  था  ;

 (ख)  यदि  हां,  तो  क्या  यह  भी  सच  है  कि
 रास्ते  में  सारा  गेहूँ  वर्षा  स ेभीग  गया  और  अब
 मानवीय  उपभोग  के  योग्य  नहीं  रहा  है  ;

 (ग)  यह  गेहूं  पंजाब  स ेकिस  तारीख  को
 गाड़ियों  में  लादा  गया  था  और  इलाहाबाद  में

 यह  कब  उतारा  गया  और  किस  तारीख  को  यह
 सम्बद्ध  पक्षों  को  दिया  गया  ;

 (घ)  इस  गेहूं  का  कुल  मूल्य  कितना  है
 और  उपनें  से  कितने  मूल्य  का  गेहूँ  मानवीय  उप-
 भोग  के  योग्य  नहीं  रहा  है  ;

 (=)  इस  लापरवाही  के  जिए.  कौन  लोग
 जिम्मेदार  हैं  और  क्या  उनके  विरुद्ध  कोई  कायें-
 वाही  की  गई  है  ;  और

 (च)  गेहूं  आदि  झनाजों  की  भविष्य  में
 ऐसी  बर्बादी  न  होने  देते  के  लिए  क्‍या  कार्यवाही
 करने  का  प्रस्ताव  है  ?

 खाद्य,  कृषि,  सामुदायिक  विकाप  तथा  सह-
 कार  मंत्रालय  में  राज्य  मंत्रों  (भी  अस्ना

 साहिब  शिन्दे) :  (क)  जी  नहीं।  खुले  माल-
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 डिब्बों  में  बंगा  से  इलाहाबाद  लाई  गई  मात्रा
 केवल  480  मीटरी  टन  थी  ।

 (@)  वर्षा  से  प्रभावित  अनाज  की  सफाई
 की  जा  रही  है।  अनुमान  है  कि  इससे  कुल  क्षति
 केवल  लगभग  23  क्विंटल  होगी  t

 (ग)  3  ओर  4  जुलाई,  969  को  बंगा  में
 माल  की  लदाई  हुई  थी,  6  और  I7  जुलाई,
 969  को  उसे  न॑नो  (इलाहाबाद)  में  उतारा
 गया  था  ओर  उन्हीं  तारीखों  को  उसे  भारतीय
 खाद्य  निगम  को  सौंप  दिया  गया  था  ।

 (घ)  माल  का  कुल  मूल्य  3,64,800  रुपये
 था  1  23  क्विंटल  क्षतिग्रस्त  खाद्यान्न  का  मूल्य
 अनुमानतः:  1,748  रुपये  बैठता  है

 (=)  और  (च).  रेलवे  और  पंजाब  सरकार
 के  प्रतिनिधियों  को  साथ  लेकर  भारतीय  खाद्य
 निगम  इस  मामले  की  संयुक्त  जांच  कर  रही  है
 जांच  रिपोर्ट  प्राप्त  होने  पर  आगे  कायंवाही  की
 जायेगी  ।

 Purchase  of  Engines  by  Fishermen  of
 Mysore

 2704.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  १

 (a)  whether  it  is  a  fact  that  the  Fisher-
 men  in  the  Mysore  State  are  compelled  to
 buy  Ruston  and  Kelvin,  Indian  made  _  engi-
 nes,  at  a  price  of  Rs.  45,000  instead  of  Bukh
 foreign  engines  of  the  same  power  at
 Rs.  25,000  ;

 (b)  ifso,  the  reasons  for  the  high  cost
 of  Indian  made  engines  and  steps  Govern-
 ment  have  taken  to  bring  the  price  in  level
 with  international  prices  ;  and

 (c)  what  subsidy  is  the  Centre  extend-
 ing  to  the  mechanised  boats  in  the  Mysore
 State  and  the  reisons  for  not  making  up  for
 the  default  of  the  State  Government  to  sub-
 sidise  purchase  of  engines,  as  the  Kerala,
 Madras  and  the  Maharashtra  Governments
 are  doing  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE
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 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  Under  the  existing  Import
 Licensing  Policy,  import  of  marine  diesel engines  below  320  H.  P.  is  not  permitted,
 Accordingly,  all  requirements  of  marine
 diesel  engines  below  32)  H.  P.  are  required to  be  met  from  indigenous  sources.  The
 prices  of  indigenous  and  foreign  engines
 including  Bukh  engines  vary  according  to
 specifications  as  horse  power  ranges,  the
 Prices  of  roughly  corresponding  indigenous
 engines  being  gencra!ly  substantially  higher.

 (b)  The  comparatively  high  cost  of
 indigenously  manufactured  engines  fs  attri-
 buted  to  the  following  :—

 (i)  An  important  factor  affecting  the
 cost  of  production  {s  the  quantum
 of  turnover.  The  off-take  of
 marino  diesel  engines  in  the  coun-
 try  is  small  compared  to  the  off-
 take  in  major  manufacturing
 countries.

 (il)  indigenous  raw  materials  are
 comparatively  more  expensive.

 (iii)  The  prices  quoted  for  exported
 goods  are  frequently  lower  than
 those  applicable  to  the  internal
 market.

 In  this  connection  the  Minlstry  of  Indust-
 rial  Development  had  convened  a  meeting
 with  indigenous  marine  diesel  engine
 manufacturers  at  which  they  were  asked  to
 furnish  data  on  the  basis  of  which  the  selling
 prices  of  their  engines  had  been  determined.
 This  data  has  been  received  and  is  being
 studied,

 (c)  The  programme  of  mechanisation
 of  fishing  vessels  falls  within  the  purview  of
 the  State  Plans.  The  Government  of  India
 do  not  give  any  direct  subsidy  for  the
 mechanisation  programme  of  any  State
 Government.  Central  assistance  is  given  to
 all  States  on  the  basis  of  the  pattern  of  assis-
 tance  for  State  Plan  schemes  prescribed  for
 the  period  of  each  Five  Year  Plan/Annual
 Plan.  This  applies  uniformly  to  all  States,
 The  quantum  of  subsidy  granted  by  a  State
 Government  to  third  parties  under  its  prog-
 ramme  of  mechanisation  is  determined  by
 the  State  Government  concerned.
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 Representation  to  Karnataka  Fishermen's
 Association  on  Advisory  Board

 of  State  Fisheries

 2705.  SHRI  LOBO  PRABHU:  vill
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  bz  pleased  to  state  whether  it  is  a
 fact  that  the  Centre  backs  the  request  of  the
 Karnataka  Fishermen's  Association  that  it
 may  be  given  representation  on  the  Advisory Board  of  the  State  Fisheries  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE, COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE)  :  (a)  Representation  on  the  Advi-
 sory  Board  of  the  State  Fisheries  is  arranged
 by  the  State  Governments  themselves.  The
 question  of  the  Central  Government  suppor-
 ting  any  request  does  not  arise.

 Satellite  Station  at  Arvi  (Bombay)

 2706.  SHRI  R.K.  SINHA:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICA-
 TIONS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the
 completion  of  the  earth  station  to  commu-
 nicate  with  the  Satellite,  INTEISAT,  at
 Arvi  near  Bombay  has  been  delayed  by about  4  months  ;

 (b)  if  so,  the  reasons  for  the  same  ;  and

 (c)  whether  It  would  net  be  affect  the
 country’s  prestige  in  this  ffeld  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH)  ;  (a)  Yes,  Sir.

 (b)  The  Department  of  Atomic  Energy
 who  have  been  entrusted  with  the  construc-
 tion  of  the  Earth  Station  have  intimated | that  the  delay  is  mainly  attributable  to  forces  y4:
 majeure  reasons  such  as  strikes  and  , lock-outs  in  the  factorics  of  certain  Indian  ve
 and  forcign  suppliers.

 (c)  No,  as  the  reasons  for  the  delay
 in  the  completion  of  the  Station  are  due
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 to  force  majeure  factors.

 बांदा  जिले  में टेलीफोन  की  व्यवस्था

 2707.  श्री  जोगेश्वर  यादव  :  क्‍या  सूचना
 तथा  प्रसारण  और  संचार  मंत्री  6  मार्च,  969
 के  अतारांकित  प्रश्न  संख्या  2044  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बांदा  जिले  में
 टेलीफोन  व्यवस्था  में  इतना  सुधार  नहीं  हुआ  है
 कि  वहां  के  ग्रनाज  के  बड़े  व्यापारी  तथा  अन्य

 बड़े  शहरों  के  साथ  टेलीफोन  पर  सम्पक  स्था-
 पित  कर  सके  ;  और

 ख)  क्‍या  यह  सच  है  कि  बांदा-कानपुर
 टेलीफोन  लाइन  लम्बे  समय  तक  खराब  रहती
 है श्रौर  यदि  हाँ,  तो  कब  तक  इसे  पूर्णतः:  ठीक
 कर  दिया  जायेगा  ?

 सूचना  तथा  प्रसारण  मंत्रालय  ओर  संचार
 विभाग  में  राज्य  मंत्री  (श्री  शेर  सिह):  (क)
 यह  सच  है  कि  एस  क्षेत्र  में  सेवा  उतनी  संतोष-
 जनक  नहीं  है  जितनी  होनी  चाहिए  क्‍योंकि
 तांबे  के  तार  की  चोरी  के  कारण  सेवा  बार-बार
 मंग  हो  जाती  है।

 (ख)  उपयुक्त  कारणों  से  बांदा-कानपुर
 लाइन  में  बार-बार  अवरोध  उत्पन्न  होता  है।
 तॉवे  के  तार  की  के  लाइन  को  बदल  कर  अल्यू-
 मिनियम  का  तार  लगाया  जा  रहा  है  और  सेवा
 में  सुधार  के  लिए  बांदा  और  कानपुर  के  बीच
 एक  अतिरिक्त  अल्यूमिनियम  युग्म  भी  लगाया
 जा  रहा  है  |  भ्राशा  है  कि  यह  काम  अक्तूबर,
 969  तक  समाप्त  हो  जायेगा  1

 Recom  nenJation  for  Revision  of  Razal
 a,  Power  f ariff

 हन  2708.  SHRI  G.S,  MISHRA:  Will
 the  Mintster  of  FOOD  AND  AGRICUL-
 TURE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Ministry
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 of  Food  and  Agriculture  forwarded  a
 Proposal  to  the  Ministry  of  Irrigation  and
 Power  to  revise  the  Rural  Power  Tariff
 on  the  basis  of  Himachal  Pradesh  and
 energy  consumed,  which  in  other  words
 was  throwing  an  additional  burden  on  the
 producers  ;

 (b)  if  so,  the  basic  reasons  for  forward-
 ing  such  a  proposal  which  was  deterimental
 to  the  farmers  economy  ;

 (c)  whether  Government  are  aware  that
 tariff  and  electricity  rules  and  payment
 system  are  more  suited  to  urban  require-
 ments  and  throws  a  very  heavy  burden  on
 the  farmers  ;

 (d)  whether  Government  are  aware  that
 there  is  a  proposal  to  revise  the  power
 tariff  applicable  to  agriculture  on  the
 higher  side  :  and

 (ec)  ff  so,  the  steps  taken  to  protect
 the  farmers  interest  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  ANNASAHIB
 SHINDE):  (a)  The  Ministry  of  Food,
 Agriculture,  Community  Development  and
 Ccoperation  has  not  forwarded  any  such
 Proposal  to  the  Ministry  of  Irrigation  and
 Power.  The  Central  Working  Group  for
 formulation  of  the  4th  Plan’  proposals  on
 Minor  Irrigation,  however,  had  recommen.
 nded  for  construction  of  the  Electricty
 Boards,  the  introduction  of  two-way  tariff
 compromising  a  fixed  charge  on  M.  P
 basis  and  another  charge  based  on  the
 energy  co  d.  The  reco  dation  of
 the  Working  Group  had  been  brought  to
 the  notice  of  the  State  Government,

 (b)  The  recommended  measure  was
 expected  to  encourage  the  intensive  working
 of  the  pumpsets  and  better  utilisation  of
 tubewell  potential  with  consequent  increase
 in  agricultural  production  and  benefit  to
 the  farmers  and  not  to  throw  any  additional
 burden  on  the  farmers  and  or  to  be
 detrimental  to  the  farmers  economy.

 (c)  The  electricity  tariff  rates  are
 framed  according  to  classified  consumption
 like  domestic,  com  jal,  agricultural
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 industrial  etc.,  on  the  basis  of  their  load
 characteristics,  load,demand,  voltage  of
 supply  etc.  The  electricity  Boards  which
 are  statutory  bodies  constituted  under  the
 Provisions  of  Electricity  (Supply)  Act,
 1948,  are  required  as  far  as  practicable,
 to  carry  on  their  operation  at  no  loss
 accordingly  and  they  shall  adjust  their
 charges  accordingly  from  time  to  time.  The
 Boards  are  also  required  under  the  provisions
 of  the  Act,  not  to  show  undue  preference
 to  any  person  in  fixing  the  tariff  and
 terms  and  conditions  for  the  supply  of
 electricity.  Thus,  the  Boards  cannot  show
 undue  discrimination  between  the  urban  and
 rural  consumers  in  the  matter  of  provision
 of  electricity.

 (d)  The  Government  of  India  has  no
 Proposal  under  consideration  to  revise  the
 Power  tariff  applicable  to  agriculture  on
 the  other  side.

 (९)  Does  not  arise.

 High  Power  Transmitter  for  Madbya  Pradesh

 2709.  SHRI  G.  S.  MISHRA  tL  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  AND  COMMUNICAT-
 IONS  be  pleased  to  state  3

 (a)  the  steps  taken  to  instal  a  more
 powerful  transmission  centre  in  Madhya
 Pradesh  which  would  cover  the  A.I.R,
 Programmes  in  the  remote  corner  of  this
 State  ;

 (b)  whether  Government  are  aware  that
 the  present  radiating  system  of  A.I.R.  in
 Madhya  Pradesh  inspite  of  a  chain  of
 broadcasting  centres  is  incapable  of  provid-
 ing  a  sound  reception  in  the  border  districts
 of  the  State  ;

 (c)  whether  Government  propose  to
 send  a  team  of  experts  to  survey  the  cause
 of  such  faint  reception  and  find  a  solution
 to  the  same  ;  and

 (a)  Government's  reaction  thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  ANI)
 BROADCASTING,  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  I.  K.  GUJRAL)  :  (a)  It  is  proposed
 to  instal  a  more  powerful  transmitter  at
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 Indore.  New  Radio  stations  will  be  set
 up  at  Jagdalpur,  Chhatarpur,  Rewa  and
 Ambikapur  during  the  Fourth  Plan  period.

 (०)  to  (d).  Government  are  aware  that
 certain  parts  of  Madhya  Pradesh  do  not
 have  adequate  broadcast  coverage.  With
 the  setting  up  of  new  radio  stations  ut
 Jagdalpur,  Chhatarpur,  Rewa  and  Ambi-
 kapur  the  problem  would  be  solved  toa
 large  extent.

 Working  hours  for  Technical  Staff  of  A.I.R.

 27I0.  SHRI  HUKAM  CHAND
 KACHWAL  )  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  AND
 COMMUNICATIONS  be  pleased  to  state  :

 (a)  whether  ft  is  a  fact  that  the  running
 Mechanical  staff  (Mechanic,  Engincering
 Assistant  and  Senior  Enginecring  Assistant)
 Posted  on  various  transmitters  have  to  work
 daily  for  eight  hours  on  shift  basis  against
 seven  hours  for  general  staff  and  no  lunch
 hour  is  fixed  for  them  ;

 (b)  whether  it  is  fact  that  they  are  not
 given  Second  Saturday  off  while  it  is
 observed  as  off-day  by  the  gencral  staff  ;

 (०)  whether  it  is  also  a  fact  that  they
 are  given  compensatory  leave  and  not  over-
 time  allowance  in  licu  of  the  overtime  work
 put  in  by  them  during  the  working  days  and
 public  holidays  ;

 (d)  whether  it  is  also  a  fact  that  they  are
 often  put  to  double  duty  and  they  are  not
 paid  any  overtime  allowance  for  that  ;

 (९)  whether  Govt.  propse  to  bring  them
 in  line  withthe  general  staff  in  respect  of
 duty  hours,  overtime  allowance  und  other
 conditions  of  service  ;  and

 (f)  if'so,  when  and  if  not,  the  reasons
 therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE  DF-
 PARTMENT  OF  COMMUNICATIONS
 (SHRII.K.  GUJRAL::  (७)  Yes,  Sur,
 They  are  permitted  to  take  lunch,  by  rota-
 tion,  during  the  shift.
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 (b)  Yes,  Sir.

 (c)  Yes,  Sir.

 (d)  No,  Sir.  This  does  not  happen
 often.  They  are  required  to  do  extra  duties
 in  emergencics  and  they  are  allowed  com-
 Pensatory  leave  for  extra  duty,

 (०)  Yes,  Sir.

 (f)  The  matter  is  under  consideration  in
 consultation  with  Ministry  of  Finance.

 Pahari  Dhiraj  Co-operative  House  Building
 Society,  Delhi

 27i.  SHRI  SHARDA  NAND:  Will
 the  Minister  of  FOOD  AND  _  AGRI-
 CULTURE  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  some  mem-
 bers  of  Pahari  Dhiraj  Cocperative  House
 Building  Society,  Delhi  have  not  paid  cost
 of  the  land  and  have  acquired  private  land/
 houses  to  Delhi  ;  if  so,  the  number,  names
 and  details  thereof  ;

 (b)  whether  the  co-operative  law  permits
 continuance  of  such  members  in  a_  co-
 operative  House-Building  Society,  when  they
 are  no  more  entitled  to  allotment  of  land
 from  the  limited  purpose  society  ;  if  aot,  the
 reasons  for  their  continuance  ;

 (c)  whether  the  office  bearers  of  the
 members  of  the  Society  have  objected  to  the
 retentton  of  such  members  In  the  society
 and  if  so,  the  action  taken  in  the  matter  ;

 (५)  whether  such  members  can  be
 allotted  land,  if  they  now  dispose  of  their
 private  land/house  in  Delhi  ;  and

 (०)  whether  all  the  members  of  the
 above  Society  will  be  allotted  plots  of
 equal  size  and  the  persons  having  paid  cost
 for  more  land  will  be  refunded  their  excess
 amount  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  M.  S.  GURU-
 PADASWAMY)  :  (a)  Yes,  Sir.  Four.
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 Their  details  are  given  below  i—

 Ss.  Name  and  Date  of
 No.  Address  Member-

 ship

 l.  Shri  Om  Parkash  Jain,  19-3-1948,
 96-K,  Sarojini  Nagar.

 2.  Shri  Balwant  Singh,  19-3-1948
 Deputy  Ganj,  Delhi.

 3,  Shri  Sultan  Singh,  Jain  22-5-1953,
 37,  Model  Basti,  Delhi.

 4.  Smt.  Mishri  Devi  Jain,  2-5-1953,
 Pahari  Dhiraj,  Delhi.

 (0)  As  per  clause  8(7)  of  the  bye-laws
 of  the  Society,  if  a  member  of  the  Socfety
 acquires  privately  any  plot  or  house,  he
 ceascs  to  be  a  member  of  the  Society.  The
 Executive  Committee  of  the  Society  is  yet
 to  take  action  in  the  matter,

 (c)  Yes,  Sir.  The  Executive  Com-
 mittee  of  the  Soctety  is  being  advised  to
 remove  these  members  from  the  Society  as
 per  bye-laws  of  the  Society.

 (d)  No,  Sir.

 (०)  The  General  Body  of  the  Society  has
 resolved  that  all  the  members  will  be  allot-
 ted  plots  of  same  size.  Only  in  one  case
 where  the  member  had  paid  less  than  what
 is  due  for  standard  plot,  the  Society  decided
 to  allot  a  smaller  plot.  Those  who  have
 paid  in  excess  of  the  price  will  get  refund
 of  the  excess  money  paid.

 Membership  of  Cooperative  Housebuilding Societies  in  Delhi

 27I2.  SHRI  SHARDA  NAND:  Will
 the  Minister  of  FOOD  AND  AGRICUL-
 TURE  be  pleascd  to  state  ;

 .
 (a)  whether  a  person  possessing  land,

 house  in  Delhi  can  become  a  member  of  a
 Cooperative  House  building  Society  ;  and

 (b)  if  not,  the  reasons  for  treating  diffe-
 rently  the  continuance  of  membership  of  a
 Person  who  acquires  land/house  Privately after  becoming  member  of  the  Society,
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 COOPERATION  (SHRI  M.  S.  GURUPA-
 DASWAMY)  :  (a)  No  Sir.

 (b)  The  model  bye-laws  of  house
 Building  Cooperative  Socities  contain  a
 Provision  which  have  been  adopted  by  most
 such  societies,  that  if  any  member  of  the
 society  acquires,  in  his  own  name  or  in  the
 name  of  any  dependent  member  of  his  family
 any  house  or  plot  for  building  a  house  from
 any  other  source,  he  has  to  intimate  the  fact
 to  the  society  within  one  month  and  he  stand
 there  after  debarred  from  the  membership  of
 the  society.

 Amenities  for  Staff  of  A.I.R.

 2713,  SHRISHRI  GOPAL  SABOO  :
 will  the  Minister  of  INFORMATION
 AND  BROADCASTING  AND  COMMU-
 NICATIONS  be  pleased  of  to  state  3

 (a)  whether  it  is  a  fact  that  there  are
 no  canteen  and  drinking  water  facilities  for
 the  technical  staff  on  duty  on  various  High
 Power  Transmitters  installed  at  consider-
 able  distance  from  big  cities  and  towns  ;

 (b)  whether  it  is  also  a  fact  that  there
 are  no  rest  rooms  for  the  staff  relieved  from
 duty  at  odd  hours  ;

 (c)  whether  {t  is  also  a  fact  that  there
 is  no  such  facility  available  at  Nangli  High
 Power  Transmitter  situated  7  miles  from
 Delhi  ;

 (d)  whether  it  is  also  #  fact  that  the
 drinking  water  made  available  to  the  staff
 at  Nanglt  has  been  declared  unfit  for  drink-
 ing  purposes  ;

 (e)  if  so,  the  steps  taken  or  proposed
 to  be  taken  by  Government  to  provide  such
 basic  amenities  to  the  staff  Working  at  such
 distant  stations  ;  and

 (f)  if  so,  when  and  if  not,  the  reasons
 therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN-  THE
 DEPARTMENT  OF  COMMUNICATIONS
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 (SHRI  I.  K.  GUJRAL)  :  (a)  There  are  no
 canteen  facilities  available  at  HPT  Centres.
 Drinking  water  facilities  are  available  at
 these  centres.

 (b)  At  the  HPT  Centres  located  at
 Delhi,  Madras  and  Jullundur  residentlal
 colonies  are  attached  to  the  Transmitter
 sites  and  the  question  of  rest  rooms  does
 not  arise,  At  other  centres,  staff  can  stay
 In  the  transmitter  building  in  an  emergency.
 Government  transport  is  also  provided  at
 odd  hours  for  taking  shift  duty  staff  to  the
 transmitters  except  on  duly.

 (c}  No  separate  rest  room  has  been
 Provided  at  Nangli  as  this  centre  forms  part
 of  the  High  Power  Transmitter,  Khampur,
 where  there  is  a  residential  colony,  and
 Government  transport  is  provided  at  odd
 hours.  No  canteen  or  restaurant  is,  how-
 ever,  available  at  the  transmitter,

 (d)  No,  Sir,  According  to  test  carried
 out  by  the  Publie  Health  Laboratory  of  the
 Delhi  Municipal  Corporation,  the  tube-well
 water  supply  at  Nangli  is  fit  for  drinking.

 (e)  and  (f),  Some  amenities  such  as
 drinking  water  and  limited  cooking  facilities
 are  provided  at  these  centres.  However,  it
 is  desirable  to  improve  conditions  in  this
 respect.

 कीटनाशी  दवाइयां  छिड़कने  के  लिए
 राज्यों  को  सहायता  देना  बन्द  करना

 27I5,  श्री  ऑकार  लाल  धेरवा:  ब्वा

 खाद,  तथा  कृषि  मंत्रो  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने  कीट-
 नाशी  दवाइयां  आदि  छिड़कने  के  लिए  राज्यों
 को  सहायता  देना  बन्द  कर  दिया  है  ;  ओर

 (ख)  यदि  हां,  तो  इसके  क्या  कारण  हैं  ?

 वास,  कृषि,  सामुदायिक  विकास  तथा  सह-
 कारिता  मंत्रालय  में  राज्य  मंत्री  (थनी  अन्ना

 साहिब  चिन्वे) :  (क)  जी  नदीं।  कीटनाशी
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 दवाइयों  और  हवाई  छिड़काव  के  लिए  केन्द्रीय

 सहायता  अभी  उपलब्ध  है  और  राजकीय  योज-
 नाओं  में  इससे  पूर्व  ही उचित  उपबंध  कर  दिया
 गया  है  ।

 परन्तु  चालू  वर्ष  से राजकीय  वाषिक  योजना
 के  लिए  समस्त  केन्द्रीय  सहायता  एक-मुष्त  दी
 गई  है।  फिर  भी  योजना  आयोग  ने  राज्य  सर-
 कारों  को  पौद्य  संरक्षा  सहित  कृषि  उत्पादन  जैसे

 मुख्य  शीर्षों  कै  अनुसार  योजना  में  गये  ग्राबंटन
 के  अनुसार  चलने  की  सलाह  दी  है।

 कुछ  राज्यों  ने  नीति  के  अनुसार  कीटनाशी
 ओषधियों  के  लिए  सहायता  देना  बन्द  कर  दिया
 है,  जब  कि  अन्य  राज्यों  का  योजना  अवधि  में
 सहायता  में  धीरे-घीरे  कमी  करने  का  प्रस्ताव  है  |

 केन्द्रीय  सरकार  ने  योजना  के  श्रस्तगंत  दी
 जाने  वाली  सहायता  के  अतिरिक्त,  969.70
 वर्ष  के  दौरान  प्राकृतिक  आपद  सहायता  निधि
 में  से  कीट,  कृषि  और  पौद्य  रोग  निरोधक  कार्यो
 के  लिए  सहायता  जारी  रखी  ।  इस  कायंक्रम  के
 अन्तगंत,  किसी  राज्य  द्वारा  कीटनाशी  औषधियों
 पर  व्यय  की  गई  राशि  के  50  प्रतिशत  भाग  की
 प्रतिपूर्ति  अनुदान  के  रूप  में  और  25  प्रतिशत
 ऋण  के  रूप  में  की  जाती  है  1

 (ख)  प्रश्न  नहीं  होता  ।

 कोटा  बांध  से  उठाऊ  सिचाई  के  लिए  जल
 की  सप्लाई

 27I6,  भ्री  ओंकार  लाल  बेरवा:  क्या
 स्वाद  तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्या  कोटा,  राजस्थान  में  कोटा  बांध
 से  नहरों  को  उड़ाऊ  सिवाई  के  लिए  पानी
 सप्लाई  करने  की  योजना  सरकार  के  विचारा-
 धीन  है;  और
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 (a)  यदि  हां,  तो  यह  योजना  कब  तक
 कार्यान्वित  की  जायेगी  ?

 खाद्य,  कृषि,  आमुदायिक  विकास  तथा  सह-
 कार  मंत्रालय  में  राज्य  मंत्री  (श्री  अन्ना-
 साहिब  विन्दे)  :  (क)  जी,  हां ।  राजस्थान  के
 कोटा  जिले  में  उठाऊ  सिंचाई  योजना  को  राज-
 स्थान  की  चम्बल  परियोजना  के  प्रथम  स्तर  के
 द्वितीय  पुनशोधित  परियोजना  प्राककलनों  में
 सम्मिलित  कर  लिया  गया  है  ।  केन्द्रीय  जल  और

 विद्युत्‌  आयोग  द्वारा  पुनशोंधित  प्राक्कलनों  की
 जांच  पड़ताल  पहले  से  ही  की  जा  रही  है

 (ख)  आशा  की  जाती  है  कि  केन्द्रीय  जल
 और  विद्यूत्‌  आयोग/योजना  श्रायोग  द्वारा  इन
 प्राककलनों  का  अनुमोदन  होते  ही,  इस  योजना
 पर  काये  प्रारम्भ  कर  दिया  जायेगा।

 दूरसंचार  के  लिए  विश्व  बंक  का  ऋण

 27I7,  श्री  ओंकार  लाल  बेरवा:  क्‍या

 सूचना  तथा  प्रसारण  शौर  संचार  मंत्री  यह  घताने
 की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने  दूर-
 संचार  के  लिए  विश्व  बैंक  4i.25  रुपये  का
 ऋण  प्राप्त  किया  है  ;

 (ख)  यदि  हां,  तो  अन्य  किन-किन  देशों  ने
 इस  काम  में  सहायता  दो  है  ;  प्रौर

 ग)  यह  राशि  किन-किन  कार्यों  के  लिए
 प्रयोग  में  लाई  जायेगी  ?

 सूचना  तथा  प्रसारण  मंत्रालय  ओर  संचार
 विभाग  में  रज्य  मंत्री  (६.  शेर  सिह)  :  (क)
 जी,  हां  ।  20.625  करोड़  रुपये  का  ऋण  विश्व
 बैंक  से  लिया  गया  है  और  20.  625  करोड़
 रुपये  का  ऋण  भन्तर्राष्ट्रीय  विकास  संस्था  से  ।
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 (a)  अब  तक  दूरसंचार  के  लिए  केवल

 अन्तर्राष्ट्रीय  विकास  संस्था  और  विद्व  बैंक  से

 ही  सहायता  ली  गई  है।  फिर  भी  केनेडा  की

 झन्तर्राष्ट्रीय  विकास  संस्था  से  ऋण  लेने  के  लिए
 भी  बातचीत  चल  रही  है।

 ग)  I.  डाक-तार  विभाग  द्वारा  निम्न-
 लिखित  सामान  के  ग्रायात  के  छिए--

 (क)  टेलीफोन  केवल  और  प्रेषण
 तार  ;

 (ख)  लम्बी  दूर  की  प्रणालियों
 और  प्रशिक्षण  तथा  अनुसंघान
 के  लिए  उपस्कर  ;

 (ग)  डाक-तार  कारखानों  में
 निर्माण  ले  लिए  आवश्यक
 सामग्री  और  पुर्जे  ।

 IL.  सरकारी  दूर  संचार  कारखानों  द्वारा
 डाक-सार  विभाग  के  लिए  निम्नलिब्वित  वस्तुप्नों
 के  निर्माण  तथा  सप्लाई  के  लिए  कच्चे  माल  और

 पुर्जों  क ेआयात  के  लिए--

 (क)  टेलीफ़ोन,  ध्विव  भर  प्रेषण
 उपस्कर  जिनका  निर्माण
 भारतीय  टेलीफोन  उद्योग
 लिमिटिड  करता  है  1

 (ख)  टंलीप्रिटर,  जिनका  निर्माण

 हिन्दुस्तान  टेलीप्रिटर  लिमि-
 टिड  करता  है।

 (ग)  कैबल  तथा  तार,  जिनका
 निर्माण  हिन्दुस्तान  केबल
 लिमिटिड  करता  है

 अम्पारन  जिले  के  मोतीहारी  मुख्य  डाकधर
 के  कर्ंचारियों  को  शिकायतें

 2718.  ह ,  क०  मिण  मधुकर :  क्या  सूचना
 था  प्रसारण  ओर  संचार  मंत्री  यह  बताने  की
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 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  चम्पारन  जिले
 के  मोतीहारी  मुख्य  डाकघर  के  श्रेणी  3  के  कम॑-
 चारियों  ने  उनको  तथा  पटना  के  पोस्टमास्टर  को
 गत  मई  में  उक्त  डाकधर  के  पोस्टल  सुपरिटैडेंट
 के  विरुद्ध  अपनी  शिकातें  भेजी  थीं  और  जिसके
 परिणामस्वरूप  बिहार  के  पोस्ट  मास्टर  जनरल
 ने  उस  डाकधर  का  टौरा  किया  था,  मामले  को
 जांच  की  थी  और  सम्बन्धित  कमंत्रारियों  की
 शिकायतें  दूर  करने  का  आश्वासन  दिया  था  ;

 (ख)  यदि  हां,  तो  पोस्टमास्टर  जनरलों
 द्वारा  दिये  गये  आश्वासन  को  दृष्टि  में  रखते  हुए
 अब  तक  कया  कार्यवाही  की  गई  है  ;  और

 (ग)  यदि  इस  बारे  में  कोई  कार्यवाही  नहीं
 की  गई  है  तो  पोस्टमास्टर  जनरल  का  उनकी
 शिकायतों  को  कब  तक  दूर  करने  का  विचार  है?

 सूचना  तथा  प्रसारण  मंत्रालय  ओर  संचार
 विभाग  में  राज्य  मंत्री  (भरी  शेर  सिह)  :  (क)  से
 (ग).  यह  सही  है  कि  चम्पारन  जिले  के  मोती-
 हरी  प्रधान  डाकघर  के  तृतीय  श्रेणी  कमंचा-
 रियों  की  ओर  से  पोस्टमास्टर  जनरल,  बिहार
 को  अम्यावेदन  प्राप्त  हुआ  था  |  इस  शिकायत  में
 75  मर्दे  थीं।  पोस्टमास्टर  जनरल  ने  जून,
 969  में  इस  डाकधघर  का  दोरा  किया  था  और
 उसने  डाकघर  अधीक्षक  को  उचित  हिदायतें  दे
 दी  थीं।  अम्यावेदन  में  जो  बातें  उठाई  गईं  थीं
 उन  पर  की  जाने  वाली  कार्यवाही-  को  क्षीघ्र  ही
 अन्तिम  रूप  दिये  जाने  की  भाषा  है  1

 Import  of  Rice  from  U.S.A.

 2720.  SHRI  MUHAMMAD  _  SHFE-
 RIFF»  Will  the  Minister  of  FOOD  AND
 AGRICULTURE  be  pleased  to  state  ;

 (a)  whether  the  Government  have  ap-
 roached  U.S.A.  purchase  of  rice  ;

 (b)  if  so,  the  quantity  likely  to  be
 purchased  ;  and
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 (c)  the  price  at  which  the  rice  has  been
 Purchased  and  the  time  by  which  It  will  be
 reaching  the  Indian  shore  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION

 *%
 रे  HRI  ANNASAHIB

 SHINDB):  (a)  to  (t).  On  request  from
 Government  of  India  an  agreement  was
 signed  on  25.4.1969  with  U.S.  Government
 for  the  supply  of  !  lakh  metric  tons  of  rice
 under  the  PL-480  Agreement.  Shipment  is
 expected  to  be  completed  by  July  end  1969,
 It  will  not  be  in  public  interest  to  disclose
 the  price  at  which  this  rice  is  purchased.

 2  hrs.
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  EFFORTS  OF  CONGRESS  PRESI-
 [DENT  TO  INFLUENCE  BibAR  MLAs.

 4  थ्री  सधु  सिसये  (मुंगेर)  :  उपाध्यक्ष  महो-
 दय,  मैं  प्रविलम्बनीय  लोक  महत्व  के  निम्न-

 लिखित  विषय  की  ओर  विधि  मंत्री  का  ध्यान

 दिलाता  हूं  और  प्रार्थना  करता  हैँ  कि  वह  इस
 बारे  में  एक  वक्तव्य  दें  —

 “कांग्रेस  के  प्रधान  द्वारा  बिहार  विधान-
 सभा  के  सदस्यों  को  यह  वचन  देकर  कि

 राष्ट्रपति-शासन  समाप्त  कर  दिया
 जायेगा  और  उन्हें  मंत्रिमंडल  बनाने  का

 अवसर  दिया  जायेगा  उन  पर  दवाव  और

 अनुचित  प्रभाव  डालने  के  कथित  प्रयास

 जिनके  परिणामस्वरूप  गराराज्य  के

 राष्ट्रपति  का  स्वतंत्र  एवं  निष्पक्ष  निर्वा-

 चन  कठिन  हो  गया  है,  और  उसके  बारे

 में  भारत  सरकार  की  प्रतिक्रिया  i”
 SHRI  HANUMANTHAIYA  =  (Banga-

 lore)  :  On  a  point  of  order.

 MR.  DBPUTY-SPEAKER  :  You  want
 to  raise  it  before  the  Minister  replies  ?

 SHRI  HANUMANTHAIYA  :  Yes.

 The  very  motion,  in  my  view,  is  not  fo
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 order.  A  call-attention  notice  arises  out  of
 something  a  Minister  or  Government  docs
 or  does  not  do,  Here  the  allegation  is  that
 8  person  who  is  outside  the  Government
 has  done  something.  Even  if  he  has  done
 something  of  the  kind  Mr.  Madhu  Limaye
 alleges  that  he  has  done,  I  would  appeal  to
 you  to  see  whether  a  person,  a  dignitary  of
 8  political  organisation,  whether  it  is  Con-
 gress  or  any  other  political  party......
 (Interruptions)

 SHRI  K.  LAKKAPPA  (Tumkur)  :  I
 object  to  the  point  of  order  that  he  is  rais-
 ing.  Even  after  967  elections,  he  submit-
 ted  a  charge  sheet  Mr.  Nijalingap-
 pa.....  (/nterruptions)  Mr.  Limaye  should
 be  allowed  to  put  his  question......

 SHRI  HANUMANTHAIYA  :  My  hon.
 friend  has  not  followed  what  I  said.

 SHRI  K.  LAKKAPPA  :  I  have  follow-
 ed  everyhing,  There  is  absolutely  no  subs-
 tance  in  the  point  of  order  that  he  is  rais-
 ing.

 SHRI  HANUMANTHAIYA:  —  Even
 accordiug  to  Mr.  Madhu  Limaye,  he  does
 not  make  any  allegation  against  any  Minis-
 ter  or  against  any  government  agency  ;  he
 makes  allegation  against  a  person  with
 whom  Government  has  officially  no  connec-
 tion  whatsoever.  Therefore,  how  can  a  Law
 Minister  or  any  Minister  answer  and  it  will
 be  quite  out  of  order  even  to  admit  this
 motion.

 SHRI  5.  M.  BANERJEE  (Kanpur)  :  I
 want  to  speak  on  this  point  of  order.

 MR.  DEPUTY-SPEAKER  :  No,  Sir.
 (Interruptions)  Mr.  Banerjee  and  Mr  Lak-
 kappa—please  resume  your  scats.  I  will
 reply  to  the  point  of  order.  When  I  receive
 ed  this  notice,  I  gave  very  careful  conside-
 ration  to  it  and  the  point  that  you  have
 raised  now  occurred  to  me  then.  But  I
 have  ruled  in  this  House  once  that  the
 President's  election  is  the  highest  elective
 office  under  our  Constitution  and  there
 should  be  no  ground  for  pressure  or  undue
 influence  on  any  platform  being  exercised  in
 this  election,  This  would  be  a  bad  thing.
 When  I  saw  the  original  notice,  |  waited  for
 some  time  because  I  thought  it  would  be
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 contradicted  and  I  need  not  admit.  When
 I  saw  that  there  was  no  contradiction  and  a
 Serious  allegation  has  been  made,  |  havo
 brought  it  forward  to  give  the  G  wernment
 an  opportunity  to  contradict.  We  admit
 some  times  such  calling  attention  notices
 to  provide  the  Governm:nt  an  opportunity
 to  contradict  them  if  they  so  consider.  But
 I  cannot  shut  out  the  calling  attention  on
 this  ground.  (Interruptions)

 Oa  this  ruling  no  point  of  order,  If
 you  have  some  new  point,  [  will  listen.  But
 on  the  ruling  if  there  is  a  point  of  order,
 there  will  bs  no  end  to  it  and  no  end  to
 this  type  of  debate.

 As  I  have  stid  I  gave  permission  after
 good  deal  of  thought.  To  see  that  there  is
 not  even  a  slightest  suspicion  that  pressure
 or  uidu:  influence  is  being  exercised  in  any
 corner  in  the  hignest  office  electhon,  I
 thought  that  the  Goveranszat  should  take
 the  opportunity  to  coatradlct.  Therefore,  ६
 permitted  it,

 SHRI  CHENGALRAYA  NAIDU
 (Chittoor)  4  I  protest,  Sir.  Your  ruling  is
 unfair.  I  walk  out.

 (Then  Shri  Chengalraya  Naidu  and
 some  other  Congress  Members  then  left
 the  House.)

 MR.
 Menon.

 DEPUTY-SPEAKER;:  =  Mr.

 THE  MINISTER  OF  LAW  AND
 SOCIAL  WELFARE  (SHRI  GOVINDA
 MENON)  :  The  Government  is  not  aware
 of—I  am  quoting  from  the  motion—

 “efforts  made  by  the  Congress  Pres!-
 dent  to  bring  pressure  and  undue  in-
 fluence  on  Bihar  MLAs  by  promising
 them  termination  of  President’s  Rule
 and  opportunity  to  form  a  Mialstry,
 thereby  jeopardising  free  and  fair
 election  of  the  President  of  the  Re-
 public..."

 After  I  drafted  this  reply  and  sent  it  to
 your  offic>,  |  minaged  to  gt  a  copy  of  the
 Sunday  ‘Indian  Nation’  where  the  said
 correspondent  of  that  paper  has  made  an
 allegation  like  this  ;
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 “In  a  brief  meeting  lasting  abcut  20
 minutes  Mr.  Nijalingappa  is  under-
 stood  to  have  told  th  2m  (that  is,  the
 Congress  Members)  to  give  Mr.
 Sanjiva  Reddy  first  preference  votes
 equal  to  the  strength  you  are  claim-
 ing  in  the  Assembly  .-and  we  shall
 consider  your  case."  (nierruptions)

 It  reads  further  4

 “The  Congress  president  was  of  the
 view  that  the  strength  that  the
 Bihar  party  has  been  claiming  rwést
 be  amply  and  explicitly  demonstrated
 in  the  Presidential  election.  It  was
 said  on  behalf  of  Bihar  legislators
 that  though  they  expected  more  they
 would  in  all  probafity  muster  at  least
 60  first  preference  votes  for  the
 Congress  nominec’’.

 I  also  came  across  this  morning  a  con-
 tradiction  published  in  the  Patriot  by  Shri
 Nijalingappa.

 SHRI  5.  KANDAPPAN  ;
 When  did  he  joln  the  Patriot  ?

 (Mettur)

 SHRI  GOVINDA  MENON:  This  fs
 the  contradiction  ;

 “Congress  President  Nijallngappa  has
 denied  press  reports  that  he  had  assu-
 red  Congress  MLAs  in  Bihar  that
 they  would  be  allowed  to  from  a
 government  ff  Mr  Sanjiva  Reddy  got
 votes  from  the  State  equivalent  to  the
 strength  claimed  by  them.**

 }  would  further  submit  that  this  is  the  re-
 port  of  a  correpondent  wherein  he  says  that
 ft  is  understood  that  this  happened.  This
 contribution  also  is  now  there.  Therefore,
 in  the  Hight  of  the  high  importance  that  you
 attach  to  the  election  of  the  President  of
 our  Republic,  I  would  submit  that  there
 should  be  no  debate  on  this  matter.

 sh  ay  लिमये  :  इन्होंने  पूरी  रपट  को  नहीं
 पढ़ा,  उसमें  कुछ  हिस्सा  ही  पढ़ा  है।  एक  जरूरी
 हिस्सा  जो  है  वह  मैं  पढ़  कर  प्रापको  सुनाना
 चाहता  हूं।  जब  किसी  भी  कागज  से  कोई  उद्ध-
 रण  दिया  जाता  है  तो  वह  पूरा  आना  चाहिए
 मैं  उसको  सदन  के  सामने  रखता  हूं।  जब



 23  Congress  President

 [at  मधु  लिमये]
 कांग्रेसियों  को  यह  बताया  गया  कि  पालियामेंद्री
 बोर्ड  का  फंसला  है  तो  उन्होंने  कहा  कि  हमें  बड़ी
 निराशा  हुई  ओर  उन्होंने...

 MR  DPPUTY-SPEAKER  :  Let  him
 tead  out  what  has  been  left  out.  (Jnterrup-
 tion)  If  a  part  of  a  statement  has  been  read
 out,  let  him  read  it  fu'l.  Government  are
 there  to  deal  with  it...

 d@SHRI  SHEO  NARAIN:  (Basti)  The
 Congress  president  is  not  a  Member  of  this
 House...

 SHRI  K.  NARAYANA  RAO  ;  (Bibbili)
 On  a  point  of  order...

 MR.  DEPUTY-SPEAKER  :  There  is  no
 point  of  order  now.  Let  Shri  Madhu  Limaye
 put  his  question  now.

 SHRI  K.  NARAYANA  RAO:  Sir,  |
 rise  on  a  point  of  order...

 MR.  DEPUTY-SPEAKER  |  May  I  re-
 quest  the  hon.  Member  to  resume  his  seat  ?
 The  Law  Minister  has  quoted  part  of  a
 statement...

 SHRI  K.  NARAYAN  RAO:  Am  I  not
 entitled  to  raise  a  point  or  order  hee

 MR.  DEPUTY-SPEAKER:  Let  him
 please  resume  his  seat.  |  am  on  my  Icgs.  |
 am  not  listening  to  the  point  of  order  now.
 I  am  on  my  legs.  Let  him  please  resume  his
 seat,

 SHRI  SHEO  NARAIN  :  You  must  give
 protection  to  the  Congress  president  who  is
 not  here  to  defend  himself.

 att  रवि  राय  (पुरी):  श्री  मधु  लिमये  बोल

 रहे  हैं।  आप  उनको  रोकिए  |  बिठाइये  उनको।
 क्या  श्री  सेन  का  कोई  प्वाइन्ट  क्लाफ  आडंर  है  ?

 SHRI  A.  K.  SEN  (Calcutta-North-West);
 On  a  point  of  order,  The  hon.  Law  Mini-
 ster  has  given  the  version  of  the  Government
 and  also  placed  the  denial  of  th:  Congress
 President  on  the  matter.  We  should  have
 thought  that  that  would  be  the  end  of  the
 matter,  having  regard  to  the  precedents  of
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 this  House,  because  a  person  who  is  not  a
 Member  of  this  House  cannot  be  pilloried
 here  for  his  own  private  action.  All  that
 can  be  done  is  to  place  his  version  and  the
 version  of  anybody  else,  and  we  shall
 have  to  lodge  a  very  strong  protest  if  you
 allow  the  Congress  president  to  be  dis-
 cussed  here.

 श्री  Jo  अग  खां  (कासगंज)  :  श्री  राव  को
 आपने  प्वाइंट  आफ  आर्डर  उठाने  की  इजाजत
 नहीं  दी  है  और  श्री  ए०  के०  सेन  को  आप  एलाउ
 कर  रहे  हैं  ।  यह  क्या  तरीका  है  ?  आप  मंम्बर
 की  इंसल्ट  करते  हैं।  आप  मेंम्बर-मंम्बर  में  डिस-
 टिक्‍्शन  करते  हैं  ny

 MR.  DEPUTY-SPEAKER  :  Shri  A.  K.
 Sen  is  a  learned  lawyer.  Perhaps,  he  was
 not  here  when  I  explained  earlier  why  I  had
 brought  up  this  matter  here  after  a  good
 deal  of  thought.

 SHRI  K.  NARAYANA  RAO:  On  a
 point  of  order...

 SHRI  M.  A.  KHAN:  On  a  point  of
 order...  (Interruptions)

 MR.  DEPUTY-SPEAKER  :  I  would
 Tequest  the  Congress  Members  to  behave.
 This  is  not  the  way.

 Probably,  Shri  A.  K.  Sen  was  not  here
 unfortunately  at  the  beginning  when  the
 point  of  order  was  raised  by  Shri  Hanuman-
 thaiya  and  I  replied  to  it.  When  the  calling-
 attention-notice  was  brought  to  my  _  notice,
 gave  a  good  deal  of  thought  to  it,  and  when
 election  to  the  highest  clective  office  under
 the  Constitution  is  taking  place,  we  should
 not  give  anyone  any  ground  for  suspecion
 that  undue  influence  or  duress  is  being
 brought  to  hear  on  anybody.  Shri  A.  K.
 Sen  knows  the  election  law  very  well...  There-
 fore,  in  this  context...

 SHRI  P  VENKATASUBBAIAH  (Nand-
 yal)  :  The  other  day,  you  allowed  Shri  S.A.
 Dange  to  make  a  political  speech  and  a
 canvassing  speech  here,.,(/aferruptions)

 MR.  DEPUTYS-PEAKER  :  I  prevented
 him  twice.  The  hon.  Member  may  see  the
 record.  What  he  says  is  not  correct.  Let
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 him  see  the  record.  I  had  not  allowed  him.
 When  Shri  Prakash  Vir  Shastri  brought  this
 matter  to  my  notice—he  will  bear  me  out
 now,  and  other  Members  will  also  bear  me
 out  me—I  stopped  him.  It  is  there  on
 record,

 SHRI  P.  VENKATASUBBAIAH  :  This
 is  not  a  purely  governmental  action,  and
 under  no  rules  can  It  be  brought  up  as  a
 calling  attention  notice.  And  yet  you  say
 that  you  are  giving  your  explanation  why
 you  brought  this  up  here  and  you  want  us
 to  bow  down  to  your  ruling...  (/nferrup-
 tions)

 MR.  DEPUTY-SPEAKER  :  Since  Shri
 A.K.  S2n  has  raised  the  point,  I  take  it  very
 seriously  ;  itis  not  a  simple  matter,  All
 of  us  must  take  {it  very  seriously.  It  fs
 stated  that  it  concerns  a  private  individual.
 Bat  in  the  coatext  in  which  the  whole  thing
 has  becn  brought  forward  and  without  any
 contradiction,  because  it  came  to  me...

 SHRI  K,  NARAYANA  RAO  :  This  is
 a  contridiction  here  in  the  House...

 SHRI  P.  VENKATASUBBAIAH  |  There
 is  a  contradition.  In  the  face  of  this,  ff  this
 is  allowed,  then  it  violates  the  principles
 that  have  been  laid  down  for  allowing  call-
 ing-attention-notices...(Jtferrupt  ons)

 MR.  DEPUTY-SPEAKER  :  We  cannot
 have  fair  debate  like  this...(  Interruptions)
 Let  hon.  Members  listen  to  m:—(/nterrution)
 I  would  appeal  to  the  whip  of  the  Congress
 Party  that  if  it  continues  like  this,  we  cannot
 catry  on.  It  is  not  good  either.  We  are
 here  to  protect  the  Constitution.  We  are
 not  here  just  to  flout  anything.  As  the  hon.
 Member  has  pointed  out,  if  the  Law  Minis-
 ter  had  quoted  the  full  thing,  I  would  have
 considered  it.  But  he  has  not  done  so.  So,
 I  am  permitting  Shri  Midhu  Limaye  to  read
 certain  portions  that  have  been  left  out.
 (Interruptions)

 SHRI  P.  VENKATASUBBAIAH  :  We
 stage  a  walk-out  in  protest.

 (Shri  P.  Venkatasubbaiah,  Shri  A.K.
 Sen,  Shri  Sheo  Narain  and  some

 other  Members  then  left  the
 House)

 SHRI  MANUBHAI
 (Interruptions)

 PATEL  rose—
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 MR,  DEPUTY-SPEAKER  :  If  he  als
 wants  to  walk  out,  let  bim  walk  out.  But
 let  him  not  shout.

 SHRI  MANUBHAI  PATEL  (Dabhoi)  :
 You  are  talking  sides  opealy.  The  Chair
 should  not  have  done  that.  After  you  had
 closed  the  matter,  you  bad  allowed  Sho
 Madhu  Limaye...

 MR,  DEPUTY-SPEAKER  :  That  is  not
 fair,  It  is  not  fairto  drag  on  every  issue
 again  and  again.........  (/nterruptions)
 If  Shri  Manubhai  §[Patel  wants  to  walk
 out,  he  may  walk  out.

 (Shri  Manubhai  Patel  also  left
 the  House)

 SHRI  PREM  CHAND  VERMA  (Haml-
 pur)  :  Mr.  Deputy-Speaker,  Sir...

 MR.  DEPUTY-SPEAKER  :  I  am  not
 going  to  listen  to  him.  द्  he  wants  to  walk
 out,  he  may  also  walk  out.

 SHRI  RAGHURAMAIAH  rose—(In-
 terruptions)

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAM-
 AIAH)  :  Mr.  Deputy-Speaker,  in  view  of
 the  statement  made  by  Mr.  Sen  explaining
 the  position  of  the  Congress  President,  a
 private  individual  so  far  as  the  Houso  js
 concerned,  in  view  also  of  the  contradiction
 {issued  and  the  strong  feelings  which  are
 entertained  by  al!  sections  of  the  House,
 particularly  the  Congress...

 SHRI  RABI  RAY  3  Has  he
 the  D:puty  Speaker  ?

 written  to

 SHRI  RAGHU  RAMAIAH ia  ...more
 Particularly  because  of  the  position  as  clari-
 fied  by  Mr.  Sen  and  also  the  contradiction,
 T  appeal  to  you  not  to  allow  further  discus-
 sion  of  this...(/nterruptions.)

 MR,  DEPUTY-SPEAKER:  I  would  have
 very  well  considered;  I  have  given  very  care-
 ful  thougnt  to  what  Mr.  Sen  said, In  the  context  in  which  the  whole  issue  has
 been  brought  forward,  if  I  were  to  consider
 this  statement  in  a  personal  capacity,  ह
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 would  have  been  a  different  matter.  He
 got  an  opportunity  to  repudiate.  Even
 then  this  is  the  rule:  if  you  quote  only  a
 part  of  a  portion,  then  certainly  the  Mem-
 ber  is  entitled  to  quote  the  full.  Thirdly,
 because  a  certain  section  of  the  House  is
 very  touchy  about  a  matter,  if  I  were  to  go
 back  when  I  am  objectively  considering  a
 matter  and  placing  it  before  the  House,  I
 do  not  think  I  can  preserve  the  dignity  of
 the  House  if  I  obey...(/nterruptions.)

 SHRI  RAGHU  RAMAIAH:  With  great
 respect  to  the  Chair,  I  may  point  out  one
 or  two  factors.  In  the  first  place  of  course
 in  your  wisdom  you  have  admitted  {t.  But
 as  pointed  out  by  Mr.  Sen  the  Presidents  of
 various  parties  make  various  statements.  If
 the  alleged  statements  or  even  true  state-
 ments  made  by  the  President  of  the  Con-
 gress  or  the  Jan  Sangh  or  the  Communist
 Party  or  any  other  were  to  be  the  subject
 of  discussion,  then  we  do  not  khow  where
 it  will  end,  That  is  the  spirit  in  which
 Mr.  Sen  pointed  this  out.  You,  Sir,  gave
 certain  reasons.  We  are  not  quesiioning
 your  judgment.  Having  admitted  it  being
 brought  to  your  notice  specifically  that
 this  should  not  have  been  done.  In  any  case
 it  has  been  contradicted.  If  even  after  the
 contradiction  you  allow  a_  discussion  {t
 would  be  unfair,

 MR.  DEPUTY-SPEAKER  ॥  Shall  I
 apply  double  standards...(  Interruptions.)
 I  cannot  do  it.  I  cannot  apply  double
 standards  here.  I  listened  to  Mr.  Sen;  )
 am  preparcd  to  Hsten  to  any  ar
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 has  read  half  of  it,  I  shall  permit  him  to
 Place  it  on  the  Table  of  the  House.  But  I
 shall  permit  questions  pertaining  only  to
 this  statement.  If  you  go  outside  the
 purview  of  the  statement,  I  shall  not  permit
 it.  He  may  place  It  onthe  Table  of  the
 House  the  statement.

 श्री  मधु  लिमये  :  उपाध्यक्ष  महोदय,  मैं
 नियमों  बौर  संविधान  को  जानता  हूँ।  में  नियमों
 का  पालन  करूंगा  |

 SHRI  GOVINDO  MENON  :  May  I  say
 this  ?  In  this  report  of  the  special  corres-
 pondent,  there  are  five  paragraphs  and  the
 only  paragraph  which  has  anything  to  do
 with  what  Mr.  Limaye  has  raised  in  his
 motion  was  read  out  by  me.  I  did  not  want
 to  take  the  time  of  the  House  by  reading
 the  entire  rerort  of  the  correspondent  and
 having  read  the  portion  which  has  anything
 to  do  with  this  matter  and  having  also  re-
 fererence  to  the  contradiction  in  the  Patriot,
 ]  suppose,  even  in  your  view,  which  we  have
 to  accept  now  that  on  a  matter  like  this...

 MR.  DEPUTY-SPEAKER  :  Not  only
 accept.  I  would  appeal  to  you  that  if  on
 this  point  you  show  weakness,  you  will  have
 to  face  it.  You  had  given  notice.  Even
 after  a  statement  3s  read,  the  relevant  part,
 questions  arising  out  of  the  statement  are
 permitted.  That  is  all.  Question  arising
 from  the  statement  that  is  laid  on  the  Table
 of  the  House.  I  shall  give  you  a  copy  of
 the  report.  Here  is  it.  If  you  think  that
 any  pi  ...(Interruplions.)  Only  the

 Notice  was  given  to  the  Government  yester-
 day.  If  he  wanted  to  raise  some  objection,
 he  could  have  seen  me_  in  the  Chamber.
 Full  notice  was  given.

 I  would  have  considered  whatever  has
 appeared,  afterwards  but  this  will  have
 repurcussions.  He  referred  to  individuals.
 The  statements  of  Jan  Sangh  Members,
 Shankaracharya’s  statement,  etc.  were
 brought  forward  on  call  attention
 notices.  Were  they  Government  officials  ?
 Is  it  proper?  Whatever  you  might  say,
 J  shall  appeal  to  this  side.  It  is  not  a  singu-
 Jar  occasion.  This  will  make  history  if  I
 were  to  deviate  just  now  from  the  path
 which  I  feel  the  right  path,  judicious  path,
 keeping  In  view  the  dignity  of  the  Chair.  I
 think  I  shall  not  do  justice  if  |  do  so.  He

 relevant  portion.

 SHRI  M.  L,  SONDHI  (New  Delhi)  +
 You  pulled  me  up  in  such  a_  strong  manner
 yesterday  and  why  do  you  not  deal  with  him
 in  the  same  manner...(Interruptions.)

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara)  When  the  House  is  in  such
 an  excited  mocd,  where  is  the  Leader  of  the
 House.  She  is  not  present.  She  must  be
 here  on  occasions  like  this.  The  Leader  of
 the  House  must  be  present  here.  The  whole
 House  is  divided...(  Interruptions)

 MR.  DEPUTY-SPEAKER  This  is  the
 question  referred  to.

 SHRI  GOVINDA  MENON  ;  I  place
 that  portion  on  the  Table  of  the  House,
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 That  portion  is  marked.  In  this  connection,
 for  completion  of  the  record,  I  am  also
 placing  the  contradiction  on  the  Table  of  the
 House.

 MR.  DEPUTY-SPEAKER  !I  do  not
 mind.  But  you  have  quoted  and  it  has  gone
 op  record.  It  has  been  issued  after  the
 admission  of  the  notice.  It  is  not  relevant
 now  as  it  has  been  made  after  the  admission.
 It  is  not  relevant,

 at  ag  लिसये  :  उपाध्यक्ष  महोदय,  मैं  पूरी
 रपट  नहीं  पढ़ता  हूं।  में  समय  बचाने  के  लिए
 इण्डियन  नेशन  में  से  केवल  एक  ही  वाक्य  पढ़ता
 हैं:

 “It  was  argued  by  the  Congress
 MLAs  that  in  case  permission  to
 form  the  Ministry  was  granted  imme-
 diately,  the  Congress  would  muster
 over  forty  votes  more  Mr.  Sanjiva
 Reddy.  Instead  Mr.  Nijalingappa
 today  came  out  with  another  propo-
 sition  that  the  strength  claimed  by
 the  Bihar  Congress  should  first  be
 demonstrated  in  the  Presidential
 Election  before  permission  for  for-
 mation  of  the  Ministry  was  granted,

 उपाध्यक्ष  महोदय,  इस  वक्‍त  बिहार  में  कांग्रेस  के
 टिकट  पर  केवल  16  लोग  हैं।  इस  लिए  यह
 प्र्न  उठता  है।  अभी  कुछ  पायंट  आफ  आईंर
 उठाये  गये  थे  ।  उपाध्यक्ष  महोदय,  श्राप  को  इन
 से  अनुमय  विनय  करने  की,  एपालोजेटिक  होने
 की  कोई  जरूरत  नहीं  थी  ny

 जार,  DEPUTY-SPEAKER  :  That  is
 not  the  question.  I  have  given  my  ruling.

 st  मधु  लिमये  :  मैं  आपकी  मदद  कर  रहा
 है  । श्राप  यूनियन  लिस्ट,  केन्द्रीय  सूची,  देखिये  :

 “UNION  LIST  a  Elections  to
 Parliament,  to  the  Legislatures  of
 States  and  to  the  offices  of  President,
 Vice-President  and  the  Election
 Commission."”

 इसलिए  यह  सवाल  यहां  पर  उठता  है।  जेसे
 मैं  नोटिस  लेकर  इस  बारे  में  प्राप  के  पास  आया,
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 उसी  तरह  मैंने  चीफ  इलेक्शन  कमिश्नर  को  एक
 पत्र  लिखा।  उसमें  से  कुछ  जुमले  में पढूंगा ।
 चीफ़  इलंक्शन  कमिश्नर  की  ओर  से  सुमे  जो
 तुरन्त  पत्र  आभाया  है,  और  श्री  निजलिगप्पा  को

 टी
 गया  है,  वह  में  पढूंगा.  ।  यह  इससे  सम्बन्धित

 |

 MR.  DEPUTY-SPEAKER  :  I  am  wat-
 ching  whether  it  is  relevant  or  not.

 श्री  मधु  लिमये  :  वह  रेलिवेंट  है।  कंसे
 रेलिवेंट  नहीं  है

 MR.  DEPUTY-SPEAKER:  At  this
 Stage  yon  have  taken  certain  other  steps.
 You  need  not  read  out  what  transpired
 between  you  and  the  Election  Commission; it  is  not  relevant  to  that  extent.  You  can
 make  that  point  because  you  have  taken
 sufficient  precautions  to  point  out  to  the
 Election  Commission  also  what  effect  such
 Propaganda  will  have  and  how  ft  will
 Prejudice  and  all  that.  You  can  argue
 that  pofnt  but  that  correspondence  does
 not  come  in.

 झो  मध  लिमये  :  मैं  कुछ  भी  पढ़  सकता
 हैं,  जो  इससे  सम्बन्धित  है  वह  पढ़ने  दीजिए  ।

 MR.  DEPUTY-SPEAKER:  I  have
 given  my  ruling.  That,  I  will  not  permit.
 Whatever  you  can  say.  But  the  entire
 correspondence,  I  will  not  permit.

 SHRI  H.  N.  MUKHERJEE  (Calcutta
 North  East):  It  4s  not  the  entire  thing  ;
 it  is  not  only  part  of  the  letter.  (Jnterru-
 Ption).

 MR.  DEPUTY-SPEAKER:  I  will
 only  permit  the  relevant  portion  pertaining
 to  this  point,  but  not  the  full  thing.

 SHRI  MADHU  LIMAYE  :  T  will
 read  only  the  relevant  portion.  This  is
 the  letter  which  I  wrote  to  the  Election
 Commission  on  the  Sth  August.  I  will
 read  only  one  or  two  sentences  :

 “I  wish  to  draw  your  attention  to
 8  very  serious  matter  concerning  the
 forthcoming  election  of  the  President
 of  the  Republic..."

 श्री  विसृति  मिथ्  (मोतीहारी)  :  उपाध्यक्ष
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 महोदय,  यह  जो  चिट॒ठी  इन्होंने  लिखी  इसका
 इससे  क्या  सम्बन्ध  है  ?  एलेक्शन  कमीशन  को
 क्या  लिखा  क्‍या  नहीं  लिखा  इससे  क्या  मतलब  है  ।॥

 श्री  रवि  राय  :  आप  स्पीकर  नहीं  हैं।  यह
 बिलकुल  रेलीवेंट  है।  आप  बेठिए  tT

 MR.  DEPUTY-SPEAKER  :  I  am  deal-
 ling  with  the  matter,  Mr.  Bibhuti  Mishra.
 The  question  is  very  serious,  because,
 this  is  a  matter  where  you  should  not  look
 at  it  from  a  party  or  था  individual  angle.
 Iam  not  concerned  with  that.  We  are
 subject  to  a  certain  clection  law  under
 the  law.  If  there  is  an  apprehension  that  a
 certain  act  or  speech  creates  an  impression
 that  unduc  influence  {is  uscd,  as  the  hon.
 Member  feels,  he  has  taken  the  precaution
 to  point  out  to  the  Election  Commission,
 because  the  Election  Commission  ts  a
 supervisory,  statutory  body.  I  will  permit
 that  portion  only.

 SEVERAL  HON.  MEMBERS  rose—

 SHRI  GOVINDA  MENON  :  Sir,  on
 8  point  of  order.  Please  look  into  the
 letter  which  he  has  written  to  Mr.  Sen
 Varma.  It  is  with  him.  And  see  if  there
 fs  anything  relevant.  Otherwise,  how  can
 it  be  quoted  ?

 MR.  DEPUTY-SPEAKER:  He  will
 quote  only  the  relevant  portion.  I  am  not
 concerned  with  other  things.

 SHRI  GOVINDA  MENON:  Please
 look  into  it.

 MR.  DEPUTY-SPEAKER  :  I  am  not
 permitting  him  to  place  the  Ietter  on  the
 Table  of  the  House.  Only  the  relevant
 Portion,  he  will  quote.  (Interruption)  This
 is  a  valid  potnt.

 SHRI  MADHU  LIMAYE:  What  fs
 the  valid  point  now  ?  The  Chief  Election
 Commissioner  is  in  charge  of  the  elections.

 MR.  DEPUTY-SPEAKER  :  Just  now
 I  have  ruled  that  if  a  part  of  the  statement  is
 acad,  you  will  have  to  place  it  on  the  Table
 of  the  House.  AsI  said,  you  can  argue
 on  the  basis  of  your  letter  to  the  Election
 Commission,  You  cannot  quote  the  whole
 thing,
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 SHRI  MADHU  LIMAYE:  You  show
 me  the  rule  which  prevents  me  from  doing
 it.

 MR.  DEPUTY-SPEAKER  :  Whether
 you  agree  with  me  or  not,  |  am_  giving  you
 the  final  ruling.  You  can  refer  to  ft.  Do
 not  read  it,

 SHRI  MADHU  LIMAYE:  I  will  only
 quote  a  few  sentences,

 MR.  DEPUTY-SPEAKER  Do  not
 quote,  I  will  not  permit  it.  From  memory,
 you  can  ask  whatever  you  want  to,

 SHRI  MADHU  LIMAYE?  You  must
 go  according  to  the  rules,

 MR,  DEPUTY-SPEAKER  :  I  have
 glven  my  ruling,  Do  not  question  it.

 SHRI  MADHU  LIMAYE:  What  is  your
 ruling  ?  (Interruption)

 MR.  DEPUTY-SPEAKER  Order,
 order,

 SHRI  MADHU  LIMAYE  :  I  want  to
 know  your  ruling.

 MR.  DEPUTY-SPEAKER  :  I  have  said
 that  so  far  as  your  correspondence  with  the
 Election  Commission  is  concerncd,  you  are
 within  your  rights  to  point  out....(Jnferrup-
 tion),  Order,  order.  Shall  I  close  it  here?

 SHRI  MADHU  LIMAYE:  You  may
 do  what  you  like.

 MR.  DEPUTY-SPEAKER:  I  have  given
 my  ruling.  You  have  got  to  obey  it.

 ग्न  मधु  लिमये  :  अच्छा  छोड़  दीजिए  1  आज

 यह  खुश  रहें,  अब  मैं  उद्धत  नहीं  कर  रहा  हूं
 अगर  कोट  करने  से  नफरत  है  इन  लोगों  को

 मैं यहू  कह  रहा  हुं  कि  चीफ  एलेक्शन  कमीशन
 को  मैंने  कहा  कि  इण्डियन  नेहन  में

 यह  रपट  आई  है  इसका  साफ  मतलब  होता  है
 कि  अगर  42  विधायकों  का  वोट  अतिरिक्त,
 कांग्रेस  को  भिलेगा  चुनाव  में  तो  वह  मंत्रिमंडल
 बनाने  देंगे,  विधान  सभा  बर्खास्त  नहीं  करेंगे  t

 यह  विशुद्ध  रिश्वत  है,  दबाव  है...  (व्यवधान)  eee
 इसलिए  चीफ  एलेक्शन  क्मोशन  ने  मेरा  पत्र
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 मिलते  ही  निर्जालगप्पा  साहब  को  पत्र  लिखा ।

 उन्होंने  मुझ  को  टेलीफोन  किया.  ..(व्यवधान)  ..«

 MR.  DEPUTY-SPEAKER  :  Please  lis-
 ten  to  him,

 श्री  मघ  लिसये  :  उनका  यह  पत्र  है  निजलि-
 गप्पा  के  नाम  से  ।  चीफ  एलेक्शन  कमीन  नेनिज-
 लिगप्पा  को  कहा  कि  राष्ट्रपति  चुनाव  संबंधी  जो
 धारा  i8  है,  धारा  i8  को  देखें,  चीफ  एलेक्शन
 कमीशन  निजर्लिगप्पा  को  लिखता  है  कि  प्रेसीडें-
 शिक  चुनाव  संबंधी  कानून  की  धारा  i8  देखें
 जिसमें  लिखा  है,  मैं  समझता  हूं  धारा  कोट  करने

 से  तो  इनकार  नहीं  हो  सकता  है,  सेक्शन  8  आफ
 दिप्रेस्रीडेशियल  ऐंड  वाइस  प्रेसी डे  शियल  एलेक्शन
 ऐक्ट  92H  से  मैं  उद्धुत  कर  रहा  हूं  :

 “Ssction  8  of  the  Presidential  and  Vice
 Presidential  Election  Act,  1952  reads  :

 “If  the  Supreme  Court  is  of  opinion
 that  the  result  of  the  election  has  bzen
 materially  affected  by  reason  of  the
 offence  of  bribery  or  unduz  influence
 of  the  election  has  been  committed
 by  any  person  who  is  either  the  re-
 turn:d  candidate  or  a  person  acting
 with  his  connivance  the  Supreme
 Court  shall  declare  the  election  of  the
 retutned  candidate  10  be  void,”

 You  will  observe  that  this  is  a  very  drastic
 provision,  so  drastic  in  its  nature  thata
 similar  provision  is  not  to  be  found  in  Sec-
 tion  00  of  the  Representation  of  the  People
 Act,  95!."°

 इसके  बाइ  भी  न  आपको  न  मुझको  न  चीफ  एले-
 क्शन  कमीशत  को  निजलिगप्पा  ने  कोई  पत्रलिखा

 है  t  पैट्रिअट  में  क्या  आता  है  इससे  कोई  मतलब

 नहीं  है  ।  यह  पैट्रिअट  के  समथंक  कब  से  समर्थक
 बन  गये  हैं  ?

 अब  मेरा  सवाल  है  त्रिहार  में  विधान  सभा
 भंग  होने  से  विधायक  लोग  परेशान  हो  जाएंगे,
 चुनाव  के  लिए  खर्चा  नहीं  पाएंगे  ।  इसलिए  सभी
 दल  के  विधायक  चाहेंगे  कि  विधान  समा  चले  ।
 इस  मनोवृत्ति  और  मनोदशे  का  नाजायज  इस्ते-
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 माल  करके  कांग्रेस  प्रेसीडेंट  उनको  कह  रहें  हैं
 कि  अगर  आप  160-170  वोट  हम  को  दिल-
 वाएंगे  त्तो  हम  सरकार  बनाने  देंगे  dee  (व्यव-
 धान)  ......मैं  पूछना  चाहता  हैँ  इनसे  आप  के
 मार्फत  कि  निजलिंगप्पा  कौन  होते  हैं  ?  मंत्रि-
 मंडल  के  बारे  में  फंसछा  गवनंर  और  राष्ट्रपति
 शासन  के  बारे  में  फंसला  राष्ट्रपति  करते

 हैं।  निजलिगप्पा  को  यह  अधिकार  नहीं  है।  तो
 जो  अधिकार  उनके  हाथ  में  नहीं  है  उस  अधि-
 कार  का  इस्तेमाल  करेंगे  और  इस  तरह  का
 लालब  दिखाकर  वोट  खरोदेंगे  तो  यह  कानून
 की  मर्यादा  का  भंग  है  |

 दूसरा  मेरा  सबाल  है  जो  दबाव  और  अनु-
 चित  प्रभाव  डालने  वाला  जो  व्यक्ति  है...(व्यव-
 घान)...  मैं  एक  मिनट  में  खत्म  करूंगा  ,  आज  के
 अखबार  में  आप  ने  देखा  होगा  कि  केरल  में
 केन्द्रीय  कमंचारियों  के  केस  वापस  लेने  के  राज्य
 सरकार  के  निर्णय  को  लेकर  हाई  कोर्ट  ने  उनकी
 आलोचना  की  है,  लेकित  जब  निजलिंगप्पा  चीफ
 मिनिल्‍्टर  थे  तब  उन्होंने  बागलकोट  सीमेंट  कंपनी
 के  खिलाफ  36  केम्रेज  जो  चल  रहे  थे,  उनको
 उन्होंने  वापस  लिया......  (व्यवधान)  .मैं
 दस्तावेजों,  डाक्यू मेंट  के  आधार  पर  कह  रहा  हूँ

 .»«०  व्यवधान)......

 जार,  DEPUTY-SPI.AKER  4
 order,  Tam  not  allowing  this,

 Order,

 श्री  मधु  लिमये  :  l0  हजार  रुपया  रिश्वत
 का  निजलिगप्पा  ने  लिया  था--आज  के  कांग्रेस
 प्रेसिडेंट  और  उस  जमाने  के  चीफ  मिनिस्टर  ने

 (व्यवधान)

 MR.  DEPUTY-SPEAKER  :  No  please  ;
 T  have  disallowed  it  completely,  Only  first
 question  may  be  answered.

 SHRI  MADHU  LIMAYA  :  |  am  prov-
 ing  my  case.  मैं  अपनी  बात  सिद्ध  करना  चाहता
 हूँ।

 MR,  DEPUTY-SPEAKER  :
 relevance.
 vant  thing.

 It  has  no
 You  should  not  refer  to  irrele-
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 sit  wy  feng  :  असबन्धित  नहीं  है  |

 MR.  DEPUTY-SPEAKER  :  I  am  to
 judge  it.  I  will  not  permit  that.  Nothing
 of  that  sort  is  before  the  House,  You  only
 say  about  the  election.

 श्री  मधु  लिमये  :अच्छा,  प्रनड्यू-इन्फ्लुएंस  के
 बारे  में  बोलंगा  |  उपाध्यक्ष  महोदय,  न  आपको,
 न  मुझ  को,  न  चीफ  इलेक्शन  कमिश्नर  को,  न
 प्राइम  मिनिस्टर  को--निर्जाडगप्पा  साहब  ने

 इसका  खंडन  करते  हुए  पत्र  लिखा--क्या  इस
 बात  को  कोई  काट  सकता  है।  अब  बताइये---

 प्रनइयू-एन्फ्लुएंस  की  सम्भावना  है  या  नहीं  ?
 इसके  बारे  एक  स्थिति  तो  मैंने  बताई--बिहार
 के  एम०  एल  ०  एज०  की  मनोदिशा  |  अब  दूसरी
 स्थिति  बता  रहा  हँ--रिश्वत  देने  वाली  नहीं...
 woos  (व्यवधान)  teen

 MR.  DEPUTY-SPEAKER  :  This  is  not
 relevant  to  the  issue  ;  nothing  doing.  I  will
 not  permit  that,

 श्री  मधु  लिमये  :  उपाध्यक्ष  महोदय,  मैं
 खत्म  कर  रहा  हँ--डा०  तेन्दुलकर  को  डायरी
 में  लिखा  है.  कि  निजलिगप्पा  का  10  हजार
 रुपये  ब्रौर  एस०  के  पाटिल  को  पांच  हजार  रुपये

 दिए  जांय...(व्यवधान  )  foe

 MR.  DEPUTY-SPEAKER  ॥  No  please  ;
 please  resume  your  seat.

 SHRI  MADHU  LIMAYE  :  I  want  to
 Jay  documents  relating  to  this  before  the
 House  ;  I  want  a  judicial  inquiry...(  Interrup-
 tions)

 MR.  DEPUTY-SPEAKER  Nothing
 will  go  on  record.  (daferruptions)**  will
 stop  the  debate  here.  Unless  he  resumes  his
 seat,  I  will  close  it  here.  I  will  not  permit
 anything  like  that.

 भो  मध  लिमये  :  मैं  दूसरी  बात  पूछता

 MR.  DEPUTY-SPEAKER  |  Unless  you
 resume  your  scat,  I  wili  close  the  debate.
 You  have  taken  a  long  time  already.
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 SHRI  MADHU  LIMAYE  ;**

 MR.  DEPUTY-SPEAKER  :  Whatever
 he  utters  now,  not  a  word  will  go  on  record,
 Order,  order.  The  hon.  Minister.

 Only  the  question  pertaining  to  clection
 may  be  answered.

 SHRI  GOVINDA  MENON  :  Mr.
 Deputy-Speakcr,  Sir,  even  in  the  din  and
 noise  of  the  House,  I  attended  very  closely
 to  what  Mr.  Limaye  was  saying.  He  docs
 not  pretend  to  have  any  direct  knowledge.
 His  knowledge  is  bared  upon  the  report  in
 the  Indian  Nation

 SHRI  MADHU  LIMAYL  :
 dicted.

 Uncontra-

 SHRI  GOVINDA  MENON:  I  have  a
 copy  of  it  here  ;  there  ds  a  contradiction...

 SHRI  MADHU  LIMAYE  :  I  do  not
 give  any  credence  to  that  “Patrivr’’  contra-
 diction.

 SHRI  GOVINDA  MENON  :  He  stated
 that  the  contradiction  came  after  the  motion
 was  admitted.  He  should  have  considered
 and  enquired  as  to  when  this  letter  reached
 Mr.  Nijalingappa.  Mr.  Nijalingappa  is  a
 very  busy  man.  Suppose  he  received  the
 Ietter  only  last  night  drawing  his  attention  to
 the  report  in  the  Indian  Nation.  Then,
 you  will  sec,  he  has  contradicted  it  at  the
 earliest  time.  After  all—I  do  not  mean  any
 disrespect—the  Indian  Nation,  so  far  as

 T  know,  is  not  a  widcly-read  newspaper  in
 Delhi.  say  so,  so  far  as  |  know.

 श्री  सध्‌  लिमये  :  वाह,  वाह,  आप  क्या
 जानते  हैं।  आयंबत  ओर  इण्पिन  नेशन  सबसे
 ज्यादा  लोग  पढ़ते  हैं,  आप  तो  अज्ञानी  लोग

 हस्

 SHRI  GOVINDA  MENON  :  Sp  far  as
 I  know,  the  Jndian  Nation  is  not  a_  widely
 read  newspaper  in  Delhi.  Speaking  for  my-
 self,  I  have  not  read  it  before.  I  read  many
 newspapers.  There  is  the  contradiction,
 When  an  allegation  is  made  in  a  newspaper
 and  only  in  one  nzwspaper  and  when  the
 Member  himself  has  no  direct  knowledge  Of what  happened  and  then  that  allegatica  ha,
 been  contradicted,  then  what  the  learney

 **Not  recorded,
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 Member  does  {s  enlightening  us  on  the  pro-
 visions  of  section  8  of  the  Presidential  and
 Vice-Presidentia!  Act.  From  his  conduct  I
 should  think  that  he  fs  already  getting  excited
 regarding  th:  final  result  of  the  election.
 Mr.  Sanjiva  Reddy  is  going  to  get  elected
 and,  therefore,  even  now  he  is  getting
 exicted....

 SHRI  K  LAKKAPPA  I  object  to
 that.  He  should  not  say  that...(/nterrup-
 tions)

 SHRI  GOVINDA  MENON  ¢  He  has
 informed  this  House  about  the  provisions
 of  section  ‘18.  My  I,  through  you,  advis:
 him  to  raise  this  questioa,  after  Mr.  Sanjiva
 Reddy  is  elected,  in  the  Suprem:  Court  ?

 MR  DEPUTY-SPEAKER:  O.  one  point
 T  want  clarification,  He  has  said,  whatever
 is  the  nature  of  the  report  or  the  circulation
 of  the  paper,  that  the  Elzction  Commission
 has  taken  cogiizince  of  the  matter.  If
 some  one  Were  to  argu;  that  this  House  is
 precluled  from  taking  cognizance  of  this
 matter,  he  rebuticd  his  argument  by  bringing
 forward  this  evidence.

 SHRI  GOVINDA  MENON  :  The  Elec-
 tion  Commission  has  nothing  to  do  on  this.
 The  Election  Commission  supervises  the
 elections  and  if  anybody,  whether  it  be  the
 Opposition  Party  or  the  Congress  Party
 or  others,  commits  bribery  or  undue  {influe-
 nce,  the  Election  Commission  under  the  law
 can  do  nothing  in  that  matter,  All  that  can
 be  done  is  to  raise  the  question  in  the  Sup-
 reme  Court  after  the  clection  is  over.  I
 state  with  all  the  authority  which  I  have  in
 this  matter  that  the  Election  Commission
 has  nothing  to  do  with  this  matter.  All
 that  the  Election  Commission  did  was  this.
 When  the  allegation  was  there,  that  allega-
 tion  was  transmitted  to  Mr.  Nijalingappa
 and  his  attention  was  drawn  to  the  provi-
 sions  of  the  Act.  Mr.  Limaye  also  drew
 our  attention  to  the  provisions  of  the  Act.
 And  I  draw  his  attention  to  the  fact  that  he
 might  raise  it  in  the  supreme  Court.

 MR.  DEPUTY-SPEAKER  :  I  would,
 very  humbly,  bring  this  to  your  kind  notice
 because  this  is  a  serious  matter.  As  soon
 as  the  election  notification  is  issued—yJ  ain
 not  as  eminent  a  layer  as  you  are  —and
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 nominations  are  finalised,  the  process  of
 election  begins  and  since  then  till  the  end.
 i.e,  the  conduct  of  election,  voting  and
 counting,  he  is  supposed  to  exercise  com-
 plete  supervisory  jurisdiction.  Your  state-
 ment  is  not  correct  to  that  extent.  Jnferru-
 Ptions)

 Mr.  Fernandes,

 SHRI  ONKARLAL  BOHRA  (Chittor
 garh)  :  Ina  way,  you  are  participating  in
 the  debite,  Tt  will  be  better  if  you  sit  on
 this  side.

 MR.  DEPUTY-SPEAKER  :  If  you  do
 not  waat  to  respect  the  Chair,  you  can  walk
 out.  Only  when  it  suits  you,  you  want  to
 respect  it.  Am  I  not  to  quote  the  law
 of  the  land  which  you  have  passed  2?  Is
 that  not  suprem:  ?

 लना  जार्ज  फरनेन्डीज  (वम्बई-दक्षिणा)  :
 उपाध्यक्ष  महोदय,  मंत्री  जी  ने  जो  अभी  बयान
 दिया  उसको  मैंने  बहुत  गौर  से  सुना  ।  'इण्डियन
 नेशन'  प्रववार  जो  कि  पटना  से  निकलता  है,
 इस  एक  ही  अखबार  में  यह  खबर  छपकर  आई
 है  जिसको  काम  में  बहुत  फंसे  रहने  वाले  कांग्रेस
 प्रधान  पढ़  नहीं  पाये,  ऐसा  उनका  कहना  रहा,
 जिसको  आपने  भी  सुना  ।  अध्यक्ष  महोदय,  मेरा
 मंत्री  महोदव  पर  आरोप  है,  कानून  मंत्री,  श्री
 गोविन्द  मेनन  यहां  खुला  असत्य  बोल  रहे  हैं।  यह
 प्रवबार  है--हिन्दुस्तान  स्टेंडई--इस  मुल्क  के

 जड़े  अखबारों  में  से  यह  भी  एक  है  जो  कि  कल-
 कत्ता  से  निश्नलता  है  और  जो  कि  कांग्रेस
 पार्टी  के  समर्थकों  की ओर  से  निकलता  है।...
 oe  (व्यवधान)  ......मैं  श्रापके  उम्मीदवार  का
 प्रचार  कर  रहा हूँ  i  4  अगस्त,  969  का  यह
 प्रखबार  है।  इसमें  छुपा  है--

 “Green  Signal  for  Bihar  Congress  if
 Reddy  wins  ?"!

 अब  आप  मुझे  इजाजत  देंगे  कि  इप्तें  से  चार

 जुमले  सइन  के  सामने  पढ़कर  पेश  कर  सके  चूंकि
 मधु  लिमये  जी  ने  जिन  बातों  को  यहां  छा
 उसके  उत्तर  में  मंत्री  जी  ने उस  अखबार  के  कुछ
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 जुमलों  को  पढ़कर  पहले  सदन  को  गुमराह  करने
 की  कोशिश  की  ।  मैं  नहीं  चाहता  कि  सदन  को

 गुमराह  करने  का  उनको  फिर  मौका  मिले  :

 “From  our  Patna  Office.

 Aug.  3  —Two  factors  weighed  heavily
 with  the  Congress  High  Command
 in  not  allowing  a  Congressled  coali-
 tion  Government  in  Bihar  before  the
 Presidential  election  on  August  16.

 “These  are  :  the  Congress  High  Com-
 mand  did  not  think  it  advisable  to
 over-ride  the  Governor's  report  (sub-
 mitted  to  the  Union  Hom:  Minister
 tramediately  after  Mr,  Bhola  Shastri
 resigned  with  his  Cabinet  colleagues
 on  July  A)  who.  stated  that  at  least
 50  MLAS  were  unpredictabl:  and  it
 would  take  at  least  two  months  time
 for  the  new  alignment  of  the  splinter
 groups  in  the  Assembly.
 “The  second  consideration  was  that
 the  High  Command  wanted  to  put  to
 test  the  loyalty  of  those  50  or  53
 MLAs  who  were  reportedly  support-
 ing  the  move  for  a  Congress-le  coali-
 tion  Government.  With  the  support
 of  these  50  or  53  MLAs  the  total
 strength  of  Congress  supporters  would
 be  between  65  and  168,  in  the  House
 of  39  with  the  Speaker.
 “Congress  leaders  who  returned  here
 today  said  the  High  Command  told
 them  if  Mr.  Sanjiva  Reddy  got  first
 Preference  votes  equal  to  the  stength
 which  Congress  leaders  from  Bihar
 claimed  in  the  Assembly,  they  would
 surcly  consider  Bihar’s  case  after  the
 election  of  Mr.  Reddy  as  President.
 The  High  Command  further  gave  the
 opinion  that  the  strength  the  party
 was  claiming  must  be  amply  and  un-
 equivocally  demonstrated  in  the  Presi-
 dential  election.
 “Bihar  Congress  Icaders,  Including
 Sardar  Harihar  Singh  and  Mr.  A.  P.
 Sharma,  President,  BP.C.C.,  assured
 the  High  Command  that  although
 they  expected  more,  they  would,
 in  all  probability,  muster  at  least  60
 first  preference  votes  for  Mr,  Reddy.”
 “The  Congress  strength  in  the  Assem-
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 bly,  however,  is  only  I6  including  the
 Speaker.  (Jnterruptions)...They  (the
 Congress  leaders)  hoped  all  supporters
 of  the  Congress-led  coalition  Ministry
 would  now  definite  vote  for  the  Con-
 gress  and  the  High  Command  would
 also  be  obliged  to  allow  the  forma-
 tion  of  a  coalltion  Ministry  after  the
 election  of  the  President.  They  were
 of  the  opinion  that  this  had  enhanced
 the  chance  of  securing  more  first  pre-
 ference  votes  for  Mr.  Reddy.  ((Inte-
 rruptions)

 आप  इस  चीज  को  महसूस  करेंगे  कि  हम
 यहां  किसी  भी  दल  का  प्रचार  करने  के  लिए
 नहीं  खड़े  हैं।

 MR,  DLEPUTY-SPEAKER  :  Please  put
 the  question.  Don't  argue.

 श्री  जाज  फरनेन्डीज  :  इतना  महत्वपूर्ण
 मामला  है,  आप  बोलने  नहीं  दे  रहे  हैं।  मंत्री
 महोदय  कितना  असत्य.  बोल  रहे  हैं,  उसको
 बतला  रहा  था...

 MR,  DEPUTY-SPEAKFER:  You  put
 the  question  now,

 att  जाज  फरनेन्डीज  :  मंत्री  महोदय  ने  जो
 बयान  किया,  जिसमें  उन्होंने  कहा  है  :

 all  efforts  made  by  the  Congress  Presi-
 dent,

 मैं  पूछना  चाहता  हूँ  कि  जो  इण्डियन  नेदन  की
 रिपोर्ट  है,  जो  हिन्दुस्तान  स्टेडर्ड  की  रिपोर्ट  है,
 क्या  सरकार  की  राय  में,  क्‍या  मंत्री  महोदय  की
 राय  में  यह  अनड्यू  इन्फ्लूएंस  है  या  नहीं  ?
 अगर  इसको  आप  अनइयू  इन्फ्लूएंस  नहीं  प्म-
 भत  हैं  तो फिर  यह  कौन  सा  इन्पलुएंस  है,  इसके
 बारे  में  मंत्री  महें दय  खुलासा  करें  I

 MR.  DEPUTY-SPEAKER  :  No  further.
 I  will  not  permit.  Only  half  a  minute  is
 left.  I  am  going  to  adjourn.

 SHRI  CHENGALRAYA  NAIDU:  On
 a  point  of  order,  Sir.

 MR.  DEPUTY-SPEAKER  These
 members  who  have  not  the  courtsey  to  show
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 Proper  respect  to  the  Caairmia  I  supposel
 to  obey  them  ?

 SHRI  GOVINDA  MENDON  :  The  hon,
 Member  Mr  Gzorge  Fernandes,  accused  m2
 of  having  stated  an  untruth  here.  I  do  not
 return  that  charge.  I  should  say  he  was
 irrelevant  because  the  motion  before  the
 House  was  based  ona  report  in  the  ‘Indian
 Nation’.  Therefore,  I  referred  to  the  ‘Indiad
 Nation’,

 SHRI  MADHU  LIMAYE!  Why  did
 you  quote  ‘Patriot’  ?

 MR  DEPUTY-SPEAKER:  Last  qu:s-
 tioner  will  not  get  the  opportunity.  I  am
 closing  the  debate.  You  are  interrupting
 again  and  again.  You  must  learn  to  keep
 silence.

 SHRI  GOVINDA  MENON:  If  Mr,
 Madhu  Limaye  in  his  motion  which  is
 the  basis  for  discussion  had  referred  to  the
 ‘Hindustan  Standard’,  I  would  have  referred
 to  that  also,  That  is  the  position.

 श्री  जाज  फरनेन्डीज:  यह  तो  आपने

 बिल्कुल  सीधा  कहा  है।  नानसेन्स  ।  हद  है  Nees

 SHRI  MADHU  LIMAYE  :I  am  on  a
 point  of  order.

 MR.  DEPUTY  SPEAKER:  I  am  not
 going  to  listen  to  your  point  of  order.

 SHRI  J.  M.  Biswas  Bankawra)  :  The
 Minlster  is  not  making  a  correct  statement.

 3  hrs.

 SHRI  GOVINDA  MENON:  I  referred
 to  the  Patriot  because  there  was  a  contra-
 diction  there  not  only  of  the  report  in  the
 Indian  Nation  but  of  press  reports  in
 general.  It  stated  ;

 “Congress  President  Nijallngappa  has
 denied  press  reports  that  he  had
 assured  Congress  MLAs,  etc.......

 That  is  the  report  in  the  Patriot

 The  question  of  law  was  raised  by  Shri
 George  Fernanades,  whether  in  my  opinion

 this  wou'd  amount  to  undue  influence.  I
 do  not  eercra'ly  give  opinion  to  individual
 Members  on  these  matters  ;  I  shall  00  it
 when  the  matter  is  raised.  I  would  request
 him  not  to  get  agitated.  The  result  would
 be  announced  a  few  days  after  the  election,
 and  he  can  get  agita‘ed  then  and  raise  the
 matter  in  the  court.

 श्रो  रवि  राय  :  उपाध्यक्ष  महोदय,  मैं  कोई
 लम्बा  सवाल  पूछ  कर  सदन  का  समय  नहीं  लेना

 चाहता  हूं।  सदन  को  अन्तमुंख  बन  करके  इस
 सवाल  के  बारे  में  सोचना  चाहिये।  सवाल  यह
 है  कि  भले  ही  कल  पैट्रियट  में  श्री  निजलिगप्पा
 इसका  खंडन  करके  कोई  बयान  दिए  हों,  यह
 लोगों  को  मालूम  नहीं  है।  लेकिन  एक  चीज़  देश
 के  लोगों  को  मालूम  हो  चुकी  है  कि  तीन  तारोख
 को  श्री  निजलिगप्पा  पटना  में  जाकर  के  वहां

 अनुचित  प्रभाव  कांग्रेस  के  विधान  राभा  के
 सदस्यों  पर  डाल  रहे  थे।  इस  चीज  को  मद्दे
 नज़र  रखते  हुए,  श्रौर  माननीय  लिमये  जी  का
 जो  आरोप  है  कि  श्री  निजलिगप्पा  कांग्रेस  के
 विधायकों  पर  अनुचित,  प्रनइयू  इंफ्लूएंस  डाल
 रहे  थे,  इसको  मद्द  नज़र  रखते  हुए,  क्‍या  प्रधान
 मत्री  सी०  बी०  आई०  की  जांचया  न्यायिक
 जांच  कराके  सारे  देशवासियों  के  मन  पर  जो
 असर  पड़ा  है  कि  काग्रेस  के  अध्यक्ष  इस  तरह  का

 अनड्यू  इंफ्लूएंस  डाल  रहे  थे,  टसको  देशवासियों
 के  दिमाग  से  निकलेंगी  ?

 SHRI  GOVINDA  MENON:  All  that
 tocan  say  is  that  it  has  not  been  proved
 that  anything  has  been  done  by  the  Cong-
 ress  president......

 et  रवि  राय:  इसीलिए  इन्क्वायरी

 चाहिए.  प्राइम.फेपी  केस  मूव  हो  गया  है  ।

 SHRI  GOVINDA  MENON  }  Let  him
 please  Hsten,  Let  him  not  shoot  into  the
 gun,

 A'l  that  I  said  was  that  nothing  has
 been  stated  here  which  would  prove  that
 the  Congress  president  did  anything,
 Assuming  he  did  anything,  |  again
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 [Shri  Govinda  Menon]
 submit  that  the  only  forum  before  which  it
 can  be  raised  is  the  Supreme  Court,  after
 the  election.

 3  .03  hrs.

 The  Lok  Subha  adjourned  for
 Lunch  till  Fourteen  of  the

 Clock.

 The  Lok  Sabha  reassembled  after
 Lunch  at  two  minutes  past

 Fourteen  of  the  Clock

 Surt  GADILINGANA  GowD  in
 the  Chair

 SHRI  JYOTJIRMOY  BASU  (Diamond
 Harbour)  ae

 जार.  CHAIRMAN  :  Nothing  that  he
 has  said  will  go  on  record.  These  matters
 should  not  have  been  raised  at  this  time
 without  prior  notice.  This  is  not  zero
 hour,

 QUESTION  OF  PRIVILEGE  AGAINST
 THE  “INDIAN  EXPRESS”

 श्रो  शाक्  भूषण  (खारगोन)  :  सभापति  महो-

 द्य,  मैं  श्राप  का  ध्यान  दिल्ली  से  प्रकाशित  भ्ंग्रेजी

 दैतिक  “इण्डियन  एक्सप्रेस'  में  छपे  समाचार  की

 ब्रोर  दिलाना  चाहता  हूँ,  जिस  में  मेरी  प्रतिष्ठा

 पर  आघात  पहुचाने  का  जानबूझ  कर  कुटिलता-

 पूर्ण  प्रयत्त  किया  गया  है।  29  जुलाई,  969

 को  बैंक  राष्ट्रीयकरण  के  सम्बन्ध  में  सदन  में  हुई

 बहस  में  मैंने  अपने  सुझाव  में  जो  कुछ  भी  कहा,
 इस  समाचार-पत्र  ने  उसके  बिल्कुल  विपरीत

 प्रकाशित  किया.  जो,  कि  सदन  तथा  सदस्य  दोनों

 की  मर्याद्रा  के  बिहद्ध  है।  सदन  में;  मे  वार्ता,

 संसद्‌  के  रिकार्ड  में  उपलब्ध  है।  इस  समाचार
 पत्र  में  प्रकाशित  किया  गया  है  कि  मैंने  श्रीमती

 शारदा  मुखर्जी  को  सी०  आई०  ए०  का  एजेंट
 था  बैंक  राष्ट्रीयकरण  संबंधी  बिल  को  सेबोटाज
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 करने  को  दोषी  ठहराया  है,  जो  कि  निराधार
 असत्य  है  क्‍योंकि  सदन  के  रिकार्ड  में  कहीं  उसका
 जिक़  नहीं  है  |  श्रीमती  शारदा  मुखर्जी  सदन  की
 प्रतिष्ठित  और  माननीय  सदस्या  हैं  भ्रौर  व्यक्ति-
 गत  तौर  पर  मैं  उनका  हमेशा  आदर  करता  रहा

 हूं,  ऐसी  स्थिति  में  उनके  सम्बन्ध  में  इस  प्रकार
 की  बात  कहने  का  कोई  प्रश्न  ही  नहीं  उठता
 ओर  न  ही  मेरी  ओर  से  क्षमा  याचना  का,  जैसा
 कि  मेरे  सम्बन्ध  में  इस  समाचार-पत्र  में  लिखा
 गया  है  1

 इस  समाचार  पत्र  की  नीति  जान  बुझकर
 उन  सभी  सरकारी  निर्णायों  का  विरोध  करना  है
 जिन  में  सामान्य-जन  की  भलाई  निहित  होती  है
 तथा  पूंजीपतियों,  इजारेदारी  का  विरोध  होता
 है  ।  जब  से  बैंक  राष्ट्रीयकरण  का  प्रदन  उठा  है,
 इस  समाचार-पत्र  मे उससे  सम्बन्धित  वक्‍तब्यों
 को  पार्टी  में  फूड  डालने  के  लिए  और  उसकी
 प्रतिष्ठा  को  धक्का  पहुंचाने  के लिए  हमेशा  गलत
 ढंग  से  प्रस्तुत  किया  है।  इतना  ही  नहीं  आज
 तक  यह  समाचार-पत्र  प्रत्येक  उस  निर्णय  को  जो
 जनता  की  भलाई  के  लिए  लिया  जाता  रहा  है,
 विदेशी  इशारों  की  प्रतिक्रिया  कहता  रहा  है  ny

 अतः  आप  से  अनुरोध  है  कि  इस  पत्र

 (इण्डियन  एक्सप्रेस)  द्वारा  सदन  की  कारंबाई
 को  तोड़  मरोड़  कर  गलत  छापने  के  सिलसिले  में,
 विशेषकर  मेरे  सम्बन्ध  में  जेसा  कि  इस  समाचार
 पत्र  द्वारा  म  फैलाया  गया  है,  मुझे  इस  प्रस्ताव
 को  विशेषाधिकार  समिति  को  सौंपे  जाने  की

 अनुमति  प्रदान  करें  ताकि  इसके  लिए  उत्तरदायी
 इस  समाचार-पत्र  के  मालिकों  तथा  संपादक
 के  विरुद्ध  आवश्यक  कारंवाई  की  जा  सके  t

 MR.  CHAIRMAN :  According  to  past
 Practice,  the  Editor  will  be  asked  to  explain
 After  the  receipt  of  his  reply,  further  action
 will  be  taken.

 **Not  recorded.
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 SHRI  S,  M.  BANERJEE  (Kanpu)  +
 Now.  another  explanation  is  needed  from

 Shrimati  Sharda  Mukerjee.
 MR.  CHAIRMAN  ;  No.

 4.05  hrs.

 PAPERS  LAID  ON  THE  TABLE

 INTERNATIONAL  SUGAR  AGREEMENT
 AND  NOTIFICATIONS  UNDER
 ESSENTIAL  COMMODITIES  ACT

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  FOOD,  AGRICULTURE,
 COMMUNITY  DEVELOPMENT  AND
 CO-OPERATION  (SHRI  ANNASAHIB
 SHINDE)  tI  beg  to  lay  on  the  Table  4

 QQ)  A  copy  of  the  Text  of  International

 (2)

 (3)

 Sugar  Agreement,  1968,  adopted
 by  the  Final  Plenary  Meeting  of
 the  United  Nations  Sugar  Con-
 ference  on  24th  October,  1968,  as
 amended  by  the  Legal  and  Drafting
 Committee  in  according  with  the
 final  resolution  of  the  Conference.
 [Placed  in  Library.  See  No.
 LT—  1556/69}.

 A  copy  of  Notification  No.  G.S.R.
 274  published  in  Gazette  of  India
 dated  the  3I!st  May,  1969,  making
 certain  amendments  to  Notifica-
 tion  No.  G.S.R.  842  dated  the
 24th  December,  1964,  under  section
 2A  of  the  Essential  Commodities
 Act,  1955,  [Placed  tn  Library
 See  No.  LT—557/69}.
 A  copy  each  of  the  following
 Notifications  under  sub-section  (6)
 of  section  3  of  the  Essential  Com-
 moditles  Act,  955  :—

 (i)  The  Roller  Mills  Wheat  Pro-
 ducts  (Ex-mill)  Price  Control
 (Amendment)  Order.  —_969,
 published  in  Notification  No.
 G.S.R.  22  in  Gazette  of
 India  dated  the  9th  May,
 1969.

 (li)  G.S.R.  2I2  (Hind  version)
 published  in  Gazette  of  India
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 (iii)

 (iv)

 (v)

 (vi)

 (vil)

 (viil)

 (ix)
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 dated  the  24th  May,  1969,
 rescinding  the  Madhya  Pra-
 desh  Coarse  Grains  (Export
 Control)  Order,  1964,

 G.S.R.  235  published  —  in
 Gazette  of  India  dated  the
 22nd  May,  1969,

 G.S.R.  409  (Hindi  and
 English  versions)  published  in
 Gazette  of  India  dated  the
 I3th  June,  969  making  cer-
 tain  amendment  to  Notifica-
 tion  No.  G.S.R.  764  dated
 the  5.h  March,  1969,

 The  Roller  Miils  Wheat  Pro-
 ducts  (Ex-Mill)  Price  Con-
 trol  (Second  Amendment)
 Order,  1969,  published  in
 Notification  No.  G.S.R.  1411.
 in  Gazette  of  India  dated  the
 l6th  June,  1969,

 The  Sugarcane  Press-mud
 (Control)  Amendment  Order,
 1969,  (Hindi  and  English  ver-
 sions)  published  In  Notifica-
 tion  No.  G.S.R.  I55!  in
 Guz:tle  of  India  dated  the
 30th  June,  1969,

 The  Inter-Zonal  Wheat  and
 Wheat  Products  (Movement
 Control)  Second  Amendment
 Order,  1969,  published  in
 Notification  No.  G.S.R.
 722)  in)  Gazette  of  India
 dated  the  I4th  July,  1969,

 The  Wheat  Roller  =  Flour
 Mills  (Licensing  and  Control,
 Second  Amendment  Order,
 1969,  published  in  Notifica-
 tion  No.  GS.R.  1724  in
 Gazette  of  India  dated  the
 7th  July,  1969,

 The  Foodgrains  (Prohibition
 of  use  in  Manufacture  of
 Starch)  Amendment  Order,
 1969,  published  in  Notifica-
 tion  No.  GS.R.  1725  in
 Gazette  of  India  dated  the
 I7th  July,  1969,
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 (x)  The  Northern  Rice  Zone
 (Movement  Control)  Amend-
 ment  Order,  1969,  published
 in  Notification  No.  G.S.R.
 726  in  Gazette  of  India
 dated  the  I7th  July,  1969,

 (xi)  The  Imported  Foodgrains
 (Prohibition  of  Unauthorised
 Sale)  Amendment  Order,  1969,
 published  in  Notification  No.
 G.S.R.  1727  in  Gazette  of
 India  dated  the  I7th  July,
 1969,

 (xii)  The  Southern  States  (Regula-
 tion  of  Export  of  Rice)
 Amendment  Order,  1969,  pub-
 lished  in  Notification  No,
 G.S.R.  789  in  Gazette  of
 India  dated  the  25th  July,
 1969,  [Placed  in  Library.
 See  No.  LT—558/69|

 Indian  Telegraph  (Amdt).  Rules

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING,  AND  IN  THE  DE-
 PARTMENT  OF  COMMUNICATIONS
 (SHRI  SHER  SINGH)  :  I  beg  to  lay  on  the
 Table  a  copy  of  the  Indian  Telegraph
 (Tenth  Amendment)  Rules,  1969,  published
 in  Notification  No.  G.S.R.  293)  (English
 version)  and  G.S.R.  294  (Hindi  version)  in
 Gazette  of  India  dated  the  7th  June,  |  969,
 under  sub-section  (5)  of  section  7  of  the
 Indian  Telegraph  Act,  I885.  |  Placed  in
 Library.  See  No.  LT  —559/69}.

 Notifications  under  Coal  Mines  Provident
 Fund  and  Bonus  Schemes  Act

 SHRI  SHER  SINGH  5  On  behalf  of
 Shri  S.C.  Jamir,  |  beg  to  fay  on  the
 Table  a  copy  each  of  the  following  Notifi-
 cations  under  section  7A  of  the  Coal  Mines
 Provident  Fund  and  Bonus  Schemes  Act,
 948  ;—

 (l)  The  Neyveli  Coal  Mines  Provident
 Fund  (Second  Amendment)
 Scheme,  1969,  published  in  Notifi-
 cation  No,  G.S.R.  676  in  Gazette
 of  India  dated  the  9th  July,  1969,
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 (2)  The  Coal  Mines  Bonus  (Amend.
 ment)  Scheme,  969,  published  in
 Notification  No.  G.S.R.  677  in
 Gazette  of  India  dated  the  I9th
 July,  1969,

 (3)  The  Andhra  Pradesh  Coal  Mines
 Bonus  (Amendment)  Scheme,  1969,
 Published  in  Notification  No.
 G.S  R.  ‘1678  in  Gazette  of  India
 dated  the  l9th  July,  1969,

 (4)  The  Rajasthan  Coal  Mines  Bonus
 (Amendment)  Scheme,  1989,  pub-
 lished  in  Notification  No.  G.S.R.
 679  in  Gazette  of  India  dated  the
 9th  July.  1969,

 (5)  The  Assam  Coal  Mines  Bonus
 (Amendment)  Scheme,  1969,  pub-
 lished  in  Notification  No.  G.S.R.
 680  in  Gazette  of  India  dated  the
 9h  July,  1969,  [Placed  in
 Library.  See  No.  LT—560;  69]

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY:  Sir,  I  have  to  report
 the  following  message  received  from  the
 Secretary  of  Rajya  Sabha  :—

 “In  accordance  with  the  provisions
 of  rule  24  of  Rules  of  Procedure  and
 Conduct  of  Business  in  Rajya  Sabha,  I
 am  directed  to  enclose  a  copy  of  the
 Delhi  Shops  and  _—  Establishments
 (Amendment)  Bill,  1969,  which  has
 been  passed  by  the  Rajya  Sabha  at
 its  sitting  held  on  the  4th  August,
 1969."

 DELHI  SHOPS  AND  ESTABLI-
 SHMENTS  (AMENDMENT)  BILL

 As  Passed  by  Rajya  Sabha

 SECRETARY:  Sir,  I  lay  on  the
 Table  of  the  House  the  Delhi  Shops  and
 Establishments  (Amendment)  Bill,  1969,  as
 passed  by  Rajya  Sabha.

 SHRI  JYOTIRMOY  BASU:
 what  16  was  mentioning.  You  must  direct
 the  Minister  of  Education  to  make  a
 statement  on  the  strike  of  the  employees
 of  the  National  Library  and  also  about

 I  repeat
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 the  strike  of  the  workers  of  th:  RIC
 which  involves  the  Libour  Minister.  They
 are  serious  matters,  The  RIC  workers  are
 on  a  relay  of  hunger  strikes,

 SHRI  S.M  BANERJEE:  Or  a
 Point  of  order.  (Jnterraptions.)

 MR.  CHAIRMAN:  There  is  no
 business  before  the  House  now.

 4.09  hrs.

 SALARIES  AND  ALLOWANCES  OF
 MEMBERS  OF  PARLIAMENT

 (AMENDMENT)  BILL—(Contd)

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAIAH):
 I  beg  to  move  ;

 “That  the  debate  on  the  motion  that
 the  Salaries  and  Al’owances  of
 Members  of  Parliament  (Ameadment)
 Bill,  959  as  amended,  be  passed”’
 which  was  adjourned  on  the  6th
 August,  1969,  be  resumed  now.””

 SHRI  S.M,  BANERJEE  (Kanpur)  )
 Ona  point  of  order,  under  rule  34).  It
 says  that  at  any  time  after  the:  motion  has
 been  mide  a  M:mber  miy  move  that  the
 debate  on  that  motion  be  adjourned.  It
 is  not  because  |  do  not  want  the  Bill
 to  go  through.  Yesierday  and  today’s
 Papers  also  say  that  Mr.  Bhagat  has
 Negotiated  with  the  jute  manufacturers...
 —(Interruptions.)  Let  it  be  discussed
 before  this  motion  is  taken  up.

 MR.  CHAIRMAN:  I  am  _  not  allow-
 ing  it.

 SHRI  S.M.  BANERJEE:  What  Its
 your  ruling  ?

 MR.  CHAIRMAN:  My  ruling  is
 that  I  rule  out  your  point.

 SHRI  S.  KUNDU  (Balasore):  Mbst
 respectfully  under  article  05  of  the  Con-
 stitution  and  rule  222  [I  am  risiag§  on
 a  point  of  order.  Yesterday,  in  the
 Central  Hall  under  the  nose  of  Speaker...
 (Interruptions.)

 MR.  CHAIRMAN  I  am  not  allowing
 you  to  speak  on  any  othcr  matter  than
 the  one  before  the  House.  If  the  hon.
 Member  has  got  anything  to  say  about
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 the  present  motion  before  the  House,  I
 shall  allow  him,  otherwise  not.

 SHRI  S.  KUNDU:  It  refers  to  the
 business  of  the  House.  Kindly  listen
 to  me.  In  the  newspaper  it  has  been
 published  that  Shri  Nijalingappa,  the
 Congress  President  had  said  yesterday  in
 the  Central  Hal!  that  funny  s‘ories  were
 manufactured  by  M:mbers  of  Puarliament.
 The  Centra!  Hall  is  directly  under  the
 Speaker.  It  should  not  be  given  to  the
 Congress  Party  to  have  a  dig  at  the
 Members  of  Parliament.  He  has  said  that  not
 only  stories  but  funny  storles  are  manufac-
 tured  or  cooked  up  there  by  Members  of
 Parliament......

 MR.  CHAIRMAN  :  The  hon.  Member
 may  resume  his  seat...

 SHRI  S.  KUNDU:  Indirectly,  tt
 involves  a  contempt  of  the  House...

 MR.  CHAIRMAN  :  He  may  give
 Proper  notice  and  then  |  shall  consider  it.

 The  question  is  ;

 “That  the  debate  o.2  the  motion
 ‘that  the  Salaries  and  Allowances
 of  Members  of  Parliament  (Amend-
 ment)  Bill,  1969,  as  amended,  be
 Passed’  which  was  adjourned  on  the
 6th  Auguss,  1969,  be  resumed  now.

 The  motion  was  adopted.
 MR.  CHAIRMAN  :  We  shall  now  take

 up  further  consideration  of  the  following
 motion  moved  by  Shri  Raghurmaiah  on  the
 6th  August,  969,  namely  :—

 “That  the  Bill  further  to  amend  the
 Salaries  and  Allowances  of  Members
 of  Parliament  Act,  ‘1954,  as  amended,
 be  passed.”

 SHRI  RAGHURAMAIAH  3  Yesterday,
 the  motion  for  adjournment  tabled  by
 Shri  M.  R.  Masani,  [  believe,  was  necessi-
 tated  by  some  apprehensions  and  misappre-

 hensions  about  some  of  the  clauses  and  amend-
 ments.  Some  of  us  had  an  opportunity  to  go
 through  the  whole  thing  again  to  reasses  the
 situation  and  to  think  within  ourselves  and
 also  consult  Members  of  the  Opposition
 Parties  and  so  on.  In  the  light  of  the  discus-
 sions,  I  have  circulated  a  fresh  batch  of  two
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 [Shri  Raghuramaiah]
 amendments,  the  consideration  of  which
 will  require  a  waiver  of  certain  rules,
 and  I  would  request  the  House  to  waive
 those  rules.

 I  beg  to  move  :
 “(i)  That  rule  93  (3)  of  the  Rules

 of  Procedure  and  Conduct  of
 Business  in  Lok  Sabha  in  its
 application  to  the  motion  for
 reopening  discussion  on  clause
 4  of  the  Salaries  and  Allowances
 of  Member  of  Parliament
 (Amendment)  Bill,  1969,  and
 inserting  mew  clause  2A,  be
 suspended.”
 That  rule  338  of  the  Rules  of
 Procedure  and  Conduct  of  Busi-
 ness  in  Lok  Sabha  in  i's
 application  to  the  motion  for
 rescission  of  the  decision  of  the
 House  adopting  amendment  No.
 53  to  clause  4  of  the  Salaries
 and  Allowances  of  Members  of
 Parliament  (Amendment)  Bill,
 969  and  clause  4  as  amended,
 be  suspended.”
 That  the  decision  of  the  House
 adopting  amendment  No.  53  to
 clause  4  of  fhe  Salaries  and
 Allowances  of  Members  of  Par-
 liament  (Amendment)  Bill,  1969,
 and  cluase  4  as  amended,  be
 rescinded.””

 These  are  the  various  provisions  which
 have  necessarily  got  to  be  waived  because
 we  have  now  to  reconsid:r  am:ndmenis  to
 clause  4  and  another  clause.  I  move  that
 these  rules  be  waived  and  I  hope  the
 House  will  concur  with  this  motion.

 SHRI  S.M  BANERJEE:  I  want
 your  guidance.  Since  these  amendments
 have  now  come  before  the  House  and
 clause  4  is  being  reopened  for  discussion,
 are  we  entitled  to  bring  forward  our

 id  |  to  those  amend  ts  ?
 MR.  CHAIRMAN  :  Yes,  he  is  entitled.
 The  question  is:

 “<il)

 “(iii)

 That  rule  93  (3)  of  the  Rules
 of  Procedure  and  Conduct  of
 Business  in  Lok  Sabha  in  its
 application  to  the  motion  for
 reopening  discussion  on  clause

 “i

 of  Members  of  Parliament
 (Amdt).  Bill

 4  of  the  Salaries  and  Allow-
 ances  of  Members  of  Puarlias
 ment  (Amendment)  Bill  1969,
 and  inserting  new  clause
 2A,  be  suspended.”
 That  rule  338  of  the  Rules
 of  Procedure  and  Conduct  of
 Business  in  Lok  Sabha  in  its
 application  to  the  motion  for
 rescission  of  the  decision  of  the
 House  adopting  amendment  No.
 53  to  clause  4  of  the  Salarics
 and  Allowances  of  Members  of
 Parliament  (Amendment)  Bill,
 3969  and  clause  4  as  amended,
 be  suspended.”’
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 “(ii)

 “(iii)  That  the  decision  of  the  House
 adopting  amendment  No.  53  to
 clause  4  of  the  Salaries  and
 Allowances  of  Members  of  Pur-
 liament  (Amendment)  Bill,  1969,

 and  clause  4  as  amended,  be
 rescinded.””

 The  motion  was  adopted
 SHRI

 move  :
 RAGHURAMAIAH  2  I  beg  to

 New  29४५९  2A  :

 At  page  I,  after  line  0  insert

 Amendment  of  section  5

 “2A.  In  section  5  of  the  principal
 Act,  for  the  second  proviso,  the
 following  proviso  shall  be  substituted,
 namely  3

 ‘Provided  further  that
 first  proviso  shall
 member  visits, —

 nothing  in  the
 apply,  if  the

 (i)  his  usual  place  of  residence  ;  or

 (li)  any  place  In  his  constituency  ;  or

 (iii)  any  place  in  the  State  in  which
 his  usual  place  of  residence  or
 consti:uency  is  situated,  perfor-
 ming  the  journey  by  air  not
 more  than  four  times  during  a
 session  or  sitting  lasting  more
 than  seventy-five  days,  or  not
 more  than  twice  in  any  other
 case,””
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 I  may  explain  thls  amendment.  The  present
 section  provides  for  two  journeys  to  the
 place  of  residence  Jn  a  Jonger  session.  It
 was  generally  felt  by  most  M:mbers...

 SHRI  RANDHIR  SINGH  (Rohtak)  t
 It  does  not  help  in  the  case  of  Haryana.

 AN  HON.  MEMBER  }
 aerodrome  in  Haryana.

 Provide  an

 SHRI  RAGHURAMAIAH:  I  would
 request  hon.  Members  who  have  other
 ideas  to  allow  mz  to  proceed  now  and
 later  on  they  are  free  to  express  their  views
 and  we  shall  sce.  I  am_  only  explaining
 the  present  provision  vis-a-vis  the  amznd-
 ment  that  is  being  proposed.

 In  the  Act  as  it  now  stands,  two  journeys
 are  permitted  if  it  is  a  longer  session  like
 the  budget  session  and  one  journey  during
 the  other  sessions.  This  amendment  dou-
 bles  that  facility,  that  instead  of  two  jour-
 neys,  one  could  make  four  journeys  in  a
 longer  session,  and  two  instead  of  one  in
 Other  sessions.

 Again,  formely,  a  journey  was  permitted
 Only  to  the  place  of  resideace,  Many  Mzin-
 bers  on  both  sides  of  the  House,  as  also
 Members  of  Rijya  Sibha  poiated  out  to
 me  the  anachronism  in  this  ;  for,  if  a  person
 does  not  want  to  go  to  his  exact  native
 place  but  wants  to  go  to  a  place.

 श्री  रवि  राय  (पुरी)  :  सभापत्रि  महोदय,
 ग्रापकी  तरफ  मुंह  करके  मंत्री  महोदय  बोलें
 ताकि  हम  भी  सुन  सकें  कि  वह  क्‍या  कह  रहे

 हैं  ।  हम  सुन  नहीं  पा  रहे  हैं  ny

 SHRI  RAGHURAMAIAH  :  Iam  glad
 the  Opposition  is  also  interested  in  this.

 att  रवि  राय  :  इनको  ये  शब्द  वापिस  लेने

 चाहिये  1  मैं  अभी  आया  हूं।  मैं  सुन  नहीं  पा

 रहा  क्‍योंकि  इनका  मुह  आपको  तरफ  नहीं  है
 उधर  मुह  करके  वह  वोल  रहे हैं  1

 SHRI  RAGHURAMAIAH  !  The  Act
 as  it  now  stands  permits  journeys  only  to  the
 place  of  residence,  Many  Members  told  me
 that  was  not  quite  enough.  For,  suppose  a
 person  is  living  five  miles  away  from  Allaha-
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 bad;  and  suppose  the  wants  to  go  to
 Allahabad  only  and  not  to  his  native  place,
 then  under  the  present  Act,  he  cannot  go  to
 Allahabad  because  that  is  not  his  place  of
 residence.  Even  if  the  journey  to  be  per-
 formed  is  short  of  the  distance  between
 Delhi  and  his  native  place,  he  cannot  utilise
 this  facility,  So,  it  has  been  suggested  to
 me  that  there  should  be  an  amendment  of
 the  Act,  and  we  have,  therefore,  provided.

 (i)  his  usual  place  of  residence’’,  which
 is  even  now  there,  or  constituence.  where
 the  Member’s  constituency  is  different  from
 the  usual  place  of  residence  or  any  place  in
 the  State  in  which  his  usual  place  of  resi-
 dence  or  constituency  is  situated.  That  is
 the  scope  of  the  first  amendment.

 My  second  amendment  Is  as  follows  ६
 I  beg  to  move  3

 Clause  4

 Page  2,  for  lines  5  to  I3,  substitute  :

 Insertion  of  ‘4
 new  section
 6A

 After  section  6  of  the
 Principal  Act,  the  following
 section  shall  be  inserted
 namely  :—

 Travel  faci-
 lities  to
 members

 “6A,  Without  prejudice  to
 the  other  provisions  of  this
 Act,  every  member  shall  be
 entitled

 (i)  to  trave  by  any  reilway
 in  India  at  any  time  in
 first  class  atr-condition-
 ed  on  payment  of  the
 difference  between  the
 railway  fares  for  first
 class  air-conditioned  and
 first  class  ;

 (ii)  to  one  free  third  class
 railway  pass  for  one  pere
 son  to  accompany  the
 member  which  he  travels
 by  rail  ;  and

 (fil)  to  one  free  non-transfe-
 rable  first  class  rail-
 way  pass  for  the  spouse,
 if  any,  of  the  member
 to  travel  from  the  usual
 place  of  residence  of  the
 member  to  Delhi  and
 back,  once  a  year  |
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 [Shri  Raghu  Ramaiah]
 Provided  that  where  a  member  travels

 by  rail  in  the  first  class  alr-conditioned  and
 no  person  accompanies  that  member  in  that
 journey  in  third  class,  by  virtue  of  the  free
 third  class  railway  piss  referred  to  in  clause
 (il),  then,  in  determining  the  amount  paya-
 ble  by  the  member  under  clause  (i),  the
 amount  of  third  class  fare  for  such  journey
 shall  be  deducted  from  the  difference  refer-
 red  to  in  that  clause.’’

 श्री  कंवर  लाल  गुप्त  (दिल्ली  सदर)
 सभापति  महोदय,  मंत्री  महोदय  ने  जो  एमेंडमेंट
 पेश  की  है,  मैं  उप्तमें  थोड़ा  सा  संशोधन  करना
 चाहता  हूँ  ।  मैं  स्वीकार  करता  हैँ  कि  मंत्री  महो-
 दय  का  संशोधन  सदस्यों  को  और  ज्यादा  काम
 करने  में  सहायता  देगा  7  इसलिए  मैं  इसका
 विरोध  नहीं  करता  हूँ।  श्री  रणधीर  सिंह  मेरी
 इस  बात  से  सहमत  होंगे  कि  वर्तमान  स्थिति  में

 हरियाणा,  दिल्‍ली  और  आस-पास  के  लोगों  के
 लिए  दिक्कत  होगी  ।  कई  बार  हम  लोग  बम्बई
 में  होते  हैं  और  यहां  मीटिंग  होती  है,  तो  हमें
 पैता  देकर  यहां  आना  पड़ता  है।  इसमें  सिर्फ
 एक  टेकनीकल  दिक्कत  है।  मैं  अपने  संशोधन
 द्वारा  यह  चाहता  हैं  कि  सदस्यों  को  अपनी

 कांस्टोट्यूएन्सी  या  रहने  के  स्थान  के  बजाये  देश
 में  कहीं  से  भी  आने  का  अधिकार  हो  ।  जो  सुवि-
 धायें  सदस्यों  को  दी  जा  रही  हैं,  उनके  बारे  में

 कोई  भेद-भाव,  डिसक्रिमिनेशन,  नहीं  होना
 चाहिये।  मेरे  संशोधन  को  स्वीकार  करने  का
 लाभ  यह  होगा  कि  सरकार  जो  सुविधायें  कुछ
 मेम्बरों  को  देना  चाहती  है,  वे  सब  मेम्बरों  को
 मिल  जायेंगी  ।  इस  बारे  में  जो  कमेटी  बनाई
 गई  थी,  जिसमें  कांग्रेस,  जनसंध,  कम्युनिस्ट,
 स्वतन्त्र  पार्टी  श्रौर  पी०  एस०  iy  आदि  सब
 दलों  के  लोग  थे,  उसकी  यह  यूनेनिमस  रौकमें-
 डेशन  थी  मेरी  एमेंडमेंट  से  इस  कलाज़  में  और

 इम्परूवमेंट  हो  जायेगी  |  मुझे  आशा  है  कि  सदन
 मेरी  एमेंडमेंट  को  स्वीकार  करेगा  ।  मेरी  एमेंड-
 मेंट  इस  प्रकार  है  :

 For  lines  7  to  6  substitute
 S‘If  the  member  performs  the  journey
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 by  air  to  any  place  in  India  not  more
 than  four  times  during  a  session  or
 sitting  lasting  more  than  75  days  or
 not  more  than  twice  in  any  other
 case.”” !

 SHRI  ANANTRAO  PATIL:  (Ahmed-
 nagar)  Sir,  I  have  got  an  amendment.  The
 hon.  Minister’s  amendment  reads  as  follows  :

 “  iii)  to  one  free  non-transferable
 first-class  railway  pass  for  the  spouse,
 if  any,  of  the  member  to  travel  from
 the  usual  place  of  residence  of  the
 member  to  Delhi  and  back,  once  a 9 year,

 Instead  of  ‘once  a  year,’  I  suggest
 “once  during  session.”

 There  are  only  three  sessions  in  a  year
 and  there  will  only  be  two  more  travels  if
 this  amendment  is  accepied.  My  amend-
 ment  is  that  instead  of  ‘‘once’’  it)  should  be
 “once  during  the  session’.

 MR.  CHAIRMAN  All  those  hon.
 Members  who  want  to  move  amendments  to
 the  motion  moved  by  the  Minister  may
 send  in  their  amendments  in  writing  to  the
 Table  ;  otherwise  there  will  be  no  end  to
 this.

 SHRI  NAMBIAR  :  (Tiruchirappalli)
 Sir,  my  amendment  is  an  amendment  to  the
 amendment  moved  by  Shri  Raghu  Ramaiah,

 SHRI  AMRIT  NAHATA  (Barmer)  :
 Sir,  this  amendment  will  go  contrary  to  all
 our  family  planning  efforts.

 SHRI  NAMBIAR  :  Shri  Raghu  Ramaiah
 has  moved  an  amendment  introducing  a
 new  clause  to  relace  the  previous  one.  There
 in  he  has  introduced  a  new  subject  and  that
 is  the  subject  of  one  first  class  pass  to  the
 spouse-cither  it  should  be  wife  or  husband
 once  a  year  for  coming  and  going.  This  is
 a  new  subjects.  It  was  not  there  already
 in  the  Act.  This  will  create  a  very  bad
 impression  in  the  country,  I  have  to  say
 this  because  carlier  the  point  was  clarificd
 here  that  for  every  session  when  we  come
 we  get  another  additional  first  class  ticket
 plus  a  third  class  ticket.  Apart  from  that,
 to  introduce  another  point  that  once  ina
 yeur  he  can  bring  his  wife  and  take  her  back
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 and  that  too  be  first  class  look  very  bad.
 It  will  create  a  bad  impression  in  the  mind
 of  the  pzople.  They  will  think  it  is  an  extra
 luxury  that  we  are  claiming  for.  Therefore,
 Sir,  I  am  putting  it  on  record  that  we  are
 opposed  to  this

 SHRI  TENN2TI  VISWANATHAM
 (Visixkhipitiin)  :  Sir,  this  clause  is  very
 discriminatory.  It  discrininates  against
 those  wh  have  no  sp  use.

 MR.  CHAIRMAN  :  I  am  sorry  there  is
 a  lot  of  noise  in  the  House.  I  would
 request  hon,  Membcrs  not  to  talk  loudly,

 SHRI  J.  MOHAMED  IMAM  (Chitra-
 durga)  :  Sir,  I  have  tabled  an  amendment
 to  sub-clause  (3)  ragarding  the  grant  of  first
 class  pass  to  spouse.  I  welcome  the
 mzasur,  but  |  want  to  bring  to  the  notice  of
 the  Minister  that  a  number  of  Parliament
 Members  are  without  spouses.  It  is  not
 their  fault.  I  have  tabled  an  amendment
 to  sub-clause  (b)  which  relates  to  the  grant
 of  a  first-class  pass  to  the  spouse  of  a
 member.  It  is  no  doubt  a  wholesome  pro-
 visions.  Bat  there  are  a  number  of  M:m-
 bers  of  parliament  wio  have  no  spouses...

 SHRI  PILOO  MODY  (Godhra)  :  Is  the
 hon.  Member  suggesting  that  they  should  be
 given  some  compensation  ?

 SHRI  J.  MOHAMED  IMAM:  So,  my
 amend  nent  suggests  that  in  case  a  member
 has  n)  spouse,  that  first-class  may  entitle
 him  to  bring  one  of  his  closest  relatives.

 SHRI  TENNETI  VISWANATHAM  :
 My  amendment  is  simple,  81६  says:  after  the
 word  ‘‘spouse’’  please  add  two  small  words
 “for  Secretary’’,  It  is  self-explanatory,

 SHRI  SHRI  CHAND  GOYAL  (Chandi-
 garh)  :  I  want  to  speak  on  the  amendment
 moved  by  Shri  Imam.

 MR.  CHAIRMAN:  Only  those  who
 have  moved  amendments  are  now  given
 opportunities  to  speak.

 SHRI  Vv.  KRISHNAMOORTHI
 (Cuddalore)  :  Mr.  Chairman,  Sir,  yesterday
 Shri  Naidu  and  myself  had  tabled  an  amend-
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 ment,  in  consultation  with  some  of  our
 friends  in  the  opposition,  that  apart  from  the
 existing  facilities  of  air  travel,  wo  may  be.
 permitted  to  travel  by  air  by  paying  the
 difference  between  railway  fare  and  air  far
 Now  I  am  glad  that  the  Minister  has  come
 forward  with  a  proposal  to  increase  the
 number  of  trips  by  air.

 Now,  unfortunately,  Parliament  is
 situated  in  the  northern  end  of  India  and  we
 have  to  travel  15,00,  miles  to  come  over  here.
 I  notice  every  day  that  my  hon.  friend,  Shri
 Kanwar  Lat  Gupta,  of  the  Jan  Sangh  fs
 bringing  his  wife  to  the  gallery  because  he
 is  having  his  family  at  Delhi,  He  is
 having  his  bed  and  baggage  here  but  unfor-
 tunately,  our  families  are  1,500  miles  away.

 SHRI  KANWAR  LAL  GUPTA  :  I  can-
 not  helf  him  there.

 SHRI  V.  KRISHNAMOORTHI:  You
 can  help  m:  here.  We  should  try  to  do
 sone  justice  to  our  family.  If  we  are  not
 permitted  to  go  back  very  often,  it  will  be
 doiag  an  injustice  to  our  family.  Because
 of  our  parliamentary  work,  we  cannot  go
 back  to  our  constituencies  very  often.  Also,
 for  thos:  who  are  staying  in  Madras  or  Tri-
 vandrum  it  takes  three  days  for  going  and
 another  thre:  days  for  coning  back.  So,
 six  days  are  wasted  unnecessarily  in  the
 train,  The  valuable  time  of  the  Member  of
 the  Parliament  is  wasted.  |  do  not  want
 this  facility  to  be  given  like  this,  as  has
 been  suggested  by  the  hon,  Minister  of
 Parliamentary  Affairs,  that  the  spouse  should
 also  be  permitted  once  a  year.  After  all,
 there  are  only  two  years  more.  I  agree
 with  my  hon.  friend,  Shri  Nambiar,  that  this
 facility  of  additional  extra  pass  to  the  spouse
 need  not  be  given  because  we  have  already
 got  a  first  class  pass.

 My  submission  is  that  this  extra  facility
 of  air  travel  saves  the  time  of  the  Members
 of  Parliament.  We  nced  not  waste  uo-
 necessarily  six  days  in  the  train  for  coming
 and  going.  It  is  only  a  reasonable  request.
 We  are  not  only  Members  of  Parliament  to
 attend  to  the  work  of  Pariiament  but  we
 have  also  got  to  attend  to  some  other  work,
 say,  agriculture,  etc.  We  should  also  go
 home  very  often.  So,  this  facility  of  in-
 creasing  the  number  of  trips  should  not  be
 envied  by  my  hon,  friend,  Shri  Kanwar  Lal
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 [Shri  V.  Krishaamoorthi]
 Gupta  andi  others  wi)  live  within  300  or
 50  milss  around  Daihl.  If  they  get  into
 the  train  ia  the  nig'it,  they  reach  here  in  the
 morning,  But  it  is  not  so  in  respect  of
 others  wio  com:  from  Midras  or  Trivan-
 drum.  That  is  why  Iam  suggesting  that  if
 we  want  to  have  Parliament  session  in  Delhi
 alone,  you  should  provide  us  som:  more
 facilities  or  else  shift  this  Parliament  to
 Bangalore  or  to  Madras.  Then,  we  do  not
 press  for  this  air  travel  concession,  With
 these  words,  |  am_  withdrawing  my
 amendment.

 SHRIS.  M.  BANERJEE  (Kanpur):  T
 tise  to  oppose  the  amendment  of  the  hon.
 Minister.  Much  has  been  said  about  it.  Of
 course,  the  hon.  Minister  perhaps  thought
 about  the  sad  plight  of  the  spouses  and  he
 has  com:  forward  with  this  concession.

 SHRI  PILOD  MODY  7  Hz  is  restricting
 ft  to  once  a  year.

 SHRIS.  M.  BANERJEE:  Sir,  gene-
 rally,  I  have  seen  that  the  Members  of  the
 ruling  party  and  others  bring  their  families
 here  to  show  them  the  Republic  Day  Parade
 on  the  26th  January  and  some  Members
 bring  them  every  month.  The  point  is  that
 this  will  create  a  fight  in  my  family,  why
 bring  us  only  once  a  year,  why  not  cvery
 month  ?  This  is  very  bad.  It  should  be
 withdrawn,

 Then,  my  sccond  point  is,  let  us  travel
 together  in  third  class.  What  is  the  harm
 in  that?  You  bring  the  family  here  and
 show  then  the  Parliament,  what  is  happen-
 ing  in  the  House.  We  can  both  travel  in
 third  class.

 The  hon.  Member,  Mr.  Imam  _  has
 brought  forward  an  amendment.  He  says,
 what  about  bachelors  ?  What  about  Mr.

 soka  Mehta?  What  about  Mr.  Vajpayee?
 hat  about  Mr.  Kundu  ?  There  are  so  many

 Machelor  Members  here.  I  can  assure  you,
 s4f  we  accept  his  amendment  that  they  can

 |  bring  anybody  who  is  the  nearest  relation,
 !  these  bachelor  M:mbers  will  never  marry  in

 their  lives.  This  is  an  incentive  not  to
 marry.

 Another  thing  which  Mr.  Kanwar  Lal
 Gupta  said  is  this.  I  sympathise  with  the
 Members  from  Delhi.  They  belong  to  the
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 capital  Delhi.  They  do  not  get  this  conces-
 sion  because  they  cannot  possibly  travel  fron
 Palam  to  Safdarjuig.  I  sympathise  with
 them.  But  they  should  also  remenber  that
 there  are  hundreds  and  thousands  of  Govern-
 ment  employees  in  Delhi  whom  they  repre-
 sent  and  they  also  do  not  get  the  P.  T.  O.
 Concession  because  they  are  in  Delhi.  In
 sym  athy  with  then,  they  should  not  demand
 this  concession.
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 श्री  रणधीर  सिंह  (रोहतक)  :  चेयरमेन

 महोदय,  दिल्‍ली  और  हरियाणा  का  जो  केस  है
 वह  बड़ा  गौर-तलब  है,  काबिले  रहम  है  यहां
 सारे  एम०  पीज़०  विध  न  की  रू  से  बराबर  हैं,
 लेकिन  मेरी  चोधरन  के  साथ  बड़ी  डिस्क्रि-
 मिनेशन  हो  रही  है।  मेरे  भाई  बनर्जी  साहब
 अनी  मेम-साहब  के  साथ  बड़ी  श्रकड़  से  बंठगे,
 फिर  उनका  अटेन्डेन्ट  बंठेगा  |  इसी  तरह  कृष्णा-

 मूर्ति  साहब  बैठेंगे,  उनकी  मेम  साहब  बैठंगी  और
 फिर  रनका  अटठेन्डन्ट  उनकी  सेवा  करने  के  लिए
 बैठेगा  ।  लेकिन  मुझे  रहम  आता  है  गुप्ता  साहब
 के  साथ,  उनकी  सेठानी-मेम-साहब  के  साथ  मुझे
 बड़ी  हमदर्दी  है.  और  गुप्ता  साहब  को  मेरी
 चौधरन  के  साथ  बड़ी  हमदर्दी  है।  हमारे  सबसे

 बुजुर्ग  एम०  पी०  राव  गजराज  सिह,  हमारे
 चाचा  हैं,  उनके  साथ  भी  मुझे  बड़ी  हमदर्दी  है  1
 उप्तकी  वजह  यह  है  कि  दिल्ली  के  आस-पास
 जितने  लोग  हैं  वे  सबसे  ज्यादा  हमारे  पास  आते

 हैं--कोई  दिल्ली  देखने  के  लिए  ग्राता  है,  कोई
 घण्टाघर  के  लड्डू  खाने  के  लिए  आता  है  तो

 हमारी  चची  साहबा,  सेठानी  साहबा  और  मेरी

 चौधरन  उनके  लिए  रोटी  पकाने  में  ही  लगी

 रहती  हैं,  सबसे  ज्यादा  लेवा  करती  हैं।  फिर  ये
 लोग  तो  साल  में  चार  दफ़ा  अपनी  मेम-साहबा
 को  कोई  बंगलौर  ले  जाता  है,  कोई  काश्मीर  ले
 जाता  है,  कोई  असम  ले  जाता  है,  लेकिन  हमारी
 सेठानी,  चौधरन  और  चची  साहबा  दिल्‍ली  से

 बाहर  न  निकलें,  यह  बेइन्साफी  है।  इसलिए  मैं

 कहना  चाहता  हूँ  कि  जिस  तरह  से  ये  लोग  चार
 दफ़ा  अपनी  मेम-साहबा  को  ले  जा  सकते  हैं,
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 sat  तरह  से  हमारी  सेठानी,  चौधरन  श्रौर

 चची  साहबा  चार  दफ़ा  यहां  से  चली  जाया  करें

 तो  यह  बात  विधान  के  मुताब्रिक  होगी  ।

 इसलिए  मैं  मंत्री  महोदय  से  कहना  चाहता

 हूँ  कि  यह  जो  डिस्क्रीमनेशन  हमारी  औरतों  के

 साथ  हो  रहा  है,  यह  दूर  होता  चाहिये  और

 हमारी  अमेंडमेंट्स  मंजुर  होनी  चाहिये  |

 श्री  अज  सि  सहगल  (बिलासपुर)  :  चेयर-

 मैन  साहब,  आपने  बोलने  के  लिए  मुझे  जो  वक्त
 दिया  है,  उसके  लिए  आपका  शुक्रिया  श्रदा

 करता  हूँ ।  सबसे  पहले  मंत्री  महोदय  को  इस

 बात  के  लिये  धन्यवाद  देता  हूँ  कि  हमारे  दक्षिण

 के  जो  दोस्त  हैं,  जिनको  कि  यहां  आने  में  48

 या  60  घण्टे  लगते  हैं,  चाहे  वे किसी  भी  विचार-

 घारा  के  हों  इससे  हमारा  कई  मतलब  नहीं  है,
 उनकी  पत्नी  उनके  साथ  न  जाय  या  वह  यह  कहें
 कि  तुम  ट्रेन  स ेआओ;  मैं  हवाई  जहाज,  से  जाता

 हूँ-यह  कोई  अच्छी  चीज़  नहीं  होगी  7  इसलिए
 मेरे  मित्र  गुप्ता  जी  ने  जो  अमेंडमेंट  रखी  है,  मैं

 उसके  समर्थन  के  लिए  खड़ा  हुआ  हूँ  और  साथ

 ही  हमारे  मंत्री  महोदय  सेक्शन  5,  कलाज़  4

 शर  6  (ए)  में  जो  अमेंडमेंट  लाये  हैं,  उसको
 भी  ताईद  करता  हूँ  ।

 मैं  अपने  भाइयों  से  निवेदन  करूगा,  जो

 हमारे  इस  तरफ़  43  हैं,  कि  इन  सारी  चीजों  पर
 गौर  कीजिये  1  हालांकि  मेरे  बिलासपुर  जाने
 में  एअर  की  कोई  सुविधा  नहीं  है,  जो

 सुविधा  पढ़ले  थी,  वह  एस्रर-मिनिस्टर

 साहब  ने  पहले  हो  खा  ली  i  आज  हमारी  हालत

 यह  है  कि  हम  को  ट्रेन  से  जाना  पड़ता  है,  लेकिन

 मान  लीजिए  कि  अगर  वह  कभी  रिज्यूम  ही  तो

 हम  भो  जा  सकेंगे  और  अपनी  फंमिली  को  ला
 सकेंगे ।  इसलिए  इस  हाउस  को  ठण्डे  दिमाग  से

 इस  पर  विचार  करना  चाहिये  ।  हमारे  जो  भाई

 दूर-दूर  से  आते  हैं,  कोई  काइ्मीर  से  आता  है,
 कोई  कन्याकुमारी  से  आता  है,  कोई  अशप्तम  से

 आंता  है,  इन  सबको  यह  फंधसिलिटी  देनी  है
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 हमारे  कुछ  भाइयों  का  कहना  है  कि  जो

 बड़े  लोग  हैं  उनको  ही  इसका  फायदा  होगा,

 दूसरों  को  नहीं  होगा,  ऐसी  बात  नहीं  है।  जो
 भाई  इस  हाउस  के  मेम्बर  हैं,  उनको  कम  से  कस

 इतनी  फैधिलिटी  तो  सरकार,  को  तरफ  से  मिलनी

 ही  चाहिये  ।  इसलिये  मैं  इस  भ्रमेंडमेंट  भौर  इस
 बिल  का  समर्थन  करता  हूं

 SHRI  CHENGALRAYA  NAIDU
 (Chittoor)  :  Earlier  I  had  given  notice  of  an
 amendment.  The  hon.  Minister  has  now
 brought  a  new  amendment.  I  am,  there-
 fore,  withdrawing  my  amendment.  The
 amendment  brought  forward  by  the  Minis-
 ter  is  very  good.  Now,  instead  of  one  strip
 he  had  made  2  trips  in  the  short  session
 and  in  the  Budget  session  he  has  made  {it  4
 trips.  It  is  very  good.  Now,  people  com-
 ing  from  Assam  or  Kashmir  or  Tripura  or
 from  the  south  have  to  travel  4  days  in  the
 train  to  come  and  4  days  to  go.  8  days
 they  will  have  to  be  in  the  train.  He  will
 te  absent  from  the  House  for  8  days.  Due
 to  this  facility  he  can  be  back  in  3  or  4  days
 and  attend  to  his  duty  to  the  Parliament.
 This  is  very  go  d_  concession  which  the
 Government  has  brought  forward.  I  su  pport
 the  new  amendment  brought  forward,

 Shri  Kanwar  Lal  Gupta  has  moved  a
 new  amendment.  It  fs  very  well,  Sir.  There
 are  people  in  [P)clhi  or  around  Delhi.
 When  we  get  the  concession  to  come  here
 and  go,  those  people  who  are  here  can  go
 and  sce  some  project  in  the  south  or  in
 the  north.  They  can  see  some  project  and
 utilise  this  facility  to  visit  the  projects  and
 study  them  and  it  will  not  be  a  waste.
 It  will  be  a  good  thing.  So,  I  support  the
 amendment  brought  by  Mr.  Gupta.  It  fsa
 very  gcod  amendment  and  there  will  not

 be  any  discrimination,  I  fecl.

 Regarding  the  first  class  pass  for  Mecm-
 bers  to  bring  their  spouses,  it  is  a  very  good
 thing.  Instead  of  these  members  coming
 here  and  bringing  thelr  wives  and  not  doing
 work  properly,  it  will  be  very  helpful  for
 them  and  they  can  attend  to  theic  work
 properly.  So,  instead  of  one  trip  even  if
 you  allow  three  trips,  there  will  not  be  any
 loss  to  the  Government.  It  is  a  very  good
 thing.  I  support  that  proposal  also.  I  hope
 the  Minister  will  agree  to  this,
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 Regarding  the  people  who  have  no

 spouses,  it  {s  unfortunate  for  them,  We
 cannot  help  them.  They  can  even  now
 marry.

 SHRI  AMRIT  NAHATA  ;  Dr,  Johnson, the  compiler  of  the  English  dictionary,  once
 said  that  married  people  have  many  sorrows
 but  unmarried  people  have  no  joys.

 SHRI  PILOO  MODY  :  What  about
 those  who  have  been  widowered  ?

 SHRI  NAMBIAR  :  Sir,  kindly  keep  the
 level  of  the  discussion  dignificd,

 MR  CHAIRMAN  :  Please  keep  silence.
 SHRI  SHEO  NARAIN  (Basti)  :  You

 were  a  member  of  that  Committee  and  I  was
 a  member  of  that  Committee.  Our  recom-
 mendation  is  there.  I  wish  to  say  only  one
 word,  (Interruptions)  Every  one  is  talking
 here  to  appease  each  other.  Iam  not  here
 to  appeare  each  other.  I  am_  here

 ‘to  do  my  duty.  I  was  a  member  of  this
 Salary  Committee.  I  only  want  to  intro-
 duce  one  word  in  this  amendment.  (Jaterrup-
 tions),  We  have  recommended  that  there
 should  be  four  journeys  permitted  during
 the  budgct  session  and  two  journeys  during
 other  sessions,  That  was  our  recommenda-
 thon.  That  was  the  recommendation  made
 by  the  committee.  Shri  Kanwar  Lil  Gupta

 “will  bear  me  out  when  I  say  this.  But
 Government  did  not  accept  our  recommen-
 dation.  But  now  we  find  the  Government
 have  to  go  back  at  the  request  of  the
 Opposition.

 But  |  am  opposed  to  the  other  amend-
 ment.  IT  am  in  favour  of  only  the  first
 amendment  moved  by  the  hon,  Minister,
 but  I  would  suggest  a  small  change  in  it,
 The  word  ‘State’  should  be  deleted  and  in-
 stead  the  word  ‘country’  should  be  inserted
 therein.  This  will  give  facility  to  every
 Memter  to  go  round  the  country.

 I  have  been  there  in  that  committee  and
 J  have  served  it  very  earnestly  and  looked
 after  the  interests  of  every  Member.  I  do
 not  want  to  abuse  anyone  here.  I  have
 done  duty  there  properly  and  we  have  made
 our  recommendations  to  Government  My
 only  suggestion  is  that  now  the  word  ‘coun-
 try’  should  be  substituted  in  place  of  ‘State’.
 If  that  fs  done,  then,  all  the  problems  will

 be  solved.
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 I  am  totally  opposed  to  the  other  amend-
 ment.  A  member  of  Parliament  is  elected
 by  the  people  and  for  the  People  and  he  is
 of  the  people.  But  his  wife  is  not  a  Mem-
 ber  of  this  House  3  she  is  not  elected  by the  people.  It  is  a  family  concern.  For
 One’s  wife  one  must  spend  from  one’s  own
 Pocket,  Here,  I  am  doing  my  prime  duty as  a  member  of  Parliament  but  not  my  wife
 Therefore,  I  am  opposed  to  that  amend-
 ment,  and  I  would  request  Government  to
 withdraw  it.

 SHRI  JAIPAL  SINGH  (Khunti)  :  I
 think  there  has  been  too  much  of  humour
 inflicted  in  regard  to  this  very  simple  thing. I  have  been  a  member  right  from  the  days of  the  Constitutent  Assembly  ;  not  many
 such  are  there.  At  that  time,  under  the
 British,  a  daily  allowance  of  Rs.  00  was
 settled.  The  Congress  Party,  just  to  be
 different  from  the  British,  made  it  less  than
 half  of  it.

 Then,  we  had  a_  transport
 During  those  diys,  petrol  was  rationed.
 Then,  it  was  discovered  that  even  hon,
 Members  who  had  no  cars  also  helped  them-
 selves  to  it  ;  and  it  is  not  difficult  to  ima-
 gine  what  they  did  with  those  petrol
 coupons,  Therefore,  it  was  combined.  I
 was  chairman  of  the  Staff  and  Finance
 Committee,  and  I  would  not  like  to  say
 anything  unpleasant  about  our  hon.  Minis-
 ters  from  the  Ssate.  In  those  days  we  used
 to  get  free  haulage  for  cars.  I  regret  to
 say  that  Dr.  Rajendra  Prasad  was  shocked
 when  I  had  to  report  to  him  that  hon.
 Ministers  from  the  States  were  drawing
 haulage  charges  not  only  from  their  States
 but  from  us  too.

 allowance.

 In  general,  I  support  this  and  the
 amendments  also,  the  sensible  ones.  It  fs
 very  necessary  that  if  Parliament  has  to
 function  efficiently,  its  Members  must  have
 all  the  amenities  that  will  make  them  effi-
 cient.  Let  us  not  go  round  and  refer  to
 Washington  and  say  what  they  are  getting
 there  or  what  they  are  getting  in  London
 and  so  on.  Let  us  see  what  we  can  afford.
 I  have  heard  such  a  lot  not  only  in  this
 country  but  elsewhere  also,  ‘Millions  are
 there  half-fed,  and  yet  you  have  wonderful
 bungalows’,  That  is  no  argument  at  ‘ill,
 If  there  are  hon.  members  like  the  hon,
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 member  for  Kanpur  who  thinks  it  should
 reduced,  he  need  not  draw  {t.  There  is

 ‘nothing  to  prevent  him  from  not  drawing
 it.

 SHRI  RABI  RAY  (Puri)  :  Nor  will  he
 give  it  to  him.

 SHRI  JAIPAL  SINGH  :  He  is  not  a
 Person  who  would  want  to  give  it  to  me,
 nor  do  I  want  it.

 The  point  is  that  efficiency  is  very,  very
 important.  Unless  we  can  be  efficient,  we
 have  no  business  to  be  here.  How  are  you
 going  to  be  efficient  2.  It  is  in  two  parts.
 One  is  the  personal  and  the  domestic.  How
 far  this  will  that  problem,  I  am
 personally  not  sure.  ॥  Shri  Randhir  Singh
 thinks  that  he  is  more  satisfied  with  a
 bullock  cart  on  tyres,  let  hin  have  it.  But
 if  I—who  has  driven  3  bullock  cart,  Which
 he  docs  not  know  ;  |  have  p!oughed  with
 my  own  hands  which  he  has  never  done—
 want  something  clse,  you  have  to  give  it,  so
 long  as  my  demand  is  not  unreasonable.

 solve

 Let  us  be  frank  with  ourseives,  Let  us
 not  try  to  be  sanctimonious  as  we  are  trying
 to  be.  Let  us  set  an  example  to  the  country
 that  whatever  we  demand  is  with  a  view  to
 see  that  We  are  able  to  serve  the  country
 better.

 I  support  this  Bill  in  general.

 श्रीमतो  सिनीमाता  अगम्त  दास  गुर  (जंज-
 गीर)  :  सभापति  महोदय,  जिस  संशोधन  को

 यहां  मंजूरी  देने  जा  रहे  हैं,  उस  संशोधन  का  मैं
 विरोध  करती  हूँ  ।  यहां  हर  एक  चौथाई  कुवारे,
 कुवारी,  वित्रवा,  विधुर  मेम्बरों  के  साथ  सौ-
 तियाई  बर्ताव  हो  रहा  है।  मैं  यह  नहीं  चाहती
 कि  उनके  हक  में  कोई  बात  की  जाये  किन्तु  साथ

 ही  साथ  मैं  यह  भी  नहीं  चाहती  कि  जो  कंवारे,
 क॒वारी  या  विधवा,  विधुर  हैं  वे  उस  पास  का
 फायदा  भी  न  उठा  सकें  |  इसीलिए  मैं  इस  संशो-
 घन  का  विरोध  करती  हूँ।  मेरा  निवेदन  यह  है
 कि  यदि  आपको  देना  ही  है  तो  एक  फेमिली  पास

 दीजिए  ।  फेमिली  में,  जंसे  कोई  विधवा  है  तो

 बह  अपने  लड़के-लड़की  को,  जब  सेशन  हो,  अपने
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 साथ  ला  सकती  है।  अव्वल  तो  मैं  इस  फस्ट
 क्लास  पास  का  ही  विरोध  करती  हूँ  क्योंकि  मुझे
 यहां  पर  6  साल  हो रहे हैं,  फर्स्ट  क्लास  में

 चढ़ते-चढ़ते  हम  थर्ड  क्लास  की  कठिनाइयों  को

 भूल  जाते  Fi...  (व्यवाधन)  ...और  हमारे
 जो  लड़के  लड़की  या  पोते  पोती  हैं  उनको  भी
 बिगाड़ने  का  यह  एक  तरीका  है।  यदि  कल  को

 हम  यहां  पर  न  रहें  फिर  भी  हमारे  बच्चों  की

 वही  आदत  रहेगी  और  वे  हमसे  कहेंगे  कि  यदि
 हमसे  सफर  कराते  हो  तो  फर्स्ट  क्लास  में
 करावों  |  इसलिए  अव्वल  तो  मैं  फर्स्ट  क्लास
 पास  का  ही  विरोध  करती  हूँ  लेकिन  अगर  आप
 देना  ही  चाहते  हैं  तो  फिर  एक  फमिली  मेम्बस
 का  पास  दीजिए,  नहीं  तो  अटेण्डेन्ट्स  (का  जो
 पास  है  वड़ी  ठीक  है,  मेम्बर  फर्स्ट  क्लास  का
 ओवरचारजं  देकर  अपने  परिवार  को  ला  सकते
 हैं।  ऐसी  दगा  में  यदि  आप  इस  प्रकार  का
 फेमिली  मेम्बर  पास  देना  चाहें  तो  मैं  उसको
 सपोर्ट  करती  हूँ  और  नहीं  तो  इसका  विरोध
 करती  हूँ  1

 5  hrs.

 SHRI  RAGHU  RAMAIAH  :  I  shall
 take  it  that  the  first  amendment  has  the

 हल  1  is  the  consen-
 should  accept

 backing  of  the  House.
 sus  of  the  House  that  I
 Mr,  Gupta’s  amendment...

 SOME  HON.  MEMBERS:  Yes.

 SHRI  RAGHU  RAMAIAH}:  Tt  is
 also  in  consonance  with  the  recommenda-
 tlons  of  the  Committee  except  in  onc
 minor  particular.  That  report  says  that
 a  Member  of  cither  House  can  go  four
 times  during  the  budget  or  bigger  sessions
 and  so  on  and  in  the  case  of  committces
 it  says  only  one  journey.  Subject  to  that
 amendment,  it  is  acceptable,  I  shall  draft
 ft  in  such  away  that  in  the  case  of  the
 committees  only  one  journey  will  be
 permissible  in  accordance  with  the  recom-
 mendation.  It  will  be  four  journeys
 anywhere  in  India.  That  is  also  the
 consensus  of  the  House.
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 Now  we  come  to  the  other  amendment,

 new  am:ndment  to  have  a  new  clause  6
 A,  I  take  it  again  that  it  Is  the  consensus
 of  the  House  to  bring  their  spouses  every
 session.

 SHRI
 ptions.)

 NAMBIAR:  No...  (Jnterru-

 SHRI  RAGHU  RAMAIAH :  Yesterday
 some  hon.  Members  suggested  family.  You
 should  excuse  me;  the  further  references
 Tam  making  it  is  not  donc  in  any  bad
 sense  but  to  explain  practical  things,
 Family  consists  of  wife,  sons  and  daughters.
 It  was  felt  that  if  every  member  of  the
 family  has  to  come  cvery  time  it  would
 be  difficult  for  the  railways  to  provide  so
 many  coaches  ;  therefore,  it  was  agreed
 that  this  privilege  should  be  confined  to  the
 spouse.  For  those  who  have  no  spouses,
 they  have  all  my  sympathics,

 MR.  CHAIRMAN  ;
 amendment  as  amended.

 Please  rcad_  the

 SURI  RAGHU  RAMAIAH  a
 read  the  new  section  64  as  it  will
 after  the  adoption  of  the  amendment.

 I  shall
 stand

 “Without  prejudice  to  the  other  pro-
 visions  of  this  Act,  every  member,
 shall  be  entitled  travel  by  any  railway
 fn  India  at  any  time  in  first  class  air-
 conditioned  on  payment  of  the  diffe-
 rence  between  the  railway  fares  for  first
 class  air  conditioned  and  first  class  ;
 to  one  free  third  class  railway  pass
 for  one  person  to  accompany  the
 member  when  he  travels  by  rail...’*

 So  far  there  is  no  change  ;  the  change
 occurs  in  the  following  :

 ‘sto  one  free  non-transferable  first
 class  railway  pass  for  the  spouse,  if
 any,  of  the  member  to  travel  from  the
 usual  place  of  residence  of  the  mem-
 ber  to  Delhi  and  back  once  during
 every  session.”’

 There  is  no  change  in  the  proviso.  In
 agreeing  to  accept  this  amendment,  I  have
 taken  into  account  the  refined  feelings  of
 Members  from  Haryana  and  also  Delhi.

 व  shall  now  read  out  the  new  amendment
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 and  I  move  it  be  accepted  by  the  House.  I
 move  !

 New  Clause  2A  At  page  after  line
 10,  insert.
 Amendment
 of  Section  5.

 “2A.  Ina  section  5  of  the
 principal  Act,  for  the  second
 Proviso,  the  following  proviso
 shall  be  substituted,  namely  ;
 “Provided  further  that  noth-
 ing  in  the  first  proviso  shall
 apply,  if  the  member  performs
 the  journcy  by  air  for  visiting
 any  place  in  India

 (a)  not  more  than  four  times
 during  a  session  lasting

 for  more  than  75  days  ;

 (b)  not  more  than  twice
 during  3  session  lasting
 75  days  or  less  ;  and

 (c)  not  more  than  once  dur-
 ing  a  sitting  of  the  Com-
 mittee  ?”

 IT  have  separated
 the  session.

 the  Committee  from

 MR.  CHAIRMAN  :  The  question  is  3

 New  Clause  2A.  At  page  I,  after  line
 10,  insert

 Amendment
 of  section  5,

 “2A.  In  section  5  of  the  prin-
 cipal  Act,  for  the  second  pro-
 viso,  the  following  proviso
 shall  be  substitued,  namcly  3
 “Provided  further  that  noth-
 ing  in  the  first  proviso  shall
 apply,  if  the  member  per-
 forms  the  journey  by  air
 for  visiting  any  place  in
 India

 (a)  not  more  than  four  times
 during  a  session  lasting
 more  than  75  days  ;

 (b)  not  more  than  twice
 during  a  session  lasting
 for  75  days  or  less  ;  and

 (c)  not  more  than  once  dur-
 ing  a  sitting  of  the
 Committee.”

 The  motion  was  adopted.
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 MR.  CHAIRMAN  3  The  question  is  :

 “That  Clause  2A  be  added  to  the  Bill’.

 The  motion  was  adopted.

 Clause  2A  was  added  to  the  Bill.

 MR.  CHAIRMAN:  I  shall  now  put
 Clause  4s  finally  read  out  by  the  Minister
 to  the  vote  of  the  House.

 The  question  is  3

 Page  2,  for  lines  5  to  13,  substitute  :

 ‘4.  After  section  6  of  the  pri-
 cipal  Act,  the  following  sec-

 Insertion  of
 new  section
 6A  tion  shall  be  _  inserted,

 namely  :—

 Travel  faci-  ‘6A.  Without  prejudice  to
 lities  to  the  other  provisions  of  this
 members  Act,  every  member  shall  be

 entitled  ;

 (i)  to  travel  by  any  railway
 in  India  at  any  time  in
 first  class  air-conditioned
 on  payment  of  the  diffe-
 rence  between  the  rail-
 way  fares  for  first  class
 air-conditioned  and  first
 class  ;

 (ii)  to  one  free  third  class
 railway  pass  for  one  per-
 son  to  accompany  the
 member  when  he  travels
 by  rail  ;  and

 (iii)  to  one  free  non-trans-
 ferable  first  class  railway
 pass  for  the  spouse,  if
 any,  of  the  member  to
 travel  from  the  usual
 place  of  residence  of  the
 member  to  Delhi  and
 back,  once  during  every
 session,

 Provided  that  where  a  mem-
 ber  travels  by  rail  in  first
 class  air-conditioned  and  no
 person  accompanies  that  mem-
 ber  in  that  journey  in  third
 class,  by  virtue  of  the  frec
 third  class  railway  pass  re-
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 ferred  to  in  clause  (ii),  then,
 in  determining  the  amount
 Payable  by  the  member  under
 Clause  (i),  the  amount  of
 third  class  fare  for  such  jour-
 ney  shall  be  deducted  from
 the  difference  referred  to  in
 that  clause.’

 The  motion  was  adopted.

 MR.  CHAIRMAN T  The  question  is  3

 “That  clause  4,  as  amended,  stand  pirt
 of  the  Bill’.

 The  motion  was  adopted.

 Clause  4,  as  amended,  was  added  to
 the  Bill.

 SHRI  RAGHU  RAMAIAH  :  I  move  :

 “That  the  Bull,  as  amended,  be  passed’’

 SHRI  TENNETI  VISWANATHAM  :
 Sir,  we  have  been  discussing  about  the
 amenitics  so  that  we  can  =  work  more
 efficiently.  I  have  been  thinking  of  having
 a  secretary  with  me.  Instead  of  that  they
 have  brought  in  the  spouse.  Is  it  right.
 Sir?  How  does  it  add  to  the  efficiency  ?
 What  has  happencd  to  my  amendments
 in  respect  of  a  secretary?  I  really  do
 not  understand  this.  A  secretary  or  steno-
 grapher  is  more  useful  to  me  than  a  spouse
 for  parliamentary  work,

 MR.  CHAIRMAN  3  In  view  of  the
 new  amendment  moved  by  the  hon.  Mini-
 ster,  your  amendment  is  barred.

 SHRI  RAGHU  RAMAIAH:  |  Sir,
 yesterday,  I  moved  an  amendment  which
 was  consequental  and  a  verbal  change.  I[t
 isa  formal  amendment.  I  request  that  it
 may  put  to  vote  and  passed.

 MR.  CHAIRMAN:  Yes  The  question  is  +

 Page  2,—(I)  in  line
 figuico’’,

 3,  for  “brackets,

 substitute  ‘figure’;  and

 (ii)  in  line  4,  omit  ‘sub-section
 (I)  of”.  (58)

 The  motion  was  adopted
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 MR.  CHAIRMAN  :
 “That  the
 passed.”*

 The  question  Ist
 Bill,  as  amended,  be

 The  motion  was  adopted

 MR.  CHAIRMAN  a
 now  take  up  the  next  item.

 The  House  will

 5.2  hrs.

 (Suri  M.  B.  RANa  in  the  Chair).

 SHRI  S.  M.  BANERJEE:  Sir,  I  have
 a  submission  to.  make.  We  do  not  know
 what  happened  in  the  House.  There  was
 no  Third  Reading  and  the  Bill  has  been
 declared  as  passed.

 MR.  CHAIRMAN!  The  Bill  has
 been  passed  and  we  cannot  now  go  back.

 5.03  hrs.

 STATUTORY  RESOLUTION  RE  :  CENT-
 RAL  SALES  TAX

 (AMENDMENT)  ORDINANCE
 AND

 CENTRAL  SALES  TAX
 (AMENDMENT)  BILL

 भ्री  यज्ञ  वत्त  शर्मा  (अमृतसर)  :  सभापति

 महोदय,  मैं  निम्नलिखित  संकल्प  पेश  करता  हैँ  :

 “यह  सभा  केन्द्रीय  विक्रय  कर  (संशोधन)
 अध्यादेश,  969  (1969,  का  अध्यादेश
 संख्या  4)  का,  जो  राष्ट्रपति  के  रूप  में
 कार्य  करते  हुए  उप-राष्ट्रपति  द्वारा  9

 जुन,  1969  को  प्रस्यापित  किया  गया

 था,  निरनुमोदन  करती  है  ।”

 मैं  इस  समय  9  जून,  969  को  जारी  किये
 गये  अध्यादेश  का,  जो  केन्द्रीय  विक्रय  कर  अधि-
 नियम  (संशोधन)  विधेयक  के  सम्बन्ध  में  है,
 विरोध  करने  के  लिए  खड़ा  हुआ  हैँ।  यह
 अत्यन्त  खेद  का  विषय  हैं  कि  प्रायः  सरकार
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 अध्यादेशों  के  द्वारा  ही  अपना  काम  चलाने  की
 कोशिश  करती  रही  है  7  इस  विक्री  कर  के  कारण
 जो  केन्द्र  द्वारा  लगाया  जा  रहा  है,  व्यापारियों
 को  और  प्रशासनिक  ढ़ांचे  में  जितनी  कठिनाइयां
 शा  रही  हैं  उसी  के  आधार  पर  मैं  इसका  विरोध
 करने  के  लिए  खड़ा  हुआ  हूँ  वास्तव  में  प्रदेशों
 के  अन्दर  इस  प्रकार  का  विक्रीकर  लागू  हो  जाने
 के  बाद  केन्द्र  द्वारा  यह  विक्री  कर  लागू  नहीं
 करना  चाहिये  था  |  जीवन  उपभोग  की  बुनियादी
 वस्तुओं  के  ऊपर  अनेक  प्रकार  के  मुद्दों  पर  बार
 बार  कर  लगाने  की  जो  व्यवस्था  है,  उसके
 कारण  से  आम  व्यक्ति  के  जीवन  में  बहुत  बड़ी
 कठिनाई  हैँ  ।  अभी  सरक।र  के  इस  गलत  कानून
 क',  जो  सरकार  ने  966  में  लागू  किया  था,
 सुप्रीम  कोर्ट  द्वारा  यह्ाालम  केस  के  अन्दर  विरोध
 किया  गया  है,  और  उसके  कारण  से  सरकार
 को  वसूल  की  गई  रकमें  व्यापारियों  को  वापस
 करनी  पड़  रही  हैं।  लेकिन  इस  संशोधन  के
 द्वारा  सरकार  उस  कानून  को  फिर  छा  रही  है।
 मैं  समभता  हूँ  कि  हड़बड़ाहट  के  अन्दर  गलत
 किस्म  के  क़ानून  बनाना  और  गलत  कानूनों  को
 आगे  जाकर  बड़ी  अदालतों  में  चैलेंज  होना,  फिर
 उन  कानूनों  के  प्रति  जनता  के  अन्दर  अश्वद्धा  पैदा
 होना,  जनता  के  अन्दर  कानून  के  प्रति  आदर
 और  सत्कार  की  भावना  को  कम  करने  वाली
 कोशिश  सरकार  की  है।  अगर  सरकार  सूझ
 समझ  के  साथ,  ऊंचे  दर्जे  के  और  अच्छे  प्रकार
 से  ड्राफ्ट  किए  हुए  कानून  बनाये,  भले  ही  थोड़े
 कानून  बनाये,  जिनके  द्वारा  जीवन  की  व्यवस्था

 हो  सके,  तो  लोगों  के  अन्दर  कानून  के  प्रति
 आस्था  पैदा  होगी  और  वह  कानून  जन  जीवन
 को  नित्य  प्रति  के  जीवन  की  प्रक्रिया  में  सुविधा
 देंगे।  यहां  सोने  के  सम्बन्ध  में  जब  कानून  बनाया
 गया  था  तब  उस  समय  भी  हमने  सरकार  से

 कहा  था  कि  इस  प्रकार  का  कानून  न  बनाइये
 जिसकी  एक-एक  धारा  को  चुनौतो  मिले  देश  के
 न्यायालयों  के  अन्दर  -  लेकिन  तब  सरकार  नहीं
 मानी  ।  ग्राज  वही  चीज  इस  कानून  के  सम्बन्ध
 में  हो  रही  है।  गलत  प्रकार  के  कानून  बनाये
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 जाते  हैं  इसलिए  उनका  पालन  करने  की  स्थिति
 में  जनता.  नहीं  रहती  ।  उन्हीं  गलत  कानूनों  के
 आधार  पर  नौकरशाही,  जिससे  उन  कानूनों  का
 सम्बन्ध  रहता  है  उस  जन-जीवन  के  अन्दर  कठि-
 नाई  पैदा  करती  है  ny  इस  प्रकार  के  गलत  कानून
 नहीं  बनाये  जाने  चाहियें।  सरकार  अपने  विधि
 मंत्रालय  के  अन्दर  इन  कानूनों  को  अच्छी  तरह
 से  ड्राफ्ट  करवाये  ताकि  उससे  हमको  कठिनाई
 नन  पैदा  हो।

 दूसरी  बात  जो  मैं  कहना  चाहता  हूँ  वह  यह
 है  कि  सरकार  अब  यह  संशोधन  ला  रही  है  कि

 बारह  साल  पीछे  तक  इस  कानून  का  प्रभाव

 पड़ेगा,  यानी  इसका  रिट्रास्पेक्टिव  एफेक्ट  होगा,  |

 जुलाई,  956  तक  यह  चीज  जायेगी।  आप

 अनुमान  लगा  इये  कि  व्यापारियों  को  इसके  कारण
 कितनी  कठिनाई  होगी  ।  व्यापारियों  के  जीवन
 में  पिछले  बारह  वर्षों  में  कितने  उतार  चढ़ाव
 रहे  और  उनके  कारण  व्यापार  की  स्थिति  न
 जाने  क्या  से  क्‍या  हो  चुकी  है।  कितने  ही
 व्यापारी  मार्केट  से  उठ  गये  होंगे  और  कितने  ही
 व्यापारियों  के  धन्‍्धों  की  _  रूपरेखा  बदल  गई
 होगी  ny  लेकिन  इस  कानून  की  घारातओं  से  उन
 सभी  लोगों  को  कठिनाई  पंदा  होगी।  इसमें

 निरसन्देह  यह  कहा  गया  है  कि  जिन  बड़  व्यापा-
 रियों  ने  अपने  छोटे  कट मर्स  से  कर  वसूल  नहीं
 किया  है,  उनसे  इस  कर  की  वसूली  नहीं  की
 जायेगी  ।  लेकिन  नौकरशाही  तो  उनको  यह  नहीं
 बतलायेगी  ।

 में  भापके  द्वारा  सदन  के  ध्यान  में  यह  बात
 लाना  चाहता  हूँ  कि  सेल्स  टैक्स  का  जो  प्रशास-
 निक  ढांचा  है  वह  जिस  तरह  से  आम  व्यापारी
 के  साथ  बर्ताव  करता  है,  जिस  तरीके  से  प्राम
 व्यापारी  के  साथ  डोल  करता  है,  बह  उन  लोगों
 के  लिए  मुश्किल  पंदा  करने  वाठा  है।  उनके
 द्वारा  व्यापारियों  का  इतना  ज्यादा  हैरेसमेंट
 होता  है  कि  वह  बेचारे  उस  नौकरशाही  से  डरे
 ओर  सहमे  हुए  रहते  हैं।  मैं  यह  नहीं  कहता  कि
 व्यापारी  सोलह  आने  ईमानदार  होते  हैं,  लेकिन
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 इस  सम्बन्ध  में  प्रशासनिक  ढांचे  की  हैंडलिग  ऐसी
 है  कि  वह  व्यापारी  को  मूलतः:  बेईमानी  समझ
 कर  ही  उनके  साथ  वर्ताव  करता  है।  उनका

 दुगुना-चौगुना  असेसमेंट  कर  दिया  जाता  है  भौर
 तय  कर  दिया  जाता  है  कि  इतना  तो  उन्होंने
 वसूल  किया  ही  होगा,  और  उसके  बाद  उनके
 साथ  सौदा  किया  जाता  है।  यह  इस  प्रकार  का
 प्रावधान  इसके  अन्दर  किया  जा  रहा  है  जिसके

 प्रनुसार  सरकार  12  साल  पूर्व  के  बिक्री  करों  की

 बसूली  करेगी  ।  सरकार  जो  धन  लौटा  छुकी  है
 उन  मुद्दों  पर  भी  सरकार  वसूली  करेगी,  इसके
 कारण  नौकरशाही  को  अ्रष्टाथार  करने  का
 मौका  मिलेगा  और  आम  व्यापारी  को  इसके
 कारण  कठिनाई  आयेगी  ।  इसलिए  मैं  इसका  भी
 विरोध  करता  हूं  1

 तीसरी  बात  मैं  यह  कहना  चाहता  हूं  कि
 अनेक  प्रकार  के  कानून  बनाने  के  वजाय  इन  करों
 के  सम्बन्ध  में  सरकार  कोई  थोडी  द्रौर  सुविधा
 देने  वाली  चीज  लाये,  सिम्प्लीफाइड  ढंग  के

 कानून  सरकार  बनाये  |  आज  कोई  भी  व्यापारी
 बिक्री  कर  देने  से  इन्कार  नहीं  करता,  लेकिन

 मुश्किल  की  बात  यह  है  कि  एक  ही  प्रकार  के
 पदार्थ  पर  चार-चार  स्थानों  पर  कर  लगाया
 जाता  है  -  यह  जो  मल्टिपल  प्वाइंट  टेक्स  लगाया
 जा  रहा  है  उसके  कारण  व्यापारी  को  बड़ी

 मुश्किल  है।  जिस  प्रकार  से  हमने  तम्बाकू  पर,
 खण्ड  पर  और  बाकी  पदार्थों  पर  उत्पादन  के
 स्थान  पर  ही  एक्साइज  ड्यूटी  लगा  दी  है,  उसी
 तरह  किसी  एक  स्थान  पर  आरम्भ  से  लेकर  प्रंत
 तक  सेल्स  टैक्स  लगा  दिया  जाय.  और  उसके

 मुताबिक  भाव  रख  कर  काम  हो,  ताकि  व्यापारी
 को  इसके  कारण  कठिनाई  पैदा  न  हो  1  सरकार
 अगर  सेल्स  टैक्स  को  किसी  एक  प्वाइन्ट  के  ऊपर
 ही  वसूल  करने  की  व्यवस्था  कर  दे  तो  इससे
 आम  व्यापारी  को  राहुत  मिलेगी  ।  मैं  कहूँगा  कि
 सरकार  को  करों  के  सम्बन्ध  में  ऐसी  नीति  अप-
 नानी  चाहिये  जैसे  मधु  मकखी  फूलों  का  रस  तो
 प्राप्त  कर  लेती  है  लेकिन  किसी  फूल  अथवा  पत्त
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 [at  यज्ञदत्त  शर्मा]
 का  रूप  और  रंग  नहीं  बिगाड़ती  है।  परस्तु
 हमारी  सरकार  शायद  वसूली  थोडी  करती  है
 लेकिन  खर्बा  ज्यादा  कर  देती  है।  यहां  दिल्ली
 की  मिसाल  मैं  देता  हैँ  ।  साइकल  टैक्स

 यहां  लगा  हुआ  है।  इस  टैक्स  से  वसूली
 थोड़ी  होती  थी  लेकिन  वसूली  करने  वाला  जो
 ढांचा  था  उसके  ऊपर  खर्चा  ज्यादा  हो  जाता
 था।  इससे  आम  आदमी  को,  उपभोक्ता  को

 मुश्किल  भी  होती  थी  1  हमने  दिल्ली  प्रशासन  में
 आते  ही  इसको  खत्म  किया  ।  हमें  गाली  तो
 जरूर  दी  जा  रही  हैं  लेकिन  आम  आदमी  को

 इससे  राहत  मिली  है  और  प्रशासनिक  ढांचे  पर
 जो  दबाव  था  वह  कम  हुआ  है  और  सरकारी
 खर्चे  में  कमी  हुई  है।  इससे  दिल्ली  की  अथ॑ं-
 व्यवस्था  को  भी  लाभ  हुआ  है।  मैं  चाहता  हैँ
 कि  सरकार  सूमबूझ  से  कम  ले  ।  लेकिन  सरकार
 मच्छर  की  तरह  से  लेती  थोड़ा  है  लेकिन  घेरा
 ज़्यादा  बना  देती  है  जिसके  कारण  खुजली  और

 तड़प  बेदा  होती  है  ।

 मैं  इस  विधेयक  का  विरोध  करता  हूँ।  मैं

 चाहता  हूं  कि  सरकार  जिस  तरह  से  एक्साइज़

 ड्यूटी  एक  ही  प्वाइंट  पर  ले  लेती  है  उसी  तरह
 से  इस  कर  के  बारे  में  भी  सोचे  t  मैं  चाहता  हूं
 कि  आम  व्यापारी  को  इन  टैक्सों  के  कारण

 मुहिकल  में  न  डाला  जाए  और  प्रशासनिक  ढांचे
 को  अ्रष्ट  होने  से बचाया  जाए।  प्रशासनिक  ढांचे
 को  ऐसा  मौका  नहीं  मिलना  चाहिये  जिससे  वह
 व्यापारी  को  तंग  कर  सके  ।

 MR.  CHAIRMAN :  Resolution  moved:

 “This  House  disapproves
 Central  Sales  Tax  (Amendment)  Ordi-
 nance,  969  (Ordinance  No.  4  of
 969)  promulgated  by  the  Vice-
 President  acting  as  President  on  the
 9th  June,  1969."

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  P.  C.
 SETHI):  Mr.  Chairman,  Sir,  |  beg  to
 move*  :

 AUGUST  7,  4969

 of  the.

 Tax  (Amadt.)  Ordi.  (Rs.)  and
 Central  Sales  Tax  (Amdt.)  Bill

 “That  the  Bill  further  to  amend  the
 Central  Sales  Tax  Act,  956  and  to
 provide  for  certain  other  matters,
 be  taken  into  consideration.”
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 The  hon.  Member  Shri  Yajna  Datt
 Sharma  has  raised  objection  to  the  manner
 in  which  this  Ordinance  was  promulgated.
 As  far  as  this  Ordinance  is  concerned,
 this  was  necessitated  on  account  of  the
 Supreme  Court  judgment  in  the  case  of
 Yaddalam  Lakshminarasimhiah  Setty  and
 Sons.  According  to  this  judgment,  the
 sales  tax  levied  by  the  various  States  in
 the  form  of  inter-State  sales  tax  was
 nullificd.  This  would  have  resulted  into  a
 very  heavy  drain  on  the  State  Governments
 and,  therefore,  it  was  necessary  that  we
 should  come  forward  with  an  Ordinance
 and  that  is  why  it  was  promulgated.

 According  to  this  judgment,  it  was
 held  by  the  court  that  the  exp-ession
 ‘levied”’  in  Section  9  ()  of  the  Sales  Tax
 Act,  956  meant  “levied’’  as  under  the
 appropriate  State  law.  This  was  one  point
 where  the  Supreme  Court  gave  their
 judgment,  that  is,  with  regard  to  the  tax-
 which  was  to  be  levied  according  to  the
 Sates  Tax  Act  which  was  prevalent  ina
 particular  State.

 Apart  from  this,  the  Supreme  Court
 also  held  in  this  very  case  that  this  also
 meant  the  necessary  chang:  iato  the  moda
 of  computing  the  tax  with  the  result
 that  it  meant  a  very  heavy  drain  on  the
 State  Governments.  Therefore,  we  had  to
 take  recourse  to  various  regional  committees
 who  were  to  give  us  advice  on  this  point
 and  the  various  State  Governments  were
 also  consulted,  Uliimately,  it)  was  the
 State  Governments  who  approached  the
 Central  Government  that  an  Ordinance  had
 to  be  promulgated  and  that,  otherwise,
 the  State  Governments  will  have  to  bear
 a  burden  of  about  Rs.  70  crores  to  Rs.
 75  crores,

 The  hon.  M:mber  has  raised  another
 issue  as  to  whether  the  sales  tax  should
 be  3  single-tax.  or  multi-tax  or  a  singlee
 point  tax,  That  is  a  different  aspect
 altogether.  As  far  as  this  particular  Bill
 {s  concerned,  this  is  only  to  replace  the
 Ordinance  which  was  promulgated.

 “*Moved  with  the  recommendation  of  the  Vice-President  acting as  President.
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 As  far  as  the  inter-State  sales  tax  is
 concerned,  under  article  269  (I),  this  does
 Mot  accrue  to  the  Central  Government.
 This  is  purely  a  measure  by  which  the
 State  Governments  get  the  entire  proceeds
 of  the  collection,  This  is  on  sales  resulting
 in  the  movement  of  goods  from  one  State
 to  another.  Tnerefore,  {t  was  necessary
 that  the  ways  and  means  of  the  State
 Governments  did  not  go  from  _  bad  to  worse
 and  that  is  why  this  was  necessitated,

 determination  and
 concerned,  we  have

 As  fas  as  the
 turnover  of  the  tax  is
 made  it  abundantly  clear  now,  in  this
 particular  Bill,  that  this  would  be  the
 Central  sales  tax  according  to  which  it  will
 be  calculated  and  also  where  a  particular
 State  Government  has  law  about  the
 sales-tax  in  a  particular  matter,  that  will
 not  come  in  the  way  and  the  tax  will  be
 levied  both  in  regard  to  the  manner  and
 computation  according  to  the  provisions
 as  stipulated  in  this  particuJar  na oe

 This  is  a  very  sin,  measure,  a  very
 small  Bill.  At  this  particular  moment  I
 would  not  like  to  go  into  much  details,
 but  after  the  hon.  members  have  moved
 their  amendments  and  brought  forward
 their  points,  I  would  be  ina  position  to
 state  more  clearly  as  to  what  are  the
 details  of  this  particular  measure,  Sir,
 I  move.

 MR.  CHAIRMAN  :  Motion  moved  1

 “That  the  Bill  further  to  amend  the
 Central  Sales  Tax  Act,  1956,  and
 to  provide  for  certain  other  matters,
 be  taken  into  consideration.”

 Both  the  Statutory  Resolution  and  the
 Motion  are  before  the  House.  There  are
 some  amendments.  Is  Mr.  Shiva  Chandra
 Jha  moving  ?

 SHRI  SHIVA  CHNDRA  JHA  (Madhu-
 bani):  Yes.

 MR.  CHAIRMAN!  Mr.  Abdul  Ghani
 Dar.

 SHRI  ABDUL  GHANI  DAR‘):
 gaon):  Yes.  Iam  also  moving.

 SHRI  SHIVA  CHANDRA  JHA  I
 beg  to  move  3

 (Gur-

 SRAVANA  I6,  89]  (S.4KA)  Tax  (Amdt.)  Ordi,  (Rs.)
 and  Central  Sales  Tax  (Amdt,)  Bill

 “That  the  Bill  be  circulated  for  the
 Purpose  of  eliciting  opinion  thereoa
 by  the  Ist  November,  1969."  (8)
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 SHRI  ABDUL  GHANI  DAR  3
 to  move  ;

 I  beg

 “That  the  Bill  be  circulated  for  the
 Purpose  of  eliciting  opinion  thereon
 by  the  3ist  December,  +1969."  (9)

 “That  the  Bill  further  to  amend  the
 Central  Sales  Tax  Act,  956  and  to
 Provide  for  certain  other  matters  be
 referred  to  a  S:zlect  Committee
 contisting  of  1S  mzmbers,  namely  ३

 (1)  8077  Syed  Bidrudduja
 (2)  Sardar  Buta  Singh
 (3)  Shri  Surendranath  Dwivedy
 (4  Shri  Humayun  Kabir
 (5)  Shri  $.  M.  Joshi
 (6)  Dr.  Kirni  Singh
 (7)  Shri  Ghayoor  Ali  Khan
 (8)  Chaudhari  Randhir  Singh
 o  Shri  Rabi  Ray

 (I0))  Shri  A.  S.  Siigal
 (Il)  Shri  Prakash  Vie  Shastri
 (12)  Shri  Raghuvir  Singh  Shastri
 (I3)  Shri  Sheo  Narain
 (I4)  Shri  Atal  Bihari  Vajpayee
 (15)  Shri  Abdul  Ghani  Dar.”

 with  instructions  to  report  by  the  3lst
 Ostober,  1969,  (26)

 SHRI  LOBO  PRABHU  (Udip!)  ;  I  am
 not  able  to  agre:  with  the  Minister  entirely
 that  we  can  ignore  the  nature  and  the
 effect  of  sales-tax  on  the  people  and  on  the
 economy.  While  we  are  considering  the
 precise  Bill,  we  must  remember  that  sales-
 tax  had  been  one  of  the  greatest  deterrents
 to  the  expansion  of  market,  the  expansion
 of  industry.  In  this  connection,  the
 Minister’s  memory  may  be  refreshed  that
 while  sales-tax  formed  24  per  cent  of  the
 tax  revenues  of  the  States  in  the  First  Plan,
 it  formed  34  per  cent  in  the  Second  Plan
 and  at  present  48  per  cent  of  the  total  tax
 revenues  of  the  States  come  from  sales-tax.
 This  sales-tax  was  imposed  to  make  up  for
 the  loss  on  excise  revenuc.  What  has
 happened  is  that  many  States  have  relmpos-
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 ed  excise  revenue  having  given  up  prohibi-
 tion.  That  means,  sales-tax  continues  side
 by  side  with  what  {t  was  meant  to  replace.
 In  addition  to  sales-tax,  the  goods  pry  the
 excise  tax  of  Czntre  and  also  the  octroi  tax
 in  many  places.  The  result  is  that  almost
 half  of  the  ‘price  of  our  commnd4Jities,  on  an
 average,  is  paid  to  the  Government.  Tiais
 is  a  very  sad  state  of  thing.  While  those
 who  make  the  articles,  those  who  trade  in
 them,  do  not  get  more  than  half,  Govern-
 ment,  by  sitting  here  and  passing  a  law,  is
 able  to  take  half  the  value,  not  from  the
 producer  but  from  the  actual  coasumer  !
 This  has  to  be  realised  by  those  who  |  suffer
 from  inflation.  T  would,  therefore,  suzg:st
 that  in  this  background  this  particular
 measure  that  is  before  us  must  be  consider-"
 ed,  This  measure  attempts  to  correct  an
 Act  passed  2  years  ago.

 In  the  first  place,  although  there  is  no
 explicit  ban  on  retrospective  effect  being
 given  to  a  legislation,  it  is  a  well  co  rsidered
 principle,  it  is  a  principle  accepted  in  mst
 couttrics,  that  retrospective  effect  should
 not  93  given  to  fiscal  measures.  Ia  respect
 of  income-tax,  special  exemption  is  made
 upto  I4  years.  In  respect  of  the  oiher
 taxcs,  there  fs  no  such  exemption,  If
 Government  pleads  that  limitation  is  of
 30  years  in  respect  of  its  civil  claims,  then
 that  limitation  must  arise  from  the  law.  The
 limitation  cannot  go  backward  froma  law
 which  is  sought  to  be  passed  giving  effect
 retrospectively  for  2  years.  This  is  an
 important  point  because  it  goes  against  the
 Constitution  and  I  would  like  the  Mintlster
 to  note  it  for  reply  how  retrospective  effect
 can  be  given  to  a  tax  for  as  long  a  period  as
 2  years.  I  have  an  amendment  that  ret-
 rospective  effect  may  be  for  3  years  after
 the  period  of  limitation  whichever  Is
 shorter.

 The  second  point  is  whether  this  retros-
 pective  effect  should  be  given  without
 regard  to  price  adjustments  and  tax  refunds
 which  have  taken  place.  Now  when  a  tax
 fs  impoed  the  buyer  normally  charges  a
 lower  price  because  he  has  not  got  to  pay
 the  tax.  But  when  you  impose  the  tax  2
 years  retrospectively,  how  is  he  to  mnke
 the  price  adjustment  which  he  charged  in
 the  absence  of  the  taxes,  No  doubt,  the
 decision  In  respect  of  taxes  begins  with  the
 Yeddalam  case  in  1964.  But  since  from  the

 AUGUST  7,  ‘1969  Tax  (Amdt.)  Ordi.  (Rs.)  and
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 very  beginning  it  was  contested  that  the
 tax  was  not  due,  this  adjustment  could  have
 taken  place.  The  seller  might  have  reduc-
 ed  his  pric:  in  anticlpation  that  no  tax  is
 due  on  it,  Itis  not  fair  that  he  should
 now  be  asked  to  pay  the  tax  when  in  his
 own  calculatioas  of  price  he  did  not  include
 it  before.
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 The  second  point  is  about  the  tax  re-
 fund.  Now  after  the  Yeddilam  case  many
 Parties  filed  suits  and  refunds  were  given  by
 courts  and  were  even  paid  by  the  State
 Governm:nts.  The  question  is  :  whether
 refunds  given  should  now  be  recalled  as  per
 Provision  in  the  Act.  A  man  to  obtain  that
 refund  has  to  go  court,  has  to  engage
 lawycrs,  has  to  pay  court  fees  and  even  if
 there  was  some  allowance  made,  the  position
 would  not  have  been  so  bad.  But  it  now
 looks  as  if  the  Government  docs  not  care
 whether  the  refund  has  been  mide  or  not
 and  is  insisting  that  thesc  peop'e  puy  the
 tax  as  was  due.  In  this  connection  the
 Minister  must  rem:mbezr—I  am_  referring
 again  to  the  Mysore  S:ate  —that  the  inter-
 State  commodities  involved  are  largely
 agricultural  commodities  like  arecanuts,  co-
 coanuts,  coffee,  etc.  Is  it  the  intention  of
 the  Government  to  discourage  production
 of  these  items  by  imposing  or  attempting
 to  collect  the  tax  for  2  years,  On  the  one
 hand  we  sce  that  the  Government  fs  going
 all  out  for  agriculture  Government  is
 nationalising  banks  in  order  to  obtain  funds
 for  agriculture.  Here  it  looks  as  if  you  are
 determined  to  ruin  those  who  are  in  the
 arecanut,  the  cocoanut  and  other  agricul-
 tural  trades  and  ruin  those  who  produce
 these  items  and  I  would,  therefore,  like  the
 Minister  earnestly  to  consider  how  far  this
 is  fair  to  thelr  own  programme  of  cncourag-
 ing  and  improving  agriculture.

 Thirdly  there  is  a  provision  that  not-
 withstanding  any  judgment  (this  law  will
 apply.  Is  it  not  a  contempt  of  court  ?
 When  they  have  passed  judgments  after
 considerable  expenditure  on  the  part  of  the
 parties  and  considerable  thought  on  the
 part  of  the  courts,  is  it  all  to  go  waste  be-
 cause  you  are  now  passing  a  law  ?

 Lastly,  as  far  as  the  Mysore  State  is
 concerned,  as  soon  as  they  Jost  the  Central
 contribution  through  the  3%  tax,  they  rais-
 ed  their  own  tax  in  respect  of  these  commo-
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 ditics  from  2  to  5°92.  They  covered  this.
 Now  you  are  going  to  reward  them  further
 with  another  3°%.  I  would  like  the  Minis-
 ter  note  for  reply  whether  when  there  fs
 such  recovery  made  by  the  State,  any  plea
 for  compassion  for  the  State  Government
 all  arises.  May  be  Kerala  Government  did
 not  do  this  and  the  Kerala  Government  has
 been  slow  about  it.  But  the  Kerala  Govern-
 ment  had  the  same  opportunity.  In  any
 case  the  taxes  of  the  Kerala  Government
 ate  by  no  means  low.  My  submission  is
 that  this  Act  is  a  bad  Act.

 SHRI  B  P.  MANDAL  :  (Madhipura)
 On  a  point  of  order.  There  is  no  quorum
 in  the  House.

 is  being
 The  hon.

 MR.  CHAIRMAN  ¢  The  bell
 rung—Now  there  is  quorum.
 member  may  proceed.

 SHRI  LOBO  PRABHU:  I  would  like
 the  Minister  to  consider  not  disturbing  the
 refunds  already  made.  Secondly,  I  would  like
 him  to  consider  why  the  burden  of  proving
 that  the  tax  has  not  been  collected  should
 be  put  on  the  tax  payer  from  964  after  the
 Yadalam  case.  This  last  provision  is  most
 unfair  on  the  (axpayer,  to  ask  him  to  prove
 the  thing  fn  the  negative  over  a  period  of
 neerly  6  years.

 These  are  very  important  minor  concess
 sions  being  asked.  |  do  hope  that  this  much
 would  be  conceded  in  to  save  this
 measure  from  agitation  and  —  litigation.
 It  has  been  said  in  this  country  that  tnere
 is  no  taxation  without  litigation.  The
 old  principle  of  no  taxation  without
 representation  does  not  hold  =  good
 for  the  20th  century.  I  would  like  the
 Minister  to  satisfy  the  taxpayer  to  this  extent
 that  he  is  not  again  driven  to  litigation
 and  that  this  unhappy  development  of  no
 taxation  without  litigation  is  not  allowed
 to  occur  in  this  particular  case,

 SHRI  HIMATSINGKA  (Godda):  As
 I  could  understand  from  the  speech  of  the
 hon.  Minister,  it  appears  that  certain  States
 levied  certain  inter-stage  salcs  tax  and  be-
 cause  of  the  judgement  of  the  Supreme
 Court,  they  may  be  asked  to  refund  such
 amount  which  might  go  the  extent  of  Rs.
 70-75  crores.  If  that  be  so,  I  have  nothing
 to  say.  But  as  I  read  it,  the  new  clause
 Proposed  in  the  Bill  says  that  the  dealer
 shall  be  liable  to  pay  the  tax,

 order
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 “A  dealer  shall  be  liable  to  pay  tax
 under  this  Act  on  a  sale  of  any  goods
 effected  by  him  in  the  course  of  inter-
 State  trade  or  commerce  notwith-
 standing  that  no  tax  would  have  been
 leviable  (whether  on  the  seller  or  the
 Purchaser)  under  the  sales  tax  law  of

 the  appropriate  State  if  that  sale  had
 taken  place  inside  that  State’’,

 The  scheme  of  the  Central  Sales  Tax
 Act  as  is  apparent  from  section  8  is  this,
 Every  dealer  was  liable  to  tax  दा  certain
 rates  in  the  case  of  sale  to  Government
 and  in  the  case  of  sale  to  registered  dealers
 and  in  the  case  of  certain  goods  declared
 of  special  importance  and  the  section  pro- vides  the  tax  payable  by  a  dealer  on  his
 turnover  as  mentioned  therein.  In  the  case
 goods  other  than  declared  goods  it  shall  be
 calculated  at  the  rateof  ten  per  cent  or  at
 the  rate  appiicable  to  the  sale  or  purchase
 of  such  goods  inside  the  appropriate  State
 Whichever  is  higher  and  for  the  purchase:  of
 making  any  such  calculitioa  any  such  dealer
 shall  be  deemed  to  be  a  deater  Jiab'e  to
 Pay  tax  under  the  sales  tax  law  of  the
 appropriate  State.  Notwithstanding  anything
 contained  in  sub  clause  (t)  of  sub-section
 (2)  the  next  sub-clause  reads-—if  under  the
 sales  fax  law  of  the  appropriate  State  the
 sale  or  purchase,  its  the  case  may  be,  of  any
 goods  by  a  dealer  is  extempt  from  =  tax
 generally,  or  is  subject  to  tax  generally  ata
 rate  which  is  lower  than  three  per  cent
 whether  called  a  tax  or  fee  or  any  other
 name,  the  tax  payable  under  this  Act  on  is
 turnover  in  so  far  as  the  turaover  or  any
 part  thereof  relates  to  the  sale  of  such  good
 shall  be  nil,  or  as  the  case  may  be  shal!  he
 calculated  at  the  lower  rate,

 Therefore,  if  the  sale  in  a  State  of  any
 Particular  goods  was  exempt  from  sales  tax
 there  would  be  no  central  sales  tax  on  such
 goods  even  tf  those  goods  move  out  of  that
 State  that  appears  to  be  the  scheme  of  the
 Act.  There  were  certain  articles  which
 were  not  liable  to  tax  if  the  sale  had  taken
 place  in  the  State  and  on  such  gooids  there
 will  be  no  central  sales  tax  also  if  the
 goods  moved  out  of  the  State.  If  that
 section  is  amended  according  to  the  present
 Bill,  the  dealer  shall  be  liable  to  pay  tax
 on  the  sale  of  any  goods  effected:  by  him
 in  the  course  of  inter  State  trade  or  com-
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 merce  notwithstanding  that  no  tax  would
 have  been  leviable  under  the  sales  tax  law
 of  the  appropriate  State  if  the  sale  had
 taken  place  in  that  State.  The  provision
 that  is  now  proposed  goes  beyond  and  does
 away  with  the  provisions  of  the  Central
 Sales  Tax  Act.  The  Supreme  Court  has
 held  that  the  tax  been  realiscd  wrongly.  If
 the  Government  wants  that  that  should  not
 be  refunded,  that  is  one  thing.  But  if  the
 law  now  proposed  gives  the  right  to  impose
 such  tax  for  the  last  12,  years,  the  position
 will  be  intolerable.  The  hon.  Minister
 should  make  the  position  clear  whether  what
 is  intended  is  only  to  safeguard  the  question
 of  refund  of  any  tax  that  may  have  been
 collected  and  there  is  no  right  to  levy
 fresh  tax  on  any  dealer  for  the  last  12,  years
 simply  because  of  the  present  amendment.
 Otherwise,  it  is  an  absolutcly  dangerous
 powers  that  would  be  given  to  the  States  to
 levy  tax  for  the  last  I3  years  on  sales  which
 were  not  liable  to  any  kind  of  tax.  IT  ex-
 pect  the  Minister  to  make  the  position
 clear,

 SHRI  R.  K.  BIRLA  (Jhunjhunu)  :
 Before  I  start)  speaking  on  this  Bill,  I
 should  like  to  say  something  which  is  not
 so  relevant  to  thls  Bill.  I  will  take  two  or
 three  minutes  only  in  this  connection.  My
 fecling  is  that  we  Independents,  except
 elderly  people  like  Shri  Krishna  Menon  and
 Acharya  Kriplani,  are  considered  to  be
 second-class  Members  of  this  House.  This
 is  something  very  bad.  We  people  here  are
 about  7!  in  number  and  =  whenever  the
 Independents  and  some  chit,  the  reply  is  in
 the  negative.  I  do  not  understand  what  is
 the  reason.  We  have  been  also  elected  in
 the  same  way  in  which  the  Prime  Minister
 has  been  elected.  yourself  have  been  elected
 and  every  other  Member  of  this  hon,  House
 has  been  clected.  Anyway,  this  is  my
 grievance.  But  4  thought  this  is  the  time
 when  I  could  bring  it  to  your  kind  notice.

 Now,  I  come  to  the  Bill.  There  are
 three  most  important  points  on  which  I
 would  like  (०  speak,  and  to  which  I  would
 like  the  attention  of  the  hon.  Minister  to  be
 drawn.  According  to  me,  there  should  be
 uniformity  in  sales  tax  throughout  the
 country.  The  second  point  is,  a  high
 powered  Gommission  should  be  appointed
 by  the  Government,  to  have  a  thorough
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 study  of  the  sales  tax  structure  in  the
 various  States.  The  third  point  is—tt  is
 very,  very  important—that  as  we  all  know,
 it  is  an  accepted  law  that  taxing  statutes
 should  be  prospective  and  never  retrospec-
 tive.  And  so,  clause  9  of  this  Bill  which
 the  hon.  Minister  is  bringing  here.  should
 not  have  been  given  retrospective  effect.

 As  we  all  know,  this  Bill  has  been
 brought  before  this  hon.  House  so  as  to  cover
 up  certain  legislative  defects  which  were
 existing  in  the  principal  Act  of  1956,  The
 Supreme  Court  which  is  the  highest  judi-
 clary  of  our  country  has  pointed  out  in  some
 cases,  particularly  in  the  Yadalam  case,  that
 no  central  sales  tax  should  be  levied  if
 there  is  no  provision  to  levy  sales  tax  under
 the  S:ate  laws.

 Oa  the  second  of  this  month,  the
 Supreme  Court  has  given  another  judgment
 to  the  same  effect.  I  am  sure  that  the
 hon.  Minister  knows  it  very  well  that  on  the
 second  of  August,  when  the  Supreme  Court
 has  given  a  judgment,  the  Government  has
 come  forward  to  bring  3  law  against  the
 judgment  of  the  Suprem:  Court  which  is
 the  highest  judiciary  in  our  country.

 The  levy  of  central  sales  tax  varied
 from  three  to  0  per  cent  depending  upon
 the  nature  of  the  —  transaction.  In  this
 respect,  a  serious  problem  arose,  and  that
 problem  is  that  the  dealers  who  had  not
 collected  the  sales  tax  from  the  parties  but
 who  have  been  assessed  and  paid  sales  tax
 on  the  levy  made  on  them  by  the  sales  tax
 authorities  claimed  refund.  This  demand  of
 the  sales  tax  was  wrong  and  unjustified,
 particularly  when  the  taxing  statutes  should
 be  prospective,  as  I  said  just  now,  and  not
 Tetrospective  in  nature,  The  matter  is  subs-
 tantive  and  creates  a  liability,  and  there-
 fore,  it  should  not  take  place,

 Here,  I  would  say  one  thing.  I  do  not
 dispute  the  right  of  Parliament  to  legislate
 on  any  subject  under  the  Constitution.  This
 type  of  legislation,  after  repeated  verdicts
 of  the  Supreme  Court  against  the  Govern-
 ment  action,  is  wrong.  We  should  give
 Proper  respect  to  the  judiciary.

 Coming  to  the  present  Bill,  |  would  say
 that  for  the  purpose  of  validation  of  levy
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 which  was  illegal  according  to  the  Supreme
 Court,  the  Government  issued  an  ordinance
 onthe  9th  Jure,  1969,  As  I  stated  earlier,
 this  Bill  is  before  this  hon.  House  with  a
 view  to  replacing  the  said  ordinance.  I
 would  like  to  draw  the  attention  of  the
 House  particularly  to  clause  9  of  the  Bill
 fn  which  it  has  been  made  retrospective,
 and  I  strongly  and  categorically  object  to
 this  and  all  these  levies  assessed  or  re-
 assessed  and  the  levy  so  collected  has  been
 made  legal  under  this  law  with  the  result
 that  the  dealers  who  have  paid  the  tax  have
 not  been  given  the  right  to  claim  any
 refund  whatsoever.

 Bringing  in  such  a  Bill  and  making  it  a
 law  is  against  the  spirit  of  the  Constitution
 and  against  the  fundamental  rights  of  the
 individual.  It  Is  an  encroachment  by  the
 ruling  party  on  the  fundamental  rights  of
 the  people  and  now  the  Government  has
 come  to  this  House  to  get  this  legislation
 rubberstamped  by  the  House.  To  me,  it  is
 an  anti-people  legislation.  Taxing  statutes,
 as  I  said  already,  is  always  prospective  and
 not  retrospective  in  nature,  when  particular-
 ly  it  is  substantive  and  not  procedural.

 Here,  I  would  like  to  draw  the  attention
 of  the  hon.  Minister  and  of  this  hon.  House
 to  John  Mathai’s  report.  John  Mathai’s
 report  has  suggested  as  back  as  in  955  that
 on  account  of  its  yield  and  flexibility,  sales
 tax  has  come  to  occupy  a  large  and  indis-
 pensable  place  in  the  State  financial  systems,
 Centralisation  of  the  tax,  the  Committee,
 has  recommended,  must  be  ruled  out,  The
 difficulties  which  confront  the  tax  adminis-
 trations  vary  considerably  in  character  and
 composition  from  State  to  State  and  taken
 together  prescnt  a  large  and  almost  bewilder-
 ing  variety  of  problems.  It  would  be
 hardly  possible  for  the  legislative  and  rule-
 making  power  located  in  the  Central
 Government  to  deal  effectively  and  promptly
 with  these.  It  is  given  on  page  5I9.

 In  the  end,  I  would  like  to  make  a  vary
 small  submission  that  Delhi  is  a  distributing
 centre  for  Rajasthan,  Uttar  Pradesh,  Hari-
 yana  and  Punjab  but  there  is  heavy  sales
 taxation  in  Delhi  as a  result  of  which  trade
 suffers  here.  It  is  my  submission  that  the
 rates  of  tax  In  Delhi  should  be  reduced  in
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 order  to  facilitate  the  adjoining  traders  to
 trade  here.  That  is  why  I  have  suggested
 that  there  should  be  uniformity  in  rate
 structure  throughout  the  country.

 tt  अब्दुल  गनी  डार  (गुड़गांव)  :  चेयरमैन

 साहब,  एक  जमाना  हुआ,  जब  सर  सिकन्दर

 हयात  खां  की  मिनिस्टरी  पंजाब  में  थी,  उस
 वक्‍त  वह  सबसे  पहले  4  बराने  सैकड़ा  सेल्ज़  टैक्स
 लगाने  के  लिए  बिल  लाये  थे  और  उसका  कांग्रेस-
 बालों  ने  हाई  कमाण्ड  की  मंजूरी  से  काला  बिल
 करार  देकर  विरोध  किया,  इसके  खिलाफ  एजी-
 टेशन  किया  ।  श्री  बिहारी  लाल  चानना  ओर
 झाननों  देवी  इसके  लीडर  थे  और  बहुत  से  लोग
 इसके  लिए  जेल  गये।  मैं  जानता  हूँ  कि

 हमारे  बहुत  से  सीनियर  मेम्बर  यह  कहेंगे  कि
 जमाना  बदलता  रहता  है,  उस  वक्‍त  यही  मुना-
 सिब  था  कि  उसको  काला  बिल  कहा  जाय  और
 अब  यह  मुनासिब  है  कि  जितनी  ज्यादा  चमड़ी
 गरीब  की  उधेड़ी  जा  सके,  उबेड़  लो।  चूंकि
 इसका  सबसे  ज्यादा  असर  कन्ज्यूमर  पर  पड़ता
 है  और  आज  इस  देश  में  80  परसेंट  कन्ज्यूमर
 गरीब  है,  इसलिए  इसका  सारा  बोझा  उसी  पर
 जाता  है--इसलिए  मैं  इस  बिल  को  बहुत  अहम
 समभता  हूँ  t

 मैं  अपने  मिनिस्टर  साहब  को  आपके  जरिये
 रिक्वेस्ट  करना  चाहता  हूँ  कि  न  सिर्फ  यही  हुआ
 कि  सेल्ज  टैक्‍स  4  आने  से  बढ़  कर  कहीं  पर  8
 परसेंट  हो  गया  है,  कहीं  0  परसेंट  हो
 गया  हू,  लेकिन  इसके  साथ  ही  सेन्ट्रल
 सेल्ज  टैक्स  3  परसेंट  का  और  ज्यादा  लगा  दिया
 गया--अवबइस  तरह  से  कन्‍ज्यूमर  पर  एक  बहुत
 भारी  दिक्कत  और  मुसीबत  आई  1  एक  स्टेट  से

 दूसरी  स्टेट  में  माल  भेजने  पर  टैक्स  लगता  है--
 चाहे  वट  थोड़ा  लगता  है,  लेकिव  लगता  है,
 दिल्‍ली  में  L  परसेट  ऊुगता  है  लेकिन  दूसरी  स्टेटों
 3  परसेंट  लगता  है।  मैंने  इसके  बारे  में  दो
 संशोधन  दिये  हैं--एक  तो  यह  कि  इसको  सर्क-
 लेट  करें  ताकि  इसके  बारे  में  पब्लिक  की  राय
 जानी  जा  सके  और  दूसरी  यह  कि  इसको  ज्वाइंट
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 [श्री  अब्दुलगनी  डार]

 सिलेक्ट  कमेटी  के  सुपुर्द  करें  ताकि  वह  उस  पर
 विचार  कर  सके---आया  यह  मुमकिन  है  कि
 सेलज़  टैक्स  इनकम  टैक्स  की  तरह  एक

 ही  जगह  पर  लगे,  बार-बार  न  लगे  और  उसके

 बटवारे  के  लिए  राज्यों  के साथ  तय  कर  लें  कि
 कितने  परयेंट  उनको  दिया  जायगा  और  कितने
 परसेंट  सेन्ट्रल  गवर्नमेंट  खुद  रखेगी  1

 दिक्कत  यह  है,  चेयरमंन  साहब,  हर  शख्स

 पढ़ा-लिखा  नहीं  है  -  हमारे  यहां  एजूकेशन  की
 तादाद  पहले  तो  8  परसेंट  ही  थी,  फिर  0  पर-
 सेंट  हुई,  20  परसेंट  हुई,  30  परसेट  हुई,  लेकिन
 अभी  भी  आधे  के  करीब  लोग  ऐसे  हैं  जो  हिसाब
 किताब  से  बिल्कुल  नावाकिफ़  हैं,  वे  लोग  हिसाब
 किताब  नहीं  रख  सकते  हैं।  इसका  नतीजा  क्‍या

 होता  है,  वे  बहियां  लेकर  सारा  दिन  इन्स्पेक्टर
 के  यहां  खड़े  रहते  हैं,  उसकी  जवाब-देही  करते

 रहते  हैं,  कभी  मर्जी  आई  मालिक  की,  बुला
 लिया,  न  मर्जी  आई,  नहीं  बुलाया  1  अगर  एक
 ही  स्टेज  पर,  इनीशियल  स्टेज  पर  टैक्स  लग
 जाय,  जितना  भी  टैक्‍स  आप  लगाना  चाहें  रूगा-

 इये,  उसमें  कमी  न  कीजिए,  इस  तरह  से  उसमें

 इवेज़न  को  गुंजाइश  नहीं  रहेगी  ।  इस  तरह  से

 हर  एक  को  चीज़  एक  ही  दाम  पर  भिलेगी  और
 आपको  पूरा  रेवेन्यू  भी  मिल  जायगा  V

 अगर  इनको  मेरी  दोनों  तजवीजें  मंजूर  न

 हों  तो  फिर  मैं  यह  अं  करूंगा  कि  आप  इस  पर
 विचार  करें  कि  यह  एक  ही  जगह  ले  लिया  जाय
 ओर  जितना  मुनासिब  समझें  स्टेटों  के  साथ  बांट
 लें।  इसके  दो  फायदे  होंगे--एक  तो  यह  कि
 जितना  आज  स्टेट  और  |  सैन्टर  को  सेल्ज  टैक्स
 मिलता  है  उससे  डबल  आमदनो  इनकी  हो
 जायगी--सेंटर  को  भी  डबल  आयेगा  ब्रौर  स्टेट
 को  भी  डबल  आयेगा,  क्योंकि  उसमें  किसी  को
 इवेज़न  का  मौका  नहीं  मिलिगा  ।  आम  तौर  पर
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 ऐसा  होता  है  कि  दो  तरह  की  ट्रांजेक्शन  चलती

 हैं  ।  जैसा  मैंने  पहले  भी  कहा  है--बड़े-बड़े  घाघ
 बैठे  हैं  जो  पहले  ही  अण्डर-इन्वाइसिग  कराते  हैं,
 जिसका  नतीजा  यह  होता  है.  कि  जितना  माल

 बाहर  से  आता  है  उससे  कितने  गुना  ज्यादा  माल

 उसी  कीमत  पर  चला  जाता  है।  उसके  बाद

 प्रोवर-इन्वाइसिंग  होता  है,  बड़े-बड़े  आफिसजें
 और  दूसरे  लोग,  चाहे  पब्लिक  संक्टर  के  हों  या

 प्राइवेट  सेक्टर  के  .हों,  इससे  फारेन-एक्सचेंज

 बाहर  के  मुल्कों  में  जमा  हो  जाता  है,  पहले  से
 तय  हो  जाता  है  कि  इतना  जमा  कराना  है  t  यही
 हालत  सैन्ट्रल  सेल्ज  टैक्स  और  लोकल  सेल्ज  टैक्स
 की  है।  लोग  दो  तरह  से  माल  बेचते  हैं-'नं०
 1 का  माल  जो  ईमानदारी  के  साथ  बेचा  जाता

 है,  बाकायदा  पर्चा  कटता  है,  दर्ज  होता  है,  बम्बई
 से  चला  और  दिल्‍ली  पहुंचा  और  दिल्ली  से  चला
 एंजाब  पहुंचा  |  दूसरा  नं०  2--इसमें  पर्चा  नहीं
 कटता,  नकद  पैसा  दो  और  माल  उठाओ,  हम
 जानें  हमारा  काम  और  इनके  पास  इतनी  मशी-
 नरी  नहीं  है  कि  ये  उसकी  जांच  कर  सके  कि
 कितना  माल  इन्होंने  कहां  से  लिया  और  कहां
 निकाला।  मेरी  हाथ  जोड़  कर  यह  अं है  कि
 इसके  दो  फायदे  होंगे--हमारा  रेवेन्यू  बढ़ेगा
 दूसरे--हमारा  मौरल--आज  हर  जगह  पर  हम
 ज़लील  हो  रहे  हैं,  ब्लेक  मार्कटिंग  की  रोज  चर्चा
 होती  है,  बद-दयानती  की  चर्चा  होती  है,  उध्तकी

 सुविधा  इस  तरीके  में  नहीं  रहेगी  t

 अगर  मेरा  यह  सुझाव  आपको  मंजूर  हो  तो
 बेशक  आप  अपनी  मर्जी  की  सिलेक्ट  कमेटी  बना
 लें  और  इस  बिल  को  उसके  हवाले  कर  दें  या

 खुद  ही  अपने  बिल  में  इस  किस्स  की  तरमीम
 कर  लें  ।  चेयरयन  साहब,  मैंने  इस  बिल  को  पढ़ा
 है,  काभी  मायूस-कुन  बिल  है,  इसमें  कोई  तरक्की
 दिश्लाई  नहीं  देती,  बल्कि  उलझनें  दिखाई  देती

 हैं।  इसीलिये  मैंने  अज॑  किया  है  कि  दूसको
 सर्कुलेट  करो  या  सिलेक्ट  कमेटी  के  सुपुर्द  करो  ।
 अगर  कुछ  नहीं  करना  चाहते  तो  काला-बिरू

 कहने  वाले  मेरे  दोस्तो--उस  वक्‍त  कांग्रेस  का
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 wer  जिनके  हाथ  में  था,  उनमें  से  में  भी  एक  था,
 मैं  उस  वक्त  आल  इंडिया  कांग्रेस  कमेटी  का
 सदस्य  था  और  अपने  जिले  का  प्रेजीडेंट  था,  हम
 ने  उस  वक्‍त्य  हाई  कमाण्ड  के  हुकम  से  भंडा
 उठाया  और  उसका  नतीजा  यह  हुआ  कि  अगले
 चुनाव  में  यूनियनिस्ट  जिनकी  तादाद  4  थी,
 सिर्फ  i3  रह  गये,  उसो  तरह  से  खुदा  न  करे,
 8  तारीख  के  बाद,  मैं  प्रेजीडेन्शल  इलेक्शन  का
 जिक्र  नहीं  कर  रहा  हैँ,  लेकिन  i8  ता  के  बाद
 पता  नहीं  कितने  अपोजीशनवाले  आफीकशियल
 पार्टी  में  चले  जायेगे  और  कितने  आफीशियल
 पार्टीवाले  उधर  जायेंगे।  वहर  हाल  इस  वक्‍त  तो

 सेन्ट्रल  सेल्ज  टैक्‍स  की  बात  है,  इसको  एक  जगह
 पर  लो,  पूरा  लो,  जिससे  आपको  कमी  न  पड़े,
 अपना  घर  पूरा  कर  लो  और  उसमें  स्टेट्स  को
 दो।
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 श्री  शिव  चन्द्र  झा  (मधुबनी):  सभापति
 जी,  मैं  भी  इस  बात  से  सहमत  हैँ  कि  यह  विधे-
 यक  जो  हमारे  सामने  है--सेन्ट्रल  सेल्ज  टैक्स
 विधेयक--इससे  आम  जनता  पर  बोभा  पड़ंगा।
 इसमें  कोई  शक  नहीं  कि  यह  विधेयक  जो  यह
 सरकार  लाई  है,  कोर्ट  के  कुछ  फैसलों  के  कारण
 लाई  है,  जिन  फैसलों  से  राज्यों  के ऊपर  असर

 पड़ने  जा  रहा  है  और  उसका  निराकरण  करने
 के  लिए  इन्होंने  यह  विधेयक  यहां  पेश  किया  है  v

 इसके  पास  होने  से  राज्यों  को  रिफंड  करने  की
 जरूरत  नहीं  होगी  और  0  साल  के  दरपिया
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 जो  पैसा  उनको  मिला  है  वह  उनके  पास  ही  रह
 जायगा।  राज्पों  को  राहत  पहुंचाने  के लिए  इस
 बिड  को  यहां  लगे  हैं।  लेकिन  सेल्स  टैक्‍स,  जैसा
 आप  जानते  हैं  मोटे  तौर  पर,  जो  और  इनडाय-
 रेक्ट  टैक्सेज  हैं,  उनमें  से  एक  है  हम  यह
 भी  जानते  हैं  कि  इनडायरेक्ट  टैक्‍्सेज  का
 बोक  हिददुस्तान  की  आम  जनता
 पड़ा  है।  आजादी  के  बाद  और  योजनाओं
 के  बाद  के  आंकड़े  बताते  हैं  कि  हिन्दुत्तान  में

 इनडापरेकट  टेक्सेज,  चाहे  वह  सेल्ज  टैक्स  हो  या

 कोई  दूपरे  टैप  हों,  फाइव  हुंद्रे  ड  टाइम्स  से  भी
 ज्यादा  बड़े  हैं।  इक्के  'विवरीत,  जो  डायरेक्ट
 टैक्सेज  हैं  जोकि  घनी  लोगों  पर  पड़ते  हैं  वह
 बहुत  कम  बढ़े  हैं।  अगर  लग्जरी  पर  सेल्स  टेक्स
 या  किसी  तरह  का  और  टैक्‍स  लगाने  की  बात
 हो  तो  उसको  हम  समझ  सकते  हैं,  लग्जरी  पर
 टैक्स  लगने  चाहिये,  राज्यों  को  या  केन्द्र  को  वह
 आमदनी  मिलनी  चाहिये।  लेकिन  आम  तौर  पर
 जो  अप्रत्यक्ष  कर  हैं,  जिसमें  सेल्ज  टैक्स  भी  आता
 है,  वह  आम  जनता  के  खिलाफ  हैं  क्‍योंकि  उनका
 बोझ  जनता  पर  ही  पड़ता  है  ।

 6  hrs.

 हमारे  लोवो  प्रभु  जी  ने  कहा  कि  इसपे  ट्रेड
 पर  धक्का  लोगा  |  लेकिन  अभी  ट्रेड  किसके  हाथ
 में  है  ?  अभी  हिन्दुस्तान  में  ट्रेड  मुनाफाखोरों  के
 हाथों  में  है,  प्राफिटीयस  के  हाथों  में  है  i  हम  मान
 सकते  हैं  कि  उनको  थोड़ा  वहुत  घक्का  लगे
 लेकिन  हकीकत  में  ये  सेल्स  टैक्स  को  देने  से
 भागते  हैं  चीजों  की  बिक्री  करके  बेजा  मुनाफा
 उठाते  हैं--चीजों  को  रोक  कर  बाजार  में  कमी
 पैदा  करते  हैं  और  फिर  मुनाफाखोरी  करते  हैं
 इसलिए  जनता  को  इसके  प्रति  क्‍या  आकषंण  हो
 सकता  है।  ये  व्यापारी  लोग  एडवर्टीजमेंट  के
 जरिए  से  अपनी  बिक्री  करते  हैं  लेकिन  जनता  के
 उपयोग  की  जो  चीजें  होती  हैं  उनको  सही  रूप
 से  एडवर्टाइज  नहीं  करते  हैं  बल्कि  जिन  चीजों
 की  जरूरत  नहीं  होती  है,  जोकि  लग्जरी  की
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 चीजें  होती  हैं  उनको  एडवर्टाइज़  करके  कंडीशन
 कर  देते  हैं,  इसका  मतलब  यह  है  कि  जिससे
 समाज  और  आम  जनता  को  फायदा  होना
 चाहिये,  उन  चीनों  के  प्रोडक्शन  शौर  बिक्री  के

 लिए,  विज्ञापन  के  द्वारा  जो  व्यापार  का  सिल-
 सिला  होता,  है  उसको  इस्तेमाल  नहीं  क्रिया  जाता

 है  ।  जिन  चीजों  से  उनको  ज्यादा  फायदा  हो

 उन्हीं  के  लिए  विज्ञापनों  का  सिलसिला  इस्तेमाल
 किया  जाता  है  |

 सभापति  जी,  जब  इस  देश  की  सारी  मर्थ-
 व्यवस्था  नियोजित  हो  जायेगी,  उन  दिनों  में  भी
 सेल्स  टैक्स  की  थोड़ी  जरूरत  रहेगी।  लेकिन  उस
 वक्त  जो  सेल्स  टैक्स  रहेगा  वह  इसलिए  कि  उससे
 जो  रिसोर्सेज  इकट्ठा  हों  वह  समाज  की  जरूरतों
 पर,  प्रायर्टी  के  मुताबिक  इस्तेमाल  किये  जा
 सकें ।  जिस  चीज़  की  सख्त  जरूरत  हो  उसके
 लिए,  टेक्सेज  को  थोड़ा  बढ़ाकर  रिसोर्सेज  को
 मौबिलाइज  किया  जाये  ।  इस  हिसाब  से  सेल्स
 टैक्स  पूर्ण  नियोजित  समाज  में  भी  रहेगा  t

 इसी  सन्दर्भ  में  मैं  एक  बात  और  कहना
 चाहता  हूं।  सेल्स  टैक्स से  चाहे  राज्यों  को
 फायदा  हो  या  सेंटर  को  हो  लेकिन  क्‍या  कभी
 सरकार  ने  इस  बात  पर  भी  गौर  किया  है  कि
 जो  टैक्स  क्लेक्ट्स  हैं  वे  कितनी  ईमानदारी  से
 काम  करते  हैं?  इसी  तरह  से  चाहे  सेल्स  टैक्स
 हो  या  किसी  तरह  का  कोई  दूसरा  टैक्‍स,  वह
 जितना  आपको  मिजना  चाहिये  उसका  वास्तव  में
 कितना  हिस्सा  आपको  मिल  पाता  है  ?  पिछले
 सेशन  में  जब  कस्टम  की  बात  आई  थी  तो  मैंने
 कहा  था  कि  सौ  करोड़  की  स्मगलिग  होती  है  t
 तिवारी  कमेटो  रिपोर्ट  के  हिसाब  से  सरकार  को
 हर  साल  इतना  पैसा  नहीं  मिलता  है।  अफसरों
 की  लारवाही  की  वजह  से,  आपको  जो  चीज़
 मिलनी  चाहिये  वह  नहीं  मिलती  है  ।  अफसरों
 के  भ्रष्टाचार.  घूसखोरी  और  नजरन्दाजी  को
 वजह  से  जो  कुछ  आपको  या  राज्यों  को  मिलना
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 चाहिए  वहू  नहीं  मिल  पाता  2
 सरकार  क्‍या  कदम  उठाती  है  |

 इसके  लिए

 इसके  अलावा  इसमें  बुनियादी  बात  यह  है
 कि  यदि  थोड़ी  देर  के  लिए  रिसोर्स  मोबिलाइज
 करने  के  लिए,  योजना  के  दृष्टिकोण  से  सेल्स
 टैक्स  लगाना  लाज़िमी  हो  जाता  है  तो  श्राज  को

 परिस्थिति  में  जो  इंटनंल  होल  सेल  ट्रेंड  है
 उसको  भी  सरकार  अपने  मातहत  ला।  सरकार
 उसको  स्टेट  और  कोग्रापरेटिव  सेक्टर  में  ले।

 रिटेल  की  बिक्री  को  थोड़ी  देर  के  लिये  वेयक्तिक

 हाथों  में  छोड़  सकती  है  लेकिन  होलसेल  बिक्री
 को  सरकार  अपने  मातहत  ले  या  कोआपरेटिव
 के  मातहत  ले  ।  ऐसा  करने  से  बावजूद  इस  बात
 के  कि  मुनाफाखोरी  हो,  सेल्स  टैक्स  का  हिसाब-
 किताब  ठीक  से  न  रखा  ज़ाये,  वे  अपना  मुनाफा-
 ज्यादा  लगायें  और  सरकार  को  उतनी  आमदनी
 न  हो,  फिर  भी  बहुत  हद  तक  समाल  फायदे  में

 रहेगा  |

 राष्ट्रीयकरण  के  सम्बन्ध  में  यहां  पर  कहा
 गया  कि  इसमें  ये  ये  खामियां  हैं,  ये  फायदे  हैं
 लेकिन  मैं  कहना  चाहता  हैँ  कि  समाज  को  एक
 नयी  दिशा  में  ले  जाने  के लिए  यह  एक  बहुत  बड़ा
 कदम  है।  जिसको  थोड़ा  सा  भी  ज्ञान  है,  ज़ो
 थोड़ा  सा  भी  वेज्ञानिक  ढंग  से  सोचता  है  वह
 इसकी  ताईद  करेगा  ।  उसी  तरह  से  मैं  कहना
 चाहता  हैँ  कि यदि  आप  चाहते  हैं  कि  सेल्स  टैक्स
 जापको  या  राज्यों  को  मिले  जितना  कि  मिलना

 चाहिये  जोकि  अभी  हकीकत  में  आपको  नहीं
 मिल  रहा  है--  अफसरों  के  भ्रष्टाचार  के  कारण
 या  व्यापारियों  के  द्वारा  दो  किताबें  रखने  के
 कारण,  तो  उसके  लिए  ल/जिमी  हो  ज़ाता  है,
 एक  ही  रास्ता  है  कि  यह  जो  इंटर्नल  होलसेल

 ट्रेड  ह ैउसको  सरकार  अपने  हाथ  में  ले।  थोड़ी
 देर  के  लिए  अगर  सरकार  अपने  कब्जे  में  नहीं
 लेना  चाहती  है  तो  फिर  कोआपरेहिव  के  मातहत
 उसको  ले  और  भ्रष्टाचार  को  समाप्त  करे  ।  यदि
 ये  सब  कदम  उठाये  जाते  हैं  तो  समाज
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 फायदे  में  रहेगा,  अवाम  की  हालत  में  भी

 बेहतरी  आग्रेगी  और  हम  यह  कह  सकेंगे  कि  इन
 रिसो्सेज़  का  इस्तेमाल  विकास  कार्यों  के  लिए
 किया  जा  रद्दा  है।  लेकिन  जिस  रूप  में  यह
 विधेयक  लाया  गया  है,  उसके  साथ-साथ  अगर
 ये  कदम  नहीं  उठाए  जाते  हैं  तो फिर  उससे  साफ

 हैं  कि  इसका  बोभ  हिन्दुस्तान  की  आम  जनता
 जिसके  75  फीसदी  लोग  तीन  आने  रोज़  पर
 बसर  करते  हैं,  उन  पर  पड़ने  जा  रहा  है।
 समाजवाद  की  बात  जो  ये  कहते  हैं,  वह  तो  दूर
 रही,  धनी  और  धनी  और  आम  जनता  और
 ज्यादा  गरोब  होने  जा  रही  है  ।

 इन  छाब्दों  के  साथ  मैं  इस  विधेयक  की

 मुखालिफत  दरता  हूँ।  मेने  भी  संशोधन  दिया  है
 कि  इसको  आम  जनता  की  राय  के  लिए  सु
 लेट  किया  जाये  ।  अगर  आप  इसको  सेलेक्ट
 कमेटी  में  देते  हैं  तो  वह  भी  अच्छी  चीज  है।
 इसमें  यदि  आप  ये  संशोधन  करते  हैं  तो  यह  बड़े
 महत्व  वाला  विधेयक  है  और  अगर  नहीं  करते  हैं
 तो  यह  आम  जनता  के  खिलाफ,  उनकी  बेहतरी
 के  खिलाफ,  उनके  विकास  के  खिलाफ  और  उनके
 भविष्य  के  खिलाफ  होगा  ।  मोटे  तौर  पर  में
 इस  विधेयक  की  मुखालिफत  करता  हूँ।

 SHRIM.  MEGHACHANDRA  (Inner
 Manipur)  :  We  are  just  now  discussing  the
 Central  Siles-tax  (Amendment)  Bul,  1969,
 Which  sceks  to  amend  the  Central  Sales  Tax
 Act,  1956.  This  particular  Bill  has  been
 brought  70  replace  the  Central  Sales  Tax
 Amendment  Ordinance  which  has  {ssued,  as
 the  House  is  aware,  in  the  month  of  June,
 1969.  In  this  connection,  I  want  to  point
 out  a  few  things.

 I  still  do  not  understand  how  this  Or-
 diance  was  brought  at  this  hour.  There  has
 been  a  reference  in  the  ‘S:atement  of  Objects
 and  Reasons’  given  in  the  Bill  that  the  issue
 of  this  Ordinance  had  be:n  made  necessary
 because  of  the  Supreme  Court’s  judgment  in
 the  well-known  Yaddalam  case.  In  the
 Yaddalam  case  the  judgment  was  prorounced
 in  964  in  the  month  of  November.  Sp,
 some  4  yearsand  6  months  had  passed  and
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 only  in  the  month  of  June,  969  this  part!-
 cular  Ordinance  was  brought,  and  in  order
 to  replace  that  Ordinance,  this  Bill  has  been
 brought  before  the  House.  This  Bill  has
 only  I]  clauses  but  these  II  clauses  will  have
 very  grave  and  far  reaching  consequences
 because  this  Bill,  strictly  spzaking,  is  not
 prospective.  This  Bill  will  have  retrospec-
 tive  effect-retrospective  effect  not  from  the
 day  when  the  judgment  was  given  but  from
 the  day  when  the  Act  came  into  force.  This
 Act  will  have  effect  for  more  0  years  and
 during  the  course  of  these  10  years  this
 sales  tax  will  have  (to  be  imposed  and  from
 many  dealers  this  sales  tax  will  be  collected.
 This  levy  of  sales  tax  from  dealers  from  all
 States  and  Union  Terri  ories  with  retro-
 spective  effect  should  not  be  supported,  and
 fn  this  connection  I  humbly  submit  that  this
 House  has  the  power  or  authority  to  pass
 such  a  law,  but  we  also  have  to  look  to-
 wards  the  element  of  hardship  the  people  and
 the  dealers  have  to  suffer  if  this  Bill  is  given
 retrospective  effect.  As  TI  have  submitted,
 if  this  Bill  is  passed,  it  will  have  far-reach-
 ing  consequences.  What  the  Supreme  Court
 Pointed  out  in  964  that  will  be  overcome.
 But  I  submit  that  itis  good  that  we  should
 have  a  comprehensive  Central  Sales  Tax
 Jaw.  But,  then  if  we  go  or  with  this  parti-
 cular  Bill  and  make  it  retrospective,  the
 element  of  hardship  should  also  be  taken
 into  account.  Already  many  State  Govern-
 ments  have  to  recall  tax  amounts  which  have
 been  refunded.  Then  there  are  still  more
 taxes  to  be  levied  and  collected.  All  these
 things  are  there  and,  therefore,  |  will  suggest
 that  something  is  done  so  that.  the  Bill  is  so
 amended  that  the  retrospective  element  is
 taken  out.  This  Bill  in  the  few  clauses  also
 introduces  some  other  matters.  Reference
 may  be  made  to  the  imposition  of  the  tax
 in  States  where  there  is  no  local  sales  tax
 law.  Then  again  it  will  be  imposed  not
 only  in  the  sale  of  commodities  in  one  State
 but  this  will  be  imposed  in  the  subscquent
 sales  and,  therefore,  this  becomes  multi-point
 tax.  \

 Then  again,  in  this  Bill,  there  ts  what  is
 called  validation  of  the  actions  of  the
 Government  in  the  matter  of  assess-
 ment,  in  the  matter  of  —  collection-
 and  levy  made  in  the  past.  There  is
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 one  provision  safeguarding  the  interests  of
 those  who  hona-fide,  relying  on  the  judge-
 ment  of  the  Supreme  Court,  did  not  collect
 this  tax.  But  my  submission  in  when  the
 Bill  is  given  retrospective  effect  for  more
 than  0-I2  years,  then  it  will  cause  much
 hardship  to  the  dealers  and  the  people  from
 whom  this  tax  is  co!lected.

 wt  gen  चन्द  कछवाय  (उज्जन)  :  सभा-
 पत्ति  महोदय,  जो  बिल  हमारे  सामने  है  यह
 देखने  में  ऐसा  लगता  है  कि  सारा  भार  इसका
 बहुत  छोटे-छोटे  व्यापारियों  पर  पड़ेगा।  इसमें
 एक  वात  कही  गई  है  कि  पिछले  l2  साल  का
 भी  लिया  जायगा  7  आखिर  अभी  तक  लिया

 क्यों  नहीं  ?  में  इसके  दो,  चार  मुद्दे  मंत्री  महोदय
 को  बताना  चाहता  हूँ।  यह  जो  कर  एकत्रित
 करने  वाले  इंस्तक्टर  हैं  ये  हि तनी  अण्कि  तादाद
 में  भ्रष्ट  हो  गये  हैं  इसको  हम  सभी  जानते  हैं  ।
 यदि  किसी  दूकानदार  को  आज  बिक्री  कर  भरना
 है,  इंस्पेक्टर  की  जेब  में  50  रु०  डाल  दीजिए  तो
 डेढ़,  दो  साल  की  छ्ट्टी  मिल  जाती  है।  इस
 प्रकार  के  अनेकों  केसेज  हमारे  सामने  हैं  -  आप
 और  बढ़ाने  जा  रहे  हैं।  मेरा  सुझाव  है  कि  जिस
 चीज़  का  उत्पादन  जहां  से  होता  है  सारा  कर

 वहां  ही  लगाया  जाय  1  बहुत  से  छोटे-छोटे
 व्यापारी  जो  50  Fo  200,  400  रु०  की  दुकान
 करते  हैं  उन्हें  ही  हैरान  किया  जाता  है।  वे  सब
 प्रकार  का  हिसाब-किताब  नहीं  रख  सकते  |  पान,

 बीड़ी  की  दृकान  करने  वाला  व्यक्ति  जो  5,  I0
 रु०  की  बीड़ी  लाकर  बचता  है  आज  उससे  कहा
 जाता  है  कि  तुम  बिक्री  कर  चुकाओ,  जिसके  पास
 कोई  हिसाब  नही  है,  जो  मुश्किल  से  अपनी  गुजर
 करता  है,  तो  वह  कंसे  आपको  बिक्री  कर  दे
 सक्कता  है  |

 मेरा  सरकार  से  निवेदन  हैं  कि  आप  लोगों
 को  राहत  दीजिये,  खास  कर  छोटे  दुकानदारों
 को  राहत  सरकार  दे  ।  आप  देखें  कि  सरकार

 जितने  अधिक  कानून  बनाती  हूँ  व्यापारी  उतना
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 ही  अधिक  चतुर  होता  जाता  हैं।  कुछ  चतुर

 लोग  हैं,  बड़े  उद्योगपति  हैं  जिन्होंने  अपने  कार-

 खानों  के  अन्दर  कुछ  वकील  लोग  इस  बात  के

 लिए  रखे  हैं  कि सरकार  जो  कानून  बनाये  उस

 से  किस  प्रकार  बचा  जाय,  इसी  बात  की  खोज

 में  वे लोग  लगे  रहते  हैं.  और  उन्हें  बहुत  बड़ी

 तनख्वाह  दी  जाती  है।  में  सरकार  से  निवेदन

 करू गा  कि  एक  व्यक्ति  को  कष्ट  हो  वह  ज़्यादा

 अच्छा  है  बजाय  इसके  कि  हजारों  व्यक्तियों  को

 कष्ट  हो  ।

 कपड़े  का  उद्योग  है।  आप  को  जितना  टेक्स

 लगाना  है  कपड़े  के  दूकानदार  पर  लगाये  |  जब

 गेट  से  कपड़ा  बाहर  निकले  उस  समय  सारे  टैक्स

 लगा  लीजिये  ।  लेकिन  मार्केट  में  आने  के  बाद  जो

 एक,  दो  गज  कपड़ा  वेचता  है  उस  पर  बिक्री  कर

 लगाया  जाय  इससे  उसको  काभी  दिक्‍क़तें  आती

 हैं,  और  जब  मर्जी  आती  है  इंस्पेक्टर  पहुंच  जाता

 है  और  कहता  है  कि  अपना  हिसाब  बताइये  1

 लेकिन  कुछ  चतुर  लोग  हैं  जो  दो  प्रकार  के  रजि-

 स्टर  रखते  हैं  |  कुछ  तो  बिल  देकर  कपड़ा  बेचते

 हैं  और  कुछ  इस  प्रकार  के  व्यापारी  हैं  जो  बिल

 देते  नहीं  हैं।  तू  मेरी  मत  कह,  मैं  तेरी  न  कहेँ,
 चुप  ले  जा,  हिसाब  कर  जा  ।  इस  प्रकार  का  भी

 लोग  व्यापार  करते  हैं।  शायद  मंत्री  महोदय
 जानते  हैं,  काफो  दूकानदारों  से  उसका  सम्बन्ध  है
 और  वह  परिचित  हैं  कि  कौन  किस  प्रकार  का

 है  ।  वह  जानते  हैं।  इसलिए  मैं  सरकार  से  मांग

 करू गा  कि  यह  जो  पिछले  12,  साल  का  लेने  की

 बात  कर  रहे  हैं  इसमें  दिक्‍कतें  आयेंगी।  श्राप

 इस  बात  की  खोज  कीजिए  कि  क्‍यों  इ स्पेक्टर

 ने  उनको  छोड़ा  है  कुन  लेकर  |  मैं  उदाहरण  दे

 सकता  हैं  कि  दूकानदारों  से  बड़ी  मात्रा  में  लोग

 पैसा  लेते  हैं  और  इन्स्पेक्टर  ऐसे  दुकानदारों  को

 छोड़  देते  हैं।  तो  जिन  दूकानदारों  ने  इन्स्पेक्टरों

 के  कारण  पैसा  नहीं  भरा  उसके  लिए  ब्यागरी
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 दोषी  नहीं  हैं,  बल्कि  वे  इन्स्तेक्टर  हैं  उनकी  जांच

 कोजिए  और  उन  दोषी  अधिकारियों  को  सजा

 दीजिए  ।  इस  प्रकार  केसेज  को  बारीकी  से
 देखना  होगा  ।  अगर  ऐसा  नही  किया  जायगा  तो
 सरकार  को  जो  कर  मिलना  चाहिये  था  वह  नहीं
 मिलेगा  परिणाम  यह  होगा  कि  सरकार  और
 टैक्स  बढ़ायेगी,  बिक्री  कर  और  श्रायकर  बढ़ायेगी
 जिसका  असर  साधारण  जनता  पर  पड़ेगा  और
 जनता  परेशान  होगी  ।  आप  हर  चीज  का  रेट  तय
 कर  दीजिए  कि  किन-किन  चौजों  का  क्‍या  दाम

 होगा  जिससे  ठीक  दाम  पर  लोगों  को  जो  चीज़
 मिले  और  दूकानदार  मन  माफिक  रेट  न  लगायें।
 इस  ब्रोर  उचित  ध्यान  दिया  जाय  ।
 मंत्री  जी  इस  पर  अवश्य  ध्यान  देंगे  ।

 माशा  है

 श्री  नाथरास  अहिरवार  (टीकमगढ़)  :
 सभापति  महोदय,  जो  सेल्स  टेक्स  (संशोधन)
 विवेयक  पेश  किया  गया  है,  उसके  सम्बन्ध  में
 में  अपने  कुछ  सुझाव  पेश  करना  चाहता  हुं  और
 आशा  करता  हूं  कि  मंत्री  महोदय  उन  पर  ध्यान-

 पूवंक  विचार  करेगे  |

 इस  बिल  का  स्क्रोप  बहुत  लिमिटेड  है।  इस
 में  कहा  गया  है  कि  जो  डीलर  इंटर-स्टेट  ट्रेड
 करेंगे  उनसे  सेल्ज  टैक्स  वसूल  किया  जायेगा  ।  यह
 बात  मेरी  समभ  में  नहीं  आती  ।  दिल्ली  का  एक
 डीलर  हरियाणा  में  जाकर  या  गाजियाबाद  में
 जाकर  उत्तर  प्रदेश  के  एक  डीलर  को  माल  देता

 है  -  तो  सरकार  उस  डीलर  से  टैक्स  वसूल  करेगी
 या  इससे  ।  कुछ  ऐसे  भी  लोग  हैं  जो  बड़े-बड़े
 कस्बों  में  हैं  और  वहां  पर  डीलर  बन  गए  हैं।
 इसलिए  इस  बिल  में  एक  ऐसा  क्लाज  भी  होना

 चाहिये  कि  डीलर  कौन  है

 मैं  सरकार  से  निवेदन  करना  चाहता  हूं  कि

 इस  तरह  से  टैक्स  पर  टैक्स  लगाने  से  कंसे  काम
 चलेगा  i  कई  लोगों  के  हाथों  में  माल  जायेगा  t

 बजाय  इसके  हर  जगह  पर  सेल्स  टैक्‍स  गे  बेह-
 तर  होगा  कि  उत्पादन  की  जगह  पर  एक  बार
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 टेकक्‍्स  लगा  दिया  जाये  और  दूसरे  लोग  परेशानी
 न  उठायें।  ऐसा  न  करने  पर  आप  को  भी  एक
 बहुत  बड़ी  फौज  तंयार  करनी  पड़गी  इंस्पक्टरों
 की  सेल्स  टक्‍्स  आफीसरों  की  और  कमिइ्नरों  की
 तथा  उनका  गोरखधन्धा  लम्बा  चलेगा  |

 मैं  देखता  हूं  कि  हमारे  एरिया  में  तम्बाकू
 होती  है  7  आपके  एक्साइज़  इन्स्पेक्टर  वहां  जाते
 हैं।  मान  लीजिए  कि  एक  एकड़  में  I00  मन

 तम्बाकू  हुई  -  अगर  उन  लोगों  की  जेब  में  25
 रु०  डाल  दिये  गए  तो  वह  l00  मन  के  बजाय
 25  मन  दिखला  देंगे  और  75  मन  पर  तम्बाकू
 वाले  को  छूट  मिल  जायेगी  ।  आप  एक  एक  मत
 पर  00  रु०  एकक्‍्साइज  ड्यूटी  लगाते  हैं।  अगर
 किसी  किसान  को  चार-पांच  हजार  रपये  का

 फायदा  होता  है  ता  वह  200  रु०  आसानी  से  दे
 देगा  |  इस  तरह  से  जितने  भी  ग्रापके  सेल्स  टेक्स
 के  आदमी  हैं  उनका  हर  बड़े  दूकानदार  से  महीना
 बंधा  हुआ  है  वह  वहां  जाकर  चाय  पीते  हैं  और
 जय  राम  जी  की  कह  कर  चले  आते  हैं।  लेकिन
 प्रश्न  तो  छोटे  दूकानदारों  का  है,  जो  ठेले  वाले

 हैं  या एक  आध  हजार  की  छोटो  दूकान  वाले  हैं,
 जो  बिना  पढ़े  लिखे  हैं,  अपना  हिसाब  नहीं  रखते

 हैं  कि  कितना  माल  बिका  या  #ितना  उधार
 गया  ।  वहां  इंस्पेक्टर  लोग  पहुंच  जाते  हैं  तव  उन

 लोगों  को  इन्स्पेक्टरों  क ेहाथ  पर  जोड़ने  पड़ते

 हैं।  उनको  परेशान  करने  के  लिए  वह  लोग  उन
 की  पेशियां  लगा  देते  हैं।  उन  लोगों  के  ऊपर
 मान  लीजिए  कि  50  रु०  जुर्माना  होता  है  तो

 वह  50  रु०  जुर्माने  के  लिए  तैयार  हो  जाते  हैं
 लेकिन  25  पेशियां  नहीं  चाहते  हैं।  सरकार  को

 इस  ओर  ध्यान  देकर  निर्देश  देना  चाहिये  कि

 जहां  पर  भी  सेल्स  टैक्स  वसूल  किया  जाये  वह
 उत्पादन  पर  ही  लगा  दिया  जाये  ।  जिस  तरह  से

 साहुकार  को  ब्याज  पर  ब्याज  देने  पर  जिस  चीज

 का  दाम  2  रु०  है  उस  का  दाम  देहात  में  पहुंचते
 पहुंचते  चार,  पांच  रुपया  यहां  तक  कि  दस  रुपये

 तक  हो  जाता  है,  उसी  तरह  से  सेल्स  टैक्स  के

 कारण  चीजों  के  दाम  जगह-जगह  बढ़  जाते  हैं  ।
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 दुकानदार  भी  ऐसे  चालाक  हो  गये  हैं  कि  उनकी
 चोरी  कोई  नदों  पकड़  पाता  है।  व्यापारी  लोग

 बहुत  होशियार  होते  हैं।  जिस  दिन  कानून  बनता

 है  उससे  बचने  का  तरीका  वहू  ढूंढ़  लेते  हैं  t  एक
 दिन  मैं  बाजार  में  बैठा  हुआ  था।  एक  साहब
 बोले  कि  इस  दूकानदार  की  बिक्री  रोज़ाना
 I,000  रु०  की  है  लेकिन  यह  दो  तरह  के  हिसाब
 रखता  है|  यह  नम्बर  दो  का  व्याप,री  है,  नंबर
 2  का  व्यापारी  कौन  होता  है.  जो  अपनी  एक
 हजार  की  बिक्री  पर  200  रु०  पर  तो  सरकार
 को  टैक्स  देता  है और  800  रु०  पर  बचा  जाता
 है  ।  800  रु०  का  हिसाब  उसका  प्राइवेट  खातों
 में  चला  जाता  है।  जिस  प्रकार  से  डाकुओं  और
 बेईमानों  में  नं०  8  और  नं०  0  के  होते  हैं  उसी
 प्रकार  से  ब्यापारी  भी  नं०  |  और  नं०  2  के  होते
 हैं  ।  सरकार  को  इस  पर  ध्यान  देना  चाहिये  t

 मैं  यही  विनती  करूगा  कि  जो  भी  टैक्‍स
 लगायें  वह  किसी  भी  एक  स्थान  पर  लगायें  त।कि
 श्राप  को  इतनी  बड़ी  फौज  तैयार  न  करनी  पड़े
 और  व्यापारी  भी  सरकार  को  धोखा  न  दे राहें,
 साथ  ही  उपभोक्ता  को  भी  बिना  ज्यादा  गसा
 दिये  हुए  चीजें  सस्ती  मिले।

 इन  शब्दों  के  साथ  में  इस  विधेयक  का  सम-
 धन  करता  हूँ  1

 SHRI  DATTATRAYA  KUNTE  (Ko-
 1800)  :  It  is  very  surprising  that  a  Govern-
 ment  which  calls  itself  democratic  Govern-
 ment  and  says  ft  wants  to  function  according
 to  the  Constitution  every  now  and  then
 comes  to  this  Houre  to  Icgalise  Ordinances
 which  lay  aside  all  the  judgments  handed
 down  by  the  Suprame  Court,  This  is  dis-
 respect  of  the  law  and  disrespect  of  the
 Constitution.  It  has  become  the  practice
 for  this  Government  to  disuse  such  Ordi-
 nances.  la  this  particular  case,  the  firt
 decision  came  in  1964 5  later  in  968  a
 number  of  decisions  were  given,  All  the
 same  during  the  whole  of  the  Budget  session
 of  this  year  the  Government  did  not  care  to
 bring  any  law  before  this  Housc.  Bui
 within  three  wecks  after  the  House  had
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 adjourned,  it  made  the  President  given  an
 Ordinance  and  it  is  really  surprising  that
 the  powers  of  the  President  should  be  so
 misused  by  this  Government,  which  swears
 by  Democracy  but  wants  to  legalise  but  has
 been  decided  as  illegal  by  the  Supreme
 Court.  If  it  had  been  decided  as  illegal  by
 the  Supreme  Court,  what  would  have  hap-
 pened?  At  the  most,  so  much  of  money
 would  have  been  forced  to  be  paid  out  of
 the  Consolidated  Fund  which  was_  illegally
 collected.  Is  it  laid  down  in  the  Consti-
 tution  that  an  ordinadce  should  be  issued
 to  do  such  infamous  things?  First  of  all,
 the  draftsmen  had  committed  a  mistake,
 and  the  Minister  who  brought  the  Bill
 before  the  House  committed  a  mistake,
 and  the  House  committed  a  mistake.
 Why  should  the  poorer  tax-payer  be  pena-
 lised  for  that?  We  are  being  asked  to
 say,  ‘All  right;  validate  this.”  One
 really  does  not  understand  it.  I  remember
 the  first  time,  after  I  came  here  in  1967,
 the  House  validated  by  an  ordinance  what
 the  Supreme  Court  had  faid  down  saying
 that  the  working  of  the  Land  Acquisition
 Act  was  wrong.  Now,  is  there  any  principle
 involved  involved  in  bringing  this  Bill
 before  the  House  except  to  say  that
 certain  monies  which  this  Government  by
 its  own  authority  or  through  its  own
 agencies  or  through  other  agencies  had
 collected  were  illegally  and  wrongly  collec-
 ted?  हल  ought  to  have  been  other  way
 round,  The  State  Governments  should
 have  said,  ‘We  are  sorry  for  ft  ;  we  have
 collected  monies,  and  we  are
 it.’  Or,  ‘If  we  have  not
 we  will  not  collect.  it.’’
 that,  what  has  been  done  ?

 refunding
 collected  it,

 Instead  of  doing

 This  is  not  the  first  time.  Every  now
 and  then  we  find  that  the  Government
 takes  recourse  to  an  ordinance  first.  It
 has  not  the  courage,  {t  has  not  the
 goodness,  it  has  not  the  sense  of  justice
 to  come  before  the  House  and  openly
 say,  “‘We  have  committed  a  imistake  ;  we
 request  the  House  to  rectify  it.”  What
 is  being  told  is,  an  ordinance  has  becn
 passed  and  we  have  to  validate  it.  That
 way,  an  Act  ts  being  passed.  It  is  a
 very  shameful  thing  to  do,  to  say  the
 least.  It  is‘  time  that  the  Government
 stopped  these  methods.  Otherwise,  Ict
 them  take  a  big  lock  and  key,  go
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 and  lock  the  Supreme  Court,  and
 throw  the  key  into  the  sea,  so  that  nobody
 will  ever  get  {into  the  Supreme
 Court  and  nobody  will  dare  go  to  the
 Supreme  Court.  What  happened  to  those
 people  who  went  to  the  Supreme  Court
 and  got  this  decision?  It  has  only  been
 a  Pyrrhic  victory.

 Did  the  framers  of  the  Constitution
 frame  the  Constitution  with  a  view  to  allow
 this  authority  to  issue  such  ordinances  in
 this  particular  manner?  Not  in  the  least.
 This  law  was  first  passed  in  1957,  and
 amended  in  the  year  1958,  For  all  these  0
 to  Il  years,  this  Government  and  _  this
 Ministry  or  Department  and  those  who  have
 been  collecting  the  taxes,  have  been
 sleeping,  and  now,  as  is  said  in  the  Statement
 of  Objects  and  Reasons  a  series  of  decisions
 came  in  968  fiom  the  Supreme  Court
 and  there  were  disagreement  between  the
 different  high  courts.  And  now,  shame-
 lessly,  they  want  to  say,  ‘Validate  our
 irregularitics,  our  illegalities,  our  breach  of
 the  law,  our  breach  of  the  constitution.”
 In  this  manner,  I  am  afraid  it  cannot  go
 on  forever.  If  this  House  is  going  to  pass
 this  legislation  in  this  manner,  because  of
 the  brute  majority  of  the  party  in  power,
 it  will  be  a  misuse  of  democracy.

 Therefore,  for  these
 for  any  party  reasons—I_  oppose  this
 measure.  I  will  still  earnestly  call  upon
 all  the  honest  Members  of  this  House  to
 throw  this  Bill  not  because  of  any  poligy
 or  any  paltry  reasons,  but  by  way  of
 telling  the  Government,  ‘Please,  for  God's
 sake.  do  not  put  into  the  treasury  this
 ill-gotten  money  which  you  got  wrongly
 from  the  people.”

 reasons—and  not

 SHRI  HUKAM  CHAND  KACHWAI  :
 Sir,  There  is  no  quorum  in  the  House.

 MR.  CHAIRMAN  }
 rung—

 The  bell  is  being

 Now  there  is  quorum.  The  hon.  Minister
 may  now  reply  to  the  debate,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (Shri  P.  C.
 Sethi)  :  Sir,  as  far  as  this  particular  measure
 fs  concerned  this  is  a  very  simple  measure.
 First  of  all,  it  fs  not  enhancing  the  central
 sales  tax  which  is  at  the  rate  of  3  per  cent
 sittce  long.  Therefore,  if  there  is  any  mis-
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 apprehension  with  regard  to  this  fact  that
 this  Act  is  going  to  increase  the  central  sales
 tax,  that  is  entirely  wrong.  S:condly,  this
 Bill,  as  has  been  apprehended  by  the  hon.
 Member  Shri  Himatsingka,  is  not  going  to
 increase  the  arena,  The  central  sales  tax
 was  applicable  to  all  goods  which  travel
 from  one  S:ate  to  another  State  since  955
 when  the  Act  came  into  force.  Therefore,
 this  particular  Bill  which  is  before  the  House
 for  consideration  is  not  increasing  the  arena
 or  the  number  of  goods  or  articles  that  were
 being  put  under  sales  tax.

 The  hon.  M:mber,  Shri  Yajaa  Dutt
 Sharma  raised  this  question  that  the  entire
 tax  structure  with  regard  to  sales  tax  has  to
 be  examined,  whether  sales  tax  has  to  be  on
 a  multiple  point  basis  or  on  a  single  point
 basis  or  just  as  in  the  case  of  excise  duty  on
 sugar  and  cloth  it  should  be  on  the  basis  of
 tax  at  the  production  point,  [I  would  oaly
 like  to  say  in  this  connection  that  the  entire
 matter  is  before  the  Fifth  Finance  Commis-
 sion.  After  recelving  their  report  we  intend
 to  bring  before  this  House  a  more  com-
 prehensive  legislation  when  we  can  go  into
 this  aspect  of  the  problem,  whether  a  parti-
 cular  type  of  sales  tax  has  to  be  imposed  in
 this  manner  or  any  other  manner,

 But  I  would  also  like  to  bring  to  the
 notice  of  this  hon.  House  it  has  been  our
 experience  that  the  State  Governments  are
 generally  resenting  it.  They  do  not  like  that
 the  power  to  levy  excise  duty  should  be  taken
 In  respect  of  more  goods  because  that  sna-
 tches  away  from  the  State  Governments  a
 considerable  part  of  their  revenue.  As  far  as
 this  particular  central  sales  tax  is  concerned,
 whatever  is  levied  at  the  rate  of  3  per  cent,
 under  article  269  (I)  of  the  Constitution
 completely  accrues  to  the  State  Governments.
 The-efore  it  is  not  a  case,  as  has  been  appre-
 hended  by  some  hoa.  Members,  where  we
 are  having  centralisation.  Shri  Birla  said
 that  we  are  having  more  and  more  centra-
 lisation  of  taxes.  But  as  far  as  this  parti-
 cular  tax  is  not  a  centralised  tax,  it  is  en-
 tirely  collected  by  the  State  Governments
 by  central  sales  tax  officers  and  department
 and  according  to  this  provision  of  the  Cons-
 titution  it  accrues  completely  to  the  State
 Governments  and  not  to  the  Central  Govern-
 ment.

 SHRI  R.  K.  BIRLA;  Then  why  is  the
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 Centre  unnecessarily  taking  this  burden  of
 collection?  If  it  is  a  State  tax  let  it  be
 collected  by  them.

 SHRI  P.  C,  SETHI  :  Goods  are  trans-
 Ported  from  one  State  to  another  and  there-
 fore  the  State  Governments  lose.  It  Is
 Possible  that  in  one  State  one  article  may  be
 Produced  in  a  greater  quantity  than  in  an-
 other  State.  Therefore  the  State  Govern-
 ments  would  like  that  whenever  goods
 travel  from  their  States  to  another  State  a
 Part  of  the  revenue  should  go  to  them.
 That  is  why  in  Parliament  we  have  taken
 upon  ourselves  this  legislation  for  the
 convenience  of  the  States.

 6  34  hrs.

 [Surt  K.  N.  Trwary—in  the  Chair]

 The  hon.  Member  Shri  Lobo  Prabhu
 raised  one  question.  When  the  clauses
 come  up  he  is  also  going  to  move  an
 amendment  to  the  effect  that  this  should
 not  be  given  retrospective  effect  of  more
 than  three  years.  If  we  accept  his  amend-
 ment  or  his  line  of  argument  the  thing
 would  be  that  the  entire  revenue  which  has
 been  collected  to  the  tune  of  Rs.  70  to  75
 crores  by  various  State  Governments  would
 not  be  given.  Various  State  Governments
 are  involved  and  their  financial  position
 would  be  in  a  very  precarious  state.  For
 example,  there  is  Rs.  44  crores  in  the  case
 of  Maharashtra,  Rs.  4.60  crores  in  the
 case  of  Gujarat,  Rs.  5.5  crores  in  Kerala,
 Rs.  1,95  crores  in  Mysore,  Rs.  2.55  crores
 in  Madras  and  Rs.  0.05  crore  in  Madhya
 Pradesh.  Therefore,  all  tnese  amounts
 come  to  a  total  of  Rs.  70  crores  for  the
 various  States.

 Secondly,  supposing  we  take  a  decision
 not  to  give  it  retrospective  effect.  What
 will  happen  ?  Will  it  go  back  to  the  con-
 sumers  ?  No,  it  will  not  go  back  to  the
 consumers;  it  will  go  to  the  dealers,
 Therefore,  it  will  not  be  correct  to  say  that
 such  a  help  would  have  helped  the  con-
 sumers  in  any  manner.

 Shri  Kunte  raised  the  point  that  By  giv-
 ing  retrospective  effect  we  are  trying  to
 rot  something  which  was  not  our  intention
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 to  do.  This  is  not  the  position.  Asa
 matter  of  fact,  when  we  take  to  legisla-
 tion.......

 SHRI  DATTATRAYA  KUNTE;  !
 never  referred  to  the  intention  :  I  referred
 to  the  legislation.  He  is  imputing  things  to
 me  which  I  have  never  satd.

 SHRI  ?  ८.  SETHI  :  When  we  legislate,
 we  try  to  see  that  no  loopholes  are  there
 But  in  a  democracy  the  normal  practice  is
 to  leave  the  interpretation  of  legislation  to
 the  courts.  Sometim2s  it  so  happens  that
 there  is  some  loophole  in  what  we  legislate
 or  there  is  some  difference  of  opinion  about
 its  interpretation.  In  this  particular  case,
 when  the  matter  went  b-fore  the  Supreme
 Court,  there  was  difference  of  opinion  with
 regard  to  Interpretation.  As  far  as  this
 particular  Act  of  956  is  concerned,  th:
 Supreme  Court  in  one  case  in  964  held
 that  the  term  ‘‘in  the  same  manner’?  meation-
 ed  in  the  Act  go  to  show  that  the  minner
 does  not  refer  to  this  Act  but  the  minner
 Prescribed  by  the  S:ate  Government  accord-
 ing  to  their  law.  This  was  a  differnce  of
 opinion  with  regard  to  interpretation.
 After  this  particular  case,  with  regard  to
 the  computation  of  the  tax  it  was  held  by
 the  Supreme  Court  that  it  has  to  be  com-
 puted  not  only  according  to  this  Act  but
 also  with  regard  to  the  provisions  which
 are  there  in  the  State  Jaw.  Since  the
 Supreme  Court  gave  the  judgment  that  way
 and  since  it  was  not  the  intention  of  the
 legislation  that  was  introduced  here,
 corrective  measures  had  to  be  taken  to.  give
 effect  to  our  intentions  and  that  is  what  we
 are  trying  to  do.

 The  hon,  Member,  Shri  Lobo  Prabhu,
 raised  the  point  whether  it  is  desirable  to
 give  retrospective  effect  to  such  measures.
 We  have  got  case  after  case  in  the  Supreme
 Court  and  the  High  Courts  where  this  has
 been  approved  by  the  jadiciary.  For
 example,  in  the  case  of  J.  K.  Jute  Mills
 Company  Limited  this  position  was  cleared,
 Then  there  was  a  very  famous  sugarcane
 validation  Act  and  a  case  between  the
 State  of  Madhya  Pradesh  and  Jaora  Sugar
 Mills  where  the  positioa  has  been  clarified.

 SHRI  LOBO  PRABHU:  That  is  a
 court  decision  ;  nota  law.  Hore  you  are
 giving  retrospective  effect  by  legislation.
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 SHRI  P.  C.  SETHI:  Retrospective
 recovery  has  been  approved  by  courts.

 SHRI  LOBO  PRABHU ;  That  was  re-
 covery.  This  is  a  law  for  collection.

 SHRI  P.  C.  SETHI:  This  recovery  is
 made  according  to  the  law.  We  are  trying
 to  recover  it  by  giving  retrospective  effect  to
 the  legislation.  The  hon.  Member  himself
 accepts  that  legally  this  is  the  correct
 Position.

 Shri  Abdul  Ghani  Dar  and  Shri  Kach-
 wai  referred  to  corruption  in  the  collection
 of  sales  tax.  This  is  done  entirely  by  the
 State  Government  machinery.  If  there  are
 any  cases  of  corruption,  they  should  cer-
 tainly  be  looked  into  and  the  machinery
 should  be  streamlined  so  that  unnecessary
 incoivenience  is  not  caused  to  the  tax-
 Payers.  Uf  any  concrete  cases  are  brought
 to  our  notice,  it  will  be  our  endeavour  to
 bring  them  to  the  notice  of  the  State
 Governments  for  taking  necessary  preven-
 tive  action.

 Tnen,  th:  hor  Members,  Shri  Abdul
 Ghani  Dar  and  Shri  Shiv  Chandra  Jha,
 desired  us  that  it  should)  be  sent  for  circu-
 lation  to  elicit  public  opinion.  We  are  not
 bringing  forth  any  new  measure  before  the
 House.  As  faras  the  C-ntral  sales-tax  is
 concerned,  it  is  on  the  statute  book
 since  1955,  and  it)  was  furtaer  amended
 in  1958,  We  are  not,  therefore,  bring-
 ing  forth  any  new  measure  before  the
 House  and  there  is  no  need  for  —  its
 circulation.  Secondly,  if  we  send  this
 Bill  for  circulation,  the  result  will  be  that
 as  regards  the  Ordinance  which  had  been
 Promulgated  in  June  and  which  has  to  be
 replaced  by  an  Act  only  if  the  Parliament
 Passes  it  in  this  session,  we  will  lose  that
 Opportunity  with  the  result  that  the  Ordi-
 nance  will  lapse  and,  if  it  lapses  the  result
 will  be  that  the  State  Governments  will
 have  to  return  back  about  Rs.  70  crores  to
 Rs.  75  crores.  Therefore,  the  very  fact
 that  it  is  on  account  of  the  State  Govern-
 ments  that  we  had  to  bring  forth  this
 measure  and  bring  it  forth  in  the  form  of
 an  Ordinance  will  be  completely  nullified.
 So,  it  will  be  difficult  for  me  to  accept  the
 suggestion  of  Shri  Shiv  Chandra  Jha  for
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 sending  the  Bill  for  circulation  to  elicit
 public  opinion.

 The  hon.  Member,  Shri  Shiv  Chandra
 Jha,  also  suggested  that  the  trade  operation
 should  be  changed  to  the  cooperatives.
 Certainly,  it  is  a  most  welcome  suggestion.
 But  the  intention  of  the  Bill  is  not  to
 channclise  or  change  the  trade  operation.
 The  intention  of  the  Bill  is  to  clarify  the  po-
 sition  which  had  emerged  on  accout  of  the
 Supreme  Court  judgment.  If  the  trade  chan-
 nel  is  changed  and  more  and  more  coopera-
 tives  spring  up  in  the  country,  it  is  certain-
 ly  welcom:  and  it  is  for  the  hon.  Member
 and  for  all  of  us  to  sce  that  wherever  co-
 Operatives  movement  can  gather  momentum,
 we  should  certainly  try  to  help  it.  But!
 would  like  to  say  that  this  is  entirely  out-
 side  the  purview  of  this  Bill.

 Then,  the  hon.  Member,  Shri  Megha-
 chandra,  raised  a  very  valid  point  and  that
 is  what  we  were  doing  since  964  to  968
 and  from  968  to  I959.  In  the  year  1964,
 when  the  judgment  came,  it  was  held  by
 the  Supreme  Court  and  it  was  also  con-
 sidered  by  the  Madras  High  Court  later  on,
 that  it  was  only  upto  956  as  far  as
 the  cases  based  on  956  Act  were  con-
 cerncd  and  therefore,  after  the  changes
 made  in  the  958  Act,  it  was  thought  that
 it  would  not  be  applicable  to  those  cases
 although  the  Mysore  and  the  Kerala  High
 Courts  said  differently.  But  this  was  the
 contention,  This  matter  was  further  raised
 in  the  Supreme  Court  and  the  Supreme
 Court  gave  its  clear  verdict  in  the  year
 968  that  it  also  applied  to  the  cases  even
 after  the  amendment  of  the  Act  of  956  by
 the  Act  of  1958,  The  matter  came  up
 before  us.  All  of  a  sudden.  it  was  not
 possible  for  us  to  bring  forth  an  Ordinance.
 We  had  to  go  to  the  regional  councils  for
 consultation  and  to  the  State  Governments
 for  their  points  of  view  and  opinion.  After
 soliciting  the  opinion  of  regional  councils,
 after  soliciting  the  opinion  of  State  Govern-
 ments  and,  specially,  after  the  S.O.S.  came
 from  many  States  and,  lastly,  from  the
 State  of  Kerala  and  after  the  hon.  lady
 Minister  came  from  here  and  met  the
 formet  Deputy  Prime  Minister  and  brought
 to  our  notice  the  precarious  position  in
 which  the  States  will  be  placed  if  this  was
 not  done,  considering  all  these  ways  and
 means  position  of  the  State  Governments
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 including  the  States  of  Madras,  Kerala,
 Maharashtra,  Gujarat  and  Madhya  Pradesh,
 it  was  considered  necessary  to  promulgate
 an  Ordinance  and  that  is  why  this  Ordi-
 nance  was  promulgated  and  we  had  to  deal
 with  the  situation  in  this  manner.

 Then,  the  hon.  Member,  Shri  Ahirwar,
 mentioned  that  the  tax  has  to  be  collected
 at  manufacturing  point.  I  have  already
 stated  in  the  beginning  that  it  is  under
 examination  and,  after  receiving  the  Fifth
 Finance  Commission's  report,  we  are  think-
 ing  of  bringing  forth  a  legislation  on  this
 matter  where  we  can  83  into  the  {ntricactes
 of  what  typ:  of  tax  it  should  be,  That
 matter  will  come  before  the  House  and  the
 matter  will  al-o  go  to  the  Select  Committee.
 That  will  be  the  most  appropriate  and
 convenient  time  for  giving  the  views  which
 the  hon.  Members  want  to  put  forth  with
 regard  to  this  matter.

 I  would  like  to  explain  that  we  have
 taken  care  in  this  Bill  that  wherever
 dealers  have  not  collected  the  tax,  certainly
 the  onus  of  proof  is  on  them.  Mr.  Lobo
 Prabhu  said  that  why  the  onus  of  proof
 should  be  on  them,  if  they  put  forward
 the  proof  that  they  have  not  collected,
 certainly,  to  that  extent  the  provision  is
 being  inserted  in  the  Bill  that  it  will  not
 be  collected  from  them.

 But  if  they  have  collected,  they  would
 certainly  help  us  in  passing  it  on  to  the
 Government.

 This  is  all  that  |  have  to  say  80  this
 stage.

 MR.  CHAIRMAN:  Mr,  Yajna_  Datt
 Sharma...He  is  not  here,

 I  shall  now  put  the  Statutory  Resolu-
 tion  moved  by  Shri  Yajna  Datt  Sharma  to
 the  vote  of  the  House.  The  question  is:

 “This  House  disapproves  of  the  Can-
 tral  Sales  Tax  (Amendment)  Ordi-
 nance,  969  (Ordinance  No.  4  of  4969)
 promulgated  by  the  Vice-President
 acting  as  President  on  the  9th  June,
 1969."”
 The  motion  was  negatived.

 MR.  CHAIRMAN  ¢  I  shall  now  put
 Amendments  8,9  and  26,  together  ¢o  the
 vote  of  the  House.
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 Amendments  Nos.  8,  9  &  26  were
 put  und  negatived.

 MR.  CHAIRMAN :  The  question  is  !

 “That  the  Bill  further  to  amend  the
 Central  Sales  Tax  Act,  1956,  and  to
 provide  for  certain  other  matters,  be
 taken  into  consideration’’.

 The  motion  was  adopted.

 MR.  CHAIRMAN:  Now  we  take  up
 clause  -by-clause  consideration.

 Mr.  Dinkar  Desai  ...He  is  not  here.

 The  question  Js  ;

 “That  Clause  2  stand  part  of  the  Bill’

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.

 Clause  3—(Amendment  of  section  6)

 MR.  CHAIRMAN  :  Mr.  Dinkar  Desai
 He  is  not  Present.

 Mr.  N.  Shivappa  is  also  not  present.

 Mr.  Lobo  Prabhu.

 SHRI  LOBO  PRABHU  :  beg  to  move

 Page  2,  line  4,—
 add  at  the  end

 “and  provided  the  tax  demand  fs
 within  the  period  of  limitation  or
 three  years,  which  ever  is  earlier.’
 (10)

 The  Minister  has  mct  my  amendment  in
 advance  and  I  would,  therefore,  like  to
 clarify  the  position  to  him  and  to  the
 House.  The  Bill  applies  rctrospzctively
 for  all  arrears  due  from  1958.  Now  in  res-
 pect  of  these  arrears,  the  amount  which  has
 been  paid  and  which  is  due  to  be  refunded
 by  the  State  Governments,  the  argument
 of  the  Minister  is  that  the  amount  is  a
 one,  of  about  Rs.  80  crores  or  so.  If  the
 amount  is  a  large  one  for  the  Central  or
 the  State  Governments,  it  {s  certainly  a
 large  one  for  also  those  who  are  involved,
 This  is  a  very  simple  consideration  which
 the  Minister  has  overlo  vked,  According  to

 large
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 him,  the  State  Governments  cannot  afford
 to  lose  Rs.  80  crores,  but  the  others  can
 afford  to  pay  !  Even  granting  that,  even  if
 we  say  that  there  is  going  to  be  difficulty
 and  the  amount  of  Rs.  80  crores  which  has
 been  paid  is  to  be  left  aside,  the  question
 still  remains  of  the  other  arrears.  They
 fall  into  two  halves:  the  first  upto  964  ;
 upto  964  there  was  no  judicial  §pronounce-
 ment  and,  therefore,  those  arrears  are  in  a
 way  less  justified  than  the  arrears  after  1964,
 after  the  Yaddalam  case,  when  there  was  a
 judgment  that  the  amount  was  not  duc.
 Now  my  request  to  the  Minister  is  a  simple
 One.  Iam  saying,  keep  your  refunds.  Let
 the  States,  if  they,  like,  keep  the  80  crores
 but  do  not  procced  to  collect  the  arrears
 before  964  or  the  arrears  after  that,  The
 arrears  before  964  may  be  easy  for  Govern-
 ment  to  concede,  but  if  they  are  recovered,
 the  parties  concerned  will  be  put  to  a  very
 difficult  position.  Does  any  one  keep
 books  of  10,  or  I2  years  in  anticipation  that
 they  would  be  called  into  account  ?  Has  the
 Government  considered  how  unfair  {t  is  to
 put  a  burden  on  a  party  to  prove  that  the
 tax  has  been  paid  and  that  the  tax  {fs  not
 due?  So  I  would  suggest,  please  forget
 the  arrears,  There  are  then  certain  num-
 ber  of  cases  which  are  before  the  courts.
 I  would,  in  this  connection,  refer  the  Minis-
 ter  to  Section  ce  Under  Section  9  in  those
 cases  which  have  decrees,  it  would  be  very
 unfair  if  not  unconstitutional  to  say  that
 those  decrees  arc  invalid.  It  is  an  impor-
 tant  point  because  the  Act  would  be  cut
 down  if  you  say  that  the  decrees  go  because
 of  the  subsequcnt  law.  Then  there  are
 cases  which  are  pending.  Now,  in  respect
 of  those  cases,  I  thick  it  would  be  possible
 for  Government  to  come  to  some  settlement.
 It  will  be  fair  to  Government  to  come  to
 some  settle  nent  and  at  least  to  allow  these
 parties  the  costs  they  have  incurred.

 Thirdly  there  are  cases  which  may  be
 instituted  for  refund.  [  would  agree  with
 the  Government  that  they  can  bz  procceded
 with.  It  is  possible  for  the  Government
 to  accept  my  suggestion  that  arrears  be
 restricted,  if  they  must  be  collected  at  all,
 to  the  last  3  years  and  that  arrears  be  restri-
 cted  to  amounts  which  are  not  subject  to
 litigation.  think  it  {s  such  a  fair  pro-
 position  that  Government  which  gets  Rs.
 80  crores  can  easily  consider  forgoing  a
 small  amount  which  may  be  a  matter  of
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 one  or  two  crores.  As  I  say,  the  Minister
 must  understand  the  implications  of  the
 different  clauses  of  arrears  which  have
 arisen  and  if  he  foregoes  the  arrears,  I  think
 those  who  have  paid  can  be  asked  to  forgo
 80  crores  which  the  Government  is  holding
 against  the  law  as  it  was  then  and  against
 the  rights  of  the  people  not  to  pay  taxes
 retrospectively,

 SHRI  DATTATRAYA  KUNTE:  I
 would  not  have  liked  to  say  anything,  but
 while  justifying  the  introduction  and  consi-
 deration  of  this  Bill,  the  hon  Minister  was
 pleased  to  say  that  only  because  moncy
 will  have  to  be  refunded  and,  therefore,
 taking  compassion  on  those  States  who  will
 have  to  refund  the  money,  he  is  trying  to
 penallse  the  public,  If  he  really  wants  to
 take  compassion  on  the  States,  let  him  =  give
 more  moncy  from  the  Consolidated  Fund
 of  the  Government  of  India.  That  is  No.  L.
 No.  2  is:  why  the  States  are  opposed  to
 this  tax  at  one  point?)  It  is  only  because
 the  Centre  is  trying  to  corner  more  money.
 If  you  are  prepared  to  give  more  moncy  to
 the  States,  let  him  collect  it  and  give  it  to
 the  States.  The  argunent  advanced  is  quite
 funny.  The  argument  is  quite  legal,  it  is
 quite  constitutional  but  it  is  very  funny,
 What  does  he  say  He  says  that  the  courts
 have  never  said  that  the  —  retrospective
 application  of  an  Act  could  be  illegal.  This
 is  the  constitutional  position.  What  have
 the  courts  done  a  The  Courts  do  not  ques-
 tion  the  legislative  competence  of  this
 House.  The  courts  are  net  called  upon
 to  say  anything  about  the  Iegislative  pro-
 pricty  of  this  House.  The  very  fact  that
 we  are  considering  this  legislation  means
 that  if  we  pass  this  legislation,  the  hands
 of  the  courts  will  be  bound  down,  Do  we
 want  to  bind  the  hands  of  justice  only
 because  we  have  the  competence  or  do  we
 want  to  look  into  the  propriety  of  it  oe  Then
 an  hon  Member  pointed  out  that  till  the
 year  964  the  position  of  law  was  not  clear
 and  now  the  position  has  been  clear  and  if
 any  collections  have  been  made,  it  would
 be  wrong.

 Another  point  the  Minister  was  trying
 to  make  is  that  there  are  two  interpre-
 tations.  Unfortunately,  the  Constitution
 says  that  it  is  only  the  Courts  that  will
 interpret  the  law  and  the  Constitution.
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 Whatever  may  be  the  submissions  of  a
 lawyer  or  even  of  Government,  it  has
 no  status  as  far  as  the  validity  of  the
 interpretation  is  concerned.  We  have  to
 accept  the  interpretation  of  the  court.
 There  could  be  umpteen  _  interpretations,
 but  as  far  as  the  law  of  the  land  is
 concerned,  there  is  only  one  interpretation
 that  wi!l  prevail  and  that  is  the  interpre-
 tation  of  the  Supreme  Court.  If  the  hon.
 Minister  thought  that  his  interpretation
 was  the  correct  one,  he  should  have
 convinced  the  court.  If  he  Is  not  able
 to  do  so,  he  must  accept  the  defeat
 very  greatfully.

 made  a  peint  about  the
 of  the  Ordinance,  He  did

 the  advice  reccived
 The  ju'gments  were

 Then  he
 Promulgation
 not  tell  us  the  dates  of
 from  different  States.
 delivered  in  1968.  He  has  not  said  that
 all  this  information  cam:  oly  after  l6th
 May  when  the  budget  sessfo:  ended.  He
 has  only  very  convenicitly  said,  ‘yes,  it
 took  time  for  the  information  to  come.’

 To  am  =  reaily  surprised  to  find  that
 Government  try  to  justify  the  Ordinance
 and  the  legislation  to  replace  it  for  a
 paltry  sun  of  Rs.  70  crores  when  they
 are  collecting  Rs.  4,000  crores  per  annum
 in  addition  to  other  money.  I  do  not
 know  whether  they  want  to  —  stifle  the
 Constitution  and  the  real  position  of  law
 by  saying  that  ‘this  is  our  interpretation
 of  law  and  therefore,  we  will  collect  it.”

 SHRI  P  C,  SETHI:  As  far  as  my
 hon.  friend,  Shri  Lob»  Prabhu,  is  concern-
 ed,  his  amendment  trics  to  limit.  the
 retrospective  effect  of  this  Bill.  He  also
 said  in  the  course  of  his  argunents  that
 it  fs  not  possib'e  for  the  partics  to  keep
 accounts  for  such  a  long  period.  I  would
 like  to  renind  him  that  there  isa  law
 of  limitation  in  the  States  according  to
 which  there  is  a  prescribed  perlod  within
 which  account  books  can  be  reopened.  Till
 that  period  is  over,  no  party  who  is  a
 dealer  or  who  maintains  account  books
 would  do  away  with  them.  Hence,  account
 books  would  be  available.

 Secondly,  under  sec.  6,  the  liability
 will  operate  in  terms  of  the  State  law,
 Therefore,  although  we  are  giving  retros-
 pective  effect,  it  will  operate  according
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 to  the  State  law  of  limitation.  Therefore,
 we  have  provided  for  whatever  is  possible  or
 availabie  in  the  various  laws  of  limitation
 {n  the  States  to  apply  in  this  case.

 Shri  Kunte  again  raised  the  question
 of  retrospective  effect  in  regard  to  the
 amount  of  Rs.  70  crores  and  asked  whether
 the  Central  Government  should  not  give
 more  to  the  States  in  lieu  of  it.  I  have
 made  it  amply  clear  that  under  art  269
 (I)  of  the  Constitution,  the  entire  proceeds
 of  this  tax  go  to  the  State  Governments.
 Therefore,  the  question  of  giving  more  to
 them  does  not  arise.

 SHRI  DATTATRAYA  KUNTE:  I
 said  that  in  case  this  law  is  not  passed,
 the  money  will  have  to  be  refunded  by
 the  States—this  was  the  difficulty  pointed
 out  by  the  hon,  Minister—and  asked  why
 the  Central  Government  could  not  go  to
 the  help  of  the  State  Governments  and  give
 this  amount  from  the  Consolidated  Fund.
 Because  a  mistake  has  bezn  committed  by
 Government,  or  Parliament  why  penalise  the
 tax  payer  ?

 SHRI  P.  C.  SETHI:  I  do  not  under-
 stand  his  argument  as  to  ultimately  who
 is  going  to  profit  by  this.  He  wants  us
 to  ask  the  State  Governments  to  give  this
 money  to  the  dealers  50  that  this  would
 be  passed  on  to  the  consum-r.  We  have
 already  said  that  if  som:  dealers  have  not
 collected  from  consumers,  to  that  extent
 they  will  be  exempted.  If  dealers  have
 collected  the  money,  Government  have  to
 collect  it  from  them,  But  if  we  refund
 this  moncy,  it  would  not  be  passed  to
 the  consumers  but  will  go  the  pockets  of
 the  dealers.  Thercfore,  I  do  not  understand
 for  whom  Mr.  Kunte  is  holding  brief.

 ॥7  hrs.
 SHRI  DATTATRAYA  KUNTE  1  am

 holding  bricf  for  law  and  the  Constitution.
 SHRI  P.  C.  SETHI»  As  far  as  law

 and  Constitution  are  concerned,  that  posi-
 tion  is  also  clear,  The  intention  of  the
 law  was  to  collect  the  tax  according  to  the
 Act.  But  it  was  interpreted  differently.
 Many  times  it  happens.  We  formulate
 certain  laws  but  when  it  goes  to  the  court,
 the  interpretation  is  different.  The  Sup-
 reme  Court  in  their  wisdom  and  according
 to  their  judgment  felt  that  the  words  ‘io
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 the  same  manner  did  not  apply  to  this  Act
 but  only  to  the  manner  which  was  _prescrib-
 ed  in  the  State  Jaw.  That  is  why  this
 difficulty  has  arisen.  This  fs  a  legal  and
 constitu:ional  difficulty.  Ours  is  a  demo-
 cratic  country  and  the  Parliament  enacts
 laws  and  the  courts  interpret  them,  as  in
 all  the  democratic  countries.  This  diffi-
 culty  arises  in  many  social  legislation  also.
 So,  I  am  not  in  position  to  accept  the
 amendment  moved  by  Shri  Lobo  Prabhu.

 MR.  CHAIRMAN:  So,  I  put
 amendment  No.  0  to  the  vote  of  the
 House.

 Amendment  No.  0  was  put  and
 negatived

 MR.  CHAIRMAN  :  The  _  gquestlon  is  ;

 “That
 Bill’’.

 clause  3  stand  part  of  the

 The  motion  was  adopted

 Clause  3  was  added  to  the  Bill.

 Clause  4  was  added  to  the  Bill.

 MR.  CHAIRMAN  :  There
 amendments  to  clause  5.

 are  some

 Clause  5—(Insertion  new  section
 8A)

 SHRI  SHIVA  CHANDRA  JHA  :  I  beg
 to  move  =

 Page  2,  line  35  ,—
 for  “May,  1906"  substitute —
 “May,  1969"  (II)

 Page  2,  line  38,—

 for  “May,  1966”  substitute—
 “May,  969°  (12)

 सभापति  महोदय,  मेरे  संशोधन  नम्बर
 ll  और  2  खण्ड  (5)  में  हैं  जिसमें

 कहा  गया  है  कि  किसी  व्यापारी  की

 नें  ओवर  तय  करने  के  लिए  क्‍या  विधि

 अपनायी  जायगी  नए  खण्ड  (8A)  में  वह

 फारपमूला  दिया  गया  है  जिसके  अनुसार  किसी

 व्यापारी  का  टर्न  ओवर  बिक्री  करके  लिए  डिट-
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 रपिन  किया  जायगा  ऐस्रीमेंट  सेल  प्राइस  में  से

 फौरमूले  के  अनुसार  डिडक्शन  करके  |  दूसरी  जो
 सेल  प्राइस  है,  सेल  पर  तमाम  बिक्री  का  हिसाब
 किया  जायगा,  उसके  मुताविक  कितने  समय  तक
 का  हिसाब  किया  जायगा,  उसके  मुताल्लिक  है।

 ««  the  sale  price  of  all  goods  return-
 ed  to  the  dealer  by  the  purchasers  of
 such  goods,

 (i)  within  a  period  of  three  months
 from  the  date  of  delivery  of
 the  goods,  in  the  case  of  goods
 returned  before  the  !4th  day  of
 May,  ‘1966 ;  oe

 l4  मई,  966  के  तीन  महीने  पहले  तक  की

 कीमत  के  ऊपर  यह  हिसाब  लगाया  जायगा  कि

 उस  डीलर  की  कितनी  बिक्री  हुई ।  द्रौर  14  मई,
 969  के  6  महीने  बाद  की  जो  कीमत  होगी  उस

 के  मुताबिक  डीलर  की  तमाम  बिक्री  का  हिसाब
 किया  जायगा  ।  966  के  पहले  तीन  महीने  और
 969  के  6  महोने  बाद  तक  लेकिन  यह  966

 से  lg  के  बीच  तौन  साल  का  कौन  हिसाब

 होगा,  किस  प्राइस  का  ?  यह  तीन  साल  के  लिए
 किस  रूप  में  लागू  होगा  ।  इसीलिए  मई,  966

 जो  है  उसकी  जगह  पर  मैं  चाहता  हूँ  कि  सरकार
 बदल  कर  मई  969  कर  दे  ।

 Page  2,  line  35,  for  ‘Muy,  1966"
 subsiitute

 “May,  1969"

 Page  2,  line  38,  for  ‘May,  1956°"
 substitute

 “May,  1969"

 जहाँ  जहां  मई,  966  है  वहां  वहां  मई  969

 कर  दिया  जाय,  तब  तो  मतलब  वाली  बात  हो
 जाती  है।  4  मई,  969  के  तीन  महीने  पहले
 तक  जो  बिक्री  होगी  वह  जोड़ी  जाएगी  और
 4  मई,  969  के  छः  महीने  बाद  तक  जो  बिक्र

 होगी  वह  जोड़ी  जायेगी  a  लेकिन  966  और
 969  के  बीच  के  तीन  सालों  का  क्‍या  होगा  ?
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 इसलिए  मेरा  यह  संशोधन  यह  है  कि  I4  मई,
 1966  की  जगह  पर  4  मई,  969  कर  दिया
 जाये  t

 SHRI  P.  ८.  SETHI  :  Sir,  as  far  as_  this
 particular  amendment  is  concerned,  the
 position  is  that  the  deductlons  are  allowed
 if  the  goods  were  returned  prior  to  I4th
 May,  1966,  within  three  months  from  =  the
 date  of  delivery  and  after  the  date,  within
 six  months  from  the  date  of  delivery.  The
 reason  for  this  is  that  the  rules  were
 amended  on  14-5-1966  whcreby  a  longer
 Period  of  six  months  was  provided  for  the
 Teturn  of  the  goods.  What  we  are  now
 doing  is  to  incorporate  in  the  law  the  rules
 with  reference  to  which  the  assessments
 have  been  made.

 As  a  matter  of  fact,  this  is  in  spite  of
 the  fact  that  previously  it  was  three  monihs.
 Now,  according  to  this  legal  provision,  we
 are  making  it  six  months,  If  the  amend-
 ments  proposed  are  accepted,  it  will  cause
 confusion  and  result  in  the  reopening  of
 many  assessments.  It  will  also  ke  contrary
 to  the  rules  with  reference  to.  which  assess-
 ments  have  becn  made  so  far,  The  amend-
 ments  proposed,  if  accepted,  would  be  to
 the  detriment  of  the  dealers.  As  against
 the  period  of  six  months  available  now,
 there  will  have  to  be  deductions  जा  respect
 of  goods  returned  during  the  period  बीप
 May,  1966.  to  l4th  May,  1969,  which  would
 be  available  only  if  the  goods  were  returned
 within  three  months  from  the  date  of  the
 delivery  of  the  goods.

 Therefore,  on  these  grounds,  it  would  be
 difficult  to  accept  the  amendments  brought
 forward  by  the  hon.  Member.

 MR.  CHAIRMAN  :  I  shall  now  put  the
 amendments  to  the  vote.

 Amendments  Nos.  )  &  12  were
 put  and  negatived.

 MR.  CHAIRMAN  :  The  question  is  :
 “That  clause  5  stand  part  of  the
 Bill”

 The  motion  was  adopted.
 Clause  5  was  added  to  the  Bill.
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 Clause  6—  (Substitution  of  new
 section  for  section  9)

 SHRI
 move  }

 SHIVA  CHANDRA  JHAi  I

 Page  3,  line  44,  add  at  the  end—

 “after  due  consultation  with  that
 State.”  (I3)

 Page  3,
 inSert—

 line  48,  after  ‘‘assigned””

 ‘fand  given”?  (I4)

 3,  line  48,  omit  ‘‘and  shall  be
 (I5)

 Page
 retained  by  यु

 मेरे  यह  एमेंडमेंट  हैं  क्लाज़  नं०  6  के  ऊपर,  जिस

 में  यह  कहा  गया  है  कि  :

 “Provided  that  if  in  any  State  or  part
 thereof,  there  is  no  general  sales  tax
 law  in  force,  the  Central  Government
 may,  by  rules  made  in  this  behalf,
 make  necessary  provision  for  all  or
 any  of  the  matters  specificd  in  this
 sub-section.”

 यानी  जिस  राज्य  में  सेल्स  टैक्स  का  कानून  नहीं

 है  वहां  पर  सेंट्रल  गवनेमेंट  इस  ऐक्ट  के  मुताबिक
 ऐक्ट  बनायेगी  ।  इसमें  इतना  जोड़  देना  चाहता

 हूँ  कि  :

 “after  due  consultation  with  that
 State,””

 जिस  राज्य  में  सेल्स  टैक्स  नहीं  है.  जब  उसके

 लिए  केन्द्रीय  सरकार  कदम  उठायेगी  कानून
 बनाने  के  लिए,  तो  उसमें  मेरा  संशोधन  यह  है
 कि  वह  जरूर  उस  स्टेट  को  कन्सल्ट  करेगी

 चौदह  नम्बर  की  जो  मेरी  एमेंडमेंट  है  वह
 सब  कलाज़  तीन  में  है।  क्लाज़  छः  की  सब
 बलाज़  तीन  में  यह  है

 “The  proceeds  in  any  financial  year
 of  any  tax,  including  any  penalty

 AUGUST  7,  969  Tax  (Amadt.)  Ordi.  (Rs.)  and
 Central  Sales  Tax  (Amdt.)  Bill

 levied  and  colleged  under  this  Act
 in  any  State  (other  than  a  Union
 territory)  on  behalf  of  the  Govern-
 ment  of  India  shall  be  assigned  to
 that  State  and  shall  be  retained  by
 it.”
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 यहां  पर  एसाइन  के  बाद  मैं  चाहता  हूँ  कि  शब्द

 एंड  गिवन  जोड़  दिये  जायें  ।  जो  यह  लिखा  हुआ
 है  कि  एंड  शैल  बी  रिटेंड  बाई  इट,  इनको  उड़ा
 दिया  जाना  चाहिये  ।  राज्य  सरकार  के  बिहाफ
 पर  जो  कर  आपने  इकट्ठा  किया  है  और  जिस

 हिसाब  से  किया  है  उसमें  से  केन्द्र  का  जो  भाग
 है,  उसको  रखकर  यह  कहा  गया  है  कि  एसाइन
 वह  रुपया  राज्य  सरकार  को  किया  जाएगा।
 मतलब  यह  है  कि  राज्य  की  देंगे  नहीं  v  मैं  चाहता
 हैं  कि  इसमें  एसायन  एंड  गिवन  होना  चाहिये  ।

 हिसाब  लगाकर  जितना  राज्य  सरकार  का  बनता
 है,  वह  उसको  मिल  जाना  चाहिये  1  राज्य  सर-
 कार  के  नाम  पर  केन्द्र  इसको  रखे  नहीं  बल्कि

 हिसाब  करके  अभनी  मेहनत  का  रुपया  काट  कर,
 जो  कमंचारी  उसके  लगते  हैं  इस  टैक्स  को

 इक्टठा  करने  के  लिए,  उन  सब  के  खर्चे  काटकर
 जो  राज्य  सरकार  का  बनता  है  हिसाब  करके
 उसको  आप  दे  दें।  अपने  पास  उसको  रखें

 नहीं  ।

 मैंने  यहौ  चाहा  है  कि  जिन  राज्यों  में  सेल्स
 टैक्स  कानून  नहीं  है  उसके  बारे  में  अगर  केन्द्रीय
 सरकार  कदम  बढ़ाती  है  तो  पहले  उसको  सम्ब-
 न्धित  राज्य  सरकार  को  कंसल्ट  कर  लेना

 चाहिये।  बिना  कंसल्ट  किये  हुए  कदम  नहीं
 उठाना  चाहिये  |

 दूसरे  मैं  यह  चाहता  हूँ  कि  जब  टैक्‍स  आप

 इकठ5  कर  लें  तो  आप  एसाइन  ही  न  करे  बल्कि
 उसको  उसका  हिस्सा  दे  दें  -  उसको  केन्द्र  अपने
 पास  न  रखे।  इससे  राज्य  और  केन्द्र  के  जो
 रिश्ते  हैं  वे  अच्छे  होंगे  और  इन  रिश्तों  के  बिग-
 ड्ने  की  जो  सम्भावना  होती  है,  वह  खत्म  होगी।

 दोनों  के  सम्बन्ध  अच्छे  होंगे  ।
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 SHRI  P.C.  SETHI:  As  far  as_  this
 Particular  provision  is  concerned,  it  is  on
 the  statute-book  since  958  and  we  never
 had  the  occassion  to  Invoke  it.  But  there
 are  certain  territorics  where  there  is  no
 local  sales  tax-for  example,  Tripura,  Dadra
 Nagar-Haveli,  Andaman  and  Nicobar
 Islands  etc.  Although  it  is  not  our  inten-
 tion  to  introduce  the  sales  tax  there,  at  the
 same  time,  it  would  be  wise,  when  we  are
 bringing  fo-wird  a  measure  like  this,  to
 have  power  in  our  hands  so  that  whenever
 Government  considers  it  necessary  it  may
 have  the  authority  to  introduce  sales  tax  in
 such  areas  where  the  Government  thinks  it
 proper.  Therefore,  I  can  only  say  at  this
 stage  that  it  has  been  there  on  the  statute-
 book  from  958  and  we  had  no  occasion  to
 invoke  it.  Therefore,  Sir,  there  could  be
 no  harm  in  having  this  authority  with  the
 Central  Government  at  this  stage.

 MR.  CHAIRMAN:  I  shall  put
 amendments  to  the  vote  of  the  House.

 the

 The  Amendments  73,  74  and  Ws
 were  put  and  riegatived.

 MR.  CHAIRMAN .  The  question  is.

 “That  clause  6  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  6  was  added  to  the  Bill.

 क्री  स०  मो०  बनर्जी  :  इस  वक्त  हम  बहुत
 ही  इम्पार्टन्ट  बिल  को  डिसकस  कर  रहे  हैं।  जब
 3]  से  Si  रुपये  करने  वाला  बिल  आया  था  तो
 भाप  जानते  हैं  कि  कितने  माननीय  सदस्य  यहां
 उपस्थित  थे  ।  थई  रीडिग  स्टेज  पर  हमको  बोलने
 तक  नहीं  दिया  गया  इस  बिल  से  लाखों  छोटे-
 छोटे  बिजिनैसमेन  'एफेक्ट  होंगे।  इस  वक्त  हाउस
 में  कोरम  नहीं  है।  कोरम  होना  चाहिये  ।  मेरा
 लिर  शर्म  से  कुक  गया  जब  हमको  बोलने  नहीं
 दिया  गया  |

 MR.  CHAIRMAN:  The  bell  is  being
 rung...Now  there  is  quorum.

 The  question  is  ;
 “That  clause  7  stand  part  of  the  Bill.’

 The  motion  was  adopted.

 SRAVANA  I6,  89]  (SAKA)  Tax  (Amdt.)  Ordi.  (Rs)  and  330
 Central  Sales  Tax  (Amdt.)  Bill
 Clause  7  was  added  to  the  Bill.

 Clause  8  was  added  to  the  Bill.

 Cluase  9—Tulidation  of  assess-
 ments  etc.

 SHRI  SHIVA  CHANDRA  JHA  3  I  beg
 to  move  3

 Page  4,  line  38,—

 add  at  the  end—

 “‘Provided  there  had  been  malpractice
 or  misuse  of  such  power  by  the  con-
 cerned  authority’’(8)

 SHRI  OM  PRAKASH  TYAGI4  I  beg
 to  move  :

 Page  4,  line  38,—

 add  at  the  end—

 “provided  there  had  been  malpractice
 or  misuse  of  power  by  the  concerned
 authority’’  (29)

 SHRI
 move  ;

 LOBO  PRABHU:  I  beg  to

 Page  4,  line  23,—

 Sor  “notwithstanding  any  thing  cone
 tained  in”’

 substitute  ‘Subject  to’  (16)

 Page  4,  line  37,—

 Jor  “maintained  or  continued”  subs-
 titute  “instituted’’(I7)

 Page  4,—

 omit  lines  40  and  41,(19)

 SHRI  LOBO  PRABHU  :
 reads  as  follows  :

 Section  9

 “Notwithstanding  anything  contained
 in  any  judgment,  decree  or  order  of
 any  court  or  any  authorlty  to  the
 contrary,  the  assessments  will  stand.”

 This  involves  two-  issues.  Firstly,  by
 this  section  you  frustrate  the  judgments  of
 courts  which  are  made  on  your  own  laws,
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 [Shri  Lob»  Prabhu]
 the  law  passed  in  958  and  1955,  Is  it  pro-
 per,  ts  it  constitutional  for  you  to  frustrate
 your  own  judges  ?

 Szcondly,  when  a  party  has  taken  the
 trouble,  incurred  the  expsnditure  and  obtain-
 ed  the  judgment  in  his  favour,  is  it  fair  for
 you  after  several  years  to  say  that  your
 assessment  stands  notwithstanding  his  ex-
 Penditure  and  trouble,  not  to  speak  of  his
 anxiety  ?  These  are  very  serious  issues.
 You  claim  to  be  the  government  for  the
 people  ;  you  claim  to  be  a  democratic
 government.  When  there  are  thousands  and
 thousands  of  people  involved  in  this,  you
 are  denying  them  first  the  authority  of  law
 in  respect  of  their  rights  and,  secondly,  you
 are  denying  them  the  fruits  of  their  litiga-
 tion.  I  would,  therefore,  suggest  that  in
 place  of  th:  word  ‘Notwithstanding’’  you
 substitute  ‘Subject  to’?  so  that  you  can
 make  an  exception  in  respect  of  those  de-
 crees  and  orders  which  have  been  in  favour
 of  the  parties.  The  amount  involved  will
 be  small,  but  the  effect  of  it  both  me  ral
 and  political  will  be  large  indezd,  and  I  do
 hope  that  although  you  have  resisted  all
 amendments,  you  will  accept  this  one  small
 amendment.

 the  same My  next  amendment  is  to
 clause.  You  say  i

 “No  suit  or  other  proceedings  shall
 be  maintained  or  continued  in  any
 court  or  before  any  authority  for  the
 refund  of  any  such  tax.””

 Here  again,  the  party  has  paid  court  fees,
 engaged  lawyers  and  you  go  and  tell  him  at
 this  stage  that  his  suit  cannot  be  proceeded
 further.  When  onthe  basis  of  your  own
 law  and  judgment,  on  the  basis  of  the  judg-
 ment  in  Yadalam  in  964  and  the  continu-
 ing  judgments  right  up  to  the  Supreme
 Court  judgment  in  Pothan  Joseph’s  case,
 the  affected  particd  go  to  court,  are  you
 justified  in  saying  that  the  suits  which  have
 been  Instituted  are  barred  and  the  parties
 are  not  in  any  way  to  be  compensated  ?  I
 would  suggest  only  this  to  you  that  in  res-
 pect  of  these  suils,  you  may  atleast  meet
 the  costs  incurred  by  the  parties  even  if
 you  are  proceeding  with  your  assessments.
 This  is  the  minimum  you  can  do  consis-
 tently  with  justice  and  law.

 AUGUST  7,  959  Tax  (  Amdt.)  Ordi  (Rs.)  and  Central  332
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 My  third  amendment  is  about  (c),  that
 no  court  shall  enforce  any  decree  or  order
 directing  the  refund  of  any  such  tax.  I  have
 already  argued  about  that  when  I  spoke
 on  clause  2  I  do  hope  that  when  there  is
 a  decree,  you  will  respect  that  decree  and
 yon  will  respect  the  law.  We  are  passing
 through  a  very  difficult  time.  If  you  set
 an  example  of  not  respecting  the  law,  you
 cannot  expect  the  communists  and  others
 to  do  better.  It  is  upto  you  to  show  res-
 Pect  to  the  law  in  what  you  do  and  in  what
 you  legislate.

 श्री  शिवचन्द्र  हा:  सभापति  जी,  मेरा
 संशोवन  नं०  IS  है  और  क्लाज़  9  (बी)  जो

 +  *(b)  no  suit  or  other  proceedings
 shall  be  maintained  or  continued  in
 any  court  or  before  any  authority  for
 the  refund  of  any  such  tax  ;”’

 इसके  बाद  मैं  चाहता  हूँ  fe  यह  इसमें  जोड़  दिया
 जाय  :

 “Provided  there  had  been  malpractice
 or  misuse  of  such  power  by  the  con-
 cern  authority.”

 ala  यह  है  कि  इस  सेल्सटक्स  को  रिअलाइज
 करने  के  लिए  जो  अधिकारी  रहेंगे  जिस  रेट  से

 वहू  टैक्स  लगाएंगे  जिस  तरह  से  वसूल  करेंगे  टैक्स
 को  डीलर्स  से,  व्यापारियों  से  उसके  मुताल्लिक
 कहा  है  कि

 “no  suit  or  other  proccedings  shall
 be  maintained  or  continued  in  any
 court  or  before  any  authority  for  the
 refund  of  any  such  tax  द्

 यड़  बिलकुल  जज मेंट  के  खिलाफ  है।  श्राप  क्या
 समभते  हैं  कि  टैक्स  कलेक्टसं  या  हिन्दुस्तान  का
 कोई  अफसर  या  कमंचारी  कोई  भी  हो  वह  दूध
 का  धोया  हुआ  है  ?  यही  तो  हमको  बीमारी  है।
 जोर  जुल्म  से,  डरा  धमका  कर,  धांधली  करके
 जो  भी  जनता  को  सताता  है,  उसके  साथ  जुल्म
 करता  है  वह  हमें  रोकना  है।  यह  जो  इनका
 प्रफसर  रहेगा  यदि  वहू  ज्यादा  रेट  पर  हिसाब
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 करके  टैक्स  वसूल  करता  है  तो  क्या  जतता  को
 हक  नहीं  है  कि  वह  उसके  मुताल्लिक
 केस  दायर  करे  ?  जो  उसको  देना  चाहिए
 वह  तो  उस  ने  दिया  ही,  उसके  अलावा
 इनके  जो  अफपर  हैं  उनके  गलत  व्यवहार  के

 कारण,  उस  को  ज्यादा  देना  पड़ा  है  तो  क्या
 जनतंत्र  यही  कहता  है  कि  वह  उसके  खिलाफ
 कोर्ट  में  न  जाय  ?  संविधान  का  दर्शन  यह  कहता
 है,  आम  समाज  का  और  समाजवाद  का
 दर्शन  यह  कहता  है  कि  हर  नागरिक  को  हक  है
 कि  वह  हर  जोर  जुल्म  और  ग्रत्याचार  के  खिलाफ
 टक्कर  लगाए  चाहे  कोर्ट  में  जा  कर  लगाए  चाहे
 कानून  के  जरिए  और  तरह  से  लगाए  |  इसीलिए
 मेरा  संशोधन  है।  यहां  पर  कहा  है  कि  कोई

 मुकदमा  उस  एथारिटी  पर  नहीं  चलाया  जाएगा।
 मेरा  कहना  है  कि  जब  उस  अफसर  ने  जोर  जुल्म
 किया,  डराया  धमकाया,  किसी  नाजायज  रास्ते
 का  इस्तेमाल  किया  तो  उस  व्यापारी  को  पूरा
 हक  होना  चाहिए  कि  वह  इस  बात  को  कोट  के
 सामने  लाए  और  कचहरी  के  जरिए  अपने  साथ

 इन्साफ  कराए  |

 श्री  ओम  प्रकाश  त्यागी  :  सभापति  महोदय,
 इस  बिल  में  यही  एक  सबसे  बड़ी  क्लाज़  है'''

 श्री  मोलहू  प्रसाद  (बांसगांव):  सभापति  जी,
 मेरा  एक  व्यवस्था  का  प्रश्न  है।  हम  लोग  जो
 प्रदन  करते  हैं,  अंग्रेजी  का  उत्तर  अंग्रेजी  में  दिया
 जाय  तो  हमें  कोई  आपत्ति  नहीं  है  लेकिन  हिन्दी
 के  प्रदनों  हिन्दी  में  उत्तर  दिये  जाने  चाहिए''*

 सभापति  महोदय  :  यह  सवाल  इस  समय

 यहां  नहीं  है  -  यह  इस  विषय  से  सम्बन्धित  नहीं

 है  1  इसलिए  प्वाइंट  आफ  आईंर  को  मैं  ओवर
 रूल  करता  हूँ  a आप  दफ्तर  को  लिख  कर  भेज

 दीजिए  ।

 श्री  ओम  प्रकाश  त्यागी  (मुरादाबाद)  :

 सभापत्रि  जी,  इस  समय  सबसे  बड़ी  समस्या  इस

 देश  में  एक  है  और  वह  है  काले  धन  की  और

 सेल्स  टैक्‍स  का  यह  जो  अमेंटमेंट  बिल  आया  है
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 oh  के  सुधार  के  दृष्टिकोग  से  प्राया  है।  मैं

 कहना  चाहता  हूं  कि  इस  देश  में  करोड़ों  अरबों
 रुपया  काले  धन  के  रूप  में  पड़ा  हुआ  है  1  उसका

 मूल  कारण  यह  है  कि  सेल्स  टैक्स  लगाने  का  ढंग

 बड़ा  दोषपूर्ण  है।  सेल्स  टेक्स  आफिसर  के  सामने

 दूकानदार  अपना  रजिस्टर  ले  कर  आता  है,  अपना
 खाता  वहू  दिखाता  है,  जितनी  इनकम  वह  दिखाता

 है,  उस  पर  टैक्‍स  न  लगा  कर  अपने  अनुमान  से
 टैक्स  लगा  देते  हैं।  परिणाम  यह  हुप्रा  है  कि

 दुकानदार  दो  खाते  बना.  लेते  हैं--एक  सरकार
 को  दिखाने  के  लिए  और  दूसरा  अपने  लिए  t
 aca  टेक्स  आफिर  जो  मनमाने  ढंग  से  टेक्स
 लगाते  हैं,  इन  को  रोकनेवाला  कोई  नहीं  है---
 आज  इसका  परिणाम  यह  हुआ  है  कि  करोडों-
 अरबों  रुपया  कलि  धन  के  रूप  में  चला  गया  है  1
 इस  देश  में  इस  समय  दो  प्रकार  के  धन  हैं--एक
 पी०  एल०  480  का  और  दूसरा  यह  काला  धन,
 जो  यहां  पर  वस्तुग्रों  के  मूल्य  नीचे  नहीं  भाने  देते,
 स्थिर  नहीं  होने  देते  t

 सभापति  महोदय,  क्लाज़  9  में  जो  (ए)
 सब-क्लाज़  है,  उसमें  कहा  गया  है--

 (a)  all  acts,  proceedings  or  things  done
 or  taken  by  the  Government  or  by
 any  officer  of  the  Government  or  by
 any  other  authority  in  connection
 with  the  assessment,  re-assessment,
 levy  or  collection  of  such  tax  shall,
 far  all  purposes,  be  dcemed  to  be,
 and  to  have  always  been,  done  or
 taken  in  accordance  with  law.”

 इस  के  अर्थ  यह  होता  है  कि आप  एक  चोरी  को

 पकड़ने  के  लिए  दूसरों  को  संरक्षण  देते  हैं।  यह
 कंसे  हो  सकता  है  सेल्ज  टैक्स  आफिसर  अगर

 किसी  के  असेसमेंट  में  गलत  काम  करता  है,  मन-

 माना  टैक्स  लगाता  है  ती  आप  अपने  चोर  को
 प्रोटेक्शन  देना  चाहते  हैं  भ्रौर  दूसरे  चोर  को
 पकड़ने  की  कोशिश  कर  रहे  हैं।  सभापति  महो-
 द्य,  वर्तमान  समय  में  गवर्नमेंट  के  प्राफिसर  भी

 चोर  हैं  और  दुकानदार  भी  चोर  हैं--पूरा  का



 335  Central  Sales  AUGUST  7,

 [श्री  ओम  प्रकाश  त्यागी]
 पूरा  अमला  चोर  बना  कर  खड़ा  कर  दिया  है
 और  इसका  कारण  केवल  सरकार  है,  इसके

 कानून  के  दोष  के  कारण  ऐसा  है  -  आज  सरकार
 को  मशीनरी  करप्ट  हो  गई  है  ।  अगर  आप  चोरी
 रोकना  चाहते  हैं  तो  दोनों  तरफ  की  चोरी  को
 रोक  होना  तो  यह  चाहिए  कि  कानून  की  दृष्टि  में  ,

 दुकानदार  जो  खाता  लेकर  आता  है,  जितनी
 आमदनी  दिखाता  है,  उस  पर  सेल्ज  टेक्स  लगान

 ये,  अगर  कोई  आदमी  ठीक  आमदनी  प्रकट  नहीं
 करता  और  गवरनंमेंट  उसे  पकड़  लेती  है,  तो
 फिर  उसको  साधारण  सजा  नहीं  होनी  चाहिये,
 कम  से  कम  दो-चार  साल  के  लिए  वह  जैल  जाय,
 इससे  सब  दुकानदार  ठीक  हो  जायेंगे  |

 इस  समय  क्‍या  धांधली  चल  रही  है  ?
 सेल्ज  टैक्स  आफिसर  मनमाना  0  गुना,  20  गुना
 सेल्ज़  टैक्स  लगा  देते  हैं  और  फिर  पार्टी  से  पूछते
 हैं-बोलो,  क्‍या  हाल  है।  पार्टी  से  बीच  में
 पैसा  ले  लेते  हैं  ओर  इस  तरह  से  सेल्ज  टैक्स  का

 नुकसान  होता  है  -  यह  जो  लूट  चल  रही  है,
 आ्राफिसर्ज  बेलगाम  बन  रहे  हैं,  यह  करप्णन  नहीं
 रुकेगा,  बेइमानी  नहीं  रुकेगी,  काला  धन  नहीं
 रुकेगा  ।  आज  जिस  प्रकार  से  आपने  दुकानदार
 को  बांध  दिया  है,  यहां  सुनवाई  नहीं  होगी,  वहां
 सुनवाई  नहीं  होगी,  मैं  कहना  चाहता  हूं  कि  आप
 अपने  भ्रफिसजं  को  भी  डर  में  रखिये--अगर

 तुमने  गठत  कम  किया  तो  तुम्दारे  खिताफ  भी

 सुनवाई  हो  सकेगी  |  इपलिए  मेरा  सुझाव  यह
 है  कि

 श्री  सीताराम  केसरी  (कटिहार):
 |  |  धन  कसा  होता  है  ?

 |

 काला

 श्री  झोम  प्र कादा  त्यागी  :  जैसा  धन  आप
 '  कमाते  हैं।  आपको  खूब  पता  है  कि  काला  धन

 88  पैदा  होता  है।  मैं  तो  गांव  का  किसान
 आदमी  हूं,  लेकित  मैं  आपकी  बीमारी  को  खूब
 जानता  हूँ  ।

 आप  हर  दुक।नदा र,  हर  आदमी  को  चोर
 :  बना  रहे  हैं,  हर  एक  के  पास  काला  धन  है  t
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 aga  कम  आदमी  हैं  जो  ईमानदारी  से  चलना

 चाहते  हैं,  लेकिन  गवनंमेंट  उनको  भी  नहीं  चलने
 देना  चाहती  ।

 श्री  स०  मोठ  बनजोीं  :  काले  धन  का  रंग
 काला  होता  है,  लेकिन  सफेर  टोपी  के  पीछे
 छिपाये  रहते  हैं  ।

 श्री  ओम  प्रकाश  त्यागी  :  सभापति  महोदय,
 मैं  खास  तौर  से  गवरनंपेंट  से  प्रार्थना  करना
 चाहता  हँ--मेरा  लक्ष्य  इस  कलाज  का  विरोध
 करने  का  बिठकुल  नहीं  है,  मैं  एक  सामाजिक
 कार्यकर्ता  हूं  और  जो  बातें  मेरे  पास  पहुंचती  हैं,
 उनके  अनुभव  के  आधार  पर  कहना  चाहता  हूं,
 अगर  आप  इस  बिल  के  पीछे  अपने  लक्ष्य  की

 घूति  करना  चाहते  हैं  तो  मैं  सरकार  से  कहना
 चाहता  हूं  कि  दोनों  तरफ  से  जो  बीमारियां  हैं
 उनको  रोकिये  ।  जो  विजनेसमेन  सेल्स  टैक्स  की
 चोरी  करते  हैं,  बेदमानी  करते  हैं  उनको  रोकने
 के  लिए  आपने  सेल्स  टैक्स  आफिसर  रखे  हैं,  एक
 बहुत  वड़।  कानून  बनाया  है  उसी  तरह  से  उन
 आफिससं  को  भी  रोकने  के  लिए  आप  कोई  धारा
 रखिए  जोकि  दुकानदारों  और  विजनेसमेन  को
 सेल्स  टैक्स  की  चोरी  करने  के  लिए  मजबूर  करते
 हैं  4 आपने  उनके  लिए  कोई  नियम  नहीं  बनाया

 है,  उनको  बेलगाम  होकर  सेल्स  टैक्‍स  लगाने  का
 अधिकार  दे  दिया  है  और  इस  कानून  के  द्वारा
 उनके  खिलाफ  शिकायत  करने  की  गुँजायश  भी

 नहीं  छोड़ी  है।  किसी  को  गोली  मारने  से  पहले
 या  फांसी  पर  चढ़ाने  से  पहले  उसको  अपील
 करने  का  तो  मौका  देना  चाहिए।  आपने  इसमें
 अपीड़  की  बात  को  भी  समाप्त  कर  दिया  है।
 इसलिए  मैं  इसके  साथ  यह  जुड़वाना  चाहता  हूं  :

 Provided  there  has  been  malpractice
 or  misuse  of  power  by  the  concerned
 authority.

 अगर  उसने  ऐसा  जिया  है  तो  किसी  आदमी  को
 उनके  खिलाफ  शिकायत  करने  का  मौका  देता

 चाहिए  V  न्याय  ब्रौर  जस्टिस  देना  सरकार  का
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 काम  है।  भारतवर्ष  के  संविधान  ने  हर  आदमी
 फो  अधिकार  दिया  है  कि  वह  अपनी  फरियाद
 कर  सके  और  न्याय  प्राप्त  कर  सके  लेकिन  इस
 घारा  के  अनुसार  आपने  न्याय  से  इनकार  किया

 है

 SHRI  P.C.  SETHI:  Hon.  member,
 Shri  Lobo  Prabhu  has  two  amendments.
 He  is  a  very  experienced  person  and
 well-versed  in  trade.  If  I  accept  his
 amzend-neats,  the  result  would  be  that  the
 very  purpose  of  bvinging  this  Bill  before
 this  Huse  would  be  completely  and
 void.  His  amendment,  for  example  in
 clause  9,  is  to  validate,  if  there  is  any
 judgment,  then  we  should  accept.  this.
 It  is  on  account  of  a  judgment  of  the
 Supreme  Court  that  we  have  brought  forth
 this  legislation  before  the  House.  If  we
 accept  the  amendment  of  the  hon  Member,
 Shri  Lobo  Prabhu,  the  very  object  of  the
 Bill  will  be  defeated.

 SHRIS.  M.  BANERJEE:  Upto  this
 time  they  have  moved  2334  amendments,
 but  nothing  has  beea  accepted  by  the
 G  overnment.

 SHRI  P.C.  SETHI:  With  regard  to
 his  second  ameidimeit,  [  would  like  to
 say  that  there  are  already  so  miiny  cases
 pending  in  various  courts  and  various
 High  Courts  in  the  various  States  and  if
 the  second  amendment  is  accepted,  then
 in  spite  of  the  fact  that  after  the  Sup-eme
 Court  judgment  we  have  brought  forward
 this  legislation  before  the  House  which  the
 House  may  pass,  if  there  is  any  judgment
 with  regard  to  this  pardcular  item  from
 any  High  Court,  then  we  shouid  not  put
 any  bar  there.  Therefore,  it  is  difficult
 for  me  to  accept  the  amendments  moved
 by  Mr.  Lobo  Prabhu.

 As  far  as  what  hon.  m:mber  Shri
 Shiva  Chandra  Jha  and  hon  member  Shri
 Tyagi  said,  they  are  very  valid  points.
 What  we  are  trying  to  562४  here  fs  in
 view  of  the  Supreme  Court  judgmsnt
 where  they  have  described  the  manner  as
 existed  in  the  State.  Therefore,  in  spite
 of  the  fact  that  the  Intention  of  the
 legislature  was  to  apply  the  manner  as
 described  by  the  Act,  we  have,  according
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 to  the  judgment,  to  go  by  the  manner
 Prescribed  by  the  particular  State  Act.
 Similarly,  with  regard  to  the  computation
 of  the  tax,  according  to  the  Supreme  Court
 judgment  we  have  to  go  by  the  method
 Provided  for  computation  of  tax  in  a
 Particular  State  and  not  as  provided  in
 the  particular  Act  of  956  and.  further
 amended  jin  1958,  Thercfore,  to  that
 extent  we  have  corrected  it.  But  the
 hon  Members,  Shri  Jha  and  Shri  Tyagi
 have  brought  before  the  House  very  valid
 Points.  Suppose  there  are  some  mistakes
 of  calculations  in  the  assessment  of  tax.
 AS  far  as  any  mistake  in  the  assesment
 of  tax  is  concerned,  there  are  procedures
 available  and  according  to  those  procedures
 the  mistakes  in  the  calculation  would  be
 Set  right.  It  is  only  with  regard  to  those
 legal  provisions  that)  we  have  brought
 forth  this  measure  and  if  there  are  any
 mistakes  in  the  calculation  of  tax—
 suppose  the  tax  accruable  {fs  Rs.  00  and
 somebody  has  calculated  it  as  Rs,  130,  it
 is  a  mathematical  mistake  and  certainly  it
 can  be  correcte!  by  procedural  methods.
 If  the  hon  Member  has  any  case  in  view,
 it  can  be  certainly  brought  to  the  notice
 of  the  Government  and  we  will  ask  the
 respective  Government  to  rectify  the  mistake.

 श्री  ओम  प्रकाश  त्यागी  :  अमेंडमेंट  में  किस
 ने  गलती  की  है।  जो  मेथेपेटिकल  कंजकुलेशन  में
 गलती  हो,  यह  बात  अलग  है  ।  एक  आदमी
 श्रन्दाज  से  ही  गलत  लगा  रहा  है  टैक्‍स,  अगर
 किसी  आदमी  ने  अमेंटमेंट  ही  गलत  किया  है  उस
 के  खिलाफ  ग्राप  क्यों  नहीं  मौका  देते  हैं  जनता
 को  जांच  करने  का  और  केस  करने  का  ?

 श्री  शिव  चन्र  झा  :  हर  सम्भावना  रहती  है
 कि  वहू  अफसर  डरा  धमका  कर  जुल्मी  हो  सकता
 है  ।  ऐसे  व्यक्ति  के  खिल।फ़  क्या  नागरिक  को
 कोर्ट  में  जाने  का  हक  नहीं  है  ?

 श्री  यज्ञवत्त  शर्मा  :  मुझे  मंत्री  महोदय  का
 ध्यान  इस  तरफ़  खींचना  है  कि  इस  प्रकार  की

 गुंजाइश  और  व्यवस्थायें  हैं  जहां  सरकारी  कमं-
 चारियों  की  ओर  से  बिक्री  कर  के  सम्बन्ध  में  जो
 नाप  तौल  कर  के  व्यापारियों  पर  लागू  करते
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 [श्री  यज्ञदत्त  शर्मा]
 हैं।  अगर  उनके  लिए  प्रोसीजर  के  ग्रन्दर  इस
 प्रकार  की  गुंजायश  है  जहां  उनकी  गलतियों  का

 सुधार  किया  जा  सकता  है  या  अपील  की  जा

 सकती  है,  ये  जो  सुविध।यें  हैं  वे  डिपार्टमेंट  के

 अन्दर  हो  हैं।  कोर्ट  आफ  ला  में  नहीं  हैं।
 नतीजा  यह  है  कि  सारी  नौकरशाही  ऊपर  से

 नीचे  तक  एक  ऐसा  क्लीक  वन  जाती  है  कि  जहां
 व्यायारियों  को  राहत  नहीं  मिलती  ।  सभी  जगह

 एक  ही  प्रकार  की  मनोवृत्ति  काम  करती  है,  इस
 लिये  जहां  इस  प्रकार  की  और  अ्रष्टाचार  की

 मनोवृत्ति  काम  करती  है,  मैं  यह  नहीं  कहता  कि
 बेईमान  व्यापारी  के  साथ  कोई  रियायत  की

 जाये,  लेकिन  जहां  नौकरशाही  को  ओर  से  गड़-
 बड़  होती  है  उसके  लिए  तो  कोई  गुँजायश  रहनी
 चाहिये  |

 SHRI  P.C.  SETHI:  This  tax  is
 levied  on  movements  of  goods  from  one
 ‘state  to  another  and  the  rate  is  also
 prescribed,  3  per  cent,  in  the  Bill  before
 us,  Cl.8  already  passed  by  us,  we
 have  stipulated  what  would  be  the  formula
 for  collection  of  the  tax,  We  have  provided
 it  in  8  (a).

 ॥7  37  hrs.

 (Mr.  Deputy-SPEAKeR  का  the  Chair.)

 This  Bill  is  only  with  regard  to  the
 interpretation  of  the  Supreme  Court  regad-
 ing  the  manner  and  the  computation  of
 the  tax.

 As  far  as  any  mistakes  are  concerned,
 there  are  already  provisions  for  appeal
 for  rectification  provided  appeal  is  made  in
 tlme  and  rectification  procedure  gone
 through  in  time  and  is  not  time-barred,
 So  for  genuine  mistakes,  procedures  arc
 available  for  rectification.  It  4s  only  to
 fill  up  the  legal  lacuna  that  this  Bill  has
 been  brought  forward.  Therefore,  it  is
 difficult  for  me  to  accept  the  amendments
 moved,

 MR,  DEPUTY-SPEAKER  :  I  shall  now
 put  all  the  amendments  together  to  vote,
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 Amendment  Nos.  76  to  49  and  29  were
 put  and  negatived.

 MR.  DEPUTY-SPEAKER  :
 tion  is  ;

 The  ques-

 “That  clause  9  stand  part  of  the  Bill.’’
 The  motion  was  adopted.

 Clause  9  was  added  to  the  Bill.

 Clause  0—(Exemption  from
 liability  to  pay  tax  in  cer-

 tain  cases)

 SHRI  LOBO  PRABHU  ad  move  :

 Page  5,—

 omit  lines  2  to  I5.  (20)

 Clause  0  provides  :  ‘Where  any  sale
 of  goods  in  the  course  of  inter-State  trade
 or  commerce  has  been  effected  during  the
 Period  between  the  l0th  day  of  November,
 964  and  the  9th  day  of  June,  969  ...no
 such  tax  could  have  been  levied  or  collect-
 CU  T  should  like  the  Minister  to
 realise  how  many  transactions  are  involved
 and  how  many  sales  tax  assessments  will
 have  to  be  reopened  over  a  period  of  four
 years  ?  Has  the  Minister  considered  what
 extra  work  will  be  involved  and  what  extra
 staff  will  be  necessary  ?  All  for  what  pur-
 pose?  After  the  964  Daddalam  case  it
 was  no  secret  that  tax  was  not  due.  In
 that  case  who  would  pay  tax  if  it  was
 demanded  ?  It  is  impossible  to  believe
 that  those  who  sold  the  thing  would  pay
 tax,  You  are  centering  into  an  area  where
 there  is  very  little  to  be  realised.  The  time
 and  the  trouble  you  are  wasting  on  this  is
 not  at  all  justified.  You  are  trying  ‘to
 recover  tax  from  some  partners,  They
 have  no  books  to  prove.  You  are  not
 Tealising  that  when  there  is  no  tax  there
 must  be  price  adjustment  and  less  is  paid
 because  no  tax  is  being  paid.  Are  you
 going  to  make  tax  adjustments  where  the
 Party  cannot  prove  that  tax  had  not  been
 collected.  I  may  point  out  that  nowhere  ts
 it  insisted  that  the  negative  should  be
 proved.  You  have  to  prove  a_Ppositive.
 What  are  you  going  to  do?  Are  you
 going  to  produce  oral  witnesses  or  books
 which  may  not  contain  these  statements  ;  it
 will  be  foolish  to  produce  such  a_  book,



 341  Central  Sales

 So,  I  request  the  hon.  Minister  to  apply  his
 mind.  I  give  many  reasons  and  he  gives
 short  replies  which  are  many  a  time  not
 relevant  at  all.  You  have  no  possibility  of
 any  one  having  collected  this  tax.  Ino  those
 circumstances  to  begin  to  open  up  all  those
 cases  and  to  cast  on  the  traders  the  burden
 of  proof  that  no  tax  has  been  paid  is  unfair,
 if  not  absurd.  They  should  either  delcte
 clause  10,  or  at  least  clause  10(2)  which
 places  on  the  trader  the  burden  of  proof
 that  no  tax  has  been  paid.

 SHRI  P.  C.  SETHI  ॥  The  hon.  Mem-
 ber  is  advancing  a  very  novcl  argument,
 as  far  as  the  theory  of  tax  collection  is  con-
 cerned,  If  a  person  says  he  is  not  liable
 to  pay  tax,  the  onus  of  proof  devolves  upon
 him.  According  to  him  it  should  be  for
 the  department  to  say  if  he  has  collected
 tax.  It  4s  for  him  to  say  if  he  has  collect-
 ed;  if  he  has  not  collected  and  the  tax
 collected  does  not  get  entered  in  tho  ac-
 count  books  it  is  a  different  matter.  But
 then  accounts  are  of  two  kinds  ;  one  is  for
 one  purpose  and  another  is  for  another  pur-
 pose.  If  there  is  one  genuine  account  book
 where  all  entrics  are  properly  made,  then
 the  tax  collected  would  find  an  entry.  It  is
 easy  for  him  to  prove  that  he  has  collected
 or  not  collected  the  tax,  The  onus  de-
 volves  upon  the  party  who  is  asking  for  the
 tax  exemption  and  not  on  the  department
 who  are  out  to  collect  the  tix,

 MR.  DEPUTY-SPEAKER  ¢  I  put
 amendment  No.  20  to  the  vote  of  the
 House.

 Amendment  No.  20  was  put  and
 negatived.

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is  §

 “That  clause  40  stand  pait  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  0  was  added  to  the  Bill.

 Clause  W  was  added  to  the  Bill.

 Clause  I,  the  Enacting  formula
 and  the  Title  were  added

 ‘to  the  Bill.
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 SHRI  P.C.  SETHI:  Sir,  I  beg  to
 move  :

 “That  the  Bill  be  passed.”

 श्री  तुलशोदास  जाधव  (बारामती)  :  मुझे
 दो  तीन  बातें  मंत्री  महोदय  से  कहनी  हैं  स्टेट्स
 में  बन  प्वाइंट,  टू  प्वाइंट  इत्यादि  रीति  से  यह
 टैक्स  लगता  है  ।  हर  प्रान्त  सेल्ज  टैक्स  लेता  है
 भर  उसके  साथ  साथ  सेंटर  का  भी  सेल्ज़  टैक्स
 होता  है  -  इससे  एकार्डा टग  में  और  रसीद  देने
 में  लोगों  को  बहुत  तकलीफ  होती  है।  मैं  चाहता
 हैँ  कि  सेल्ज  टैक्स  भी  आप  एक्साइज  ड्यूटी  के
 साथ  साथ  वसूल  कर  लिया  करें  भौर  जिस  तरह

 से  एक्साइज  ड्यूटी  में  से  आप  स्टेट्टस  को  हिस्सा
 देते  हैं  उसी  तरह  से  इसमें  से  भी  दे  दिया  करें।
 जितना  सेल्ज़  टैक्स  वसूल  होता  है  उसका  आप

 हिसाब  कर  लें  और  अगर  हो  सके  तो  एक्साइज
 ड्यूटी  उसी  हिसाब  से  बढ़ा  दें

 आजकल  किसी  प्रान्त  में  सिंगल  प्वाइंट
 सेलज  टैक्‍स  और  किसी  में  डबल  प्वाइंट  सेलज
 टैक्स  है  1  मैं  चाहता  हूं  कि  जिन  प्रान्तों  में  डबल
 प्वाइंट  सेल्ज  टक्स  है  वहां  भी  आप  सिंगल  प्वाइंट
 सेल्ज  टैक्स  रखें  । अगर  आप  इसको  एक्स।इज
 ड्यूटी  में  मजं॑  न  कर  सके  तो  ऐसा  आप  कर
 सकते  हैं  ।

 सेल्ज  टैक्‍स  वहीं  बिठाया  जाना  चाहिए  जहां
 माल  तैयार  होता  है,  जहां  इसका  उत्पादन  होता
 है,  जहां  प्रोडक्शन  होता  है।  उस  अवस्था  में
 लोगों  को  तकलीफ  नहीं  होगी।  जिस  तरह
 से  वहाँ  पर  आप  एक्साइज  ड्यूटी  बिठाते  हैं
 उसी  तरह  से  उसके  साथ-साथ  आप  सेल्ज  टंक्‍्स
 बिठा.  दें।  वसूली  करने  में  जो  दिककत  होती  है
 उस  अवस्था  में  वह  नहीं  होगी  ।  इससे  छोटे  तथा
 बड़े  दुकानदार  जो  उनको  तकलीफ  होती  है,  वह
 नहीं  होगी  ।  जो  कंज्यूमर  है उसको  भी  जो  तक-
 लीफ  होती  है  उससे  वह  बच  जायेगा।  लोगों
 का  कहना  यह  है  कि  हम  से  टैक्स  दो  रुपये
 अधिक  ले  लो  लेकिन  यह  जो  एकाउंटिंग  का
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 [श्री  तुलशी दास  जाधव]
 भगड़ा  है  इसमें  हम  को  न  डालो।  इसके  लिए
 उनको  एकाउन्टेट  रखना  पड़ता  है,  एक  दो  क्लर्क
 रखने  पड़ते  हैं,  एकाउन्ट  बुक्त  रखती  पड़ती  हैं  1
 कभी  कोई  भ्रफसर  आ  जाता  है  कभी  कोई  t
 लोग  पैसा  देने  के  लिए  तैयार  हैं  लेकिन  उसको

 बसुल  करने  के  लिये  आप  सीधा  और  सरल

 तरीका  क्‍यों  नहीं  अपनाते  हैं  ?  जब  मैं  महाराष्ट्र
 स्टेट  में  एम०  एक०  ए०  था  तब  जीवराज

 मेहता  जी  ने  सिंगल  प्वाइंट,  डबल  प्वाइंट  करके

 सेल्ज  टैक्‍स  बिठाया  था  ।  हम  ने  उनसे  कहा  था

 कि  आप  इसको  एक्साइज  ड्यूटी  में  मं  क्‍यों

 नहीं  करते  हैं  ।  उन्होंने  कहा  था  कि  इसके  लिये
 सैंटर  को  राजी  करना  होगा।  उस  वक्त  जो

 यहां  के  फाइनेंस  मिनिस्टर  थे  उन्होंने  सैंटर  के

 साथ  चर्चा  करके  इसको  एक्साइज  डूयूटी  में
 डलवा  दिया  था  और  लोग  तकलीफ  से  बच  गये
 थे  ।  सगर  आप  को  इससे  बीस  करोड़  मिलता  है
 तो  लोग  कहते  हैं  कि आप  पांच  करोड़  और  ले
 लो  लेकिन  जो  हमको  तकलीफ़  होती  है  उससे

 हमको  बचाओ  ।  अगर  बकरा  काटना  हो  तो  एक
 दम  छुरी  लेकर  उसको  काट  देना  चाहिए  न  10 उ

 ब्‌  कलुन,  बुकलुन  करके  a  इस  तरह  से  मारना
 ठीक  नहीं  है  ।  जो  आपको  वसूल  करना  है  उस
 को  सरल  तरीके  से  आप  वसूल  करें  ताकि
 छोगों  को  तकलीफ  न  हो  1

 शो  यक्षवत्त  शर्मा  :  जो  मैं  पहले  कह  चुका
 हूं  उसी  को  मैं  दौहराना  चाहता  हूं।  सरकार  ने
 एक  विशेष  प्रकार  का  कर  लगाया  हैँ  जिसके
 द्वारा  वह  धन  लेना  चाहती  है  ।  अभी  मंत्री  महो-
 दय  ने  कहा  हैँ  कि  अध्यादेश  हम  इसलिए  लाये
 कि  जो  बिक्रीकर  राज्यों  में  लिया  जाता  है,
 इंटर  स्टेट  सेल्स  टैक्स,  कानूनी  अड़चन  हाने  के

 काररा,  उसको  ठीक  करना  हमारे  लिए  जरूरी

 हो  गया  था  |  अब  उसी  अध्यादेश  को  कानून  की
 हक्ल  दी  जा  रही  हूं  ।  करों  की  वसूली  का  जो
 ढांचा  हैँ,  सारे  मुहं  तय  करके  कितने  कर  लगेगे,
 उनसे  कितनी  आमदनी  होगी,  वह  स्टेट्स  का
 ढांचा  है  और  उन्हीं  पर  आप  निभंर  करते  हैं  ।
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 परन्तु  श्राज  तो  इससे  ब्यापारो  को  कठिनाई  होती
 है।  सरकार  के  डिपार्टमेंट  या  एडपिनिस्ट्रेशन
 एकाउंट्स  मेनटेन  नहीं  करते  हैं।  सारे  एकाउंट्स
 व्यापारी  को  मेनटेन  करने  पड़ते  ,हैं।  सारे  कर
 व्यापारी  वसूल  करता  है,  लेकिन  सरकार  के
 बेईमान  अफस  र--मुझे  खेद  है  कि  इस  शब्द  का
 प्रयोग  करना  पड़  रहा  हँ--व्यापारी  को  हैरास
 करते  हैं,  दत  बारह  दिन  तक  बुक्स  ले  कर  उस
 के  सिर  पर  बंढठे  रहते  हैं  ओर  गलत  एसेसमेंट
 कर  के  उस  से  पैसा  वसूल  करने  के  लिए  दबाव
 डालते  हैं  ।  मैं  समझता  हूं  कि  अगर  सरकार  एक
 लेबल  पर,  सिंगल  पायंट  पर,  आगंनाइज्ड
 इंडस्ट्रीज  के  प्राडक्‍्शन  पायंट  पर,  एक्साइज

 ड्यूटी  के  रूप  में,  या  किसी  भी  रूप  में,  एक  बार
 कर  लगा  ले  और  बाकी  व्यापारियों  को  इस
 भंझट  से  मुक्त  कर  दे,  तो  सरकार  को  ज्यादा
 पैसा  मिलेगा,  एडमिनिस्ट्रेशन  की  करप्शन  दूर
 होगी  और  टंक्सों  के  नेचर  में  सिम्प्लिसिटी
 आयेगी  -  मंत्री  महोदय  इस  सुझाव  पर  विचार
 करें  1  वह  यह  न  सोचें  कि  यह  सुकाव  आपोजी-
 शन  की  ओर  से  दिया  जा  रहा  है,  बल्कि  वह
 टैक्स  सिस्टम  को  सिम्प्लीफाई  करने  की  दृष्टि
 से  इस  सुझाव  पर  अवश्य  विचार  करें।

 श्री  कंवर  लारू  गुप्त  :  उपाध्यक्ष  महोदय,
 माननीय  सदस्य,  श्री  शर्मा,  ने  जो  कुछ  कहा  है,
 मैं  उसका  समर्थन  करना  चाहता  हूं  7  सरकार  इस
 समय  कपड़ा,  तम्बाकू  और  शूगर  पर  एक्साइज
 ड्यूटी  लगाती  है।  उसके  परिणामस्वरूप  टैक्स
 में  चोरी  नहीं  होती  है,  व्यापारी  और  कनज्यूमर
 दोनों  को  सुविधा  होती  है  -  लेकिन  जहां  सेल्ज
 टैक्स  और  इन्टर-स्टेट  सेल्ज्ञ  टैक्स  लगाया  जाता

 है,  वहाँ  काफ़ी  मात्रा  में  चोरी  होती  है,  सारी

 ब्यूरोक्रसी स्वी  और  अफ़सरशाही  खूब  पैसा  कमाती
 है,  गवर्नमेंट  का  बहुत  ज्यादा  नुक्सान  होता  है
 श्रौर  दुकानदार  तथा  कनज्यूमर  दोनों  बहुत  तंग

 होते  हैं  |  मैं  समझता  हूं  कि  सेलज  टेक्स  और
 इन्टर-स्टेट  सेल्ज  टैक्स  इस  देश  पर  एक  बहुत
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 बड़ी  लानत  है।  मैं  यह  नहीं  कहता  कि  आमदनी
 के  उस  सोस  को  बन्द  कर  दिया  जाये।  लेकिन

 जहां  जहां  भी  सरकार  इसके  बदले  एक्‍्साइज
 ड्यूटी  लगा  सकती  है,  वहू  वहां  पर  एक्प्राइब

 ड्यूटी  लगाये  ।  सरकार  ने  श्राज  तक  अपना
 माइन्ड  एप्लाई  नहीं  किया  है  कि  एक्‍्साइज

 ड्यूटी  किस  किस  जगह  लगाई  जा  सकती  है।
 जो  कन्ट्रोल्ड  आइटम्स  हैं,  जो  कारखाने  में  बनते

 हैं,  उन  पर  तो  एक्साइज  ड्यूटी  लगाई  ही  जा
 सकती  है  यह  सोस  पर  लगाई  जा  सकती  है।

 विभिन्‍न  राज्यों  में  कहीं  एक  पायंट
 पर  सेल्ज  टैक्स  है  भ्रौर  कहीं  दो  पायंट  पर,  जिस
 से  बड़ी  गड़बड़  होती  है।  सरकार  को  राज्यों  के
 चीफ़  मिनिस्टर  से  बात  कर  के  सेल्ज  टैक्स  में

 यूनिफामिटी  लाने  की  कोशिश  करनी  चाहिए।
 जब  तक  ऐसा  नहीं  किया  जायेगा,  तब  तक  यह
 समस्या  हक  नहीं  होगी  ।  छोटे  छोटे  व्यापारियों
 के  लिए  सबते  बड़ी  लानत  सेल्ज  टैक्‍स  और
 इन्टर-स्टेट  सेल्ज  टक्स  हैं  ।  हमारी  तरफ  से  पहले
 भी  कई  बार  सवाल  उठाए  जाने  पर  मंत्री  महो-
 दय  ने  जवाब  दिया  कि  इस  बारे  में  राज्य  सर-
 कारों  से  बात  करनी  पड़ेगी  ।  मैं  जानना  चाहता
 हूं  कि  क्‍या  इस  सम्बन्ध  में  राज्य  सरकारों  से
 बात  की  गई  है  या  नहीं  ।

 दिल्ली  एक  इडिप्ट्रिब्यूटिंग  सेन्टर  है  और
 इस  लिए  जहां  का  व्परायार  तभी  जिन्दा  रह
 सकता  है,  जब  जहां  पर  सेल्ज़  टैक्‍स  और
 इन्टर-स्टेट  सेल्ज  टैक्स  की  दरें  कम  हों  ।  आप
 को  याद  होगा  कि  इस  बारे  में  यहां  पर  कुद  वर्ष
 पहले  एक  बड़ा  भारी  एजीटेशन  चला  था  और
 पन्‍्त  जी  ने  यह  विश्वास  दिलाया  था  कि  दिल्ली
 का  डिट्ट्रिग्यूटिंग  कैरेक्टर  मेतटेन  किया  जायेगा।
 वहू  विश्वास  इस  सइन  में  दिलाया  गया  था
 ओर  वह  रिकार्ड  पर  हे  ।  लेकिन  यह  दुख  की
 बात  हूँ  कि  सरकार  अपने  वायदे  को  पूरा  नहीं
 कर  रही  है  ।  चू  कि  यह  एक  स्टेट  सबजेकट  हैं,
 इसलिए  यू  0  पी  0,  पंजाब  हरियाणा  तथा  आस
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 पास  के  अन्य  राज्य  अपने  यहां  सेल्स  टख्स  को
 कम  कर  रहे  हैं,  लेकिन  दिल्‍ली  में  हम  ऐसा
 नहीं  कर  सकते  हैं  ,  क्योंकि  उस  के  लिए  हमें
 केन्द्र  से  आज्ञा  लेनें  की  ज़रूरत  पड़ती  है।
 परिणाम  यह  है  कि  दिल्‍ली  का  एक  बहुत  बड़ा
 हिस्सा  व्यापार  का  दिल्‍ली  से  हट  कर  के

 दूसरी  तरफ  चला  गया  है  और  दिल्‍ली  के  लोगों
 को  बड़ी  भारी  इस  की  चोट  है।  मैं  चाहूंगा
 कि  मंत्री  महोदय  इस  की  जांच  कराएं  कि  जो
 भी  सेल्ज  टैक्स  आस  पास  के  राज्यों  में  हैं
 दिल्ली  में  उससे  एक  परसेंट  सेल्स  टैक्स  कम
 होना  चाहिए  ज॑सा  कि  पहले  गृह  मंत्री  न ेविध्वास
 दिलाया  था।

 इन  छाब्दों  के  साथ  मैं  प्राथंना  करूगा  कि
 मंत्री  महोदय  मेरे  सुझाव  पर  विचार  करेगे।

 SHRI  S.M.  BANERJEE:  1  would
 like  to  support  Shri  Tayagi  and  Shri
 Kanwar  Lal  Gupta.  I  remember  that  we
 raised  this  question  in  958  and  when
 the  sales  tax  was  converted  {nto  excise
 duty  on  cloth  the  recovery  was  much
 more.  Because,  in  that  case,  there  is  no
 evasion.  It  is  almost  impossible  for  an
 ordinary  shop-keeper  to  keep  a  pald
 accountant  and  maintain  all  those  books
 to  evade  duty.  So,  I  would  request  him
 to  consider  this  aspect  and  bring  in  an
 amendment  in  this  sesston  itself  failing
 which  in  the  next  session.

 SHRI  P.  ८,  SETHI:  I  have  explained
 the  position  in  the  very  beginning.  As
 far-  as  the  replacement  of  the  sales  tax  by Central  excise  is  concerned,  this  question
 was  cxamined  in  957  and  47  the
 National  Development  Council  at  that
 time,  with  the  concurrence  of  the  State
 Governments,  1  was  decided  that  Central
 excise  would  be  levied  in  respect  of  sugar, tabacco  and  cloth.  In  view  of  this
 agreement,  excise  is  being  levicd  on  those
 commodities  since  then.  After  that  the
 State  Governments  have  been  clamouring
 and  making  representations  to  the  Central
 Government  that  even  these  commodi{tics
 should  be  taken  out  of  the  purview  of
 the  excise  duty  and  they  should  be  left
 free  to  levy  sales  tax.  Therefore,  we
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 have  handed  over  the  entire  matter  to  the
 Fifth  Finance  Commission  and  requested
 them  to  go  into  this  matter  thoroughly.
 The  Fifth  Finance  Commission  has  sub-
 mitted  its  report  to  the  President  and  is
 under  examinatioa.  Uader  article  281  of
 the  Constitution,  the  report  will  have  to
 come  before  both  Houses  of  Parliament
 with  the  recommendations  of  government.
 We  are  considering  changes  in  the  958  S.les
 Tax  Act.  Therefore,  by  the  time  the
 report  of  the  Finance  Commission  comes
 before  the  House  our  recommendations
 would  also  be  available.  So,  I  would
 not  say  that  the  suggestions  given  by
 the  hon.  Members  are  of  no  value.  They
 are  very  valuable  and  they  deserve  consi-
 deration,  but  not  now;  they  will  be
 considered  at  that  stage.  Therefore,  I  request
 that  the  Bill  may  be  adopted  by  the  House.

 श्री  कंवर  लाल  गुप्त  :  दिल्‍ली  के  बारे  में
 मैंने  कहा  कि  दिली  का  ईस्ट्रिब्यूटिग  करेक्टर

 है  इसलिए  यहां  का  सेल्स  टैक्‍स  आसपास  के
 राज्यों  से  कम  होना  चाहिए  i  इस  सम्बन्ध  में
 आप  दूसरे  राज्यों  से  बात  करेंगे।

 SHRI  P.C.  SETHI:  It  is  entirely
 for  the  local  authorities  to  decide.

 SHRI  KANWAR  LAL  GUPTA;  The
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 rate  of  sales  tax  is  to  be  decided  by  the
 centre  and  not  by  the  Delhi  Administration.

 SHRI  P.C.  SETHI:  In  respect  of
 those  goods  which  are  coming  from  outside
 Delhi,  I  am  told  that  the  Central  sales
 tax  In  Delhi  has  been  reduced  from  three
 to  one  per  cent.

 MR,  DEPUTY-SPEAKER  :
 tion  is  :

 The  ques-

 “That  the  Bill  be  passed.”’

 Lhe  motion  was  adopted.

 BUSINESS  ADVISORY  COMMITTEE

 Thirty-cighth  Report

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU
 RAMAIAH):  I  beg  to  present  the  =  Thir
 eighth  Report  of  the  Business  Advisory
 Committee.

 8  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  un  Friday,  August
 8,  1959,  Sravana  1  1891  (Saka)


